
re .... SedII, VoL vm. No.5 Friday. F __ l'J 28, ."2 
,P ........ , 1913 (8fb) , 

LOK SAB.HA DEBATES' 
(English Version) 

Third Seuioa 
(Tenth Lok Sabba) 

(Yo/. VIII 1»11'.118 NM. 1 '0 10) 

LOS: SABRA SBCRET •• IAT 
.' Naw DEL H" ' 

'''~J R.r. 6.00 



(OaIODcAL E.IIcJuI8 waocamlHGS JMCLtJDm IN ENO,"llB VIIUION AND 
, OUoor.U. HamJ ftOCl8DDIOS INa.IJD8D IN BDrDr VIlltlJON WJLL .e-
·' .. TIID AI AOTIIOanATIft A!ft) MOT 1'BB ft.AMII.A'I'ION 'IlIIIUOJI.]' 



CONTENTS 

{Tenth Series, Vol. VIll, Third Session, 199211913 (Salea)] 

No.5, Fr;day, February· 28, 1992/Phalguna 9, 1913 (Saka) 

Obituary Reference 

Oral Answers to Questions: 

·Starred Question Nos. 

Written Answers to Questions: 

Starred Question Nos. 

Un starred Question Nos. 

Papers Laid on the Table 

Estimates Committee 

61 and 63 to 67 . 

68 to 71 and 
73 to 80 

694 to 704, 
706 to 726, 
728 to 739, 
741 to 748, 
'150 to 881, 
884 to 886, 
888 and 890 
to 923 

Twelfth Report and Minutes-Presented 

Business of thl.! House 

Joint Committee on Constitution 
(Seventy Third Amendment) Bill, 
1991 

Motion re : Extension of time for 
Presentation of report 

CoLUMNS 

1-2 

2-36 

2-36 

37-86 

37-68 

68-740 

487-503 

503 

503-506 

506-507 

·The sign + marked above the. name of a Member indicates that the queStion was actually . 
asked on the floor of the House that Member. . 



Copyright (Amendment) Bill-Introduced 

Copyright (Amendment) Ordinance. 
1991 

(ii) 

Statement giving reasons for immediate 
legislation by ordinance-Laid 

Shri Rarigarajan KLiniar'amangahim .. 

Indian Red Cross Society (Amendment) 
Bill-Introduced 

Indian Rd Cross Society (Amendment) 
Ordinance 

Statement giving reasons for immediate 
legislation by ordinance-Laid 

Shri M.L. Fotedar 

National Waterway (Kollam-Kottapuram 
Stretch of West Coast Canal and Chanpakara 
and Udyog-Mandal Canals) Bill-Introduced 

Destructive Insects and Pests 
(Amendment and Validation) Bill-/ndroduced 

Destructive Insects and Pests 
(Amendment Validation) Ordinance 
1992 

Statement giving reasonS for immediate 
legislation by ordinance-Laid 

Shri Balram Jakhar 

Matters Under Rule 377 

(i) Need for early functioning of 
proposed subsidiary coal 
company with its headquarters 
at Sambalpur. Orissa 

Shri Sriballav Panigrahi 

CoLUMNS 

507---508 

508 

506-509 

509 
i 

509---510 

510 

511 

511-515 

511 



Qii) 

CoLUMNS 

(ii) Need to ensure adeuate supply 511-512 
of coal to Karnataka 

Shrimati Basava Rajolswari 

(iii) .Need to set up Dholpur Thermal 512-513 
Power Plant at Maroli Bicchia Road, . 
Oholpur 

Shrimati Vasundhara Raje 

(iv) Need for early construction of Jaipur 513 
Keonjhar Road Overbridge, Orissa 

Shri Anadi Charan Das 

(v) Need to take Necessary steps to check 513-514 
the spread c:A AIDS in Madhya Pradesh 

Shri Sharavan Kumar Patel 

(vi) Need to drop the proposal of degradation 514---515· . 
of Aranghata and Mjodia stations under 
Sealdah division of Eastern Railway 

Dr. Asim Bala 

(vi~ Need to include Manipur language in 515 
the Eighth Schedule to the Constitution 

Shri Yaima Singh Yumnam 

Statutory Resolution Re: Approval of . 515-519 
Proclamation in Relation to lhe State ·5~52 

of Manipur 
and 

Motion Re: Revacation of Proclamation in 
Relation to the State of Manipur 

Shri M.M. Jacob 516-519 

Shri Guman Mal Lodha 521-525 

Prof. M. Kamson 52H3 

Shri Yaima Singh Yumnam 



(iv) 

Shri Ram Vilas Paswan 

Shri Bijoy Krishna Handiqua 

Shri Uddhab Barman 

Shri Mohan Singh 

Committee on Private Members' Bills and 
Resolutions 

Second and Third RepOrts-adopted 

Bills Introduced 

(1) Compulsory Voting Bill 

Shri R. Surender Reddy 

(2) Payment of Gratuity (Amendment) Bill 
(Amendment of Section 1, etc.) 

by Shri Sharad Oighe 

(3) Payment of Bonus (Amendment) Bill 
(Amendment of Section 1, etc.) 

by Shri Sharad Oighe 

(4) Constitution (Amendment) Bill 
(Amendmant of Eighth Schedule) 

by Shrl Sharad Oighe . 

(5) Constitution (Scheduled Castes) 
Orders (Amendment) BiD· . 

by Shrl Rajnath Sonkar Shastri 

(6) . ConstIution (Amendment) Bill 
(Amendment of Eighltt Sc:hadu18) 

by Shri Yaima Singh Yumnam 

546-549 

549-650 

551-652 

552 

553-665 
610 

553 

553 

553 

554 

554 

554 555 



(v) 

CoLUMNS 

(7) Coda of Civil Procedure (Amendment) Bill 555 
(Amendment of section 51, etc.) 

by Shri P .P. Kaliaperumal 

(8) Indian Citizens Abroad (Voting Right at 556 
Elections) Bill 

by Shri E. Ahamed 

(9) High Court 01 Madhya Pradesh °556 
(Establishment of a permanent 
Bench at Bhopal) Bill 

by Dr. laxrttinaray;m Pandeya 

(10) Constitution (Alnendment) Bill 557 
(Amendment of article 348) 

by Stu! Yashwantrao Patil 

(11 ) Constitution (Amendment) Bill 557 
(Amendment of artiJce 16) 

boi Shri P.P. Kaliaperumal. 

(12) Unorganised Labour Welfare Fund Bill 558 

by Shri R Jeevarathinam 

(13) High Court 01 Andhra Pradesh 558 
(Establishment of a permanent 
Bench at Vijayawada) BII 

by Shri Bandaru Dattatraya 

(14) Rehabiltalion 01 Dependents of victims of 559 
Maxalile Ads of Tanorism BiD 

by Shri Bandaru Dattalraya 

(15) Borrowing (FIX8Iion oILimil) BiD 559 

by Shri Chlta Basu 

(16) ConaIIuIion (Schadulad Castes) 560 
Orders (Amendment) BII 

by Shri GeoIge Fernandes 



(vi) 

COLlJIINS 

(17) Constitution (Scheduled Tribes) Order 561 
(Amendment) ~in 
(Insertion of new para 2A) 

by Shri Larlt Oraon 

(18) Constitution (Amendment) Bill 561 
(Omission of article «,etc.) 

. by Shri Bhagwan ShanIW RaWar 

(19) Constituion (Scheduled Tribes) 562 
(Uttar Pradesh) Order (Amendment) BiR 
(Amendment of the Schedule) 

by Shri Bhagwan Shankar Rawat 

(20) Constitution (Amendment) Bill 563 
(Amendment of article 174) 

by Shri Mohan Singh 

(21) Chief Election Commissioner 563 
(Conditions of SelVa) Bill 

by Shri Chitta Basu 

\22) Constitution (Amendment) Bill 564 
(Amendment of article 311) 

by Shri Chitta Basu 

(23) Family Planning Bill 564 

by Shrimati Basava Rajeshwari 

(24) Protection of Civil Rights (Amendment) .565 
Bill 
(Amendment of section 2. etc.) 

by Shri Mohan Singh 

(25) ConsIjution (Amendment) Bill 610 
(Amendment of Eighth Schedule) 

by Shrimati Oil Kumari Bhandari 



Constitution (Amendment) Bill 
(Amendment of article 356) 

by Shri Sudhir Giri 

Motion to Consider 

Shri Sudhir Giri 

(v[Q 

Dr. Laxmi Narayan Pandeya 

Shri Sriballav Panigrahl 

Shri Dttu Dayal Joshi 

Shri Mohan Singh 

Shri Sudhir Sawant 

Shri V. Dhanan jaya Kumar 

Dr. Sudhir Ray' 

Shrid Re. Thomas 

CoLUMNS 

565-509 

565-576 

~76--578 

578-:68$ . 

588-691 

591--696 

596-600 

601----905 

606-608 

60~09 



LOK SABHA DEBATES 

LOKSABHA 

Friday Febru<JT)' 28, 79921Pha/guna 9, 
7973 (Salca) 

The Lole Sabha met at 
ElilVen of the Clock 

[MR. SPEAKER in the ChaiIj 

[English) 

OBITUARY REFERENCE 

Shri Rajagopala Rao Boddepallipassed 
away on 22nd February,1992 at 
VlSakhapatnam at the age of 68 years. 

We deeply moum the loss of this friend, 
and I am sure the House wOI join me in 
conveying our condolences to the bereaved 
family. 

The House may now stand in silence for 
a short while as mark of respect to the 
deceased. 

The Msmbers thBn stood in silenCe for a 
shoI1whi1e 

MR. SPEAKER: Honourable Member, I 11.02 hrL 
have to inform the House of the sad demise 
of one of our former colleagues Shri Raja- ORAl ANSWERS TO QUESTIONS 
gopaJa Rao Boddepalli. 

Shri BocIdepaili represented Srikakulam 
constituency of the then State of Madras and 
later of the State of Anethra Pradesh for six 
terms during First to Third and again FIfth to 
Seventh Lok Sabha during 195U7 and 
1971-84 respectively. 

Shri Rao rose from Panchayat level to 
the highest forum of democracy. During his 
long parliamentary career, he succ:essfuUy 
drew the attention of the House to the pr0b-
lems faced by the tribal and other weaker 
sections of the society. He also served on 
various parliamentary committees. 

A dedicated political and social Worker, 
he took keen Interest In the development of 
co-operative societies. 

[English) 

Electoral Reforms 

·61. SHRI MUKUl BAlKRISHNA 
SHRI N. DENNIS: 

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased to 
state: 

(a) whether the Government propose 
to amend the Representation Of the 
People (Amendment) Ad, 1950 to bring in 
electoral reforms; 

(b) 11 so, the details thereof and the 
time by which the legislation Is ~ 10 be . 
intmdUC8d; 
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(c) whether it is proposed to set up a 
c:ommiltae also on eIec:toraIl'8forms; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARlIMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJJAN 
KUMARAMANGAlAM): (a) and (b). Yes, 
Sir. A BiB, namely, the Representation of 
the People (Amendment) BiD, 1990, further 
to amend the Representation of the People 
Ad. 1950, and the Representation of the 
People Ad. 1951 introduced in Rajya Sabha 
in May, 1990 is pending consideration of that 
House. Meanwhile, Section 52 of the Repre-
sentation of the People Act, 1951 was 
amended by an Ordinance issued by the 
President on 4th January 1992. A BiD to 
replace the Ordinance has already been 
introduced in the Rajya Sabha on the 26th 
February, 1992. An indepth study of the 
entire gamut of electoral reforms is also 
being undertaken. 

(c) No, Sir. 

Cd) Does not arise. 

SHRI MUKULBALKRISHNA WASNIK: 
Mr. Speaker, Sir, the hen. Minister in his 
reply has stated that a Bill namely the 
Representation of the People (Amendment) 
Bill, 1990 was introduced in Rajya Sabha in 
May , 1990 is pending consideration 01 that 
House. In the last general elections, the 
nation has wiInessed a large scala use of 
religion as means to gamer votes by certain 
pollical patties while certain pofilical parties 
notwithstanding 01 aD the existing legal pro-
visCns were sclCC8SSlul in using booth ~ 
turing as a means to win election in certain 
States. 

Keeping this in view, may I know from 
the han. Minister, whether the Govemnw.nt 
will nH:OIIIIider to inIroduce a c0mprehen-
sive Iegi8Iation 10 curb malpractices Ike 

misuse of religion, practice of booth caplw-
ing? And if so, the details thereof? 

THE UINISTER OF lAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI K. VLlAY 
BHASKARA REDDY): Sir, it is a fact that. 
some BiDs were introduced in 1990. We are 
not pressing for Ihem because we want to 
have a comprehensive Bin to be brought 
before the House. Forthat, we had made lot 
of exercise. We have also got the report of 
the Election Commission. We also have the 
experience of the last Par1iamentary elec-
tions. We are considering all these and we 
are going to come wiIh a comprehensive Bill 
before the House. About the two points 
mentioned by the hon. Member particu~ 
about religion, I had already answered in the 
last session that this also wi be taken a 
serious view. I reiterate that we wiD consider 
how best we can prevent these things in the 
coming elections. 

SHRI MUKUl BAlKRISHNA WASINK: 
Sir, the hon. Minister, in his reptf, has also 
stated that an in.cJeplh exercise is being 
conducted by the Govemmant and already a 
bt of work has bean done in this regant I 
would Ike to know from the hon. Minister 
whether the Government has any plans to 
call an aJI.party meeting in this regard and 
the tim.frame in which the axerdsa of elec-
toral reforms would be completed by the 
Government 

SHRJ K VUAY BHASKARA REDDY: 
Sir, we are seriously thinki!19 about this 
aspect also. Now that the exercise is over, 
I propose to cal a meeting of the leaders 01 
the Opposition, before the end of the ses· 
sion, so that we can evoN'e a consensus on 
the electoral relorms which wiD be accept-
able to everybody. We are going 10 call such 
meeting very soon. 

SHRI N. DENNIS: Sir, various propos-
als of elec:tondreforms are suggested by this 
House and outside tor ~ dean election, free 
from money and muscle power. Apart from 
the propotaIwhic:h face ditflCUlties forimme-
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diate implementation at IOI'A8 d the prop-
aIs, the staps thai have to be taken tor the 
implementation ct. the proposals are like 
introduction at identity card, nroduction of 
electronic voting.. eliminallon d non-serious 
candidates by increasing the security de-
POsit. defimitalion cf constluencies and also 
changing the reserved constItuencieS. 

MR. SPEAKER: Please put a pointed 
question. 

SHRI N. DENNIS: I want to know 
whether aR these proposals would be taken 
up for consideration and also what action is 
proposed 10 be taken. I also mention about 
one serious irregularity that is often found in 
the election. Which is not generally pointed 
out is that on the date of alec::tion, voters are 
taken by the vehicles arranged by the can-
didates. In some States this p-actice is 
discontinued, but in some States II is still 
being followed. Instead of replying that it is 
the responsibility of the State Government. 
may I know from the han. Minister what 
uniform approach for discontinuance of such 
prac:tices is being adopted, and... . 

MR. SPEAKER: Please, you have 10 
conclude now. 

SHRIN. DENNIS: Whelherthe Govern-
ment would adopt any comprehensive pro-
posal in this regard at the earliest? 

SHRI K. VUAYA BHASKARA REDDY: 
I have already stated that aU the points 
raised by the han. Mamber Shri Dennis are 
under our consideratioO. As f. as the last 
point is concerned. there are provisions in 

. the existing law itsel to prevent this type of 
use of vehicles by the candidales. 

SHRI G.M.C. BAlAYOGI: Sir, Though 
elections .... regularly concIucted 10 Parlia-
ment and Assemblies, the local bodies .... 
without elec:tions for 10-15 years. Elections 
are not conducted for a long pl I want 10 
know whalher the GovarnmenI is going to 
bring QUI any reform in the Central acI in this 

reapecI for the smoaIh functioning at the 
local bodies _the aHJp8nIIiv8s and also 
forthetimelrcondudionof eIactionstothase 
b.odies. 

SHRI K. VUAYA BHASKARA REDDY: 
Sir. this does not concem this question.. 

MR. SPEAKER: Yes. 

SHRiLALK.ADVANI:Mr. Speaker, Sir, 
the lion, Uinister has raferrad to just one 
single Bill. which is the Representation of the 
People (Amendment) Bill. 1990. FIrStly, 
there is no mention in his reply as to whelher 
the GovemIlKHll proposes to pass this BDI in 
this session or not or to keep it as introduced 
since two years back. 

Secondly, apart hom this Bill. there are 
two other BIis pending in the Rajya Sabha. 
both ConsIIution (Amendment) Oils, one· 
relating to delimitation cf constituencies and 
rotation at Scheduled Castes sealS, andthe 
second relating to the EIedion Commission. 
What is the Government's approach in re-
gard 10 these two and what is the Govern-
ment's cIecision in raspec:t cf this particular 
Bill which has been mentioned? (bem.p-
lions) 

SHRI K. WAYA BHASKARA REDDY: 
No, I am going to give some posIive reply. 
About the latter pari which the han. Leader 
of the Oppostion mentioned, we have al-
ready introduced in the Rajya Sabha the 
Constitution (Amendment) Bit .About de-
limitation and rotation at Scheduled Castes 
sealS, that wi! be gone 1tuough in this Ses-
sion . 

As far as 1he other Bills are concerned, 
the han. Member has indicated to you 1hat 
we wiD come forward witt al1hese things 
after consulting althe Leaders of the 0ppo-
sition. That cons,uI8lion also wi! be over 
before the end 0( the Session. 

. SHRIMATI CIfAN'lRA PRA8HA URS: 
I would lite to know hom the han. IInister 
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whelherthese three impOrtant factors wiD be 
considered during the consideration of 
modIying or reforming the elacloral pr0c-
ess: (a) the number of parties to be nationally 
recognised under the Constitution to be 
limited to avoid lot of Independents or un-
wieldy eIedoraI process; (b) the delinllallon 
of the constituencies in accordance with the 
praportion of the population and rotation of 
the reservation seals: (c) Is there any think-
ing on the part of the Govemment to make 
compulsory the right of the people to exer-
cise their votes? What we have seen is that 
geraaIIy the polling is only 30 per cent to 40 
per cent in the election. So, we have to 
consider that the responsbility wiD be shoul-
dered by the elected Govemmentto look into 
the needs and interests of the other 70 per 
cent of the people. 

UR. SPEAKER: You need not explain. 
The UWster has understood -compulsory 
franchise. 

SHRIMATI CHANDRA PRABHA URS: 
So, may ,I know this from the hon. Minister? 

SHRI K. VLJAY BHASKARA REDDY: 
Sir, at this stage we are not thinking of 
compulsory franchise. I think the voters 
have realised that they wi come and VOle. 

As far as delimitation is concerned, the 
census of 1991 is the basis on which delimi-
tation wi! take place and the number of 
consIIuencies will beas they are today • The 
number of constituencies will not increase. 
Only, the boundaries of certain constiIuen-
cias wII change depending on the growth of 
pnpllalicm and the rotation of SchaduIad 
CasIas seals. The first question was about 
tha(~. 

_ SPEAKER: Somnathji. 

SHRI SOMNAlH ~1TERJEE: Sir, 
we .. quite used to the Congress Govern-
mants approach to the matters of eIadDraI 
raIonIIs. Whanever1he issues come, eilher 
from • Committee or cal a Leaders; meet-

ing. Reports of the Commitee ara never 
looked into and whaI happens wiIIWI the 
Leaders' meeting we all know. Therefore, 
the question is that of political wi. Does the 
hen. Minister or do the han. Ministers know 
that during the National Front Govammant a 
Committee was constiuted undarthe Chair-
manship of the then Law Minister,lata Ia-
mented Dinash Goswaml in which also the 
Congress Party was represented by 
Mr.H.K.L Bhagat. who is not hare at the 
moment for good or bad, andthalConuniltee 
made recommendation, almost unanimous 
recommendation, on varioos aspecIS, be-
cause those which require Constiutional 
amendments, those Bills ware broughL 
Now at least on one Bilthe hen. Minister has 
agreed that iI wiD be passed. At least he wi 
try to get it passacI. What is the dlficully in 
bringing forward legislations and passing 
them wheritharearaunanimousrecommen-
dations? Sir, in 1971 a Commiltee was 
formed by the then Speaker, I had the privi-
lege of being a Member,lI ga"e unanimous 
recommendations. Mr. Vajapayeewasthere, 
Mr. Advani was there in that Commillaa, but 
nothing was dona. The whole appro;Eh is 
10 form a committee and delay the mailer. 
Therefore, I reacted when you said that a 
meeting of the leaders wi! be caIed and 
another committee wiD be formed for the 
purpose of going into this issue. Kindly give 
a tima table or tim. &mit as to when you wi 
bringtham and what are the proposals which 
you have already accepted? 

SHRI K. VUAYA BHASKARA REDDY: 
There is no queslionof postponing the issue. 
Iknowthat DineshGoswamiCommiltee had 
done a good job and rnosI of the decisions 01 
the Dinash Goswami Commltee had been 
accepted. Subsequentlf, a numberof things 
had happened, .. last PariamentaIy e1ec-
tions and the br ala ctiDns. We hava1D taka 
cognisance of them also and bring • c0m-
prehensive BI. 

stRSOMNATHatA1TERJEE:Every 
y .. lIMn are elections in tis CXIUNIy. 
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Therefore, the proposals will never be final-
ised.

SHRI K. VUAYA BHASKARA REQDY:
Now, the elections will be only after 31/2
years. Iassure that we are not going to have
another committee at all. We are going to
have only the meeting of the leaders of the
Opposition before the end of the Session;
perhaps towards the end of the Session or in
the next Session we are going to come with
a comprehensive Bill.

Dearness Allowance to Central Govern-
ment Employees

*63 SHRI K.1-1. MUNIYAPPA:
SHRI C.P. MUDALA GIRI-

YAPPA:

WiJlthe Ministerof FINANCE be pleased
to state:

(a) the number of Dearness Allowance
instalments due for payment to the Central
Government employees as on January 1,
1992;

(b) the reasons tor not releasing the
same;

(c) the number of Dearness Allowance
instalments due for payment to the officers
drawing basic pay above Hs. 3500/-; and

(d) the time by which these are likely to
be released?

THE MINISTER OF STATE IN THE
MINISTRY'OF FINANCE (SHRI SHAN-
TARAM POTDUKHE): (a) and (b). As per
existing instructions, an additional instal-
ment of Dearness Allowance has become
due w.eJ. 1.1.92 to all Central Government
employees. This instalment will become
payable only in April, 1992.

(c) and (d). The question of grant of
additional instalment of Dearness Allowance
due from 1.7.91 to employees drawil'Jg pay

above Rs. 3500/- p.rn. is still under consid-
eration of the Government.

SHRI KH. MUNIYAPPA: Sir, the salary
of officials who draw a pay of Rs. 3,SOOt-and
above appears 10 be a big amount Is the
Minister aware of the fact that these officials'
take-home salary after deduction of Income-
Tax will be less than the salary of an Upper
Division Clerk? and H so, what are the steps
being taken by the Central Government to
avoid delay in making the payment of Dear-
ness Allowances to these employees? Then,
very often. the DA is merged with the GPF
contribution in the case of officials drawing
pay of Rs. 3,500/- and above. So, will the
hon. Minister explain the rationale behind
the move to pay less percentage of DA and
merging it with the GPF contribution?

SHRI SHANTARAM POTDUKHE:
There is a writ petition in the court regarding
the DA of the employees who are drawing
pay of Rs.3,5001-and above. One Shri V.K.
Ahluwalia, an employee of Delhi High Court
had gone to the court and the Government is
constituting a committee in this regard. That
committee will examine the entire issue
because the DA is being asked by the
employees of publicsectorundertakings also.
The banks have a different way of giving DA.
So, committee is being constituted by the
Government

SHRI KH. MUNIYAPPA: Will the hon.
Minister clearly state whether the Govern-
ment is passing the buck to future Govern-
ments by way of accumulated commitments
and interest payments? Will it not be fea-
sible to pay the Dearness Allowances as and
when they are due with Income Tax rebate
atleast for that financial year during which
they are paid?

SHRI SHANTARAM POTDUKHE: Their
due will be paid with the pay of March and it
will be paid in the month of April.,..

SHRI C.P. MUDALA GIRIYAPPA: Sir,
in the reply, the Minister has stated that an
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addiIionaIinslalmentofDeamessAlbwance 
hasbecameduawlh aIIectflam 1.1. 199210 
d CerCraI GovammanI empbJees_this 
instaImant wi! become payable only in April. 
1992. In want to Icnowflam theGcwernment 
wheIhar this amount wiI be paid in the tonn 
of Indira Vbs Palra or bJ cash. 

SHRI SHANTARAM POTDUKIE: As I 
have aPady explained, the Government 
wants to have the c:ommillee to go inIo the 
entire issue and altar the c:ommltae's ~ 
ommendatiDn reaches the Govanmant. the 
Government wiI take _a decision. 

SHRIAIOYMUKHOPADHYAY: I would 
Ike 10 know from the Minister wheIher the 
GovanwenthasantcontampIaIionlDfreeze 
or impound dearness allowance; I SO, 'tum 
when? 

SHRI SHANTARAM POTDUKHE: The 
Government does not have such intention. 
The committee is being consIIuted. We are 
waiing for the Committee's rapoft. 

MR.. SPEAKER: NexI question. 

(~ 

MR..SPEAKER: Ihavegonelotheolher 
~ 

• 64 SHRI ANBARASU ERA: WI! the 
IInister of TEXTl.ES be pleased 10 state: 

(8) ........... isantpraposal under 
c:onsideraIion of the Govamrnenllo review 
the policy ofaxpDlting caIIDnIaJIIDn yam; 

(b) wheIher the prices of CXJI1DnIcoIIDn 
yam .. incraasing at prasanI; 

(c) I eo. the raaaans tt.reIor; 

(d)whelherany decision hasbeentaken 
ID import calion bales to meet the require-
ment of waavecs; 

(e) the names of countries '1OfI'I which 
these bales are ..., to be imported; and 

(') the criteria laid down by the Govern-
_ ment 10 distrbute these items among the 

we8V81S with a view to save them from 
unemployment? 

THE MINISTER OF STATE IN THE 
MINIS:rRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) to (f). A statement is laid on 
the Table of the House. 

STATEMENT 

(a) No, Sir. 

(b) The prices of cotton/cotton yam have 
maintained an upward trend during the cur" 
rent year. 

(c) The main reasons for the upward 
trend in the prices of aJttonlcotton yam have 
been unexpected faU in the cotton produc-
tion, low opening stock at the beginning of 
1991-92 cotton season, increase in the cost 
of other inputs like power, fuel, ete. 

(d) to (f). Modalities to import cotton for 
handloom weavers are being worked out. 

SHRI ANBARASU ERA: Next to agri-
cultural sector, handlDom weavers form major 
chunk of the population. Handloom weavers 
are one of the most neglected lot in the 
population and they are undergoing worst 
sufferings. We are fuDy aware that mostly 
Scheduled Castes and Scheduled Trbes 
and backwarddass people &am their liveli-
hood through handloom weaving. 

Due to short supply of yam and also due 
10 hike in the price of yam, they. are not 
getting yam in time and an alarming situation 
is created. . 

I want to know from the hon. Minister 
whether sutable measures are taken for 
regular supply of yam to the weavers 10 save 
them from starving. 
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[TtansIaIiJn) 

SHRI ASHOK GBI..OT: -rt. hem. 
Member is rightmsaythalyan has become 
a little costIiar as a result of which the weav-
ers are inbOUble. We have taken inmediale 
steps. FnIIy, no soora' dif the prices of 
yam rise we suspended its export and we 
have neither made open nor released the 
export quota to be released 1his year. We 
818 keeping an eye on • that adequate yam 
is made available to weavers. For this pur-
pose, we have wrinen to N. T.C. to recb:a its 
weaving activity and instead increase pro-
duclion of yam. Uoraovw, we are laying 
much emphasis on the yam of below 40 
counts which is used much by weavers. At 
the same time, the main function of the 
N.H.D.C. is to supplyy .... Forthat purpose 
depolS have been opened at various places. 

The Chief Minister and the Stale Gov-
emment have been requested in writing to 
launch dehoarding campaigns at the district 
headquarters through Commiltee and the 
Mils of the State Government and that of Co-
operative Sedor may increase production of 
yam so that yam may be made avaiable in 
sufficient quantity. Besides. the important 
decision we are going to take isthal we have 
taken a decision lID import two Iakh cotton 
bales to be made avaiabIe to handIaom 
weaYa'S alone. 

[English] 

SHRI ANBAAASU ERA: Sir, I have 
asked whether any dacision has been taken 
to imporl c:oIIon bales to meet the require-
ments of handIoom weavers.. That is my 
question. WhaI he has said here is, the 
rnodaIIies to import c:otIon for IwIdloom 
weaYa'S are being WOIked out. 

I would Ic8m bring to the natica of the 
hon. Min~1hat during 1982, when such a 
situation arose, when Mrs. Indira Gandhi 
was the Prime Minister and Mr. Pranab 

·Not recorded. 

IUukherjee was the Commerce and Textiles 
Minister, a large number of orders were 
immediately placed with China for the import 
01 yarn. 

How long wiD they take to work out the 
modalities? I want it should be time-frame. 
What are the modalities? From what coun-
tries, they are going to import? 

I know, many of the Ministers are guided 
by the bureaucrats. They should take 
initiative. ThEire should be a commitment 
to the people's cause. Every time when 
we ask, the reply is, "Committees are 
being formed-. I am not criticising this 
Govemment The question is, whether 
this Government or the previous Govem-
ment or any Government, they should not 
become slave to the bureaual'ta. (lnter-" 
tupIkms). 

MR. SPEAKER: Please sit down. That 
is not going on record please. 

(/ntsnuptions)" . 

MR. SPEAKER: This is not going on 
record please. No. Takeyourseat. Youar. 
crossing your limit. 

[ Ttanslation] 

SHRI ASHOK GEHlOT: Realising the 
problems of handloom weavers we decided 
to importtwo lakh bales for handloom seemr. 
Therefore, I am not agreeable with the han. 
Member that the Govemment is nat serious 
about it. 

MR. SPEAKER: How much time would 
you take to do it? 

SHRI ASHOK GEHlOT: The CaIIinet 
has almost taken its decision on it. We will do 
it very soon. 
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[English) 

SHRI M.R. JANARTHANAN: When the 
Govemment came to know the new cotton 
crop in the beginning of 1992 cotton season, 
I wantto know from the hen. Minister, through 
you, what made the Govemment to make 
the export policy of 51akh bales in the month 
of November, 1991. Secondly, in view of the 
cheaper price of the foreign cotton which is 
to be imported, wiU the Government assure 
that the yam price will coma down which will 
help the hand loom and powerloom sector? 
Otherwise, the Government must accept the 
reason for the import policy of cotton which 
has so far not been adopted by this Govem-
ment. 

[ Translation) 

SHRI AsHOK GEHLOT: Mr. Speaker, 
si~, for tha information of the hon. Member 
regarding the announcement made in De-
cember about five lakh bales I would like to 
tall that during the period of tha previous 
Government cotton was exported under their 
own policy. AI that time the stet was of 133 
lakh bales while the produdion was of nearly 
117 lakh bales. The price that obtained in 
September, 1990 was 7300 percandy which 
rose to 8,000 in February. After that the 
prices rose in April to 10,350 and then in July 
to 12, 800. (IntetTUptions) 

[English) 

SHRI M.R. KADAMBAR JANARTHA-
NAN: I am seeking your protedion. This 
Govemment announced th export policy of 
cotton in 1991. That made the cotton price 
shoot up in the month of December. I am 
asking the hon. Minister this question. 

[Translation) 

SHRI ASHOK GEHLOT: I am coming to 
that point Mr. Speaker, Sir, in August, 1990 
the prices rose to 14, 200 and with the 
beginning of ihe cotton season in 1991 it 

came down to 11, 500 in September, 9800 
in Cdober and 9700 in November, 1991. 
Within three months prices came clown from 
14,200 to 9000. When we found thaltha 
farmers world not get the full price, it was 
necessary to think something about it. 
Therefore, announcementforfive lakh bales 
was made. One lakh bales were kept open 
and four lakh bales were left to the disposal 
of Cotton Corporation of India with tl'!e in-
strUdion to export only when it was neces-
sary to control prices, otherwise not. No 
export was made of thaI. Therefore, I would 
like to submit to the hon. Member that there 
are contrary interests in it. The cotton indus-
try should keep it in mind. "we safeguard th 
interests of the weavers, problems arise and 
if cotton growers are not given full price, they 
shift the crops. Only after taking all these 
things into account, the cotton policy is 
adopted. 

sHRI SA:rYNARAYAN JATIYA: Mr. 
Speaker, Sir, the weavers should get proper 
jobs and they should get benefits. We are 
worried about it. Now it is being said that 
yam is not available. There are cotton mills 
for yarn which should be operated. Under 
the national policy this. 

(/ntenvptions) 

MR. SPEAKER: Please come to the 
question. 

SHRI SATYNARAYAN JATIYA: Mr. 
Speaker, Sir, through you, I would like to 
submit that we are the elected representa-
tives and our weavers are in trouble, So, 
certain measures should be taken to remove 
their difficulties. As the hon. Minister has 
stated in his reply and admitted himsaH that 
the prices of cotton yam and cotton have 
risen and have maintained an upward trend. 
In such a situation I would like to know 
whether any effective measures are baing 
taken to bring about changes in the export 
policy to ensure availability of proper kind of 
yarn at fair price to weavers? 
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MR. SPEAKER: Its answer had been 
given In the reply to the first question. 

[English] 

SHRIMATI PASAVA RAJESWARI: I 
would like to know from the hon. Minister 
what type of cotton he is going to import 
whether it is medium-staple cotton or the 
Iong-ataple (;;ltton. The fact of the matter is 
that the input rate for the cotton-growing 
people has risen very much. The farmer will 
be hit very mu¢!; he will not be getting the 
remunerative price if cotton is imported. I 
would like to know from the hon. Minister 
whether this matter has come to the notica of 
the Government or not. Further, I would like 
the hon. Minister to enlighten me if he further 
imports cotton, will the farmers not be hit; will 
there not be decline in cotton production. 

[ Translation] 

SHRIASHOK GEHLOT:Two lakh bales 
have been reserved for handloom industry 
only, therefore, no cotton grower will be hit 
by it. because in comparison to minimum 
support price, the prices are still very high, so 
I think that only handloom weavers will be 
benefited if we import 2 lakh bales. 

SHRI CHANDRA JEET YADAV: Mr. 
Speaker, Sir, YOu might ~ remembering 
that you had also called a moeting in your 
chamber for discussing this issue and you as 
well as the han. Minister was of the same 
opinion that the problem of weavers Is a 
ser.ious problem aQd it requires a full day 
debate~ The hon. Minister has himseH &C-

• cepted that the condition of weavers has 
become very miserable. At some places 
people have committed suicide due to hun-
ger. The main question is not of the rising 
prices of cotton yarn but of the difficulties 
being faced in the sale of manufactured 
cloth. The Govemment is well aware of the 
fact th!d there are no buyers availabte for the 
goods worth crores of rupees. 

[English] 

MR. SPEAKER: This is restricted to the 
export and import of cotton. The problems 
may not be restricted. This question is 
restricted. 

SHRI CHANDRA JEET YADAV: But 
the question is that it relates to the problems 
of the weavers. 

MR. SPEAKER: We are not considering 
it under this question. 

SHRI CHANDRAJEETYADAV: Then I 
ask my question in this fashion-

[ Ttanslation] 

Whether it is also a fact that the Gov8fn-
ment has commitments with some couniries 
for exporting cotton yarn through a particular 
system and due to which an atmosphere of 
uncertainity has arisen and the prices of yarn 
are also increasing due to it. The hon. 
Minister has accepted that there are middle-
men and black-marketing is going on. Or-
ders have been given to the district officers 
to inquire into It. Will the Govemment also 
take any effective steps to check the middle-
men who are indulged in black-marketing 
and deriving profit out of it? 

SHRI ASHOK GEHlOT: Sir, we have 
allowed export of yarn to the 100 export 
oriented units only. Besides this we have 
allowed it to these who import the cott')n yarn 
under advance licencing scheme. We have 
allowed our share in the quota countries, 
besides this we have no commitments with 
the countries having export obligations 
against capital goods. We are not bound to 
export to those countries. 

As far as the middlemen are concerned 
I have already fold you that we have tried to 
increase the supply through N. T.C. and spin-
ning mills of co-operative sector. Besides 
this we have asked the State Governments 
to find out through district collectors that 
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whether there are any cases of hoarding and 
if it is so, then action should be taken. We 
have written it to the Chief Ministers two 
montsago. 

I have no objection, if you want a discus-
sion on this issue. 

SHRI RAM NIHOR RAI: Mr. Speaker, 
Sir, the carpet industry of Mirzapur, 
Sonbhadra and Bhadauhi divisions of Uttar 

. Pradesh which earns foreign exchange of 
crores of rupees is adversely affected by the 
cancerous situation. Through you I would 
like to know whether the Government is 
contempll.'lting to give incentives to the 
carpet-weavers of Mirzapur, Sonbhadra and 
Bhadauhi on the export of carpets nr not? 

MR. SPEAKER: No, it is not related to 
this question 

Central Road Fund 

*65. SHRI PANKAJ CHOWDHARV: 
SHAI BHAGWAN SHANKAR 

RAWAT: 

Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

<a) whether the Government have taken 
a decision to increase the amount of the 
Central Road Fund; 

(b) if so, the details thereof; and 

lc) the lunds proposed to be allocated 
'rom\he Fund, State-wise, during 1992-931 

THE MINISTER OF STI!.TE OF "TME 
MINISTRY OF TEXTilES (SHRI ASHOK 
GEHlOT): (a) No, Sir. The Government has 
not taken a decision yet to augment the 
Central Road Fund. 

(b) Does not arise. 

(c) The funds are allocated to States 
from out of the provision made for Central 

Road Fund in the Budget. The provision 
available in the 1992-93 budget is not yet 
known. 

SHRI PANKAJ CHOWDHARV: Mr. 
Speaker, Sir, is it a fad that there is much 
difference between the percentage of length 
of National Highways in tho country and the 
increase in the length of National Highways 
in Uttar Pradesh as also there is much differ-
ence between their average length on the 
basis of per lakh population? 

SHRI ASHOK GEHlOT: Mr. Speaker, 
Sir, this question does not relate to the 
original question. It he gives a separate 
notice for the question he has raised, I will 
reply. 

SHRI PANKAJ CHOWDHARY: Is the 
Government contemplating to ronned other 
roads with National Highways? 

SHRI ASHOK GEHLOT: Mr. Speaker. 
Sir. this question relates to the Central Road 
Fund. 

SHRI BHAGWAN SHANKAR RAWAT: 
Mr. Speaker, Sir, even after 44 years of 
attaining independence, approach roads 
could not be constructed till now in more than 
half villages, having population of above one 
thousand, of Uttar Pradesh and other sev-
eral Slates. The Parliament has passed a 
resolution to raise the amount of road cess to 
be levied on petrol to ina-ease the resources 
of the Centfa\ f\oad Fund so that more roads 
could be constructed in the country. My 
question is why is the Government is not 
implementing the decision and depositing 
the money in Central Road Fund atter col-
lecting it by imposing increased rate of road 
cess on increased rate of petrol, so that 
more amount could be made available to the 
State for constructing roads? The (b) part of 
the question is-whether the central Govem-
ment is going to construct metalled roads in 
villages of all the States during the Eighth 
FIVe Year Pian •.. 



21 Oral Answers PHALGUNA9,1913(SAKA) Oral AnSlWfS 22 

MR. SPEAKER: The question is not 
asked in this manner. On the one hand you 
are reading it and on the other hand you are. 
asking such a long question, then you will 
say that the han. M"mister has not answered 
it. Please ask a pointed question, he will give 
a pointed raply .•• ~. (Interruptions) 

. SHRI BHAGWAN SHANKAR RAWAT: 
Mr. Speaker, Sir, 1 am asking whether there 
is any time-bound programme in the Eighth 
Five Year Plan by which in all the States •.. 

( Interruptions) 

MR. SPEAKER: The question relates to 
the Central Road FUnd. Would you like to 
ask whether any provision has been made 
for the Central Road Fund in the Eighth FIVe 
Year Plan. 

SHRI BHAGWAN SHANKAR RAWAT: 
I would also like to ask whether the road cess 
money is being given to the States or not? 
( Interruptions) 

MR. SPEAKER: You should make the 
question pointed, you will get pointed reply. 
Otherwise, the question will be missed. 

SHRI BHAGWAN SHANKAR RAWAT: 
Mr. Speaker, Sir, what is the plan to con-
struct metalled roads in villages having 
population of more than one thousand and is 
there any plan to mobilise financial resources 
for it? (Interruptions) 

[English} 

MR. SPEAKER: You will reply only to 
that question which relates to the Central 
Road FUnd. 

[Ttanslation) 

SHRI ASHOK GEHLOT: Mr. Speaker, 
Sir, the hon. Member is right as the money 
that should have been deposited in the 
Central Road Fund could not be deposited 
because the decision could not be taken and 
implemented though the resolution was 

passed by Parliament. It was sent to the 
Cabinet Secretar~'Jl on 18th February for 
consi~eration. Aft"" taking decision, we will 
decide as to how to implement it: 

[English] 

SHRI MRUTYUNJAYA NAYAK: The 
distress condition of the national highways • 
from Calcutta to Madras through Orissa is a 
buming problem. The life and property of 
those travelling in the night is a jeopardising 
and hopeless one .•. 

MR. SPEAKER: This relates to the 
Central Road Fund and not to a road from 
Calcutta to Madras. 

SHRI MRUTYUNJAYA NAYAK: This is 
an inter-8tate road. 

MR. SPEAKER: I am going to disallow 
it. 

SHRI MRUTYUNJAYA NAYAK: What 
steps the Government has contemplated to 
take up the problem ofthe particular region? 

MR. SPEAKER: Would you like to 
provide some funds through this Fund for 
that road? 

[Ttanslation] 

SHRI ASHOK GEHLOT: Mr. Speaker, 
Sir, the money is to be deposited in the 
Central Road Fund through the collection of 
road cess on increased prices of petrol and 
diesel. The decision has not been taken so 
far despite passing of the resolution in the 
Parliament Unless the decision is taken and 
implemented, we are not in a position to 
provide funds to it. 

[Engish] 
Dunkel Proposals 

-66. SHRI BHOGENDRA JHA: 
SHRI SYED SHAHABUDDIN: 

WiD the Minster of COMMERCE be 
pleased to stale: 
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(8) the details of the Dunkel poposaIs 
on GATT; 

(b) whether the Government have ex-
amined the proposals; 

(c) if so, the details thereof and the 
reaction of the Government thereto; 

(d) whether the view of the various 
working groups, individuals were also called 
101' by the Government in this regard; 

(e) if so, the details thereof and the 
reaction of the Government thereto; . 

(f) the proposals finalised by the Gov-
ernment for the Uruguay Round meeting of 
GATT; 

(g) whether international negotiations 
ware also initiated by the Government in this 
regard; and 

(h) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) to (h). A Statement is laid 
on the Table of the House. 

STATEMENT 

In a comprehensive proposal dated 20 
December, 1991. Mr. Arthur Dunkel, Dirac-
tor General of GATT has suggested compro-
mise solutions in areas in which differences 
persisted among participants in the Uruguay 
Round till that data. Government are in the 
process of examining the DUnkel proposals. 
Government'l_ preliminary examination 
shows that the ~unkel text contains both 
positive and negative features from India's • 
point of view. 

Govemment have held consultations 
on the Dunkel proposals with a wide 
c:ros&-e8CIion of the public including acono-. 
mists, opinion makers and repr,,-sentatives 
of the pofltical parties. . VI8WS have bean 

expressed both In support of and against the 
proposaIsconta1nad in the Ounkeltext. These 
are being examined. . 

Government has not yet finaRsed its 
stand in respect of the Dunkel proposals. 
Once the stand is finalised, Government win 
participate in further negotiations in the 
Uruguay Round at Geneva to ensure that 
our interests are safeguarded. 

SHRI SYED SHAHABUDDIN: Mr. 
Speaker; Sir, in the Statement. the Govern-
ment has stated that the Dunkel text con-
tains negative features. I think that must be 
rated as the understatement of the year. The 
Dunkel text amounts to a subversion of our 
sovereignty, a threat to our security, a re-
straint on our freedom of economic action 
even in domestic matters, an erosion of our 
existing distribution system, in short, an 
accentuation of our poverty against growing 
affluence in the world. And, therefore, there 
is a tremedndous national resistance to the 
Dunkel text. (/ntemlptions) 

MR. SPEAKER: You will have to ask the 
question. 

SHRl SYEO SHAHABUDOIN: There 
was a National Seminar and I hope that the 
Government has taken into account .the 
deliberations of the National Seminar held 
on the 12th of January and ~s resolution. 
(Int9m.lplions) 

MR. SPEA'KER: Shri Shahabuddin, 
please not like this. You are referring to 
Seminars and theories You have to ask the 
question. There are many others who want 
to ask the questions. Please ask a pointed 
question. 

-' 
SHRI SYED SHAHABUDDIN: The cru-

cial point of the Dunkel text is that illinks up 
trade and tariff with investment measures, 
with patenl laws, which affecl the flow of 
tachnology and questions of national eco-
nomic policy, I would Ike to know from the 
~.-nmept, whether they propose, before 
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going back into Uruguay rounds, to c:qIven8 
a National Commission of eminent jurists 
and economists to go into this question and 
to hold a discussion in the Parliament Defore 
they proceed further in the maIIerof Uruguay 
round taka. . 

THE MINISTER OF STATE OF THE 
MINISTRY.OF COMMERCE (SHRI P. CHI-
DAMBARAM): Yes, Sir. On a date suitable 
to Parliament and as decided by the Busi-
ness Advisory Committee, I intend to initiate 
a fuD scale debate in Parliament, and without 
knowing Parliament's views, we win not 
participate in the Uruguay round of taka. 

MR. SPEAKER: Shri Shahabuddin, 
would you like to askthe second supplemen-
tary or would you like Shri Bhogendra Jha to 
ask the question? 

SHRI SYED SHAHABUDDIN: Let Shri 
Bhogendra Jha ask the question. 

MR. SPEAKER: Shri Bhogendra Jha 

SHRI BHOGENDRAJHA;Mr. Speaker, 
Sir ,Iwould like to first apologise to the House . 
and to you for the delay. 

Sir, the answer that has been given in 
the statement is extremely vague. The 
Govemment is saying that it is both positive 
and negative. Thera is absolutely nothing in 
the world and in the universe which cannot 
.)lave some positive aspects, whether it is 
poison or atom or any thing else. So, they 
are finding something positive in it. The 
question is that our patent laws are not the 
product or the processes which have to be 
patented. Are you sticking to that or net? I 
want to know whether in the so-c:aRed 
Dunkel's policy proposals, that is included or 
not. 

[T IlUISfationj 

MR. SPEAKER: He has already said 
that aUhis would be done after the discus-
sion is held. You may ask the main question. 

[English] 

SHRIBHOGENDRAJHA:Simplylwant , 
to know with regard to the GATT negotia- . 
tiona and other irftamational property rights' 
and particularly with regard to the Patents 
Law, what specifIC positive aspects the 
Govemment of India is finding that have 
been mentioned here. With regard to the 
negative points exactly what is the position? 
The oounlry should know this because we 
are apprehensive that the Govemment may 
succumb to the US pressures. 

SHRI P. CHIDAMBARAM: I have great 
respect for the views of the han. Member 
Shri Bhagendra Jha In a preUminary state-
ment made by me on the 24th December,' 
had identified some positive features and a 
number of negative features. h is difficult to 
answer in a span of two minutes in the 
Question Hour the entire package of Dllhkel 
-the positive and the negative aspects of the 
Dunkel package. As I have offered, on a 
date suitable to the Parliament, we will have 
a fuD scale debate and we an share all the 
views on the positive and negative aspects. 
I wiD certainly take into account, as I have 
repeatedly said, all the views expressed by 
the hon. Members, jurists, economists, 
knowledgeable persons before we finafise 
our views. I said it and , repeat the offer; let 
us wait for the fuD scale debate on a date 
fixed by the Business Advisory Committee. 

SHRI SOMNATH CHATTERJEE: You 
can circulate a note. 

SHRI P. CHIDAMBARAM: I accept the 
suggestion of the han. Member Shri Som-
oath Chatterjee. While I initiate a debate, , 
will 01 oourse make a statement or circulate 
a note based on which a debate can taite 
place •. 

SHRI BHOGENDRA JHA~ Should we 
take that before any agreement is arrived at 
the House wiD be taken into confldeneia and 
he wit come before the House?-
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MR. SPEAKER: He has already said 
that. 

SHRI PRfTHVIRAJ D. CHAVAN: As 
there are many nagaIiva faalur.. in the 
Dunkel draft, would the Government Or India 
cany out same bilateral discussions wilt! 
more advanced of the developing countrias 
sucf1 as China. Brazi and Mexico to come 
out with a common platform at the GATT 
,negotiations? 

SI1RI P. CHIDAMBARAM: Since I as-
sumed office t have, as waR as our officers 
have. held bilateral discussions with a num-
ber of countries. The hen. Member men-
tioned three muntries - China, BrazU and 
Mexico. . 

Brazil had been earner vary supportive 
of our position in the Uruguay round of talks. 
The hon. Members know this. Brazil has 
now given up its opposition to various pro. 
posaIs. 

Wdh China we had extensive discus-
sions when the Prime Minister U Peng was 
here. Again the non. Members know that 
ChIna has concluded a biIaleraI agreement 
wilt US which goes far beyond the Dunkal 
proposals. 

Mexico has never .supported our p0si-
tion. Mexico has in fact made laws which 
conform to the concern expressed by the 
Uftited Slates. But we have not given up 
hope. I have spoken to a number of coun-
lrias. lhave received assurances that to the 
axtent possible many devaIaping coUntries 
will support our concern in a taw crucial 
...... But what position th8f wiI acIUaIy 
1IIkewhenthe Uruguaymundrecommencas 
in .ApI. we wUI have to wall and _. 

SHRI LOKANAllt CHOUDHURY: In 
the reply the han. MRsterhaslbUdtballhe 
papos8I has bath posiIMt and -sa'" 

things. I want to laar. accordqJ to the 
Government's estillllllllas Which .. the p0si-
tive aspects and Whicb .. 1Iw napIiva 
aspects. 

MR. SPEAKER: We Wll discuss .~ 
we discuss It extensively. He has agreed to 
discuss it in the House. 

SHRI LOKANAllt CHOUDHURY: We 
willdiscussil. But thay have alraady reached 
an estimate and they have given a r¥lv to 
the House. In the reply it is stated that there 
are positive aspects and negative aspects. 
That means the Government has reached 
an estimate. So the Government should 
state. according to them which are the posI-
tive aspects and which are the negative 
aspects. 

SHRlp.CHIDAMBARAM:Sir.withgraat 
respect I may say that the same question 
was asked by the hon. Member, Shri Shoo 
gandra Jha. I said that in the preliminary 
statement mad. by me on the 24th of De-
cember, I had identified some positive fea-
tures and some negalive features. It wiI! be 
difficult toist aU of them in the space of afaw 
minutes in answering the question. When 
we have a tuB scale debate. I wiD list. what-
ever according to the Government are posi-
tive and negative features. W. will certainly 
take yourviews into account before we final-
ise our views and before we go to the Uru-
guay Round of tab. 

MR. SPEAKER: In view of this. we wiD 
go to the next question. Shri Simon Marandi. 

. (/ntem.ptbns) 

MR.. SPEAKER: This is wrong. Shri 
NirmaI KanIi Chaaarjee. It is not Ike this. 

(~ 

MR.. SPEAKER: Shri SInon Uarandi. 
..... put your queIIion. . 
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Conversion of Black Money Into White 

-67. SHRI SIMON MARANOI: 
SHRI DAU DAYAL JOSHI: 

Will the Ministerof FINANCE be pleased 
1Dslate: 

(a) whether the Government had started 
several schemas during the last si)( mol11hs 
of 1991 for converting black money into 
white; 

(b) if so, the details thereof; 

(c) the total amo;.mt deposited under 
these schemes so far; StateRwise and 
month-wise; 

(d) the total fordign exchange oolled:ed 
upto February ~ 5; 1992 uno9r these 
schemes; and 

(e) the purposes for which this amount 
is proposed to be used? 

[English] 

THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). The National 
Housing Bank (Voluntary Deposit) Scheme 
1991 notified on 27th September. 1991 was 
meant for mobilisation of black money. Two 
other schemes viz. Remittances in Foreign 
Exchange (Immunities) Scheme. 1991 and 
India Development Bonds Scheme, 1991 
were 'lOtified on 20th and 21 st September.. 
1991 respectively with a view to attracting 
inflow of foreign exchange. 

Cc) The details ofthe deposits under the 
Nalional Housing Barks Scheme are given 
in the attached Statement . 

(d) The total foreign exchange collected 
under Remittances in Foreign. Exchange 
(Immunities)Schemeand India Development 
Bonds Scheme as on 15th Februaty. 1992 
was about US $2.35 billion (Rs. 611 Oaores). 

(e) The Funds collected under the Vol-
untary Deposit Scheme are to be primarily 
utilised fur sllJm clearance and low oost 
hoUSl1'ly for the poor. The funds received 

" under the two schemes viz. Remittances in 
Foreign Exchange (Immur.ities) Scheme and 
India Development Bonds Scheme are 
expected to improve the balance of Pay-
mems. 

STATEMENT 

Total AmolJnt Mobilisfid (Cum-ulative) 

(Rs. in .. l'Jkhs) 

States 3v.10.1~91 29.11.1991 . 30.12.1991 31.01.1992 

. Andhra Prad9sil 0.00 74.44- 103.56 115.96 

Arunachal Pradesh 0.00 0.00 0.00 0.00 

Assam 0.00 4.70 27.75 56.34 

Bihar 0.00 34.29 116.45 215.93 

Goa 0.00 16.10 19.90 29.90 
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(Rs. in, . Jakhs) 

States 30.10.1991 29.11.1991 30.12.1991 31.01.1992 

Gujarat 74.80 228.80 430.99 591.12 

Haryana 0.00 8.70 18.20 25.50 

Himachal Pradesh 3.35 16.50 42.96 61.56 

Jammu & Kashmir 0.00 0.00 0.00 0.00 

Kamataka 13.85 295.61 471.55 667.76 

Kerala 143.70 323.08 342.08 461.80 

tJ!adhya Pradesh 0.00 38.97 76.72 142.57 

Maharashtra 75.63 833.99 1438.28 1954.37 

Manipur 0.00 0.00 0.00 0.00 

Meghalaya 0.00 0.00 4.00 19.73 

Mizoram 0.00 0.00 0.00 0.00 

Nagaland 0.00 0.00 0.00 0.00 

Orissa 1.00 89.25 206.41 276.74 

Punjab 0.00 122.10 230.38 255.10 

Rajasthan 0.00 28.76 51.76 82.21 

Sikkim 0.00 0.00 0.00 0.00 

TamilNadu 58.14 282.54 520.99 809.34 

Tripura 0.00 0.00 0.00 . 0.00 

Uttar Pradesh 16.80 450.24 808.53 1551.03 

WestBenga\ 2.00 923.21 1087.42 18.12.11 

A & N. Islands 0.00 0.00 0.00 0.00 

Chandigarh 0.00 15.60 18.60 34.50 
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(Rs. in.', Iakhs) 

Statss 30.10.1991 29.11.1991 30.12.1991 31.01.1992 

D& NHaveli 0.00 0.00 0.00 0.00 

Deman & Diu 0.00 0.00 0.00 0.00 

Delhi 197.68 646.56 943.71 1463.33 

lakshdweep 0.00 0.00 0.00 0.00 

Pondicherry 0.80 0.00 0.80 0.80 

ALL INDIA TOTAL 587.75 4444.23 6971.03 10659.93 

SHRI SIMON MARANDI: Mr. Speaker, 
Sir, the Reserve Dank of India and the Unit 
Trust of India launched several schemes for 
converting black money into white but the 
response to these schemes has been much 
below the expectations of the Government. 
Under the circumstances, will the hen. Min-
ister be kind enough to inform the House of 
the number of people arrested for accumu-
lating black money, the number of docu-
ments seized during the last six months and 
whether cas~s hav~ been reg~tered in the 
courts against the offenders? 

SHRI RAMESHWAR THAKUR: Mr. 
Speaker, Sir, the hon. Member has inquired 
about the total amount deposited under the 
various schemes initiated by the Govem-
ment for converting black money il1lo white. 
I have mentioned in the aMexure that the 
total amount mobilised in aU States and 
Union Territories during the said period 
stands at As. 10659.93Iakhs. So far as the 
second question regarding those evading 
income tax and violating income tax Jaws is 
concerned, I have t.o say that there· are 
provisions within the Income-tax laws for 
imposition of fine and interest as penalty on 
inoome-tax evaders. There are also provi-
sions 'or imprisonment. However, this quas-

tion is not directly related to the main ques· 
tion. Therefore, if the hon. Member desires. 
So, the figures shall be laid on the Table of 
the House. 

SHRI SIMON MARANDI: The Govem-
ment makes alterations in its policies from 
time to time, under pressure from the World 
Bank and the Intemational Monetray Fund, 
as a result of which Non-Resident Indians 
are hesitant to invest their money in India. I 
would like to know from the Government 
whether the Govemment proposes to bring 
about changes in its economic policy? 

SHRI RAMESHWAR THAKUR: So far 
as our policies are concerned, there is no 
. question of any interference from the World 
Bank or any intemational financial institu-
tions or its officials. We formulate policies on 
our own. We have given an opportunity to 
Non-Residenllndlans to i""est in the coun-
try and they are entitled to purchase India 
Development Bonds as well. This provision 
was exclusively made for NRJs. More than 
Rs. 2,000 erares were mobilised underthese 
schemes and the Non-Resident Indians 
purchased India Development Bonds worth 
mor~ than As. 4,000 crores. This, we have 
been providing ample opportunities to the 
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N.R.Is. to make maximum investments In 
India and thus, participate in the economic 
development of the country. 

SHRIDAUDAYAlJOSHI:Mr.Speaker, 
Sir; I had used the ierm 'Condemn' when the 
hon. Minister was giving his reply. I did it 
because today two major problems confront 
the nation. One is that of black money and 
the other is housing. These schemes were 
formulated to solve these problems. In his 
reply, the hon. Minister has mentioned that 
the Government was able to mobilise Rs ... 
10659.93lakhs which as par my calculalions 
can help in building only 25,000 dwel6ng 
units. I would like to know from the han. 
Ministerwhatherhe consider theSe schemes 
as successful and if not what does the 
Government propose to do with. these two 
unsuccessful schemes intended to bring out 
black money and solve the housing prob-
fem? 

SHRI RAMESHWAR THAKUR: I have 
not used the word 'Condemn' it seems to be 
aease of misunderstanding ... (interruptions). 

MR. SPEAKER: Not like this. He is 
replying to your question. 

[TtanSIaIion) 

SHRI RAMESHWAR lHAKUR: We do 
concede that we have not boen successful in 
bringing out black money, as much as we 
expected. However, we have been able to 
mobilise substantial amount under the 
Remittances in Foreign Exchange (Immuni-
ties) Scheme, 1991. Similarly, the India 
Devebpment Bonds to sOld like hot cakes 
and we have been able to mobilise Rs. 
6,000 - As. 6.500 crores under that scheme. 

SHRI PRAFUL PATEL: This scheme 
was a failure. Therefore,l would iike to know 
from :he Government whether it has any 
other scheme for converting the black money 
being generated in the country into white? I 
also request the hon. Minister to inform the 
House of the steps proposed to be taken by 
the Government to check. the generation of 
black money in future? 

We propose to utilise the funds collected SHRI RAMESHWAR lliAKUR: As for 
under these schemes for slum clearance . the first point yOu raised under tile National 
and low cost housing for the rural poOr and ... ::Housing Bank Scheme .. (Jriterruptll)ns) 
slum dwellers .•• (Interruptions) 

SHRI RAJENDRA AGNIHOTRI: The 
hon. Minister is requested to make his point 
claar. . 

tAR. SPEAKER: Mr. Minister, the ques-
tion is whether the funds mobi6sad is suffi-
cient to solve the aforesaid problems? 

SHRI f'IAMESHWAR THAKUR: The 
problem is gigantic and it cannot to solved by 
this amount. Howev ... , we shall utilize this 
money properly to solve the housing.JHOb-
Iem of tba:poor as much as possible (lnter-niptidnS) . 

[English] 

MR. SPEAKER: No, no: please stop it 

[English) 

MR. SPEAKER: You arE! behaving in a 
rowdy manner. You have to behave prop-
erly. I do not appreciate this kind of comment 
from you. Not like this, I al":'l giving chance to 
all Members. You will aiso g~t the chance. 

( Interruptior.s) 

[T IaIISIation] 

SHRI RAMESHWAR TH,l\KUR: Hous-
ing schemes Would be given concrete shape 
with the funds colleded under the Nationm 
Housing Bank Scheme and slri"gent action 
undertheJncome Tax Ad would be taken to 
bring out black money. No new scheme is 
under the consideration cf.lhe l30vernment. 
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WRITTEN ANSWERS TO CUESOONS 

(TtanSIation) 

Prices of Natural Rubber 

-ea. SHRI RAM BADAN: Will the Minis-
ter of COMMERCE be pleased to state: 

(a) whether the Govemment propose to 
increase the prices to natural rubber; 

(b) whether it is proposed·lo fIX the 
administered prices of rubber during July-
August each year; and· 

(c) if so, the.details of the proposal? 

THE MINISTER OF STATE oF THE 
MINISTRV OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) to (c). Government has 
been announcing revision in the BenchMark 
Price of Nalural Rubber (RMA-4grada) basad 
on the cost study report of the CostAccot.lnts 
Branch of the Ministry of FJnanC8 which 
makes its recommendations taking into 
~unt the increases that have taken place 
in the cost of various inputs for pr:;Miudion of 
natural rubber. The present Bench Mark 
Price of As. 21,4501- per metric tonne was 
fIXed on the basis of the recommendations of 
the Cost Accounts Branch on 15th January. 
1991. 

On the adVice of tile Ministry of Com-
merce, the Cost Accounts Branch have now 
conducled a fresh study and submilted lhair 
recommendations. These are being proc-
essed ·In consultation with aU concerned 
authorities and it is too early to indicate 
details fn this regard. 

[English} 

-89. SHRIMATI BASAV~AJES-
WARI: 

SHRI BIJOV KRISHNA HAN-
DlQUE: 

Wi. the Minister of COMMERCE be 
pleased to stale: 

(a) whether eXPlJlts in the first ·seven 
months of the current financial year have 
declined as compared .to the corresponding 
period of the previous financial year; 

(b) if SO, the Percentage of decline in 
doUar tanns and the reason therefor: 

(c) the export made to General Cur-
rency Areas and Rupee Payment Areas 
during the current financial YGar in compari-
son to the previous financial year; 

(d) whether the export targets for 1991-
92 have been achieved; 

(e) if not, the reasons for shortfall therein; 
and 

(f) the steps praposed to be take to 
boost exports? 

THE MlNISTER OF STATE OF THE 
MINlSlRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) to (c). India's exports to 
the General Currency Area amounted to US 
$ 8567 mUtion or As. 20095 crares during 
April-October 1991 as compared to US $ 
8118 million or As. 14239 crores during 
APril-October 1990 thereby registering a 
growth 015.5% U; dollar terms and 41.1 % in 
Rup8& terms. India's exports to Rupee 
Payment Areas during ApriI-October 1991 
amounted to US $ 951 million or Rs. 2229 
crores as compared to US $ 1988 million or 
As. 3487 c:rores during ApriHlctober 1990. . 
thereby registering a decline of 52.2% in 
Dollar tenns and 36.1% in Rupee terms. 

Govemment are of the view that exports 
to GCA countriesand RPAcountries should 
be disaggregatec:l and viewed separately. 
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The correct conclusion would, therefore, be 
that during Apr~..()ctober 1991 exports to 
GCA countries showed a modest increase of 
about 5.5% in DoDar terms whBe expor1s to. 
RPA countries showed a decline of about 
~ in Dollar terms, as compared 10 April-
October 1990. . 

The reasons for the decline in exports to 
RPA countries are mainly external and in-
clude the political changes that have taken 
pJace in the erstwhile Soviet Union. 

Other factors which have affected ex-
port growth include a slow-down in the world 
economy, recession in· major developed 
countries, unavoidable import compression 
and high rate of export credit. 

(d) and (e). Due to uncertainties in the 
global trading environment, coDapse of the 
erstwhi~ Soviet Union, a major trading part· 
ner of India. and the lag for the far r4l8Ching 
economic reicrms to have a real impact on 
exports, no export targets for 1991-92 have 
been finalis&d. 

(f) The Government introduced a pack-
age of trade policy reforms aimed at strength· 
ening of export incentives, eliminating sub-
stantial volume of import licensing ad opti-
mal import compres§ion. REP licences have 
been replaced by Eximscrips. These Wll be 
the means of obtainin; access to certain 
categories of imports of raw materials, 
components and spares. The system of 
advance licensing as an instrument of export 
promotion has also been strengthened. 
Government has decided to allow estab-
lished expOrters to open foreign currency 
accounts in approved banks and a80w ex-
porters to raise external credits pay for, 
export relaled imports from such accounts, 
and creditexport proceeds to such accounts. 
Besides, Goverrvnent havetakenotherSleps 
which include reducing controJs through lI-
censing. simpliication of prgcadures for 
exports, activisation of Board of Trade, bilaF 

era! discussionwith selected ClOuntries,lnter-
action with national organisations of trade 
and industry etc. 

[ Tl'3IJSfation) 

Import of Fax IlachIne8 

o 70 SHRI LALIT ORAON: Wdl the Min-
ster of COMMERCE be pleased to state: 

(a) whether the Facsim~e Automatic 
Transmission (FAX) Machines have been 
transferred from Appendix l·A to Appendix 
3-A of the new import policy; 

(b) if so, the details thereof and the rea-
sons therefor; 

(c) whether the production of FAX ma-
chines in India is likely to be adversely af· 
fected due to import of thesa machines; and 

. (d) if so, the steps taken or proposed to 
be taken by the Govemment in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (8) and (b). Import of Facsim-
De Automatic Transmission (FAX) machines 
is allowed as an offICe machine by eJigble 
Registered Exporters and .Government 
Departments etc. Is import is also allowed 
against Eximscrips. 

(c) and (d). No, Sir. The indigenous pro-
. duclion of FAX machines is not sufficient to 
meet the requirements within the country. 

[English) 

foreign Exchange Re...".. 
0 71. SHRt PAWAN KUMAR 

BANSAl: 
DR. Y.S. RAJASEKHAR 

REDDY: 

Wdlthe Ministerof FINANCE be pleased 
10 state:-
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(a) the total foreign exchange reserves 
as on June 22,1991 and January 31,1992 
respectively; 

(b) whether these reserves InclUde 
c:nntributions from the International M0ne-
tary Fund and the World Bank; 

(c) the share of each of the sources of 
foreign exchange in these reserves; 

(d) whether the balance of payments 
position has improved during this period; 
and 

(e) if not, the steps taken or proposed to 
be taken to improve the position? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) The total foreign ex-
change reselVes (excluding Gold and Spe-
cial Drawing Rights) as on June 22, 1991 
and January 31, 1992 were As. 2542 crores 
($ 1188 million) and Rs. 9766 crores ($ 3nS 
million) respectively. 

(b) The level of reserves is the net result 
of a number of transactions in the balance of 
payments accounts including those with IMF 
and World Bank. 

(c) It is not possible to compute source-
wise share in the reserves since it is a net 
result of a number of transactions in the 
extemal sector. However, receipts from IMF 
during the period are : As. 570 croras ($ 221 
million) in Juiy 1991, As. 1654 crores (S 639 
million) in September 1991 and As. 305 
coras ($ 117 million) in Novamber 1991 and 
As. 683 crores ($ 265 miUion) in January 
1992. Receipts from World Bank on account 
of structura1adjustmant Ioancluringthapariod 
are equivalent to As. no cror .. ($ 300 
million). 

(d) Y-., Sir. Tha balance of payments 

as reflected. in tha level of reserves has 
improved. 

(a) Does not arise. Even so, the steps 
initiated and proposed to be taken to main-
tain the balance of payments position in-
dude; macro economic stabilisation, resto-
ration of fiscal discipline, together With struc-
tural reforms in trade policy and industrial 
policy in the short ter",; increase in capital 
fIowsconsistantwithfinancial pr<ldence aIorIQ 
with their produdive use, enhancement of 
diract foreign investment and inflows from 
the non-Resident Indians over the medium 
term. 

Spacial 301 Trade Act 

·73 SHRIMATI MARAGATHAM 
CHANDRASEKHAR: 

SHRI CHITTA BASU: 

Will the Minister of COMMERCE be 
pleased to slate: 

(a) whether the threat by U.S. to begin 
the process of imposing punitive tariffs on 
Indian axports is continuing; 

(b) if so, the reasons therefor and the 
details thereof; 

. (c) whether U.S. has also issued a noti-
fication for taking action against India under 
its $pacia1301 Trade Act; 

(d) if so, the details thereof; and 

(e) the action taken by the Government 
in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a> to (e). On 26 April, 1991, 
the United States Trade Representative 
(USTR) designated india as a priOrity foreign 
country under the ~al301 provisions of 
the U.S. trade lfIgidlation on grounds of 
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peR:8lved deficiencies in India's patent law, 
trade mark and ccpyright regimes lind the 
enforcement of intellectual property law. The 
United States also repr8S8n\ed that access 
for US mation pic:lures was restric:tedthrough 
quotas, fees and other barriers. 

In January, 1992, the USTR issued 
notice inviting written comments from the 
public by 24 February, 1992, as to wether 
ads, porrcies and practices of the G0vern-
ment Of India conceming the protection and 
enforcement of Intellectual property rights 
and market access for motion pictures are 
unreasonable and burden or restrict US 
Commerce and if so, what responsive ac-
tion, if any should be taken by the United 
States. 

Govemment are satisfied that our laws 
relating to trademarks and copyright, to-
gether with some amendments proposed to 
the Copyright Ad, are adequate. A decision 
has also been taken to improve market 
access for motion pictures and videos. As far 
as the issue of patents is conc:arned, atten-
tion of the United States has been drawn to 
the fact that this is the subject 01 multilateral 
negaliations, which haveyettobeconcJuded. 
On 26th February, 1992, the USTR an-
nounced the decision to terminate the inves-
tigation against India under Section 301. 

CommltlH on Exlm Scrips 

*74. PROF. UMMAREDDY VE-
NKATESWARLU: 

SHRI SAMAT KUMAR MAN-
OAt: • 

WiD the Minister of .COMMERCE be 
pleased to stale: 

Ca) .....,_ the Government ..... 
up anr CpmmIlt8e recenIIy tD exauniIe the 
opendianaI SIraIegies of Exim~; 

(b) if ~ the composition of the Commit-
tee· . 

(c) whether the Committee has submit-
ted Its report; and 

(d) if so, the salient features of the 
recommendations made? . 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
OAMBARAM): (a) Yes, Sir. 

(b) Th. Committee which has been 
constituted under the Chairmanship of Shri 
A. Ghosh, Dy. Governor, RBI comprises of 
four other members namely dir(K:lorGeneral 
of IntemationaiTrade, Chairman, State Bank 
of India, Joint Secretary, Department of 
Economic Affairs and President. Federation 
of Indian Exporters Organisation. 

Cc) and (d). The Committee has not 
submitted its report. 

Income Tax on Interest Earnings 

·75. SHRI M. V. CHAN-
DRASEKHARAMURTHY: 

SHRI B. L. SHARMA PREM: 
Wlllthe Ministerof ANANCE be pleased 

fA state: 

(a) whether the scheme of tax deduc-
tions on bank interest of more than Rs.2500 
per annum has resulted in steep-fall in bank 
deposits; 

(b) if so, whether several bank workers' 
federations have urged the Government to 
withdraw the said scheme; and 

. Cc) the reaction of the Govemment 
thereto? 

THE MINISTER OF STATE IN THE • 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): Cal No. Sir. 
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(b) and (c). The Government have re-
ceived representations from represenIative 
bodies of banks and bank ernplavees in this 
regard.lnviewoftheproximitytotheprasen-
tation of the budget for 1992-93. it would not 
be appropriate io indicate Govemmenfs 
views on this issue at this stage. 

Income To: Realisation In Tamil Nadu 

• 76. SHRI R. JEEVARATHINAM: Will 
the Ministerof FINANCE be p1easedtostate: 

(a) the amount of income tax pending 
realisation in T amB Nadu as on December 
31.1991; 

(b) the number of raids conducted in the 
Slale against income tax defaulters during 
1989.1990 and 1991; and 

(c) the amounlof incometaxcoUected in 
the State during the above period? 

THE MINISTER OF STATE IN .THE 
MINISTRY Of FINANCE (SHRI RAMESH-
WAR THAKUR): <a) The total income-to: 
(including corporation tax) demandoutstand-
ing for realisation in Tamil Nadu. as on 
31.12.1991. was Rs.454crores. 

(b) The total number of searches con-
ducted in Tamn Nadu during the financial 
years 1988-89.19989-90. 1990-91 and 1991-
92 are given beIow:-

1988-89 
1989-90 

No.of Searches 
conducted 

406 
262 

199()'91 503 
1991-92 (upt031.1.92) 140 

(c) The amount of income tax (including 
corporation tax) collected in Tamil Nadu· 
during the financial years 1988-89. 1989-90. 
1990-91 and 1991-92 is given below:-

Fl/ISJ1Cial year Amount 
(Rs. in ClDTfIS) 

1988-89 4n 
1989-90 624 
1990-91 707 
1991-92 (upto 15.2.920 638 

Conversion of State Highways Into 
National Highways In Maharashtra 

·n. SHRI MANIKRAO HODLYA GA-
VIT: Will the Minister of SURFACE TRANS-
PORT be pleased to state the details of State 
Highways which have been converted into 
National Highways during the Seventh Five 
Year Plan. particulariythose passing through 
the State of Maharashtra? 

THE MINISTER OF STATE Of THE 
MINISTRY SURFACE TRANSPORT (SHRI 
JAGDISH TYTLER): A statement is laid on 
the Table of the Sabha 
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customer Service Committee 

-78. SHRI CHETAN P.S. 
CHAUHAN: 

SHRI DATTATRAYA BAN-
DARU: 

Willthe Ministerot FINANCE be pleased 
to state: ' 

(a) whether the Customer Service 
Committee has submitted its report; 

(b) if so, the details of the recommenda-
tions made; and 

(c) the steps taken or proposed to oc 
taken by the Govemmentto implementth:'"'-, 
recommendations? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (c). Reserve Bank of India 
constituted a Committee in September, 1990 
underthe Chairmanship of Shri M.N. Goipo-
ria. Chairman, State Bank of India to study 
the current state of customer service in banks 
and to suggest measures to improve per-
formance in this area. The Committee sub-
mitted its report to the Reserve Bank of India 
in December, 1991. A summary of the rec-
ommendations made by the Committee is 
given in the Statement attached. 

Reserve Bank of India have issued 
necessary instructions to the banks advising 
"them to implement certain recommenda-
tions which do not require any further pr0c-
essing. The banks have also been advised 
to initiate suitable action on some of recom-
mendalions which require examination by 
banks including consultation with employ-
ment' organizations. The Govemment and 
the Reserve Bank of India have taken up for 
consideration the remaining recommenda-
tbns. 

STATEMENT 

1. Commencement of employ-
ees' working hours 15 minutes 
before commencement of 
business hours can be made 
operative by banks at branches 
in metropolican and urban 
centres. 

2. An the customers who enter 
the banking hall before the 
close of business hours should 
be attended to. 

3. Banks may extend business 
hours for all banking transac-
tions except cash. up-till one 
hour before close of the work-
ing hours. 

4. . h may be ensured that no 
counter remain::; unattended 
during the business hours and 
uninterrupted service is ren-
dered to the customers. 

5. All Branches, except very small 
branches, should have 'En-
quiry' of 'May I help you?' 
counter, either exclusively or 
combined with other duties, 

• located near the entry poirrt of 
the banking hall. 

6. e:nks "may provide one or 
more TeHer Counters at area I 
centres, including state capi-
tals, at one or more branches 
catering to cash transactions 
~pto Rs.SOOO including en-
cashement of drafts and trav-
ellers' cheques upto that 
amount, as well as non-cash 
tran~ns upto Rs. 10000/. 

7. DHflCUhies, in the way of ac-
ceptanoa of small denomina-
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lion notes from customers as 
wen as from non-customel'6 
for issuance of drafts, should 
engage the attention of branch 
officials, controllingoffic8s and 
the Reserve Bank of India; 
customers may be taken Into 
confidence about such diffi-
culties. 

8. Cash handling by bank 
branches and fundioning of 
currency chests relocating 
cash from excess to defICit 
centres should be actively 
monitored by the Reserve 
Bank India. 

9. Formation of an extensive 
'Currency Corporation of In-
dia' may be considered, 

10. Service relating to exchange 
of mutilated and soiled notes 
may be made more customer· 
friendly by proper training of 
employees on the one hand 
and Iiberalisation of Note Re-
fund Rules on the other. 

11. Notes/coins counting ma-
chines may be introduced 
wherever volume of work so 
warrants. 

12. For safe quarding currency 
notes form early soiling, these 
may be packed with paperseaU 
band. 

13. In addition to obtaining nomi-
nation form, banks may pro-
vide for mentioning name and 
address of the nominee in the 
account opening form. Public-
ity about nomination facility is 
needed, Induding printing 
compatible message on 

cheque book, pass book and 
any other literature reaching 
the customer, as waD as 
launching periodical drives to 
popularise the facility. 

14. Unless the customer prefers 
not to nominate (this may be 
recorded, without giving scope 
for conjecture of non-compli-
ancel, nomination should be a 
rule, to cover aD other existing 
and new accounts. 

15. Availability of nominationfacil-
ity, also for safe custody of 
articles and safe dapositloc:k-

ears, maybe actively publicised. 

16. Coupled with stipulations for 
minimum balance and maxi-
mum number of withdrawals, 
savings bank accounts may 
be encouraged by offering 
better rate of interestcornpared 
to 5% p.a. being paid at pres-
ent. 

17. Issuance of statements of 
accounts and updating of pass 
books with correct and legible 
particulars should attract 
banks' constant attention. 

18. Customers may be made 
conscious of the need on their 
part to bring pass books regu-
larly for updating and employ-
ees may be exhorted to attach 
importance to this area. wher-
ever pass books are held back 
for updating, because oIlarQ9 
number of entries, paper to-
kens should be issued. 

19. Stationery with Pre-demar-
cated foldslllaps may be used 
for statements of accounts. 
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20. Term dAoosits may be mar-
keted Innovativaly, by dissemI-
nation of information to cus-

. tomers, spacificaIIy regarding 
availability of monthly dis-
munted interastdisbursamant, 
and safe custody facility for 
deposit receipts. 

21. Advance instructions from 
depositors for disposal ~ the 
deposit on maturity may be 
obtained in the application form 
itself; wherever such instruc-
tions are not obtained, intima-
tion for deposit becoming due 
should be sent as a rule. 

22. Banks may accept term de-
posits in units of As. 5000/- or 
in its multiples, and issue pass 
books (doing away with de-
posit receipt system). 

23. Change in interest rates on 
deposits should be made 
applicable to the existing de-
posits also. 

24. Change in interest rates on 
deposits should be made 
known to customer as well as 
bank branches by press notifi-
cations, based on which 
branches should be enabled. 
to accept deposits at new rates 
provisionally, to be mnfirmad 
later, on receipt of official 
communication. 

25. Customers should gal expert 
guidance from banks in their 
day-tod-day decision making 
about investment in deposit 
schemes, etc. 

26. . Trilingual brochures and pam-
phlets should be actively pro-

moted, containing myriad 
cuslomer-us8ful information. 

27. Tenn deposits with banks 
should be afforded tax bene-
fits. 

28. More and more looker facili-
ties in residential areas and 
setting-up of specialised 
branches/subsidiaries for this 
purpose may be examined. 

29. Single-window concept may be 
introduced for issuance of 
drafts, authorising employee 
at the counter to sign drafts 
upto Rs. 5,000 which are pre-
countersigned by another au-
thorised signatory. 

30. Swrtem of one employee dis-
posing ofthe applicant for draft 
as above, can be introduced 
for banker's cheque and pay 
order also. 

31. 'Bank orders', like the postal 
orders, may be introduced in 
denominations of Rs. 5, Rs. 
20, As. 100, Rs.500,As. 1000 
etc., providing for payee's 
name to be filled in by the 
purchaser. 

32. Facility of instant credit of out-
station cheques may be raised 
to As. 5000 (from As. 2500). A 
separate type of pay-in-slip 
may be evolved for availing of 
this facility. 

33. Delay in mllection of outsta-
tion cheques may be compen-
sated by paying interest at 2 
percent p.a. above savings 
bank rata, if such interest 
payable Is As. 5/- or more. 
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34. Where delay in crediting bill 
proceeds can be attributed to 
the bank. it should pay interest 
to the lodger for the delay~ 
period at the rate of 20/0 above 
Savings bank interest. 

35. In the case of de~ay in collec-
tion of export proceeds. banks 
may take up with the OVel5888 
importer's bank. 

. 36. DislIonored instruments may 
be reaumedldespatched to the 
c:outornet within 24 hours. 

37. When purchasedldiscounted 
instruments are sent to their 
own branches for collection. 
banks may exclude delays 
attributable to themselves 
while· recovering overdue inter-
est. 

38. H remittance of proceeds is 
delayed beyond two days by 
paying bank, it should reim-
burse to the collecting bank 
interest for such delay. 

39. Telegraphic Transfer (TTs) 
issued and payable at Area I 
centres including state capi-
tals may be value-dated on 
third day; other remittances 
may be credited on receipt of 
telegram or confirmation 
thereof whichever is received 
earlier. 

40. Dalay beyond eighth day' in 
crediting mall transfers(MTs) 
may be compensated by pay-
ing' interest at 2 percent p .•. 
above savings bank·rate and 
paying such interest if it is As. 

-51-ormor •• 

41. Clearing houses may be set 
up at centres having ten or 
more banks: lead bank of the 
district. may manage such I . 
clearing house. More centres 
may be covered by National 
Clearing. 

42. Loan proposals may be simul-
taneously submitted by bank 
branches to aU the controlling 
offices. enabling sanctioning 
office to release its decision 
quickiy. 

43. processing official from con-
trolling office may visit 
branches for expediting proc-
essing where loan applications 
are in bulk. 

44. Working capital applications 
may be processed by banks 
simulteneously with financial 
institutions dealing with term 
loan applications. 

45. Hesitation or fear psychosis 
about use of delegated pow-
ers by officials should be re-
moved by proper message 
percolating down from top 
management. 

46. Summeised sed and updated 
norms relating to various loan 
schemes may be mad avail-
able to branch officials inter-
acting with respective Ioanees. 

47. After agreeing at consortium 
me~.processing and sanc-
tioning its won share of credit 
facility by any member bank 
should not be delayed beyond 
45 days. Disbursementofsuch 
agraed share should not be 
delayed for constraint of funds 
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which the bank should arrange 56. Specialisedtraininglpost-train-
on its own Initiative. ing placement for selacl em-

ployees shoUld be revitalised. 
48. Single-window approach in 

regard to documentation of 57. Training programmes of the 
consortium finance may be NIB'" may be integrated and 
pmmoted actively. aligned with banks' needs. 

Banks' faculty may develop 
49. Loan application under Gov- short courses in practical 

ernment schemes should be banking under the aegies of 
made to flow from sponsoring the NIBM. 
bodies to bank branches 
smoothly on an ongoing basis. 58. auafliY of Training should be 

upgraded by pay. greater 
50. Before IaWlChing any new attention to 1he process of 

scheme. Government any selection of faculty and needs 
consult the Reserve Bank of of training institutions. 
India, the NABARD and the 
Indian Banks' Association. to 59. Quality cricles may be encour-
make schemes compatible for aged. 
easy implementation. 

60. Reward and recQgnition sys-
51. More oentres may be notified tam should be used effectively. 

for creation of equitable mort-
&gages. covering district head- 61. Decisions taken by the em-
quarters to start with. In the pIoyees in good faith should 
long run. notified centres con- be noted by the controlling 
C8fA my be done away with by offices in proper perspective. 
suitable statutory amendment. Lower grade officers may be 

~ out of the purview of 
52. Each employee may wear on CentraIVlgiianoe Commission. 

his person an identify badge. by proper vigilance infrastruc-
displaying Photograph and ture. developed in house. eve 
name thereon. could depute his offICialS to 

banks to understand banks 
functioning. 

53. Petiodic change of desk and 
entr.-tment of elementary 62. EmpIoressunions and officers' 
supervisOly jabs may be con- associations should be invited 
sideredforclerical employees. to be with the management to 

radiale spirit of customer serv-
54. Trailing programmes should ice towards one and all of the 

be in line wiIh customer serv- ba. .... employees. 
. ice orientation. .. 63. AI metro a1d urban centres 

55. Induction training should be a work may be automated and 
must for an newly recruhd modem techniqt,&es of working 
clerical andolliceremployees. may be adopted: where nee- . 



61 Wriltcm AnswetS PHALGUNA 9,1913 (SAKA) Writtsn AnsINIS 62 

essary in consulation with the 
Unions. 

64. Cutomers'transactions, espe-
ciaUy transfer otfunds, may be 
attended to, by putting to ef-
fective use of BANKNET, 
S.W.I.F.T. Remote Area Busi-
ness message networked 
(RABMN), etc. 

65. New procedures may be intro-
duced and obsolete ones may 
be done away w~h on an 
ongoing basis. 

66. Banks should subject them-
selves to customer service 
audit covering grassroots level 
as well as macro level. 

67. Complaint book with perto-
.rated copies in each set may 
be introduced, so designed as 
to instantly provide an acknow-
ledgement to thecustomer and 
an intimation to the oontrolling 
office. 

68. Branch level Customer Serv-
ice Committee should be reju-
vena!ed. 

69. Periodical meetings should be 
held with customers and their 
representative bodies. 

70. Quarterly Customer Relation 
P~rammes to interact with 
different cross-sections of 
customers should be utilised 
for identifying action points to 
upgrade the customer serv-
ice. 

71. Inspectors/auditors should 
give due importance in their 
reports to customer services 

aspects, such as efficacy of 
complaints handlindand griev-
ance redressal machinery. 

72. Report on customer service 
may be called for by the Re-
serve Bank of India. The Re-
serve Bank of India may oon-
duct evaluation studies on 
implementation of customer 
service measures. 

73. Customer service recommen-
dations may be given out as a 
charter to ensure good cus-
tomer service from banks. A 
monthly report may be given 
designed to be submitted to 
oontroUing office to keep it in-
formed of state of customer 
service. 

74. Special attention may be be-
stowed" on oomplaint prone 
areas and special task forces 
may be coruuituted to bring up 
branches in such areas. 

75. Public relation oriented officers 
may be posted to complaint 
prone branches with a view to 
coverting these into good 
customer service units. 

76. While more employees may 
be brought in the customer 
service circle by training by 
being recognised by' rewards 
and by being shown out as 
examples in customer service 
culture, deliberate recalci-
trance and disregard or cus-
tomer service spirit should be 
taken note of in concerned 
employees' service reoords 
besides taking other action. 

77. Senior offICials from control-
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ling offices may give priority to 
customer service aspeds 
during their branch visits, 
crosschecking actual atmos-
phere with a copy of the cus-
tomer service report. 

78. Customer Service Centres 
may be dissolved. 

79. Restricted holidays, on Gov-
ernment pattern, may be intro-
duced in banks also, to pro-
vide more working days. The 
number of holidays in a year 
including restricted holidays 
should not be more than 15 
days in any state. 

SO. Infrastructure facilities at 
branches should be upgraded 
by bestowing particular atten-
tion to providing adequate 
space, proper fUl'lIiture, drink-
ing water facilities, etc., 

81. Specialised branches may be 
opened may be for catering to 
exclusive customer segments. 
Personalised service may be 

• promoted by levy of higher 
service charge, if necessary. 

82. Optimum branch size may be 
determined for the present, 
identifying at p~esent level of 
staff strength not exceeding 
100 and business level not 
beyond As. 200 crores. 

83. Unwieldy large branches my 
be trimmed, by carving our 
certain functional area to be 
spun off to new specialised 
branches. 

84. The manpower should be 
redist~utedlredeployed to 

ensure need-based availabil-
ity of sIGH at bra~ches. 

85. Instead of joint publicity by 
public sector banks, individual 
bank may do its own publicity 
compaigns; wherever public in 
general is the target group, the 
Indian Banks' Association my 
undertake publicity on behalf 
of the banks. 

86. Customer education 'fSP-
grammes, wherein banks' 
employees should also be 
involved. may consist of ad-
vertisements, informative lit-
erature, interfaces, seminars, 
etc. with a view to making lhe 
customer emphatical to banks' 
limitations and predicaments 
and appreciative of banks' 

_ efforts to improve customer 
service. 

87. In predominantly residential 
areas, banks may observe 
Sunday working adjusting 
weekly offs suitably. 

88. Banks should review and 
improve upon- the existing 
security systems in btanches 
so as to instill confidence 
a~ongst the employees and 
the public. 

89. Government departments 
should consider staggering of 
salarylpension payments to 
reduce congestion in bank 
branches on specific days. 

90. Banks should arrange for pay 
telephones in large branches. 

91. 'Pass Wolked' system may be 
evolved tofaciJitate customers 
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to get answers to routine quer-
ries over the phene thus re-
ducing cUstomers' visits. 

92. Credit cards and other innova-
tive products like ATMs may 
be floated on a joint venture 
basis. 

93. Best lKanches form customer 
service point of view should be 
rewarded by annual awards! 
running shield. 

94. Govemment should consider 
issuing cheques instead of 
passing pay orderS on the bills 
for payment to personslbod-
ies. 

95. Tax collection and such others 
work on beha" of Govemment 
and public undertakings may 
be undertaken only after care-
ful assessment of infrastruc-
ture etc., and its impact on the 
quality of regular customer 
service. As far as possble, 
specialised branches my pro-
vide such facilities. 

96. Time norms for specialised 
business transactions should 
be displayed protominentty in 
the banking hall. 

97. The Reserve Bank of India my 
consider reviewing itsfunction-
ing and upgraclatlon of tis 
systems to improve the stan-
dards of customer serivce. 

Housing Loan Schema 

*79. SHRI LOKANATH CHOUDHURY: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether the Government have intro-
duced a housing loan scheme through pub-
lic sector banks; 

(b) if so, the details thereof; and 

(c) if not, \he reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (c). f\eserve Bank of India 
have been issuing guidelines to the com-
mercial banks from time to time to extend 
loans to housing sector. Since January 1989, 
the overall housing finance to be provided by 
banks have been linked to the growth of their 
deposits and they are required to lend 1.5.% 
of their incremantal deposits of the current 
year over that of the previous year to the 
housing sector. The banks are under further 
instructions from RBI that at least 30% of the 
total allocation for housing should be re-
served for direct lending and out of that at 
least han should be given in rural and semi-
urban areas. 30% of the allocation is re-
quired to be extended by way of term loans 
~ housing finance companies, housing 
boards and other public housing agencies 
and rest 40% is to be made ava~able for 
subscriptions to guaranteed bonds and 
debentures of National Housing Bank ·of 
Housing and Urban Development Corpora-
tion. 

National Housing Bank is also operat-
ing since July, 1989 their Home Loan AI;-
count scheme through branches of the 
commercial banks throughout the country. 
Under the Scheme, an·individual can open a 
!:tome Loan Account and will be required to 
contribute a minimum of Rs. 30 per month or 
in quarterly, half yearly or annual Instal-" 
ments in multiple thereof, for a minimum 
period of 5 years. The maximul'1 amount of 
loan to be given bv the bank under the 
scheme, will be a multlpla of the amount of 
accumulated savings including upto-date 
interest. As on 31st December, 1991,5.5 
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lakhs accounts·"ava been opened and the 
amount~ed under the scheme was Rs. 
1OOcrores. 

Export of Rubber 

·80. SHRIMATI GEETA KUKHER-
JEE: 

SHRI P.C. THOMAS: 

Govemment has not fixed any price for 
the expor1 as this wHl have to be decided 
between the contrading parties by suitable 
negotiation. However, the weighted monthly 
average FOB prices of RSS-3 and SMR-20 
grades in the Malaysian market during Janu-
ary, 1992 were as under:-

RSS-3 Us $ n4 per MT 

WiD the Minister of COMMERCE be SMR-20 US $ 803 per MT 
pleased to state: • 

(a) whether the Government have de-
cided to allow the export of rubber to arrest 
ihe crash in its prices; 

(b) if so, the details thereof and the 
quality and quantity of rubber proposed to be . 
exported, oountry-wise; 

(c} the rate at which rubber is proposed 
to be exported; 

(d) how does it compare with the inter-
national prices prevailing in January, 1992; 
and 

(e) the extent to which it is likely to 
stabilise the prices? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMUERCE (SHRI P. CHI-
DAMBARAM): (a) to (e). Government has 
allowed export of 14,000 metric tonnes of 
natural rubber consisting of ;i,OOO tonnes of 
centrifuged latex (dry rubber content), 5,000 
bnnes of INSR-20 grade of crumb rubber 
and 6,000 tonnes of cff-grade rubber (other 
than RMA-4 and RMA-5 grades) by private 
exporters, keeping in Viawd1esurplusavaila-
biIiIy and to arrest the decline in price. 

So far. no export has been made and 
hence. is premature to assess the impact of 
export on rutK.er prices in the domestic 
market. 

Seizure and Conflacatlon of Snake Skin 
ArtIcles 

694. SHRIARJUN CHARAN SETHI: 
SHRI PARASRAM BHARAD-

WAJ: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether cases of seizure arid confis-
cation of snake Skins and snake skin articles 
have increased during the last one year; 

(b) if so, the details thereof; 

(c) the names of the Slates in which 
such cases have come into the notice of the 
Government; 

(d) Whether confiscated snake skin and 
snake skin items are permitted to be ex-
portedltraded within the country; 

(e) if so, the details in this r"gard; and 

(I) the quantity exported along with value 
during the iast year? 

THE MINISTER Of STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) to (c). Available reports 
do not indicate the seizure of snake skins 
and snake skin articles by the Customs 
authorities during the last one year. 
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(d) to (f). Confi~ snake skins and 
snake skin items are at present not permitted 
to be exported or traded within the country. 

Mutuali=und. 

695. SHRI RAM NAIK: WiD the Minister 
of FINANCE be pleased to state: 

(a) the objectives for which the Mutual 
Funds were set up; 

(b) whether an evaluation to ascertain 
the fuUilment of objectives was carried on; 

(c) if so, the findings of the evaluation; 

(d) whether a comprehensive legisla-
tion is under consideration to regulate the 
operations of these Mutual Funds; 

(e) if so, the details thereof; and 

(f) the time by which it is likely to be 
made effective? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) Mutual Funds have 
been generally set up with the oqectives of 
giving access to the Securities market forthe 
investing public with a view to providing an 
attractive return on their investments. 

(b) No, sir. 

(c) Does not arise. 

(d) to (f). This Ministry has issued on 14-
2-1992 a comprehensive set of prudential 
guidelines for the development and regula-
tion of mutual funds and for ensuring inves-
torplOlection. The guidelines inter-a/iacover 
scope of Mutual funds, their establishment. 
restrictions on business activities, Trust 
deeds, schemes of Mutual Funds. invest-
ment limitations and disclosures and report-
ing. The guidelines also stipuiatethatMutual 

Funds shall be autflorisect for business by 
the Securities and Exchange Soard of India 
(SEBI). 

Open Tender System 

696. DR.lAXIMINARAYAN PANDEYA: 
Will the Minister of TEXTILES be pleased to 
refer to the reply given on April 5. 1989 to . 
Unstarred Question No. 4881 and state: 

(a) the facts regarding Open Tender 
System; 

(b) state of various Writ Petitions in the 
various High Courts and in the Supreme 
Court; and 

(c) the amount of money collected under 
this Open Tender System and its disburse-
ment till January 31, 1992? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) and (b). Under the Garment 
Export Entitlement Distribution Policy for 
1988-1990, the Govemment introduced a 
new system, the Open Tender System. in 
respect of ·Superfast· categories for which 
15% of the annual quota was earmarked. 
Under this system, allotments were to· be 
determined on the basis of premium offered 
by applicantsoverthe minimum export prices 
fixed on various categories by the "Govern-
ment. 

On a Writ filed by a section of the gar-
ment export, trade, the Delhi High Court 
struck down the system in 1989 as the Court 
held that the collection of premium amounts 
under the system was not legally authorised 
under the import-Export Control Act, 1947 
and the Export Control Order 1977. 

Government had filed a Special Leave 
Petition (SLP) in the Supreme Court chal-
lenging the order of Delhi High Court and the 
Supreme Court hasadmiHedthe SLP. While 
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admitting the SLP, the Honble Supreme 
Court stayed refund of the amounts c0l-
lected from the exporters under the system. 
The appeal is now pending before the Su-
preme Court. 

(c) An amount of Rs. 56.62 Cr. had b;e8n 
collected as Premium amount under the 
Open Tender System during its operation. 
Out of this, an amount of As. 42.50 Iakh was 
released during 1989 to the Apparel Export 
promotion Council for export promotion ac-
tivities. 

Economic Collaboration with Portugal 

697. SHRIMATI VASUNDHARARAJE: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the Government proposed 
to establish economic collaboration with 
Portugal; al'ld 

(b) if so, the details of the areas identi-
fied or agreement signed for the establish-
ment of economic collaboration with that 
country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMeSH-
WAR THAKUR): (a) Yes, Sir. 

(b) Fisheries and Food processing are 
two areas identified for possible joint venture 
projects between thetwocountries. An agree-
ment of Collaboration was signed between 
the Portuguese Institute of Foreign Trade 
and the Federation of Indian Chambers of 
Commerce and Industry in New Delhi on 
26.1.1992. 

[T tanslalion) 

functioning of DRD Laboratory 
698. SHAI SANTOSH KUMAR GANG-

WAR: Will 1he' MInIst .. 'of DEFENCE be 
pleased to stat.: 

(a) the number of years since when 
Defence Research and Development labo-
ratory is functioning; 

(b) whether functioning of the laboratory 
has been reviewed during the last ten years; 

(c) if so, the details thereof; and 

(d) the expenditure incurred on this 
laboratory during the last three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND THE MINISTR OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 
KRISHNA KUMAR): (a) Twenty nine and 
haH years. 

(b) Yes, Sir. 

, (c) The functioning of this laboratory 
has been reviewed by Scientific Adviser to 
Raksha Mantri during September 1984 and 
February 1987. It has also been reviewed by 
Raksha Rajya Mantri during August 1986 
and December 1991. In addition, specific 
ProjedJProgramme Management Boards 
also periodically review the research and 
development projects under progress. 

(d) Total expenditure for the last three 
years is As. 193.02 crores. 

Salnlk Schools 

699. SHRI SUKHDEO PASWAN: Will 
the Minister of DEFENCE be pleased to 
state: 

(a) whether the Govemment propose to 
open more Sainik Schools in tne country; 

(b) if SO, the locations thereof; Stale-
wise; and 

(c) • not. the reasons therefor? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RALGASAND THE MINISTR OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 
KRISHNA KUMAR): (a) to (c). A SainkSchool 
is opened on the specific request of a State 
GovemmenVUnion Territory Administration 
as the entire capital expenditure and a major 
portion of the recurring expeoditure has to be 
met by it. No concrete proposal from any of 
the State GovernmenVUT Administration is 
currently under the active consideration of 
the Ministry of Defence. 

[English] 

Benefits to Foreign Companies due to 
changes In FERA 

700. SHRI BHAGEYGOBARDHAN:WiII 
the Minister of FINANCE be pleased to state: 

(a) whether the changes in the Foreign 
Exchange Regulation Act, 1973 announced 
by the Reserve Bank of India are more 
beneficial for foreign companies which will 
be entering India with an equity holding of 51 
per cent under the new Industrial Policy as 
compared to the existing Indian companies 
where overseas equity holding is up to 40 
per cent; and 

(b) if so, the reasons for not offering 
equal concessions to all to companies? 

THE MINISTER OF STATE IN THE 
MINISTRY Of FINANCE (SHRI RAMESH-
WAR THAKUR): (a) No, Sir. 

(b) Does not arise. 

Crisis faced by Handloom Weavers of 
Madhya Pradesh 

701. SHRrPARASRAM BHARDWAJ: 
WiD the Minister of TEXTILES be pleased to 
state: 

(a) whether the Union Government have 
. conducted any survey about the problems 
being experienced by handloOm weavers of 
Madhya Pradesh; 

" (b) if so, the details thereof; and 

(c) the action Government propose to 
take in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) No, Sir. 

(b) Does not arise. 

(c) The major problem experienced by 
the handloom weavers in the country includ-
ing Madhya Pradesh is the high yarn prices. 
Government is con~antly reviewing the price 
situation and has taken corrective steps. 
The State sector and Co-operative sector 
spinning mills have been directed to aug-
ment the production of crucial counts of yarn 
and exercise restraint in prices. The spin-
ning mills in the private sector have also 
been pursuaded to supply yarn to handloom 
weavers at modertely reduced prices. 

Export to Jordan 

702. SHRI GOPI NATH G~APATHI: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) the main items being exported to 
Jordan; 

(b) the amount of foreign exchange 
earned by the Country by exporting those 
items during the last three years; 

(c) whether the Government propose to 
increase export to Jordan in the coming 
years; and 

(d) if so, the details thereof? 
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ll-IE DEPU1Y MINISTER IN ll-IE 
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) Bulk of indian 
exports to Jordan consists of engineering 
goods, agricultural commodities like wheat, 

. rice and tea 

(b) Rupee equivalent of foreign ex-
change earned by total exports made to 
Jordan during the last three years is as 
under:-

1988-89 As. 23.49 crores 

1989-90 Rs. 15.75 crores 

1990-91 Rs. 57.24 crores 

(c) and (d). Efforts are being made to 
increase exports to JQrdan. Steps taken in 
this diiection include bilateral discussions at 
Govt. to Govt.level in Joint Trade Committea 
meetings, exchange of business delega-
tions, participation in trade fairs, and counter 
trade deals. 

New Rubber Policy 

703. SHRI BAPU HARI CHAURE: Win 
the Ministar of COMMERCE be pleased to 
state: 

(a) whether the Government have re-
cently announced a new rubber policy; and 

(b) if 10, the broad details thereof? 

ll-IE MINISTER OF STATE OF ll-IE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) and (b). Government has 
allowed export of 14,000 metric tonnes of 

natural rubber consisting of 3,000 tonnes of 
centrifuged latex (dry rubber content), 5000 
tonnes of ISNR - 20 grades of crumb rubber 
and 6000 tonnes of off-grade rubber (Other 
than RMA -4 and RMA- 5 grades) by private 
exporters, keeping in viewthe surplus availa-
bility and to arrest the decline in price. 

The State Trading Corporation of India 
has also been allowed to export some rubber 
from its stock. 

No export has, however, takan place so 
far. . 

Projects from H.P. Pending Clearance 

704. SHRI D. D. KHANORIA: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) the details of the projects and 
schemes submitted by Himachal Pradesh 
pending clearance with the Union Gavern-
mant; 

(b) the present position in each case; 

(c) the target date for their clearance; 
and 

(d) whether these are flkely to be in-
cluded under Annual Plan for 1992-931 

'. THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTlER): (a) to (c). A 
statement is attached. 

(d) No indication about this can be given 
as the 8th Plan is yet to be finalised. 
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Budgetary Assistance .to export Promo-
tion Council 

706. PROF K.V.THOMAS: Win the 
Ministero' COMMERCE be pleased to state: 

(8) the amount of assistance given by 
the Government to each of the ElCport Pro-
motion Councils during 1991-92 and the 
Budget provision for each council for 1992-
93; 

(b) the number of sandioned and actual 
staff strength in wach of these council; 

(c) the steps taken for the reduction in 
the expenditure of each council; and 

(d) the step:. proposed to be taken by 
each council to promote exports in 1992-93 
and onwards? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) and (b). A statement is 
attached. 

(c) Effective steps are being t:1ken by 

the councils for redJ.;ction in their expendi-
ture by adopting the following measures:-

(I) Closure of foreign offices to the 
extent considered appropri~e, 
by the councils having foreign 
offices. 

(ii) Economy in expenditure on 
domastic and international 
tours. 

(iii) Economy in telephone, telex, 
postage and contingent expen-
diture. etc. 

(d) The steps proposed to be taken by 
the councils to promote exports in 1992-93 
and onwards include:-

(i) Publicity/Advertisement 

(ii) Participation in Faits, Exhibi-
tions, Buyersellermeets, Trade 
delegations, Sales-cum study 
teams, Individual sales teams, 
Research & Development, 
Market Surveys etc. 



83 WriIten AnSMN'S 

I~ 

Jf 
-] 
0.Q ; 

~i8. .. 

CD 
'0 ~ 

CD 
10 I 

l") =' Z . 

-

FEBRUARY 28, 1992 

~ " CD • - - · · 

J?! CD m :. - -

WriltenAnswts 84 

0 CD CI) m. 10 - ,... - i -
..,. CD ..,. - m - ,... - (;; --

Gi d -



85 wmtanAnaMn PtW.GUNA 9, 1913 (SAKA) WnJten AIls.... 86 

l~· f! i .- i 2 s )1 lQ 0 ~ -., - (I) (I) -
~It t::: t3 Gl II) i "'It- , ~ ~ "'It ~ .. W - 'W fQ e 

E - E 
I 
8 
e = C .!' 

~ i 

I • c 
lZ R • ~ c la a~" ~i"" "i' 8 . II ... i 0 

* .... I. N2~jl ell! ~ i' -3Jc Ii "! II!'§ 1l"1::J as~ g §.a ! mo_o S~i=iJ~as!- ~~ !! cci 
i : 0 ::J 

its 8 )l .8 -- .I: 
o~-

I!' Q. S w.:: • Qt -1: I 
J ..... t:t S J :e :e ~ e·. !!! "IICSf to) 0 J:.! .s~ ....: , tQ ... ~ ~ ca ui 

I! "'It .- - 0 c -10 0·1: 
~OI! 
!I :-
01"..-
lZ- E 

J 
as' _~ E 
~ s ~:l1 

0 *-0 Q. ~ e CJ. 

I - w 01 ~ . I! 
~ .; - . 8 =.!! ~ w ~ ·0 -

c: ~ ~ !Q. i 
t c: 0 w-

I i ~ I- Q. I'll 
to I ~ 

1~ .!! 0 ~ i w a: c: t fh ~ J I .!I r 'I I 8 " 0 I l i I i Q. I Ii ::J " I I IoU 
~~ . I .. c: ~ I i J .. 

J I. t 3 - I J ~~ i '" I; i 
f · : • • ..... ~ N co; .. - "ID . ui ....: ai ca • 
iIJ - - - - - - - - -



87 Writtsn Ans..". FEBRUARY 28, 1992 

Shifting of Itams from Open Ganend 
Ucen_ 

707. SHRI PIUS T1RKEY: WDI the MIn-
ister of COMMERCE be pleased to state: 

(a) whetherthe Govemment have shifted 
some items from the Open General License 
to the Exim Scrip route; 

(b) if so, the details of the items; 

(c) the reasons for the change of policy 
in this regard; and 

(d) the objective behind this change? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) to (d). Keeping in 
view the objective of the new Trade Policy of 
linking imports with exports, list of 0Gl items 
was reviewed and some of the items were 
shifted from Open General Licence to the 
Exim Scrip rout. Details in this regard are 
contained in the Ministry of Commerce Public 
Notice No. 196 - ITC (PN)J90-93 dated 
14.8.91, No. 202 - ITC (PNY 90-93 dated 

5.9.91, No. 254 - ITC (PN)I9O-93 dated 
6.12.91 and NO. 271-ITC (PN)I9O-93 dated 
122.92, ccpie8 of which are available in the 
Partlament Ubrary. 

World Bank Aided Projecla In Madhya 
Pradesh 

708. SHRI SHRAVAN KUMAR PATEL: 
WiD the Minister of FINANCE be pleased to 
state: 

(a> the details of the World Bank aided 
projects in Madhya Pradesh indicating the 
quantum and eXtent of aid expected in each 
case; and 

(b) the extent of aid already received in 
each case and the delay, if any, made in 
extending the aid projectwise? 

THE MINISTER OF STATE IN THE 
MINISTER OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). A Statement of 
World Bank aided projects in Madhya 
Pradesh, the aid commlltad, and the amount 
disbursed in each case, tiD the end of Janu-
ary, 92 is attached. 

STATEMENT 

(In $ Minion) 

Project Name LoanCred. Amount disbursed 
Amount by the tIfId aI Jan '92 

Narmada Gujarat Dam 335.0· 102.4· 

Watershed Oev.Rainfed Areas 23.75· 12.675· 

National Agrlc. Exten I 30.73- 25.209-

Korbllll 400.0 366.2 

Central Power Transmission 250.7* 128.7* 
" 
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(In , MHlion) 

PIOjet:t Name LoanCtedl Amount disbulSlld 
Amount by the end at Jan '92 

Indira Sanwar Hydro 52.337 5.797 

Dudhichua Coal 151.0· 90.03~ 

Coal Mining & Qualily Imp. 340.0· 218.236· 

Madhya Pradesh Fertizer 203.6 166.2 

Vocational Training 208.8· 38.~ 

Family Walare Training 113.3· 22.3· 

Tachnlcalan Education I 210.0" 16.0· 

Dam Safety Ass & Rehab. 153.0· 8.0· 

These are.multisate projects which have a component in Madhya Pradesh. The figures 
relate to the entire project. 

World BaM'. RecommIndatIon. on 
Rural Banking sy8tem 

709. SHRI K.V. THANGKABALU: WID 
the Ministarot FINANCE be pleased to atate: 

(a) whether the World Bank has made 
some recommendations regarding consoli-
dating the rural banking system; 

(b) if lIO, the details ot the recommenda-
tions; 

(c) whetherthe Gowrnmert havetalwn 
any action on lhasa recommendations; and 

(d) if 10, the detais thereof and if nat, the 
reasons therafar? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) Ie) (d).1t has been ..... ed by 
the World Bank that Rural ....... might be 
~ed through certain InsIIluIIonaJ 

changes which may inter-aJia include simpli-
fICation and revision ot interest rates on 
agricultural loans, reduction ot high lavel of 
overdues and improvement in the quality of 
lending to this sectOr. i ne Agricultural Rural 
Credit Review Commmee (Khusro Commit-
tee) as well as the Committee on the Finan-
cial System (Narasimnam Committee) have 
gone into the problems ui rural banking 
separately and the recommendations made 
by them are under consideration of the 
Govemment. 

Export of Clgarett .. to Russia 

710. SHRI GURUDAS KAMAT: WiDth. 
Ministeral OOMMERCEba pJeased to state: 

(a) _ether the Government have al-
lowed any Tabacco factory to export Ciga-
..... toRussia; 

. (b) If 80, the details thereof and the 
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value ofcigarelteS proposed 10 be exported; 
and 

(c) the details of the agraarnent reached 
with Russia in this regard? 

nlE DEPUTY MlNlSlER IN nlE 
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEEO): (a) to (c). Exports taka 
place not on the basis of specific permis-
sions given by Government but in terms of 
the Export-Import Policy, and the bilateral 
trade protocol. A povision jar export of 3 
billion pieces of Cigarettes to Russia has 
been made in the·Trade Protocolforthe year 
1992. 

[Translation) 

PromotIon of fireman at Chalc8rl Air 
Force Station 

711. SHRt KESRI tAl: Win the Minister 
of DEFENCE be pleased to state: 

(a) whether an examination for pr0mo-
tion of Firemen of Chakeri Air Force Station 
was held recently; 

(b) i so, whether the candidates de-
clared successful in the said examination, 
haw been granted promotion; 

(c) if naI, the reasons for denying pr0-
motion to the successful candidates; 

(d) the lime bJ which aI the candidates 
declared successful .. IkeIy to be pr0-
moted? 

THE MINISTER OF STATE IN THE 
MtNISTRY OF PEmOlEUM AND NATU-
RAL GAS AND THE MINISTER OF STATE 
IN THE UlNISlJIY OF DEF£NCE (SHRI S. 
KRISHNA KUMAR): (a) to (d). A. Trade T_ 
was condllc&_ to rll up one vacancr of 
F.-.nan Grade I and Three "acalle_ of 
Leading Hand Fire (OrdinlUY Grade) on 

27.7.1991. since:formal Trade THI __ 
prescrl)edforpurnotlonto Flr--omdel, 
the results of the:test for this post W81'8 bald 
invalid. Further, since the o.,-am.ntaI 
Promotion Committee (OPC) .. ;fDImII to .• 
be constituted in accordance with 1be old 
Recruitment Rules, is proceed. t.ave 
been held invalid. A frash OPC_1oundto 
be constituted in accordance wItb ·the .old 
Recruitment Rules, its pocaadings 'have 
been held iMiIId. A fresh OPC Is being 
convened for 'the selection of:the eligble 
candidates. The successful candidSl8s are 
likely to be promoted by the end of MarCh 
1992. 

Loan. for Reaaarch and .lI8valnpmant 
ActIvItIe. 

712. SHRI GOVINDRAO NIKAM: Will 
the MinistaroH=lNANCE be pleased10-state: 

(a) whettatheGovemmentprcpose!o 
provide loans without interest to private firms 
for ReseaR:h and Development activities; 
and 

(b) i SQ, the details in this regard 
aIongwith the terms and conditions fixed 
ther"o~ 

THE ... ISTER OF STATE OF IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). The commercial baJiks 
do not provide;1oans without interest to any 
person. The grantolloanatoprivatefirms for 
und8l1aklng research lEtivily Including that 
for developmentlupgrn of new/exi$t-
ing technology is not considered as an activ-
Iy under the puMaw of priorily sector lend-
ing cI COIIIIII.-ciaI ...... l.oanI are .pro-
vldedby1h8.banbforll8llingupoflndustrles 
etc. forptadUcdve puIpOI8IlIfI.1hnvIabI1-
ilyofthepojectahavebeen ..... edblking 
Intoconaldanlllon the usecltechnologles by 
th8entreprenuS. 1lIe ...... of int8r8stto be 
charged by banb on their ~ are 
acconfing to the dnc:tIvea .Issued by Re: 
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serve Bank of India on the subject from time 
to time. 

[English] 

STA Permlta to Unemployed Graduate • . 
713. SHRI ARJUN SINGH YADAV: Will 

the Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether the State Transport Author-
ity of Delhi Administration has called for 
applications to grant permits to run buses on 
the DTC routes; 

(b) if so, whether the Government pro-
pose to give preference to the unemployed 
graduates who may have also applied under 
the scheme; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTlER): (a) The State 
Transport Authority, Delhi have invited appli-
cations to grant State Carriage Permits on 
routes operated by DTC as well as new 
routes. 

(b) No, Sir. 

(c) Does not arise. 

[Translation] 

Grants to Madhya Pradesh form Central 
Road Fund 

714. SHRI SATYNARAYAN JATlYA: 
Win the Ministerof SURFACE TRAN~PORT 
be pleased to slate: 

(a) the reasons for not providing the 
amount of As. 15.31 erares out of Central 
Road Fund to Madhya Pradesh for the year 
1989-90 as per the resolution passed by Lok 

Sabha and Ra]ya Sabha on 13.5.1988; 
and 

(b}the time by which the said amount 
will be provided to Madhya Pradesh for the 
years 1989-90, 1990-91 and 1991-921 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTlER): (a) Actual aug-
mentation of Central Road Fund in accor-
dance with the Resolution adopted by Par-
liament on 13.5.1988, against which the 
accruals of Rs. 15.31 crares in respect of 
Madhya Pradesh for the year 89-90 were 
anticipated, has not taken place as yet. As 
such, new schemes in Madhya Pradesh for 
this amount could not be approved so far. 

(b) It is too early to indicate the time for 
approval of schemes against augmented 
Central Road Fund from 1989 onwards, as 
well as release of funds against the same, 
since a dQCision about augmentation of the 
Fund is yet to be taken. 

[English] 
I 

enquiry Into Import of Newsprint 'y 
STC 

715. SHRI SRIBALLAV PANIGRAHI: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether the Government propose to 
institute an enquiry into the import of news-
print by State Trading Corporation during the 
last year resulting into the seizure of on 
Indian Vessel belonging to Shipping C0rpo-
ration of India; 

(b) if so, the details thereof; 

(c) the extent of loss suffered; and 

(d) the steps taken by the Govemment 
to fix the responsbility in this regard? 
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n4E MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAUBARAM): (a) STC had imported some 
quality of newsprint from U/a. Meteor Paper 
Ltd., London which was delivered throUgh 
SCI. Duetoadispute in regard to declaration 
of the origin of the material, manufacturer's 

• certificate etc., STC did not release the 
payment to the supplier. On fDing of a claim 
by the supplier against SCI for the value of 
cargo, one vessel of SCI was arrested at 
Antwerp (Belgium) on 12.2.92. The arrested 
vessel has since been got released by SCI 
on an indemnity bond. 

(c) and (d). The matter is begin enquired 
into. 

[ TnmsIation] 

Import of Food Items 

716. SHRI RAM VIlAS PASWAN: 
PROF. K.V. n40MAS: 
SHRI HARIN PATHAK: 

Will the Minister of COMMERCE be 
pleased to state: 

(8) the various food items proposed to 
be imported during 1992-93; and 

(b) the reasons therefor? 

THE MINISTER OF STATE OF n4E 
MINISTRY OF COUMERCE (SHRI P. CHI· 
DAMBARAM): (8) and (b). The information 
is being collected and on receipt of the same 
shall be laid on 'the Table of the House. 

[English] 

Smuggling of FoocIgralns from Trlpura 
to Bangladesh 

717. SHRI KAMLA MISHRA 
MADHUKAR: 

SHRI GURUDAS KAMAT: 

Will the Minister of FINANCE be pleased 
io state: 

(a) whether the Government are aware 
of the smuggling of foodgrains and other 
essential commodities from Tripura to Bang· 
ladesh; and 

(b) if so, the steps taken or proposed to 
be taken by the Govemment in this regard? 

THE MINISTER OF STATE IN n4E 
MINISTER OF FINANCE (SHRI RAMESH· 
WAR THAKUR): (a) Available reports and 
seizures made indicate that sugar and 
medicines are sensitive to smuggling from 
Tripurato Bangladesh. The numberofcases 
booked and the value of such goods seized 
during the last three years are given below: 

Vear No. aleases Value (Rs. in lakhs) 

1989 780 

1990 795 

1991 841 

(b) Special preventive checks and drives 
are organised and the anti-smuggling ma-
chinery has also been geared up. Close co-

6.05 

10.24 

11.92 

ordination is maintained with all the agen-
cies concerned with the detection and pre-
vention of smuggling. 
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Tea Industry In Aaaam 

718. SHRI OWARK NATH OAS: Will the 
MinisterofCOMMERCEbepieasedtostate: 

(a) whether the Government are aware 
that th~ Tea Industry in Assam is in a critical 
position; 

(b) H so, the reasons therefor. and the 
action proposed to be taken by the Govern-
ment in this regard; 

(c) the details of the sick tea gardens in 
the State; and 

(d) the steps proposed to be taken by 
the Government to revitalise these sick tea 
gardons? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
OAMBARAM): (a) The graduallncre .. in 
the production of Tea in Assam indicates 
that the Tea industry in Assam is not in a 
critical position. 

(b) Does not arise. 

(c) As per the recent survey carried out 
by the Tea Soard there are 47 weak/sick and 
5 closed Tea Gardens in Assam. 

(d) Revival of the sick tea estates is 
primarily the responsibility of the respective 
owners. The Govemment is operating a 
number of developmental schemes through 
the Tea Soard for improving productivity. 
Bgnefits Linder these can also be availed of 
by the owners of the Sick tea estates. Govt. 
have also asked the Tea Board to motivate 
private owners of such tea estates to pre-
pare rehabilitation packages and secure 
loans for revival of their gardens. . 

Consumer Price Index 

719. PROF. (SMT) RITA VERMA: 

SMT. MAHENDRA KUMARI: 
SHRI MAHESH KANODIA: 
SHRIMATI KRISHNENORA 

KAURDEEPA: 

Will the Minister'" FINANCE be pleased 
to state: 

(a) the figures of consumer price index 
as on Oecember31,191; 

(b) the purchasing power of rupee as on 
the above date; and 

(c) the stepstakan/proposed to betaken 
by Govemment to bring down the rate of 
inflation? . 

THE MINISTER OF STATE IN THE 
MINISTER OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) The Consumer price < 

index (CPI) for industrial workers (base; 
1982.100) for December, 1991 was 225. 

(b) The purchasing power of rupee 
measured as a reciprocal of the consumer 
price index for industrial workers (base: 
1982-1 00) was 44paise in Decamber. 1991. 

(c) The Government has taken a num-
ber of measures to check the inflationary 
pressure in the economy. These include: 
strict fiscal discip6ne through reduction in 
fiscal deficit and growth of money supply and 
bank credit against price-sensitive essential 
commodities, mora effective management 
of supply and demand of essentiaVsensitive 
commodities and strict action against 
hoarders and profiteers. Incentives are being 
provided for raising production to ensure 
medium-term stability in prices. 

Commission for handling bulk Fertlll. 
e,. at Ports 

720. DR. VISWANATHAM KANITHI: 
Will the Minister of SURFACE TRANSPORT 
be pleased to alate: 



FEBRUARY 28, 1992 Written AnsWfHS 100 

(a) the system adopted by the Govern-
ment for payment of commission or charges 
for handling buk fertilisers at the factories 
and ports; 

(b) whether there is any proposal to 
change the present system; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISH lYTlER): (a) Government 
invites tender each year for handling the 
imported fertilizer at the ports and its trans-
portation and marketing to the consumers. 
The handling rates are finalised on the basis 
of the competitive tender and negotiation 
with a view to obtaining the lowest rate per 
tonne of material. As far as the indigenous 
fertilizer is concerned the cost of handling 
and transportation beyond the factory gate is 
paid by the Government as transportation 
subsidy worked out normatively. 

(b) and (c). A proposal is under consid-
eration to make the tender open even to 
units other than the fertilizer manufacturers. 
The matter is currently under process. 

expenditure on Government Machinery 
and Bureaucracy 

721. SHRI RAUESHWAR PATIDAR: 
Win the Minister of FINANCE be pleased to 
state: 

(a) whether most of the available amount 
for developmental programme in the country 
is spent on the goverrvnent machinery and 
bureaucracy; 

(b) I 80, the amount being spent every 
year on this machinery (non-pianning Item); 
and 

(c) the steps being taken by the Govem-
ment to curtail this expenditure? 

THE MINISTER OF STATE IN THE 
MINISTRYOFFINANCE(SHRI SHANTRAU 
POTDUKHE): (a) and (b). In the Central 
Budget for 1991-92 developmental expendi-
ture constitutes over 43 per cent of the total 
expenditure. Expenditure on wages and 
salaries amounts to 9.1 per cent of the total 
expenditure. The percentage of expenditure 
on wages and salaries is generally lower in 
respect of developmental expenditure. 

(c) The Govemment is alive to the ex-
penditure on wages and salaries, etc. in the 
development expenditure to the minimum 
necessary. 

Assistance to Textile Labourers of 
Colmbatore 

722. SHRI C.K. KUPPUSWAMY: Will 
the Minister of TEXTILES be pleased to 
state: 

(a) whether the Union Government are 
aware that due to the closure of so many 
textile mils in Coimbatore the labourers are 
suffering a lot; and 

(b) if so, the actiontakenb)"theGovem-
ment to provide relief 10 the labourers? 

THE MINISTER OF STATE FOR TEX-
TILES (SHAI ASHOKGEHLOT): (a) and (b). 
8 Textile Mills (6 Spinning and 2 Composite 
Mills) were lying clOS9d as on 31.1.92. Only 
one mill i.e. MIs Radhakrishna Mills Ltd., 
Coimbatore was eligible for relief for its 
workers under the Textile Womers· Rehabili-
tation Fund Scheme (TWRFS) of the Central 
Govemment. 1045 eligible workers of this 
min have already been paid relief to the tune . 
of Rs. 1 :89 crore under lWRFS. 

Reserved Posts for Ex·_1'IcImen 

723. SHRlBHlJWAN.CHANDRAI<HAN-
DURI: Will the Minister 01 DEFENCE be 
pleased to state: 
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(a) whether the Government are aware 
thatthere ara gross irreg .... _ in the matter 
of fUllng 1he vacancies exclusively f8S8fYed 
for ex-servlcamen; .. 

(c) whether the Government propose to 
set up a separate Recruitment Board for ex-
servicemen; 

(d) if so, the details iheraof; and 

(e' if not. whether the Government;l1'O-
pose to consider referring all vac:ancias for 
ex-servicemen to Director General, Reset-
tlement before these are de-reserved? 

lliE MINISTER OF STATE IN lliE 
MINISTRY OF PETROlEUM AND NATU-
RAL GAS AND lliE MINISTER OF STATE 
IN lliE MINISTRY OF DEFENCE (SHRI S. 
KRISHNA KUMAR): (a) and (b). No, Sir. No 
instance of any irregularity in f~ling up of the 
reserved vacancies for ex-Servicemen has 
come to notice. A compilation of Govern-
ment orders! instructions of reservations, 
concessions and relaxations for ex-Service-
men In Central Government services has 
been brought out and circulated by the 
Department of Personnel and Training 
among all the MinistrieSlDepartments for 
their information and guidance. 

(c) and (d). Recruitment to Group '0' 
posts is made by the employing Department, 
from among the candidates sponsored by 
the concerned Employment Exchanges and 
there is no requirement of written examina-
tion in such selection. As regards racrult-
ment against Group 'C' posts, including those 
l'8S8fYed for _-Servicemen, the same is 
made through the Staff Selection Commis-
sion. Therefore, there is no need for setting 
up of a HpIlI8le Recruitment Board for re-
cruitment of ex-Servicemen against these 
poats. 

(.) Under the extant instructions. I Is 
mandatoryfor"ttwemploying Depadments 

of Central Government to obtain "No Objec-
. tIon Certificate- from Directorate General 

Resettlement before de-reserving the va-
cancies reserved for ex-Servicamen. 

Elections In Jammu and Kashmir 

724. SHRI V. DHANANJAYA KUMAR: 
WiH the Minister of LAW, J~nCE AND 
COMPANY AFFAIRS be pleasad to state: 

(a) whether the Union Government 
propose to hold eledio~s in Jammu and 
Kashmir to install a popular Government 
there; and 

(b) if so, the time by which these are 
likely to be held? 

lliE MINISTER OF STATE IN lliE 
MINISlRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN lliE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGAlAM): (a) and (b). The 
elections will be held in Jammu and Kashmir 
as soon as the conditions are COtIducive to 
the holding of elections there. However. it 
may not be possible to indicate any time 
schedule at this stage. 

[Ttanslation] 

Export of Fruits and Vegetable. 

725. SH~I VILASRAO NAGNAlliRAO 
GUNDEWAR: WiD the Minister of COM-
MERCE be pleased to stale: 

(a) whether the production of fruits and 
vegetables in the country is in abundance; 

(b) if so, the staps being takan by the 
Governmentto ancouragetheexportofthese 
items; 

(c) whether Ind"IBn fruits and vegetables 
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are in great demand in foreign counlrlas, If 
so, the names of the countries; and 

(d) the amount 01 foreign exchange 
earned through exports of frub and vege-
tables during each of the last three years? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) and (b). For boost-· 
ing export of fruits & Vegetables. which are 
produced in abundance in India, Govern-
ment is taking promotional steps through 
various d8Veloprl.ental bodies such as Agri-
cultural & Processed Food Produc::ta Export 
Development Authority (APEDA) for mar-
keting development, product promotion, 
quality upgradation, improvement in pack-
aging. arrangirig buyer-seDer meets, partici-
pation in intemational trade fairs, etc. Be-
sides, Government has also granted higher 
Exim Scrips to select horticultural commodi-
ties. 

(c) and (d). Indian fruits & Vegetables 
are being exported to West Asia, UK and 
Europe etc. and the foreign excf1angeeamed 
is as under: 

1988-89 As. 163.85 CIOf8S 

Wllthe Minister 01 LAW, JUSnCE AND 
COUPANY AFFAIRS be pleased to stale: 

(a) whether the delimitation of the As-
semblv constituencies in Delhi is 10 be 
complated before the ensuing Assembly 
elections; and 

(b) if SO, the steps being taken In this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AfFAIRS 
AND MINISTERS OF STATE IN THE MIN-
ISTRYOF LAW,JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) Yes, Sir. 

(b) The delimitation is to be done on the 
basis of the provisional figures of the popu-
lation as published in relation to 1991 cen-
sus. The Election Commission has received 
the relevant maps and published census 
data from Registrar General and Census 
Commissioner only on 26th February, 1992. 
Necessary further action is being taken by 
the Election Commission. 

(Translation) 

implementation of Official Language 
1989-90 As. 208.05 CIOm Policy In Natlonallud Bana 

1990-91 As. 217.29 CIOres 728. SHRI VINAY KATiYAR: WID the 

(Source: DGCIS Foreign Trade Statis-
tics) 

[English) 

Delmltatlon of conatltuenclea In 
Deihl 

726. SHRIVUAYAKUMARYADAV: 
SHRI VlSHWANATH SHAS-

TRI: 
SHRI CHINMAYANAND 

SWAMI: 

Minister of FINANCE be pleased 10 state: 

(a> the number of branches of nati0nal-
ised banks In Uttar Pradesh where the 
number of staff Is twenty tile or more than 
that; 

(b) the number of bank branches out of 
them where official language implementa-
tion committee has been constituted and lis 
regular quarteriy meetings are held; and 

(c) the number of bank branches.where 
inspection has bean conducted to sea that 
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whether the offICial language policy is being 
followed? 

nlE MINISTER OF STATE IN nlE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a> to (c). As par information made 
available by the 20 nationalised banks, the 
requisite information is as follows: 

(a) 443 

(b) 389 

(c) 310 

Fund for WaH.a of Defane. 
Personnal 

729. SHRI S"iAMI SURESHANAND: 
Will the Minister of DEFENCE be pleased to 
stata: 

(a> whether the Government propose to 
create a separate fund for the welfare of 
jawans and officers of Defence services; 
and 

(b) if so, the details thereof? 

nlE MINISTER OF STATE IN nlE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND nlE MINISTER OF STATE 
IN THE MINISTRY OF DEFENCE (SHRI S. 
KRISHNA KUMAR): (a> No, Sir. 

(b) Does not arise. 

Ballot Paper. for Armed Force. 
Personnel 

730. SHRIMATI SHEELAGAUTAM: 
SHRI RAJESH KUMAR: 
SHRI TEJ NARAYAN SINGH: 

WiD 1he Minister of DEFENCE be 
pleased to state: 

(a) whether the Government areliware 

of the fact that balbt papers meant for Army, 
Navy and AIr Force parsonnel are always 
dispatched late and these parsonnel are not 
able to cast their wtes as a result thereof; 

(b) if so, thatotal number of parsonnel in 
each wing who could not exercise their fran-
chise during the last general elections; 

(c) whether the Govemment propose to 
take any step in this regard to ensure the 
dispatch of balbt papers in such cases in 
time so that the service personnel can cast 
their votes; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND nlE MINISTER OF STATE 
IN THE MINISTRY OF DEFENCE (SHRI S. 
KRISHNA KUMAR): (a) The ballot papers-' 
meant for the Defence Service wters are 
normally despatchfi to them by the con-
cemed Service authoritier. within 24 hours of 
their receipt from the respective Returning 
OffICers. However, sometimes there are 
delays in despatch of ballot papers to the 
Service Officers due to unavoidable circum-
stances viz., ,the late receipt of ballot papers 
from the Returning Officers, inadequate' 
erroneous details of the voters' etc. 

(b) No delails·~ available with the 
respeCtive authorities regarding the number 
of wters who could not exercise their fran-
chiseduring the last General Elections (May-
June 1991). 

(c) to (el. Instructions are issued from 
time t~ time to the concerned Service au-
thorities to timely complete all formalities, 
including the registration of wters and the 
despatch of postal ballot papers to Service 
paraonnel. The Election Commission have 
also been requested by th .. Ministry of De-
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fence to ensure the timely despatch of the 
postal ballot papers by the Returning 0Ifi-
cers to the respective Defence SeIVice au-
thorities. 

[English) 

Irregularltle. by Foreign Exchange 
Operator. 

731. SHRI SHANKERSINH 
VAGHELA: 

SHRI ATAlBIHARI 
VAJPAYEE: 

SHRI MADAN LAlKHURANA: 

Wdlthe Ministercf FINANCE be pleased 
to state: 

(a) whether the ReseNe Bank of India 
has investigated 'banking irregularities' 
amounting to about Rs. 300 crores by some 
foreign exchangeoperators usingthe 'Rouble 
Route';. 

(b) if so, the findings thereof and action 
taken against the persons found guilty in this 
regard; and 

(c) the .IaWl> detected In the Foreign 
Exchange (Immunities) Scheme which has 
been misused? 

THE MINISTER OF ~TATE OF IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). Reserve Bank of India 
(RBI) have reported thai during inspecIion of 
some balD maintaining ~ 
rupee accounts.' cam. to light that in 80lIl8 
cases, funds raceivedform biIaIeraIgroupof 
countries in non-converttia rupees were 
converted to NRE accounI and for part of 
such funds, immunities were claimed and 
givet\ under the Foreign Exchange (lmmu-
• nily) Scheme, 1991. The banks which .h,ad 
allowed these transacIIans have been -ad-
~ to (i) cancel the immunity certi"lCIIl8s 

Issued against funds received in norHlOn· 
vertible rupees; and (Ii) to il1V88tigal8"the 
matter and fix responsblily on the c1f1cials 
concerned. RBI have also advised other 
banks and authorised daal8rs to irwestigata 
such transaions to ensure that ... irregu-
larities have taken place. 

(c) The instructions given to the banks 
and authorised dealers in regard to provl· 
sions of Foreign Exchange (Immunity) 
Scheme, 1991, ware very clear and no 
immunity was to be granted In raspect of 
amounts. received from bilateral group of 
countries In non-convertble rupees. 

Pending C._In Bombay 

732. SHRI SHANKARRAO KALE: Will 
the Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state: 

(a) the number of cases pending in the 
BOmbay High Court for more than flV8 years; 
and 

(b) the steps being taken to expedite the 
disposal of s.~ cases? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARlIAMENTARY AFFAIRS 
AND MINISTERS OF STATE IN THE MIN-
ISTRYOF LAW. JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM); (a) and (b). As on 
30.6.~1. the number of casas pending In the 
Bombay High Court for more than five years 
was 44831. Having regard to the need for 
expedltaus 'disposal 01 okS pending case. 
the Bombay High Court have informed that 
due priority is being assigned to such cases 
and. as far as possible. these .. posted for 
hearing before the~ Who ... ~ bur-
dened WIth admiSsIon or alher miscellalle-
ous work. Further caisas invoIvIlg Common 
question 01 law .. being grouped together 
and posted bIIfant the same Bench 10 the 
extentf ..... 
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733. DR. Y.S. RAJASHEKHARA. 
REDDY: 

SHR1BHAGEYGOBARDHAN: 
DR. DEBI PROSAD PAL: 

WiJlthe Ministerof FINANCE be pleased 
to state: 

(a) the rate of inflation in February. 
1992; 

(b) the percentage increase in the rate 
of inflation in February. 1992 in comparison 
to f:!receding two months; 

(c) the reasons for increas.in th. rate of 
inflation; and 

(d) the measures being taken to bring 
down the rate to a reasonable level? 

THE MINISTER OF STATE IN THE 
MINISTER OF FINANCE (SHRl RAMESH-
WAR THAKUR): (a) The annual rate of infla-
tion in terms of wholesale price index (WPI) 
on a point to point basis was-1'.8% on 8th 
February. 1992. 

(b) The percentage increase in the rate 
of inflation in February. 1992 in comparison 
to preceding two months is given below: 

Annual Rate of Inflation 

Month Rate Change since 
(percent) 7.12.91 

l" Points). 

7.12.91 14.4 

11.1.92 13.1 (-) 1.3 

8.2.92 11.0 (-) 2.6 

. (c)-The rate of inflation has declined 
over the last two months. 

. (d) The Govemment has taken a num-
ber of measures to bring· down the rate of 
inflation to a reaaonable level. These in-
clude: strict fiscal discipline through reduc-
tion in fiscal deficit and growth of money 
supply and bank credit against prk:e-sensl-
tive essential commodities. more effective 
management of supply and demand of .s-
sentiaVsensitlve commodities. and strict ac-
tion against hoarders ar1d profiteers. Incen-
tives are being provided for raising produc-
tion to ensure medium-term stability in prices. 

[Tl1IIJslation] 

Widening of o.lhl.Jalpur National 
HIghway 

734. SHRI RAMKRISHNA 
KUSMARIA: 

SHRI PRABHU DAYAL KATH-
ERIA: 

SHRt SANTOSH KUMAR 
GANGWAR: 

SHRI BALRAJ PASSI: 

Will the Minister of SURFACE TRANS-
PORT be pleased to stale: 

(a) whether traffie on Delhi-Jalpur Na-
tional Highway has increased considerably; 
and 

(b) if so, the staps taken by the Govern-
ment to widen this section of National High-
wilyNo.13? 

THE MINISTER OF STATE OF THE 
- MINISTRY OF SURFACE TRANSPORT 

(SHRI ~ISH TYTlER): (a) Ves, Sir. 
TraffIC on entire National Highway network 
in the country including Delhi.Ja~r section 
Is steadily on the increase. 

(b) Delhhlaipur Road having a length of 
263 km is part of National Highway NO. ;8 
and not NH 13. II is already 2-1ane In a J8ngth 
of 227 km and 4-lane in 36 km. Widening to 
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4 lanes In another 85.5 km is either in prog-
ress of commencing shortly. Four lanlng of 
the balance length would depend upon re-
sources position in the future plans, inter-sa 
prioritY of this work on all India basis and 
availability of funds. . 

[English] 

Allocation of Fund. to Handloom 
Sector of Andhra Prad.sh 

735. SHRI DHARMANNAMONDAVYA 
SADUl: Will the Minister of TEXTILES be 
pleased to state: 

.' (a) the allocation of funds made by 
Union Government to handloom sector of 
Andhra Pradesh during 1991-92 and utilisa-
tion of the fund upto January 1992 by this 
sector; 

(b) whether in view of the starvation 
deaths of the workers during March-8ap-
tember, 1991 the aUocationforthe state was 
increased; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHlOn: (a) Allocation of funds to the 
handloom sector is made schema-wise and, 
not State-wise. During 1991-92, the Central 
Government has released a sum of As. 
2054.78 lakhs to Andhra Pradesh upto 31 st 
January, 1992. 

(b) and (c). Th. Government of Andhra 
Pradesh has been of the viawthatthe deaths 
of.weavers were not due to starvation, while 
at the sam. time being of the opinion that 
there was distress condition. Som. of the 
actions taken by Govt. of India to ameliorate 
the condition, of the Weavers of Andhra 
Pradesh are:-

(I) Additional target of 5 mlUion 

sq. metres of janata cbth was 
allottadtoAndhra Pradesh and 
for this purpose a sum of Rs. 
127.50 lakh was advanced. 
This target was in addition to 
the initial target of 52 million 
sq. metres allotted to the state 
of Andhra Pradesh. 

(ii) For non-janata cloth the State 
Govemment has been given 
an additional allocation by 
wasof market development 
assistance to enable it to pro-
cure cbth worth Rs. 2 crores. 

(iii) In orderto upgrade the skills of 
weavers as weU as the mar-
ketability of their products a 
decentralised training pro-
gramme was sanctioned for 
300 weavers. 

(Iv) A Group Insurance Scheme to 
cover 12000 weavers in the 
districtsofGuntur, Krishna and 
Prakasam has been sanc-
yPnad and the share of Govt. 
of India towards premia has 
been released. 

Cut on Central G<.vemment Employees 
Salaries 

736.SHRIV.SOBHANADREESWARA ' 
RAO VADDE: Will the Minister of FINANCE 
be pleased to state: 

(a) whether the Government propose to 
impose a 10 per cant cut in Salaries of the 
Central Government employees; 

(b) If so, the details thereof; and 

(c) the reasons therefor particularlY In 
vie~ pi faD in their purchasing power due to 
sharP rise in prices? 



113 WItten MstNIS PHALGUNA 9,1913 (SAKA) Wrlttsn·Answets 114 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH· 
WAR THAKUR): (a) 1he Govemment do not. 
propose to impose a to per cent cut in the 
salaries of the Central Government Employ· .... 

(b) and (c). 00 not Irisa. 

Export of EldrIIca of Ornamental 
Plants 

737. SHRI VUAY NAVAL PATIL: WiD 
the Minister of COMMERCE be pleased to 
state: 

(a> whether the Government are aware 
that. large aceJe exports of extracts of some 
commonly ornamental plants such as rose, 
jasmine etc., are being made by iDicit trad· 
ers; 

(b) if SO, the reasons therefor; and 

(c) the steps proposed to be taken by 
the Government in this ragard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COUUERCE (SHRI P. CHI-
DAMBARAM): (a) to (c). Flower extracts like 
Rise and jasmine concentrates are freely 
slowed for exports under the current Export 
Policy. The Government are not aware of 
any large scale exports of these extracts by 
illicit traders. 

( Ttanslation] 

WIdening of G. T. Road In S.sUlim 

. (b) if so, the details thereof BAd the time 
by. which work on this road is likely to be 
started? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISH1YTl.ER): (a)arad (b). Four 
laning of National Highway No. 2 through 
Sasaram city is included in Annual Plan 
1991-92 for sanction. The work wHl com· 
mence after IsSue of sanction and the award 
of contract. As such, it is too early to say 
when the widening work win actually start. 

[English] 

Crlal. In Hanclioam IndUstry In ~r.1a 

739. SHRI T.J; ANJALOSE: WiD the 
Minister of TEXTILES be pleased to state: 

(a) whether there is any crisis In hand· 
loom industry in KeraJa; 

(b) whether the Government of KeraJa 
has submitted any proposal to the Union 
Government for the developmenl of hand· 
loom industry; 

(c) if so, the details thereof; and 

(d) the steps taken by the Government 
in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
-GEHLOn: (a) No, Sir. 

(b) and (c) Government of KeraJa sub-
mitted a note on the pIObIems faced by the 

738. SHRI CHHEDI PASWAN: Will the handloom industry in the State. The note 
Minister of SURFACE TRANSPORT be highlighted the foIowing major issues:· 
pIeas8d to ~tate: 

(a) Whether the Union Government have 
allocated funds for widening of G. T. Road in 
Sasaram city; and _ 

(I) Fluctuationandhikeinpriceof 
raw material; 

(Ii) Deficitintheproductionoffiner 
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(iii) 

count hank yam within .the 
State; . 

Cqmpetition in marketing 
handloom· products with the . 
productsofpowerloomandmiU 
sector and effective implemen-
tation of Reservation Policy; 
and 

(iv) Resource constraints under 
the KeraJa State Handloom" 
Workers WeHare Fund. 

{OJ Increase In prices aI cotton yarn has 
been largely due to increase in raw cotton 
prices and is also linked to overall inflation. 
The spinning mills inthe State and CCH)pera-
tive sector have bean directed not to SW8!J 
with the market forces but exercise restraint 
in prices. The spinning mills in the private 
sedor have also been pursuaded to supply 
yam to handloom weavers at moderately 
reduced prices. The State Government has 
been _ad to keep in view the demand 
within the State from handloom weavers for 
finer counts of yarn for the spinning miDs 
proposed to be set up by them in the State 
sector1cooperative sector. The Handloom 
Reservation Ad and Orders issued thereun-
der had been earlier stayed by a number of 
High Courts. Govemment is vigorously pur-
suing the case in Supreme Court where the 
case: is now pending for expedilious vaca-
~n of stay. As regards the request aI State 
Govemment to contnbute funds to the Ker-
ala State Handloom Workers Welfare Fund, 

Central Govemment currently has not 
scheme which provides for release of funds 
to . State Government sponsored Welfare 
Schemes. Govemmental Kerala has, there-
fore, been advis8d to switch over to the 
centrally Sponsored Welfare Schemes after 
considering the benefits accruing from the 
State's Welfare Scheme. 

( Translation) 

Loans given by Natlonlilisad Banks for 
Agricultural and Aurar Development 

741. DR. LAl BAHADUR RAWAl: Will 
the Ministerof FINANCE be pleased to state: 

(a) the amount of loans advanced by the 
nationalised banks fOr agricultural and rural 
development during 1991, State-wise; 

(b) the amount of loans recovered by 
banks therefrom; and 

(c) the amount of ouistanding loans at 
present? 

"THE MINISTER OF STATE IN THE 
MINISTRY OF ANANCE (SHRI DALBIR 
SINGH): (a) to (c). The compilation and 
collection of thesa figures is a tima consum-
ing process. The State-wise total amount of 
direct agricultural advances disbursed and 
outstanding as alSO" amou'!ts received by 
Scheduled Commercial Banks during the 
year ending June, 1989 (latest available) Is 
given in the attached statame~t 
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[EngIsh) 

. 742.. SHRI RAM NIHORE RAI: WiI the 
Uiniaterof FINANCE bepleasedto .... ihe 
number of dass-I. offlC8l8 belonging to 
Scheduled CastelScheduled Tribe working 
in New lndiaAssuranca UmiledStale-W .. ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): A stalement containing the Stale-
wise number of SCIST 0Ificers in the New 
India Assurance Company Umiled is en-
cbsad.. 

STATEIENT • 

The New India AssuIaIJc» Company 
Limitsd StatsMss No. of SCIST 0IIicets 

as on 31st Januaty. 1992. 

Andhra Pradesh 

Arunachal Pradesh 

Goa 

Number 

33 

HI 

28 

18 

HI 

50 

12 

5 

1 

15 

Madhya Pradesh 28 

Maharashlra 11" 

.Man~r 1 

Meghalaya 3 

Mimram Nil 

Nagaland 7 

Orissa 23 

Punjab 26 

Raiasthan 24 

Tamil Nadu. 61 

Tripura Nil 

Uttar Pradesh 40 

West8engal 30 

. U.T. of Chaadigarh 12 

U.T. of Delhi 29 

U.T. of Pondicheny 2 

Total 584 

. 1n ........... toHIndIoom ...... 
743. SHRI DHARMABIKSHAM:·WlUthe 

....... ofTEXTl.ES be ~ to stale: 

(a) thesblpa belng1akentljtheGovem-
merit for extending inIuranae scheme ID 
hancIoom ..... i 
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. (b) the steps being taken to supply yarn 
at subsidy rates; 

(e) whether there Is any move to bring 
haf1d!oom industry in cooperative sector; 
and 

(d) if so. the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): <a) A group Insurance Scheme 
for 12000 handloom weavers of Andhra 
Prade~h has been introduced during 1991-
92 on pilot basis. 

(b) At. present there is no Scheme for 
supply of yarn at subsidised rales. 

(c) It has been the consistent policy of 
Government of India to bring in handlooms 
ioto the cooperative fold progressively. 

(d) Government of India provides loan 
for share capital to enable weavers to be-
come members of primary weavers coop-
erative societies. A scheme called 'Margin 
Money for Destitute Weavers' has been in-
troduced during the current year for co-
operatlvlsatlon of weavers living below pov-
erty Una. 

foreign Collaboration In Defence 
Procluctton 

744. SHRI RUPCHAND PAL: Will the 
Minister of DEFENCE be pleased to state; 

(a) whether the Govemment propose to 
allow entry of foreign multinational compa-
nies in the defence production units; and 

(b) if so, the details thereof and the 
reasons for such a· mc:we? 

THE MlNtSlER bF STAlE IN THE 
-MlNISlRY OF PETROLEUM AND NATU-
RAL GAs AND MINISTER OF STATE IN 

THE MINISTRY OF DEFENCE (SHRI S. 
KRISHNA KUMAR): (a) and (b). Association 
of foreign companies, including multination-
als, in defance production units is not a naw 
move. Some olthe OefenceprQduction units 
have already on-going coUaboralion agree-
ments with several foreign companies. 

Change In Patents Act 1970 

745. DR. ASIM BALA: WUI the Minister 
of COMMERCE be pleased to state: 

(a) whether the Govemment propose to 
amend the Patents Act. 1970;' 

(b) if so, the reasons therefor; and 

(c) its effect on the Indian Pharmaceuti-
cal industry? 

THE MINISTER OF STATE· OF THE 
MINISTRY OF COMMERCE (SHAt P. CHI-
DAMBARAM): (a) There is no proposal under 
consideration to amend the Patents Ad, 
1970. 

(b) and (c). 00 not arise. 

[Translation) 

implementation of ARDRS In Uttar 
Pradesh 

746. SHRI RAM PAL SINGH: wnl the 
Minister of FINANCE be pleased to state: 

(a) the number of persons benefited 
under the Agricultural and Rural Debt Relief· 
Scheme. 1990 in Uttar Pradesh during the 
year 1991-92, till date, district .. ; and 

(b) the total amount sencllonad and 
distributed thereof during the above period 
under the scheme? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) The data reporting system does 
not generalelhe district-wise break-upofthe 
relief provided to benefICiaries under Agri-
cultural and Rural Debt Relief (ARDR) 
Scheme, 1990 which came to an end on 
31.3.1991. However, as per reports received 
from banks, 51.81 takh beneficiaries have 

Bank Amount of 
debt relief provided 

Loan 

SCB 545.95 128.16 

SLOB 101.33 33.02 

Total 647.28 161.18 

ProducIlon at Bharat Electronic. 
LImHed. Ghazlabad 

747. SHRI SURENDRA PAL PATHAK: 
Will the Minister of DEFENCE be pleased to 
state: 

(a) the total value of orders received by 
Ghaziabad units of Bharat Electronics Um-
ited for manufacturing Radar Microwave and 
communication instruments during 1991-92; 

(b) the target achieved as against the 
target fixed for production by the unit during 
this above period: 

(c) whether the Government are aware 
of the faD in production of various products in 
this unit; and 

(d) if so, the steps propose to take to 
overcome it? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-

been provided relief under the Scheme to 
the extent of Rs. 1047.49 erores by public 
sector banks, cooperative banks and Re-

. gional Aural Banks in Uttar Pradesh. 

(b) A sum of As. 322.36 erores was 
sanctioned and released to the cooperative 
in Uttar Pradesh as per details given below: 

(Rs. in clOres) 

Amount released by 
NABARD 

Grant Total 

128.16 256.32 

33.02 66.04 

161.18 322.36 

RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 
KRISHNA KUMAR): (a) The total value of 
orders received upto 20 February, 1992, by . 
the Ghaziabad Unit of Bharat Electronics 
Umited for manufacturing Aadar, Microwave 
and communication instruments during 1991-
92 is Rs. 13.70 crores. In addition, existing 
Letters of Intent with financial commitment 
worth Rs. 26.02 crores were converted to 
firm orders during the same period. 

(b) During April, 91-January, 92, the 
actual production is As. 56.82 erores as 
against the target of Rs. 59.22 cores. 

(c) and (d). The Company are confident 
of achieving the targetted production by the 
end of 1991-92. 

COnv .... lon of Handloom Industries 
Into Powerloom Indu .... 

748. SHRI GIRDHARI LAL BHAR-
GAVA: WiD the Minister of TEXTILES be 
pleased to st •• : 
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<a) whether the Government have .... 
celved applications from several States for 
conversion of the handloom industries into 
powerloom industries; 

(b) if so, the details thereof Statewise; 

(c) the readion of the Govemment in 
this regard; 

(d) whether the handloom and power-
loom industry of Rajasthan Is on the verge of 
closure due tothe continuous increase in the 
prices of raw material and non-availability of 
raw material from the central agencies; and 

(e) if so, the steps taken by the Govern-
ment in this regard so far? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOn: (a) Yes, Sir. 

(b) Requests have been received from 
the States of Tamil Nadu and Maharashtra 
for providing subsidy and loan for such 
conversion. I 

(c) As a matter of policy, Government is 
committed to protection of handlooms and 
is, at the same time, agreeable to the growth 
of powerloom sector to the extent it does not 
impinge on the handlooms. Requests re-
ceived from Maharashtra and Tamil Nadu 
have not been supported for this reason. 

(d) Increase In the prices of raw material 
has affected the handloomsand powerlooms 
all over the country, including Rajasthan, but 
there are not reports of scarcity of yam, dyes 
and chemicals which are the necessary raw 
materials for botb these sectors. 

<e) The main reason for Increase In yam 
prices has been the abnormal increase in 

raw cotton prices. Government is constantly 
reviewing the price situation. The spinning 
mills, in the privata sector have been pur-
suaded to supply yam to handJoom weavers 
at moderately reduced prices. Mills In the 
cooperative and State sectors have been 
asked to augment produdion of yarn counts 
more in demand in the handloom sector. 
State Governments have also been re-
quested to open yarn depots in areas of yarn 
shortage. National Handloom Development 
Corporation has been directed to augment 
its yarn supply operations. Government is 
following a cautious policy in regard to yam 
exports and also cotton exports keeping in 
mind the prevailing prices of yam in the 
internal market. Silk yarn prices have also 
risen shotply in recent months and as a 
measure to help silk handloom weavers, 
Central Silk Board has been assigned the 
task of importing the sik yarn. 

[English] 

Nationalised Banks 

750. KUMARI PUSHPA De VI 
SINGH: 

SHRI SUKHDEO PASWAN: 

Will the Ministerof FINANCE be pleased 
to state the number of branches of the vari-
ous nationalised banks fundioning at pres-
ent, Stat.wise and district-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE. (SHRI DALBIR 
SINGH): There were 41776 branches of 
Public Sector Banks functioning in the coun-
try as on 19.2.92. The time and labour In-
volved in Hsting out the district-wise number 
of branches of Public Sector Banks tunction-
Ing in the country may not commensurate 
with the objadivestobe achieved. However, 
the State-wiselUnion Territory-wise break. 
up or these branches Is given In the State-
ment attached. 
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STATEMENT 

S.NG. SIaIeIUnIon Tenloty Number of bank 1Jranche. 

1. Andaman & Nicabar 23 

2. Andhra Pradesh 3251 

3. Arunachal Pradesh 49 

4- Assam 803 

5. Bihar 2958 

6. Chandigarh 106 

7. Dadra & Nagar HaveN 7 

8. Daman & Diu 10 

9. Deihl 1039 

10. Goa 246 

11. Gujarat 2910 

12. Haryana 961 

13. Himachal Pradesh 602 

14. Jammu & Kashmir 253 

15. KamaIaka 2756 

16. KeraJa 1622 

17. i' Lakshdweep 8 

18. Madhya Pradesh 2709 

19. MahaIashtra 4478 

20. ....... 56 

21. t.teghalaya 114 

22. MizDram 24 



133· KHten AnaMrnt PHALGUNA9.1913(SAKA) Wtiten Answw8 134 

S.No. sr.tfllUnion TtIftfoty 

23. Nagaland 

24. OrIssa 

25. Pondicheny 

26. Punjab 

27. Rajasthan 

28. Sikkim 

29. TamDNadu 

30. Trlpura 

31. Uttar Pradesh 

32. West Bengal 

All India Total: 

[ Ttanslat/on) 

, Ret:omrnendatlon. of Raja Cheiliah 
Committe. 

751. SHRI MRUTYUNJAYA 
NAYAI(: 

SHRI R SURENDER REDDY: 
ACHARYA VISHWANATH 

OAS SHASTRI: 
SHRI RATILAL KAUDAS 

VARMA: 
SHRIMATIVASUNORARAJE: 
SHRI GEORGE FERNANDES: 

WilltheMinist.ofFINANCEbapieasad 
to state: . 

(a) whether the Raja Challiah Commit· 
.... constituted 10 suggest reforms in the tax 
structure has submitted Its report to the 
Government; 

NUInbM of bank Branches 

61 

1261 

58 

1917 

1755 

28 

3188 

86 

5186 

3251 

41776 

(b) if sO. the main recommendations 
made by the Commitlae; and 

(c) the reaction of the Government in 
regard to each of the recommendations? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) to (c). The Committee 
has submiltad Its Interim Report. The recom-
mendations are under consideration of the 
Govemment. 

(EIIQIish) 

Setting up of Export Complu In Deihl 

752. SHRI PROBIN OEKA: Will the 
Ministerof COMMERCE ba plaasad to state: 

(a) whath.the Govemment propose to 
'sat up an export complex in Delhi; , 
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(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a> No, Sir. 

(b) Not appIcable. 

(c) There is already an India Trade 
t:»romolion Organisation which hM an exhi-
bIIioncomplex at Pragati Maiclan, New Delhi, 
and this help in promotion of exports thtough 
the medium of fairs and exhbitions. 

(TlBIISIation) 

RefInancIng AssIstance by NABARD 

753. SHRI SRIKANTA JENA: WiD the 
Minister of FINANCE be pleased to state: 

(a) the amount of refinancing assis-
tance provided to the various commercial, 
CXHJp8I'ative and regional rural banks by 
NaiionaJ bank for Agriculture and Rural 
Devebpmenl (NABARO) in each Stale dur-
ing each of the last three years; 

(b) the loan limits available 10 the re-
gional rural banks in each State and the 
percentage utilisation thereof; 

(c) the percentage 01 refinancing assis-
tance utilisedlhrough Banks and otherc:oop-
endive organisations for the benefit 01 most 
backward andpoortrbll areas ineachSlale; 

(d)wh8lherthe NABARD has made any 
asseasment 01 the benafiIs accrued II) the 

poor tribals as a result thereof; and 

(e) if SO, the outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH): (a) Statewise amount of refinance 
provided by the National bank for Agriculture 
and Rural Development (NABARD) 110 the 
various commercial banks, cooperatives and 
Regional Rural Banks under schematic lend-
ing during the year 1988-89, 1989-90 and 
1990-91 is given in Statement-I. 

(b) State-wise amount of Umlts sanc-
tioned to Regional Rural Banks and utilisa-
tion is indicated in Statement-II. 

(c) Information regarding refinance 
assistance utilised by bankslco-operative 
organisations for the benefit of most back-
ward and poor tribal areas in each State is 
not generated by the data reporting system 
of NABARAO. However, talal refinance 
provided by NABARAD under SCIST Action 
Plan prepared by Scheduled CasteslSched-
uled Tribes Corporation was Rs. 10 crores 
during the year 1990-91. NABARD has also 
provided refinance support to small and 
marginal farmers to the extent of Rs. 1203 
crores for minor ~ation,land development 
and diversified purposes during the same 
year which accounts for 79% of the refinance 
disbursed for the purpose. 

(d) NABARD has not made any assess-
ment of the benefds accrued 110 the poor 
trbaIa out of the reflfl8f1C8 provlcled by It. 

(e) In view of reply 10 (d) above, ques-
tion does nat arise. 
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Import ~ DIamonds 

754. KUMARI UMA BHARTI: Will the 
Minlsterof COMMERCE be pleased to state 
the quantity and the value of diamond im-
ported during 1991-92 for the put'po88 of 
poc:essing? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAUBARAM): According to the figures from 
the Gem and JeweDery Export Promotion 
Council (GJEPC), the quantity and the value 
of diamonds imported from April, 1991 upto 
January, 1992 for processing were 495.21 
Iakh carau and As. 3968.68 c:rores respec-
tively. 

155. SHRI J. CHOKKA RAO: 
SHRI RABI RAY: 
SHRI RUPCHAND PAL: 

. SHRIINDRAJIT GUPTA: 
SHRI MRUTYU~JAYA 

NAYAI<: 
SHRI BHUPINDER SINGH 

HOODA: 

Wi111heMinilterofFlNANCEbepleased 
to stale: 

(a) whether the Government are con· 
templating to reduce drastically the posts at 
various Javels including that of Secretary, 
Additional Secretary and Joint Secretary in 
the Ministries and Departments of the Gov· 
ernment of India; 

(b) If so, the number of such posts 
aboished or reduced or pmposed to.be 
Alduced; 

(c) whether the Government also pr0-
pose 10 drastically reduce the number of 
cenlIaI posts for lAS officers deputed flOm 
State cadres and If 10,. the details thereof; 

(d) whether the Union Government also 
p!OpOS8 to reduce the retirement age of the 
Government employees from 58 to 55 years; 
and 

(e) If so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SHAN· 
TARAM POTDUKHE): (al and (b). WIth a 
view to effect economy in expenditure, a 
review of the staff strength in the MinistrieSi 
Departments of the Central Government and 
. their field formations has been taken up to 
Identify posts at various levels that CX)uld be 
surrendered/abolished. The review is still in 
progress •• is, therefor., not possible at this 
stage to indicllla the number of posts that 
would be finally reduced. . 

(c) There is no proposal to alter the 
Central Deputation Reserve. 

(d) There Is no proposal to reduce the 
retirement age from 58 to 55. 

(e) Does not arise. 

756. SHRI NARAIN SINGH 
CHAUDHARY:WilltheMinisterof FINANCE 
be pleased to state: 

(a) whether it is a fact the foreign goods 
are being sold in the market thesa days; 

(b) if so, the reasons therefor; and 

(c) the steps taken or proposed to be 
taken by the Government to check such 
sale? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH· 
WAR THAKUR): (a) to (c). Available nIports 
indicate that CX)n5umer goods of foreign 0ri-
gin which have been imported as baggage or , 
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..smuggled into the country are being cIan-
desllnelysold in cartain markats.lntelllgence 
is taJg81tad against open display and .. of 
such consumer goods and raids are con-

1988 

1989 

1990 

1991 

No. 01 town rtI1idsI 
searches carried 

out 

nas 
70n 

12021 

3224· 

'Ine persons found involved are penal-
ised in departmental adjudications. are prose-
cuted in suitablas eases and .... also de-
tainedundertheprovisionsoftheConserva-
tion of Foreign Exchange and prevention of 
Smuggling Activities Act. 1974 if considered 
necessary. 

[EngBsh] 

Textile Worke ... • Rehabilitation Fund 
Scheme 

757. SHRI HARIN PATHAK: Will the 
Minister of TEXTILES be pleased to state: 

<al whether about twenty fiv~ textile 
mills have been closed down in Gujarat 
since 1985 and above forty five thousand 
workers have become unemployed; 

(b)wheth.the Union Govemment have 
introduced T extilll Workers' Rehabilitation 
Fund Scheme (TWRFS) to protecfthe inter-
est of the wolkers; 

(c) If so, whether about twenty six thou-
sand walkers are entitled for compensation 
under lWAF Scheme and out of that only 

ducted from time to time. The number of 
such raids and searches carried out and the 
value of goods seized during the last few 
years are given in the table below:-

Va/W of gootD 
seized in town 
raids/Silarch9S 
fRs. in CIOf(lS) 

23.15 

37.90 

45.24 

40.40 

twelve thousand workers got·this benefit so 
far; 

(d) if so. the reasons for not paying the 
benefit to the remaining wolkers under this 
scheme; and 

(e) the time bv which these Workers are 
likely to be benefited? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHlOT): Ca) As per the statistics made 
available by Textile Commissioners. Bom-
bay, 22 Textile Mills (1 spinning unit. 19 
Composite miDs, 1 woollen unit and 1 weav-
ing unitl have been closed in Gujarat since 
1985, and ason31st December, 1991 about 
45,000 workers have been affected due to 
closure. 

Cb) Yes, Sir. 

(c) to Ce). 34842 workers of 17 textile 
mills were found eligible for relief under the 
Textile Workers' Rehabilitation Fund Scheme 
(TWRFS). So"ar 13425 workers have been 
paid relief under the Scheme. the remaining 
21417 workers have not been paid relief 
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because their application for relief are under 
various stages of a scrutiny at the level of 
Official Uquid~ appointed 1)y the High 
Court and also with the Regional OffICe of 
the Textile Commissioner, Ahmedabad. 
Considering the fad that the mUIs concerned 
were closed on different data, and relief is 
disbursed as and when application and other 
documents duly verifiedlcertified by the au-
thorities are received, it may not be possible 
to indicate the time by which payment to this 
workers mill be made. 

DTC Contract. with Schools 

758. SHRIMATI KRISHNENDRA 
KAURDEEPA: 

SHRI DATTATRAYA BAN-
DARU: 

SHRIMATI MAHENDRA 
KUMARI: 

SHRI ANNA JOSHI: 

Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) whether Delhi Transport Corpora-
tion has decided to review its contracts with 
various schools to provide them buses for 
carrying children; 

(b) if so, the reasons therefor; and 

(c) the terms and conditions likely to be 
considered to provide buses for schools in 
future? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 

Commodity 1~61 1970-71 

Fruits & 
vegetables 
and pulses 6 12 
Fish & FISh 
preparations 5 31 
OiIcMes 14 55 

(SHRI JAGDISH TYTLER): (a) to (c). Delli 
Transport Corporation have no propoaaI ~ 
review the agreements wIIh the schools for 
which DTC provide buses on charterbasisto 
carry school children. The DTC Board have 
approved a proposal for the revision of hire 
charges for buses hired to schools. 

Export of Fooda 

759. DR. RAVI MALLU: Will the Minister 
of COMMERCE be pleased to state: 

(a) whether the Govemment have been 
promoting exports of various protactivefoods 
such as fruits, vegetables, fish and animal 
feeds etc.; 

(b) if so, the value of exports of these 
items made in 1960,1970, 1980 and 1990; 

(c) the value of imports of pulses, vege-
table oils and mik products made by the 
Govemment during the above period; 

(d) whether the Govemment propose to 
review the position keeping in view the nutri-
tional and food security of the vulnerable 
groups, speciaJIy women and children; and 

(e) if so, the details·thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAl-
MAN KHURSHEED): (a) Yes, Sir. 

(b) The exports of these items were as 
under:-

(Value As. t:rOI8S) 

1980-81 1989-90 

80 208 

217 687 
125 546 
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(c) The value of imports of such food beIow:-
items for the various period is indiCaled 

(V. Rs. CIDIfIS) 

1960-81 1970-71 1980-81 19BtUl7 

33 29 280 592 

Separate break-up of pulses, milk products, etc. is not available. 

(d) and (e). Such consid8t'ations are 
always kept in view while deciding our ex-
ports and imports of food items. Exports are 
allowed only to the extent of surpluses avail-
able. 

[T tatJSIation) 

Export of Readymade Cotton Garments 

760. SHRI NmSH KUMAR: WiD the 
Minister of TEXTILES be pleased to stair. 

(a) whether readymade garments are 
being exported every year besides yarn and 
colton garments; 

(b) if so, whether there is a great de-
mand of readymadecolton garments abroad 
and there is a good potentiality 01 boosting 
the export of these items; and 

(c) I so, the reasons for exporting yarn 
and colton instead of colton clOth and the 
readymade garments? 

.lHE MINISTER OF STATE OF lHE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a> Yes, Sir. 

(b) There is considerabIa demand for 
COIIon readymade garments abIoad. there is 
also • good patentiaI for boosting export of 
this item. 

(c) Government's endeavour is to PJD-

mote export of value ~ products. At the 
same time the market abroad for cotton yarn 
and colton is aJsogood and a Hmitad quantity 
of these items is permitted for export keeping 
in view the domestic availability and the 
need to maintain Ind'I8'S presence in the 
international market as a stable supplier. 

[English) 

Central AssIstance to Handloom 
Weavers of Tamil Nadu 

761.SHRIP.G.NARAYANAN:WiDthe 
Minister of TEXTILES be pleased to state: 

(a) the number of handloom weavers in 
Tamil Nadu who sought financial and other 
assistance from the Union Government 
during 1990-91100ver00metheirdift'lCulties; 

(b) the details of the financial and other 
assistance rendered to sUCh· haildlOom 
!HaYers; 

(c) whether any assessment has been 
made by the Government to improve the 
overaD economic conditions of the hand-
loom weavers and if so, the details th8t'8of; 
and 

(d) the steps bean takan by theGovem-
ment to oven::ome the situation? 

THE MINISTER OF STATE OF lHE 
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MINISTRY OF TEXTILES (5tH ASHOK 
GEHlOT):(a}CeNraI ............. ...... 
IMI'IIing a nurnberm ........ _ .. dIweI-
Dpnad 01 handIaom 88dDr thIaughauI the 
counlfy. including Taminadu. -Financial 
.Iist.llea under these echemes which are 
or a continuing nalan is pnwided to aI 
Stales on the basis m proposals f8C8ived 

Name of ScIJeme 

1) ModemisaIion of handIooms 

3) Thrift Fund Schema 

4) 

5) Janata Cloth Scheme 

Tala! 

(c) and (d). The I'8C8nt incraase in yarn 
prices has advarsaIJ affected 1he markata-
biIilyaf handIaorn pnxIuc:ts1l1erabrRlducing 
~ _ eami~ :;: _wis .. -:' ~-;:,i:4nt is 
constantly rauialling1he price siIuatian. The 
State sac:tar and Co-GparaIMt sacIDr spin-
ning nils have bean directed 10 augment 
produdioft of c:ruciaI counts of y.n and 
exen::iaa r88lnIint in prices. The spiming 
mils in the privaIe sector have also been 
pwsuadad to supply yam to handIoom 
weavers al.rately raducfd prices. 

JtrIvIIIe 8 ..... on DTC RouIM Running 
without STA PermIts 

762. SHRI JEEWAN SHARMA: 
SHRI MUMTAJ ANSARI: 

from conearued SIIIe GriNmmenIs every 
,..-. Proposals fIom indiwiduaI handIoom 
W8IMII'8 are not 1M1l8Itained. 

i (b) Theschelne wiaa ..... of financiaJ 
assistance released to Gavernmentof Tamil 
Nadu during 1990-91 ... as undar:-

Amount f8IeIIsed 
(Rs. in Iakhs)/ 

44.00 

20.00 

63.22 

2979.10 

518.32 

3624.64 

SHRI TARA-· CHAND KHAN-
DELWAL: 

SHRI NAWA!..!"".:snuRE RAJ: 
SHRI GURUDAS KAMAT: 
SHRI RAJNATH SONKAR 

SHASTRI: 
SHRI ARJUN SINGH YADAV: 
_SHAI PIUS TlRKEY: 
SHRI MAHESH KANOOIA: 

WiD the Minister of SURFACE mANS-
PORT be pIaasad to state: 

Ca) whether over 600 private buses in 
DeUti are plying withoutpermlls as a result of 
Which D.T.C. running in losses; 

(b) if so, the details thereof and the 
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srATEIENI' 

(c) whether _ quota has beeR fixed 
for allotment of STA permiIs under the new 
scheme envisaged Ie) Inbaduce 3000 buses 
in Delhi; 

(d) If so, the details thereof quoting the 
sadion of the MaIor Vehicles Ad, 1988 
under which quota has been fixed; and 

(e) if there Is no such pmvision In the 
Pd, the reasons for earmalking quota and 
the steps taken to scrap the same? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGOISHTYTlER):(a)and(b).Some 
instances of private buses QP8rating without 
permit have been brought to the naliceol the 
Govemment. The Delhi Administration has 
been instructed to take necessary action in 
this. 

(c) and (d). The grant 01 permils wiD be 
in accordance with the provisions of the 
Motor VehlcleskJ., 1988. Asper Section 71, 
Sub-Section (3) (b) naservationswiD be made. 
for Scheduled Castes and Scheduled Trbas 
in the same ratio as in the case of appoint-
ments made by dirad racruilment to Public 
Services in Stale. 0Iher conditions being 
equal, preference shall be given to the app1i-
cations for permits from. 

(i) State Transport Undertakings 

Cnl Co-opendMt Societies ~ 

(iii) Ex-Seuric_lIIen 

(e) Does nut ..... 

71. Pracedure of Regional Transport 
Authority in considering appIicaIionforstage 
carriage permit. " 

(1) A ragionaI Transport Authority 
shall, while considering an 
appIicalionfor a stage carriage 
penniI, have regald to the 
abjec:Is of this kJ.: 

PIOVided that such permit for a 
route of Illy kilDmetras or less 
shall be granted only to an 
individual or a State transport 
undertaki1g; 

(2} A regional Transport Authorily 
shall refuse to grant a stage 
carriage permil if it appears 
from any time-table furnished 
that the provisions of this" Act 
raIaIing to the speed at which 
vehicles may be driven are 
lilcaly Ie be contravened: 

Provided thai before such re-
fusal an opportunity shall be 
givaRtotheapplicantto amend 
the 1imIHabIe so as to c0n-
form to tt. said provisions. 

(3) (a) The State Government 
shall, if so directed by the 
Central Government hav-
ing ragald to the number 
of V8hicIe&, lOad cord-
tiona and ott.. relevant 
maIIIIs. by rlCdcalion In 
... aIiciaIGauIht. dRc:t 
• S1ale tlaMpOd AuIhor-
ily and aRlgianal Trans-
pad AuItIorily to limit the 

" numbarofslllgecarriages 
.... ..,orofanr~ 
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tied."... may be find 
and epacIIed In the nadI-
calion, op8iating an city 
IDUIeI in towns will • 
papllIaIiondnot .... 1han 
tMtlakhs. 

(b) ... the number of 
stage carriage ... fixed 
under clause (a). the 
Government of the SIabt· 
shall reserve in the State 
certain percentage of 
stage carriage pennils for 
the scheduled c8stes and 
1he8Cheduled .... inthe 
same rado as in the case 
of appaftment& made br 
dlred racruIment to pub-
Ic services In the SIale. 

(c) ... the number of 
stage carriages .. fixed 
under cIau8e • (a). the 
Regional Transport Au-
1hariy shallrasarve such 
number of penniIs tar the 
achaduIadc:astesandthe 
acheduIed ..... may 
be fixed br the St8ta 
GcMImment under sub-
c:IIIuIe (b). 

(d) After reservtng such 
number of pennia • is 
_end to In clause (c), 
the RagIDnaI Trailsport 
AuIhoritJ shaI in c0nsid-
ering an application have 
ragard to the ~ 
INIIII8I8, nameIr:-

(i) Fiaancial....., d 
. "appbnI; 

(I) ..... acbypertarm-
..... a ......... 
......... 1ncIud-

ing..,..ncl .... 
theapplcal~isor" 
been an qJ8I'IIIQr cI 
.... carriIge ...,_ 
Ice; and . 

(ii) suc:hdhermallala. 
maybapaacrbldbJ 
the Stale G0vern-
ment 

PIOVided that, dher cond_lIs baing 
equal, prefentnee &hal be given to appIca- . 
lions for permits from 

(i) SIaIe tran&port un-
dedakings; 

fll1 CXHJp8RIIiv8 s0cie-
ties registered or 
deamedtohavebeen 
ragistarad under any 
.. 18CIm8nl tar time 
being in boe; or 

(4) A RagionaI TranIpOIt Ault1ar-
ilr ..... nat grant mora Ihan 
_ .... ceniage penna to 

. _'individuaI~mora1hanten 
stage carriage penniIs to anr 
c:onpI1 (nat being a SbU 
TtanSpOIt UndeJtaIdng). 

(5) In computing the IUIIber of 
pennIIs to be granted under 
sub-sedion (4), 1he permIs 
held bJ an iippIk:anI in the 
name of anrOlherperlOn and 
the permb held br anr cam-
..., of wNch IUch appIcenI 
is adinltb'thaI aIIobe1akan 
into accaunt. 

ExpII!.IIIiDII:- for1he purpose 
d1hisMCllon .......... If"..-.., ""ODfjIIiOiI __ lncIudIsalirmor 
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0Ih8r associaIion of indhitduals; and 
"diradDr", in reIIIIion to • fl1ll, means 
• partner In thIi firm. 

&porta to USA 

763. SHRI AJOY MUKHOPADHYAY: 
WiD the Minister 01 COMMERCE be pleased 
to staI8: 

(a) whether1he ...... lIdion of policies 
has helped the country to increase its ex-
ports to USA; 

(b) if not the reasons th.efor; and 

(c) the item-wise value of exports made 

to USA during 1991-927 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI- . 
DAUBARAM): (a) and (b). According to 
DGCI&S, Calcutta there was In increase in 
our export to USA. During April-November 
(1991-92) exports ware $1852.97 mDlion as 
against $ 177221 million during the corre-
sponding period in 1990-91. lbe export 
performance does not ~~ the ftdl poten-
tial of lberalisation policies on account of a 
recession in USA and the affect of domestic 
import curbs on industrial production in in-
dia. 

(c) A Statement is attached. 

STATEIENT 

&potts to USA from India 

(Villus in $ million) 

S.No. Commodly Apn7-November '91 

1 2 3 

Total exports 1852.97 

·1. Tea 4.56 

2. Coffee 6.38 

3. Rice 5.69 

4. Tobacco IJamanufadured 1.76 

5. Tobacco manuIactured 0.44 

6. Spices 15.11 

7. Cashew 64.07 

8. SasIne and Niger ..... 7.16 

9. Oil ...... 0.23 



159 Wnlten AnsMHS FEBRUARY 28, 19~ 

(Value in $ miIon) 

S.No. Commodity 

1 2 3 

10. Castor Oil 2.71 

11. SheUac o.n 
12. Sugar & Mollases 0.04 

13. FIoricltr products 0.64 

14. Fruits & Vegetables 1.88 

15. .processed Fruits & Juices 2.58 

16. Mise processed items 10.11-

17. Meat & preparations 0.05 

18. MarIne products 37.14 

19. Cotton Raw incld. waste 0.01 

20. Mica 1.15 

21.. Processed Minerals 26.62 

22. Other ores and Minerals 5.76 

23. Leather & Manufactures 117.72 

24. Gems & Jewellary 629.78 

25. Sports goods 3.71 

26. Drugs, phnncutes & Fine Chemls 39.30 

27. Dyesllntmdtes & Coar Tar Chemls 43.55 

28. InorganlclOrganiclAgro Chernls 11.69 

29. CosmeticslToiletries etc. 2.89 

30. Rubber mid. products 16.64 
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(Valw in $ million) 

S.No. Commodity AptiI-N~ '91 

1 2 3 

31. PaintsJEnamalslVamishes etc. 0.92 

32. GlslGlswriCermcsIRaftrslCmnt 3.73 

33. PaperlWood products 2.63 

34. Plastic & Linoleum products 4.82 

35. Residl Chemicl & Allied products 9.43 

36. Ferro Alloys ('.03 

37. Non·ferrous metals 0.85 

38. Manufactures of metals 61.15 

39. Machine tools 5.64 

40. Machinery and instruments 23.03 

41. Transport equipments 14.96 

42. Residual Engineering items 0.94 

43. Iron &5tl BarlRod etc. 7.20 

44. Prmry & Semi-finshd Iron & Stl 2.01 

45. Electronic goods 8.98 

46. Computer Software 1.67 

47. Cotton yarn, Fabrics, Made-ups etc 101.16 

48. NatrJ 5ik Yarn, Fabrics, Made up 15.44 

49. Manmade yarn, Fabrics Madeups 3.92 

50. Wollen yam, Fabrics, Madeups etc. 0.62 

51. RMG Cotton inc! 8CC88S9riea 21~.49 
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S.NG. Commodiy 

f 2 

52. RMGSiIk 

53. RUG Manmade Fa_ 

54. RUGWooi 

55. RUG of ather Textla MaIrI 

56. Coir & coir manufactures 

57. Jute mfs ~uding floor covrng 

58. Floor cwng of Jute 

59. Carpet handmade 

60. Handcrfs (Exd. Handmade crpIs) 

61. CaIpet mil made 

62. PIojact goods 

63. Other commodtias 

SouIce: DGCI & S, CALCUlTA. 

Conversion rate: 1 $ - As. 23.7546 

764. SHRI HARlSINH CHAVOA: Will 
theUWstarof FlilANCEbe pleasedtostal8:. 

<a) the number of penIOIIS Indulging In 
amuggfing actMIiesanestedduring last year 
inGujanll; 

(b) wtMt.her ant foreign nationals wefa 
also arr8lled; 

(c) '110. the __ It ..... ; and 

(Value in $ mIIIon) 

AptiI-NatIember '91 

3 

35.80 

77.39 

2.69 

15.83 

2.31 

22.03 

0.05 

76.13 

47.47 

17.74 

0.02 

14.40 

(d) the quantity of gold and athercontra-
band items seized during the above period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR lHAKUR): (a) 10 (c). 113 persons 
including 5 foreign nationals have been ar-
rested by the Customs authorities in Gujarat 
during the calender)' .... 1991. The national-
ity-wise break up is given baIow:-

1 
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2 

5qapora . 1 

paklitani 1 

IncfI8tl 108 

(d) The quaidy and value r:I gold and 
the value r:I ather conIraband Mized during 
the same period in GujanIit .. given beIow:-

S.No. 

1. Gold 26.42 kgs 1.10 

2. Olher 61.99 
c:onIraband 

(TtanSIaIionJ 

O.".I0 ..... d of tt..IIcIan. In UHlIr 
PI1Ide8h 

765. SHRI HARlICEWAl PRASAD: 
SHRI ARJUN SINGH YADAV: 

WiltheMinistAN'ofTEXTI.ESbaplaasad 
to state: 

(a' thel:algals fixed Mdachievedforthe 
devalopmentdhandicraftsinUttarPn.tesh, 
dislrict-wise; 

(b) wheIhar any plliDposai is under the 
considendion of the Union Gcwarnment for 
the development d handicrafts in War 
Pradesh; and 

(e) lao, the details1hereaf? 

THE UNSTER OF STATE OF THE 
MINISTRY OF TEXTI.ES (SHRI ASHOK 
GEHLOl): (a, No .............,.ic1-W88 
targats .. fixed for the ... ' ...... ·01 
hancIc:nIfts. 

(b) and (e). Yes. Sir. A sIalelnant is 
attached. 

STATEIENT 

The foIowing proposals for 1he deve1-
opment of halide .. ..,. in Uttar Pradesh 818 
under the consideraIion of the alee of the 
Development Commissioner (Hadcnfts):-

1) Setting up of Craft DevaIopment 
Centre at ludcnow far women 
Zari workers by Sal Ef1lJIoyed 
Women's Association.. 

·2) Opening of new emporium at 
CaIcuttaIMadras .... JDeI1iby 
UP. Export Corporation Uti 
Kanpr. 

3) Ranantionofaxistingsho .. oom 
at Delhi by U.P. Export CoIpora-
tionUd.~. 

4) Salting up of Craft Development 
Centre at BareiIJ lor Cane and 
Bamboo CndIs by UP. Export 
CorporaIiori. KIqJur. 

5) Se1ting up aI Craft Devalopmalt 
CeftraatNaginabyNaginaCraft 
Development Soc:ialy. Nagina. 

6) Setting up of Craft DeveIopinent 
CerWN.AImora.byUahlaHaat. 
AImora. 

7) Organising Crafts Bazars. Mar-
kel Meats etc. by U.P. Export 
Corporation Ud. Kanpur. 

(EngisIIJ 

766. DR. c~ aVERA: Withe MinisIar 
of FINANCE be ..... to stale: 
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(a) whether any Personal Banking 
Schemehasbaanintroducedbysomebanks; 

(b) if SQ, the details !hereof including the 
names of bank branches having such 
schemes; 

(c) whether all customers of banks can 
enjoy this facility; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a> to (e). The public ~or banks 
have different depoeit schemes, loan 
schemes and offer other facilities to cater to 
the personal banking requirements of their 
clientele. The details of the schemes, the 
nature of facilities offered, the number of 
branches where these schemes have been 
introduced etc. vary from bank to bank. Some 
of the public sedor banks have also set up 
Personal Banking Centres or Personal and 
Services Banking Divisions and offer differ-
ent services. The various services offered 
in=lude professional, advisory and counsel-
ling services to individual customers, fixing 
up of banking facilities for the customers at 
identified branches, offering of all bP.nking . 
facilitiesforthe personal segment etc. These 
schemes may be availed of by all eligible 
customers in aa:ordance with the provisions 
of the schemes.. 

[Tnrnslation) 

ConsIructIon of Intar-stata Bus TermI-
ne .. 1n Deihl . 

767. SHRI RAJENDRA KUMAR 
St-'.MMA: W. the MinIster of SURFACE 
TRANSPORT be pleased to state: 

(a) whatherthe Government pnlpOS4tto 

construct three morelnter-5tate Bus T ermi-
nals in Deihl; 

(b) if so, the details thereof; and 

(c) the time by which the construction 
workfortheseterminals is lkelytobe started? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYT1.ER>: (a> and (b). The 
MasterPlanfor Delhi 2001 hasrecommended 
to develop four new Inter-State Bus Termi-
nals in Delhi. the sites for the Inter-States 
Bus Terminals have been selected at Sarai 
Kale Khan and Anand Vihar in Delhi. 

(c) First phase of construction at Anand 
Vihar has started. In the case of Sarai Kale 
Khan the project is yet to be sanctioned. 

National Handloom Expo 

768. SHRI MUMTAZ ANSARI: Wdl the 
Minister of TEXTILES be pleased to state: 

(a) whether the Development Commis-
sionerlor Handlooms recently organised the 
National Handloom Expo in Delhi; 

(b) if so, the ~IGI'S of the partici-
pants from Delhi; 

(c) whether some organisations were 
not allowed to participate in the Exhbition; 

(d) if so, the details thereof and the 
reasons therefor; 8l'1li 

(e> theaiteria laid down for participation 
in such National Exhbitions? 

THE MINISTER OF STATE OF THE 
MINISTRY OF 1EXTILES (SHRI ASHOJ( 
GEHlOT): (a) Yas. Sir. 

(b) 1. Delhi Stale Apex HandIoom 
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Co-operative SUppIv & Serv-
ice Federation Ltd. 

2. Delhi State Weavers' Hand-
loom Co-operative Industrial 
(Service) Federation Ud. 

3. Delhi State Industrial Devel-
opment Corporation Ud. 

4. Delhi State Industrial Co-op-
erative Federation Ud. 

(c) yes, Sir. 

Cd) Delhi Pradesh Hathkargha Bunkar 
Sahakari Sangh Ud. was not allowed partici-
pation in the National Handloom Expo as this 
Organisation was found indulging in objec-
tionable practices in the last Handloom Expo 
h~ at New Delhi during January-February, 
1990. 

(e) 1. The participants should be 
either Handloom Apex Socia-
tiaslStates Handloom Devel-
opment ~~ations or Pri-
mary CO-<iperative Sociaties 
having an annual salas turn-
over of As. 50,000 lakhs and 
above. 

2. Not more than fIVe Handloom 

(a) whether there has been declina in 
the production of tea in the country particu-
larly in Assam during the last six months of- . 
1992; 

(b) if so, the percentage decline in the 
production; and 

(c) the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE CSHRI P. CHI-
DAMBARAM): (a) No, Sir. On the other-
hand, the produdion of tea in the country as 
well as in the State of Assam during the last 
six months of 1991 registered an increase of 
about 19.13 million kgs at All India lavel and 
about 8.42 million kgs in Assam as com-
pared to the corresponding period last year. 

(b) and (c). Do not arise. 

Construction of ResJdentlal-cum-offlca 
Complex In Allahabad 

no. SHRI RAM PWAN PATEL: WiH 
the Minister of DEFENCE be pleased to 
state: 

(a) whether any residential-cum-office 
complex of the Ministry is likely to be con-
struded at Parilaairport in Allahabad (U.P.); 

Agencies from each State are (b) if so, whether the Government have 
normally allowed to participate. acquired agricultural lands in this regard; 
in each Exhibition. 

D8cllne In Tea Production 

769. DR. RAMESH CHAND 
TOMAR: 

SHRI RATILAL KAlIDAS 
VARMA: 

SHRI DEVI BUX SINGH: 

Will the Minister of COMMERCE be 
pleased to state: 

(c) if so, whether the Government also 
propose to provide jobs to the affected resi-
dents of that area; 

Cd) if so, the details thereof; and 
(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 
KRISHNA KUMAR): (a) There is no airport 
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knaIm as Paria airport, though ttw. is an 
airfield at Phaphamau in Pindna vIage under 
the CDnboIof Defenca near Allahabad. There 
is no proposal for CXJnStrudion of residential-
cum-office c:ompIax at this airfield. No land 
was recently acquired for this UfJ8ld. 

(b) to (e). Do not ... 

[EngishJ 

Pwformance of RR8s 

771. SHRI DEVENDRA PRASAD 
YADAV: WI the linister of ANANCE be 
pleased to stale: 

(a) whether the Regional Rural Banks 
(ARBs) have lost their financial viability; 

(b) I so, the reasons therefor indicating 
the pmgJ8SSiveaccumutated losses suffered 
by the banks since their inception; and 

(c) the remedial measures taken or 
proposed to be taken by the Govemment to 
avoid bssas in future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHAI DALBIR 
SINGH): (a) to (c). NalionaiBank for AgricUl-
ture & Rural Development (NABARO) have 
reported that during the year 1990-91 only 
44 out 01196 Regional rural Banks (ARBs) 
could earn profIs amounting to Rs. 21.47 
ClDras as against a loss of As. 91.87 cores 
incurred by 152. ARBs. The accumulated 
bssas at the end 01 March, 1991 was As. 
363.91 crores. The reasons for the weak 
financial heaIh of the ARBs are attriIutabIe 
to S8W18ral factors like, restriction on the 
choice 01 cianteIe,limiIed araaol operation, 
law interest margin, mounting establishment 
cosIs particularly after implementation of the 
AwaId 01 the NationaIIndustriaITrhmaI ate. 
Basad on the rec:ommandaIions of the 
Working Group on ARBs (KaDcar Commil-
tee), several measures had been taken to 

remove th8 financial weaIcnaRsas 01 ARBs 
such as anhancement 01 ..... capital. RI-
dudion in the InIar8st rate on rarll18rlC8 frDm 
the sponsor banks. irMtstnaent 01 RRBs 
rasoun::es in high earning securities etc. 

Premium CMrgn form Handicapped ...... 
m. SHRI AT~ BI~I VAJPAYEE: 

Wi. the Minister of ANANCE be pleased to 
state: 

(a) whethertha Uelnsurance Corpora-
tion of India charges higher premium on the 
insurance policies from hanDICapped per-
sons in comparison to other people; 

(b) if so, the details and reasons thereof; 

(c) whether the Govemment propose to 
lower the premium charges on insurance 
policies for handicapped; and 

(d) if so, the details thereof and if not, the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). The Life Insurance 
Corporation of India chargas standardltabu-
Iar premiums when there are no adverse 
faalwas in the family or personal history of 
the proposer and tisIher measurements like 
height, weight, pulse rate, blood pressure, 
ate. faD wilhin the ranges fIXed by the Corpo-
ration. In aI other cases, the Corporation 
traditionally charges higher premium depand-
ing on the nature of the adverse factors of 
risk.. On this basis, the Corporation is cur-
rently charging a flat extra premium of As. 2 
per thousand sum assured in the case of 
policies on the ives of certain categories of 
handicapped persons. However, evan this 
extra premium is waived for the first As. 
10,000 sum assured. 

(c) and (d). The Corporation's practices 
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01 charging extra premium and granting 
accident arid disability beneflls to handi-
caflP8(t persons is reviewed periodically. 
With the result, the life Insurance Corpora-
tion 01 India is granting life insurance without 
charging any extra Premium for the first As. 
10,000 sum assured, with effect from May, 
1981. From August, 1989, further relaxa-
tions have also been made as detailed be-
low:-

Ci) No extra premium is charged 
in the case 01 partially handi-
capped persons likethose who 
have lost only one eye or one 
leg or one hand, etc. 

~i) In respect 01 such partially 
handicapped persons, both 
accident and disability bene-
fits are being granted. 

Ciii) The extra premium charged in 
th8case of totally handicapped 
persons (those who have lost . 
both legs or both hands· or 
totally blind, etc) has bean 
reduced to the current rate of 
As. 2 per thousand sum as-
.sured from the earlier charges 
of Rs. 3 or As. 4 per thousand 
sum assured. 

Civ) A restricted accident benefit is 
also being granted to the to-
tally handicapped persons. 

Posting of Staff In Bank Branches In 
Punjab 

773. SHRI DHARAM PAl· SINGH 
MALIK: Win the Minister of FINANCE be 
pleased to stale: 

Ca) whether the nationalised banks are 
facing diflicuby in posting their staff in Punjab; 
and" 

(b) If so, the steps taken or proposed to 
be take~ by the Government for posting of 
staff in branches 01 nationalised banks in 
Punjab? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE CSHRI DALBIR 
SINGH): Ca) No, Sir. 

(b) Does not arise. 

tncr .... In foreign Exchange RearYe8 
and foreign Debt 

n4. SHRITARITBARANTOPDAR: 
SHRI MOHAMMAD ALI 

ASHRAF FATMI: 

WilltheMinisterof RNANCEbepleased 
to state: 

Ca) whether with the increase in foreign 
exchange reserves the amount of foreign 
debt has also increased; and 

(b) if so, the total amount of increase in 
foreign debt recorded in the meantime and 
ratio between the two? 

THE MINISTER OF STATE IN THE 
MINlSmy OF FINANCE CSHRI RAMESH-
WAR THAKUR): Ca) Yes, Sir. 

(b) The increase in foreign debt out-
standing which includes aU transactions, 
private and public, relating to actual dis-
bursements and repayments is normally 
computed at the end of the financiaJ year 
only, and hence, the ratio can be arrived at 
only after addition to bebt outstanding is 
computed. 

Exports encIlmports 

n5. SHRI NIfUW. KANTI CHATTER-
JEE: Will the Minister of COMMERCE be 
pleased to stale: 



FEBRUARY 21, 1'992 Witten Ans""" 176 

(a' 1he latest figures of exports and 
imports in rupee and doDar terms; 

(b) the exports items which have In-
creased their volume 01 export because of 
devaluation: and 

(c) the percentage of such exports to the 
total exports? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) According to the latest 
figures available for ApriJ-Dacember, 1991, 
India's exports to GCA countries amounted 
to As. 27133 crores of US$ 11310 million 
and India's exports to RPA countries 
amounted to As. 3199 emres of US$ 1333 
million. India's aggregate imports c!uring April-
December 1991 amounted to As. 34238 
emres 01 US$ 14272 million. 

!b} and ~i. Tt18 growth in exports de-
pends on a number of factors other than 
exchange rate changes. lhesa are domes-
tic production, availability of surplus for 
exports, availability of imported raw materi-
als and capital goods, availability of credit, 
global trading environment, domestic infla-
tion and movement in intemational prices. 
As such it is not possible to specifically 
Indicate the items in respect of which the 
export registered an increase particularly 
due to the devaluation of the rupee. The 
principal commodities in respect of which 
exports have registered an increase during 
ApriJ-November 1991 as compared to April-
November 1990, in response to the several 
measures taken by government, include 
agricultural products, marine products, ores 
and minerals. leather and leather manufac-
tures, gems and jewellery, sports goods, 
chemicals and related prodUdS, engineer-
ing goods, electronics and computer soft-
ware, textiles, handicrafts, carpets, etc. These 
items account for about 95% of our total 
exports. 

1IaetIng. with c.ntral Trade Union 
Or~ 

\ 
I 

n6. SHRI SIVAJI PATNAIK: Will the 
Minister of FINANCE be pleased to state: 

(a) whether, in the· meeting with the 
Central Trade Union Organisations on Au-
gust 17,1991, he assured regularconsulta-
tions with these organisations regarding the 
working 01 the Public Sector Undertakings; 

(b) whether any meeting has since taken 
place with them; 

(c) if so, the details therd; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) An assurance of con-
sultations was given which was, however, 
not confined to the working of the public 
sedor undertakings. 

(b) and (c). A Special Tripartite Commit-
tee consisting of the representatives of 
Central Trade Union Organisations, Employ-
ers' Organisations and the Central Govern-
ment was constituted in the Ministry of La-
bourto consider the impact of the new indus-
trial polk.yon labour. The Committee held its 
first meeting on 21.12. 1991 a.t Bombay in 
which it was decided that the Committee 
would consider the general principles for 
rehabiliation of chronically sick units and 
ensure protection of the workers' interest 
and revive the iOdustrial committees in re-
spect of those industries where the number 
of sick units is large. Second meting of th 
Spkial Tripartite Committee was held on 
20.1.1992 at New Delhi in which it was 
decided that the reconstituted industrial 
committees on various industries would 
review the sick units in those industries, unit-
wise and prescribe appropriation remedies. 
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(TtanSlaIlon) 

LoMe AcMnaed by Public SIcIor 
..... InGuJarat 

m. SHRIMATI BHAVNA 
CHIKHALIA: 

SHRI RATILAL KALIDAS 
VARMA: 

Will the Ministerc1 FINANCE be pIeasecf 
to state the average ralio of loans advanced 

and daposb in the public 88CIOr banks in 
Gujaral during 1990-91 and upIo 31 Decem-
ber, 1GG1, Dislrlct-wlse? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SIt:lGH): The dlstrict-wlae ...... depos-
Its and outstanding bank credit _ weI as 
Credit Deposit Ratio of aI Scheduled Com-
mercial Banks In Gujarat as III the and of . 
March 1991 and September 1991 (latest 
available) are given in the Statement 81-
tached. 
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(EngIsh) 

77a SHRI MANORANJAN BHAKTA: 
WiRthe MinisterolSURFACETRANSPORT 
be pleased to state: 

(a) whether the Govemment prapos8to 
construct Break Water and Jetty at Car Nico-
bar; 

(b) if so, the presn position of the 
• project; and 

(c) the fund aIocaIed for the project? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGOISH lYTlER): (a) and (b). Yes, 
Sir. A proposal for construction of Break 
Water and Jetty at Car Nicobar is under the 
consideration of the Government. 

(c) Presently, an outlay of As. 20.00 
lakhs forthe project hasb8en provided in the 
Annual Plan. 1991-92. 

W.1d8fu1 Gov.-nIMnt ExpendIIure 

779. SHRi MADAN LAl KHURANA: 
Win the Minister of FINANCE be pleased to 
state: 

(a) whethermostof the measures taken 
so far to bring economic I'8forms have ad- . 
versely affected the general public only; 

(b) if so, the reasons therefor; 

(c) whelherthe GowrMI8IIt are aware 
that wasteful expendIb.n in GoYemment 
offices continue unabaled In the shape of 
attacfWIgJnrlep8ndent..." C8I8 wlhdrivers 
to individual cIftcars. aItachIng an afficer 
with senior oIIicar to-look after his peraanaI 
WOlle. wiIhdrawIng ItIIIfflunt "''''''10 

work In thalr 88CI8tarIats, providing te1e-
phone facIIties at the residence of such so-
called staff officers, undertaking tours at 
gQV8mment expense for private works and 
fumishing rooms 01 senior officers etc.; 

(d) if so, the detaIs of slaps taken or 
PftIPOS8d to be taken by the Govemment to 
checkIeIirnlnale such expenditure forthwith; 
and 

(e) if no staps have been taken! pr0-
posed to be taken, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). The package of 
rnacro-economicstabilisation measures and 
structural reforms in the sphent of trade, 
industrial and public seetors aim at increas-
ing efficiency and productivity, -imparting 
dynamism to the growth process. The recent 
trends in the levels of foreign e~ 
reserves, prices and trade balance indicale 
that the overall impact of these measures 
has been favourable. Navarthetess, the 
Government is fully conscious of the need to 
protect the interests of the wlnerabla sec-
tions of the society and thus bring about 
adjustment with human fact. It would c0n-
tinue its efforts toc:heakthe rise in prices and 
strengthen the Public Distribution System. 

(c) to (e). In Older to observe economy 
in expenditure, instructions are issued to aD 
the MinistrieslDepartfrom time to time 
to avoid wastefulaxpenditure. The Staffcars 
with drivers are naI eamarked for exclusive 
use of anr afficer, as these form a pool and 
are deplored according to the avaiIabiIly 
and raqulntmant. There is no provision for 
pnMding staff Gfticena to senior officers in 
the Central SecnItariat. The Senior officars 
ant pnMded with Private SecnttaryIPmci-
pal Private SecrataIy asperthair entitlement 
to assIstlhe officer In _todaydflCialwodt. 
The facIIly oftelephol_ • the raaidence Is 
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available 10 the P~ Private Secretary (c) if so, the It ... praposad to be taken 
attached to the Secretarial. bv the Governmenl in the matter? 

Fund. to D.T.C. 

780. SHRI TARA CHAND KHAN-
DELWAL: 

DR. Y.S. RAJASEKHER 
REDDY: 

Will the Minster of SURFACE TRANS-
PORT be pleased to state: 

(a) whatherthe Union Govarnment have 
decided not to fund the DTC in future; 

(b) whether the DTC has been asked JO 
ralse resources of lis own to meet opera-
tional cosIS etc; ~ 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) No, Sir. 

(b) and (c). DTC have been asked to 
take aI such measures as are necessary to 
ensure thai no operational losses .e in-
curred bv iL 

Export of TeXII ... 

781. DR. A.K. PATEL: Will the Minster 
of TEXTl.ES be ........ to state: 

Ca) the earnings flOm the export of gar-
menIS during each of the last thr .. pars; 

(b) whether the Government have re-
ceived any represerUtions from the Apparel 
Export Promotion Council and exportefs 01 
garments expressing concern over the non-
fulflment of the garment export target fixed 
for 1991 ~ due to dIftc:uIy in Imparting 
mademiaed IcnIting machines; and 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) Exports of garments during 
1989, 1990 and 1991 amounted to As. 3091 
Cr., Rs. 4378 Cr. and As. 5358 Cr. respec-
tively. 

(b) and (c). The Apparel Export Promo-
tion Council informed Government that, due 
to recessionary trends in major importing 
countries, there was • possibilityafvarment 
exportsfal&ng shortof the target for 1991-92. 
Government also received a representation 
from the Council requesting for allowing more 
garmentmachinary Ilems underconcessional 
import duty scheme. As per the established 
procedure, this request was sent 10 the fi-
nance Ministry with the recommendations 
from the Ministry 01 Textiles. 

Iller .... In Exports 

782. SHRI K. PRADHANI: WiD the 
Minster 01 COMMERCE be pleased to state: 

(.) whether exports have been stepped 
up in the recent past and proposed 10 be 
further stepped up in the ne. future to earn 
more foreign exchange; . 

(b) if so, the countries where the export 
has been increased; and 

(c) the item. pn2pDB8d to be exported to 
these countries alollgwith their value iri for· 
eign exchange? 

THE MINISTER OF STAlE OF THE 
. MINISTRY OF COMMERCE (SldRIP. CHI-
DAUBARAU): Ca) Y ... Sir. 

(b) The ~ c:auntriea in respect of 
which India'. exports registered an Increase 
during thefirlt 8 mantha afthe cunant finan-
cial re- t ... AprI-Navamber 1.1 _ com-
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pared 10 April-November 1990 include Bel-
gium, France, Federal Repu~licof Germany; 
Italy, Netherlands, U.K., Sweden, Switzer-
land, Australia, Iran, Japan, Republic of 
Korea, Malaysia, Singapore, Nepal, Hong 
Kong, Thailand, Saudi Arabia, United Arab 
Emirates, Morocoe, Canada, USA, etc. 

(c) Our principal exports to the above 
mentioned countries include plantations, 
agricultural products, marine products, ores 
and minerals, leather and leather manufac-
tures, gems engineering goods, electronics 
and computer software, textiles, handicrafts, 
carpets, petroleum products, etc. ~ is difficult 
to project the value of exports to the individ-
ual countries as it depends on a number of . 
factors like availability of export .c;urpluses; 
demand levels in the importing .countries,. 
movement of -prices in the international 
markets. etc. 

(i) No. of persons arrested 

(ii) Indian currency siezed 
(Rs. in lakhs) 

(iii) Foreign currency seized 
(Worth Rs. in lakhs). 

The records of cases against individu- . 
alsJfirms are not maintained Slale-wise. 

Tax EYeslon by Financing Companl8s 

784. SHRI KARIYA MUNOA: Will the 
Minster of FINANCE be pleased to state: 

(a) whether1he Government are aware 
of a large scale income' tax: evasion bY fi-

Raids Conducted under foreign 
Exchange Regulation Act, 1973 

783. SHRI KRISHAN DUTT SUL-
TANPURI: Will the Minster of FINANCE be 
pleased to state: . 

(a) the number of arrests made under 
the Foreign Exchange Regulation Act, 1973 
during the last six months; 

(b) the details of seizures affected in the 
raids conducted on the premises of the above 
persons; and . 

(c) the details of the personslfirms in-
volved therein, Slate-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- . 
WAR THAKUR): (a) to (c). The data of ar-

. rests a'nd seizures under FERA from 1.8.91 
to 31.1.92 is given below: 

184 

361.81 

158.16 

nancing companies particularly in Delhi by 
allegedly recording false amount· of hire-
money in tbe agreement with hirers; 

(b) if so, the details thereof;'snd 

(c) the action takenlproposedto be taken 
by the Government in this regard? 

THE MINISTER OF STATE IN THE 
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MINISTRY OF FINANCE (SHRI RAMeSH~ . 
WAR THAK-UR): (a) and (b). A few cases of 
tax .".ion by financing (lOmpanies in this 
manner' have (lOme to the notice' of the 
Inmme-tax Department in the. course of 
investigations in a few cases ofTamil Nadu 
and Kerala .. 

. Enquiries have revealed that t~e amount 
of the money advanced and t,he .rate of 
interest charged by the firiancing companies . 
from the hirers arid other charges like docu-
mentation charges. writer's ch~rges and. 
penalty for belated payments of instalments 
are not fully remrded in the account books. 

~) Whenever tax evasion in any ~ 
comes to the notice of the Income~tax De-
partment. appropriate action is taken to bring 
the undisclosed inmme to tax. Penalty-and 
prosecution proceedings are also initiated, if 
called for. 

(Tr..nslation) 

Assistance from Supreme Court Legal 
Aid Committee 

785. SHRI RAMTAHALCHOUDHARY: 
Will the Minster of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to state: 

(a) the norms laid down for taking assis-
tance from the Supreme ~rt'legal Aid 
Committee; and 

(b) the number of persons benefited 
underthis scheme during the lastthreeyears? 

THE MJNISTER OF STATE IN THE 
MINISTRY OF PARlIAMENTARY AFFAIRS 

AND MINISTER OF STATE IN THE MINts-
TRY OF LAW, JUSTicE AND COMPANY 
. AFFAIRS, (SHRI· RANGARAJAN 
KUMARAMANGALAM): (a) the foJlowing 
norms have been prescribed for obtaining 
assistance from the Supreme Court legal 
Aid Committee:-

I. 

II. 

A person who$8 income from 
all sources does not exceed 
As. 12,0001- {Rupees twelve 
thousand Only) per annum; 
provided that this Income ceil-
ing, in appropriat'l cases, may 
be relaxed by the President of 
the Supreme Court Legal Aid 
Committee, within r~aS9M,b14!l . 
limits. 

The limitation as to annual, 
income does not apply in cases 
of disputes where one of the 
parties belongs to Scheduled 
Castes, Scheduled Tribes, 
Vimukta Jatis and Nomadic 
Tribes or is a woman or a child. 

Legal Aid may be granted in 
any indMdual case or in any 
case of Public Interest litiga-
tion recommended by the 
Chairman of the Committee 
for ·Implementing Legal Aid 
Schemes. 

III. The Committee may also grant 
legal-aid-



193 Witten Answ8tS. PHALGUNA t, 1813 (SAKA) 

(i) 

(ii) 

(iii) 

In a case of great public 
importance; or 

in a I8Stcase, the ~ 
sian of which is likely to 
affect cases of numer-
ous other penons be-
onging to the weaker 
sections oft_commu-
nity; or 

in any case, Which for 
reasons to be recorded 
in writing, Is considered 
by the President of the 
Supreme Court UgaI 
Aid Committ .. to be . 
deserving of I. aid l 
even where the Income 
eligibility test is not sat-

. isfted. 

(b) Legal-Aid assistance has been pr0-
vided to 2098 persons as per break-up given 
bebw:-

Year No. of beneficiariBs 

1989 692 

1990 689 

1991 717 

Total 2098 

[English] 

Attachment of ProperIl •• of A .... _ 
having Tax due. 

786. SHRI SOMJIBHAI DAMOR: Win 
the MInster of FINANCE be pleasadto state: 

(a, whether the rules framed under the 
Central Excise and Sal Ad, 1944.npower 
the Gov.-nment to aIlaCh prapeItIea of as-
..... against wham the Government have 

tax demands Imtapedive of •• of such 
demands as to under adjudicallonlunder 
appeal; 

(b) whether theN provisions are strictly 
enfolcad against each assess .. uniformly; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) Rule 230 of the Central 
Excise Rules empowers the Government to 
detain excisable goods and materials, plant, 
machinery etc. Under section 11 of the 
Central Excises and Salt Ad, 1944, the dues 
can be recovered by altachment and sale of 
excisable goods • 

(b) to (d). As detention of plant and 
machinery etc. may result In cbaure of fac-
tories, baa of jobs and social misery, usuaBy 
persuasive action Is preferred to such eoer-
cive measures. 

( Tnmslation] 

Refund of Balance of CCS Amount to 
Exporte,. 

787. SHRI DEVI BUX SINGH: 
SHRI RATiLAL VARMA: 

Will the Minsterof COMMERCE be 
pleased to state: 

(a> whether the Government have re-
ceived any memorandum from Dettl Expon 
Association for making improvements in 
,economic policies; 

(b) if 10,· the details thereof and the 
action taken thereon; 

(c) whether the Govemment have re-
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funded the balance 01 COS amount to the 
exporters; 

(d) if so, when; and 

(e) if not, the reasons therefor? 

THE UIIIIISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) and (b). A memorandum 
from the Delhi Exporters Association has 
been received /nIer-a/ia suggesting certain 
improvemantsImosrelatingto Trade 
reforms ~nounced by the Govemment 
These are ·already under constant review 
and suitable changes are made from time to 
time keeping in view the needs of the econ-
omy. 

(c) to (e). A sum of As. 4101- crores in 
two instalments, viz. As. 1601- crores and 
Rs. 250i- crores has been released on 
20.1.1992 and 4.2.1992 respectively to the 
disbursing authorIies for disbursing the 
Pavrnen1s JOWBrds COS claims. 

[English] 

hport from USA 

788. PROF. SUSANTA 
CHAKRABORTY: WiD the Minster of C0M-
MERCE be pleased to state: 

(a) the quantum of Impon made from 
USA during 1991-92 with details of items 
imported; and 

(b) the quantum of the import madelast 
year for those items? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) and (b). According to DGCI 
& S, Calcutta our imports from USA were of 
the following order: 

April-November, 1990-$ 1880.60 mil-
lion 

April-November, 1991-$ 1285.97 mil-
lion 

A co~ive s1atement of major im-
ports from USA is enclosed. 

STATEMENT 

Impotts inIo India from USA 

(value in $ million) 

April- November 

1991 1990 

, 2 3 

All CommadiIies 1285.97 1880.60 

Rice 322 7.09 

Cereal Praparalion 34.46 35.90 

1IIc.ndc...m 0.03 0.00 

Fruits & Naa ExcI c.Mw Nuts 8.1S 11.13 
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(value in , mi1lion) 
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ApriI- November 

1991 1990 

t 2 3 

Wool,Raw 0.56 0.79 

OilSeed. 0.10 0.70 

Natural Rubber 0.01 0.00 

Synthetic & RacImd Rubber 3.57 5.49 

Pulp and Waste Paper 25.46 71.54 

Wood and Wood Products 2.12 

Silk, Raw 0.68 0.05 

Synthetic & Regenerated Fibres 1.03 1.11 

Pu .... 6.30 10.66 

Fertilizers, Crude 28.42 29.01 

Sulphr & Unrosted Iron Pyrts 9.26 3.06 

Other crude and Minerals 1.46 1.21 

Matalifers ores & Metal Scrap 81.62 187.03 

Vegetable oas fixed (Edble) 20.91 17.82 

Organic Chemicals 62.51 108.03 

Inorganic Chemicals 55.64 83.73 

0Vang. Tanning, ToImg MalrIs 7.48 14.58 

Medicinal & Phannacuticl PradIda 20.83 13.58 •. 
Fertiiafs manufactured 251.96 195.45 
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(tIIWe In $ mlllon) 

Commodity ApriI- November 

1991 1990 

1 2 3 

ArlfcI malrl & products 71.13 57.38 

CehmicaI MatrI & products 24.31 23.30 

Newsprint 0.14 0.95 

Paper Board & Manufactures 2.83 3.76 

Printed Books. News papers. 
JmIs ate. 10.57 

TxII.Ym. Fabrics. Uadeup Articles 2.94 5.75 

P .... Prcus. SemipICs Stones 18.56 44.27 

~ ..... Mnfs ExcI Perla 5.38 11.55 

Primary StaI, PIg Iron Bad 11m. 6.12 1.83 

Iron & Steel 21.49 38.40 

Nan-Ferrous Metals 4.56 6.62 

ManuIacIureB ~ MIIaIs 13.28 18.81 

MachkI8 TaBs 14.17 14.55 

Machry &qJI EIec & Machn Tool 173.38 238.25 

EIecIrIcaI MIIc:hinery 65.27 118.84 -
TI8nIpOft EquipmenIa 20.17 57.83 
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(YaIue In $ "..",J 

ApdI- November 

1991 1990 

t 2 3 

project Goods 49.30 71.56 

Profsnllnstrt, Optical Goods etc. 67.96 102.86 

Other Commodities 65.37 134.78 

Source DGCI & S, Calcutta. 

Exchange Rate ApriI-November 1990-1$-Ra. 17.6067 
April-November 1991-1 $-oRa. 23.1546 

Note 0.00 denotes vety small imports. 
- denotes nat sepandaly indicated. 

PrIvatI_ion 0' Tea Board 

789. SHRI SUDARSAN 
RAYCHAUDHURI: Will the Minster of 
COMUERCE be pleased to stale: 

(a) whether the GovemmentprQp0$8to 
privatise Tea Board; 

(b) If so, the details thereof; and . 

(c) the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) There is no proposal 10 . 
privalise the Tea Board. 

(b) and (c). 00 not arise. 

..... of SpecIIIIIrrIptIon Bond. 

780. SHRI OSCAR FERNANDES: WlI 
the Minster of FINANCE bepleuedtosbll8: 

(a)whetherthe Union GoV8mment have 
raceived requests from several States for 
permission to raise money through issue of 
Speciallrrigalion Bonds to implement vari-
ous on-going irrigation projects; 

(b) If so, the details of the proposals 
raceived and sanction given during 1990-91 
and 1991-92; 

(c) whether the Government have also 
issued several such bonds for financial 
mobilisation for Central projects during the 
above period; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FlNANOE (SHRIIWESH-
WAR THAKUR): (a) and (b). Proposals have 
been received from Karnalaka and Mahar-
asttra forpannissiontofloat bonds for irriga-
tion Pro;ec:ts. The present acheme of Public 
SeaorBondsbaing confinedto Central Public 
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Sector UndeIfakIngs, no sanction has bean 
issued to any"proposaI of any State Govern-
ment. 

(c) and (d). No spacial qation bonds" 
have been issued for Central project during 
the above period. 

791. SHRI M.V.V.S. MURTHY: Will the 
Minster of FINANCE be pleased to state: 

<a) the number of public sedor under-
takings In the income tax defaulters list as on 
December31,1991; 

(b) the amount of Income tax outstand-
ing against each of the undertakings; and 

(c) the steps taken bV the Government 
to racover the same? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-

WAR lHAKUR): (a) and (b). This Ministry 
compiles information only In respeclofcsses 
Whe ... the IncomHax demand OUIaIanding 
In each case Is Rs. 10 Iakhs or above and the 
latest such information received from all 
over the country Is as on 30.9.1991. As per 
this information, thera we... 40 cases of 
public sedor undertakings and banks of the 
Central Govt. against whom income-tax 
demand of As. 10 lakhs or above was out-
standing as on 30.9.1991. A statement of 
these undertakings and banks and the 
amount 01 income-talC outstanding in each 
case is enclosed. 

(c) A large part of the demand is dis-
puted in appeals etc. and the appellate au-
1horities have been requested to dispoM of 
the appeals on priority basis. In some cases, 
adjustment of tax refunds against these 
demands or verif"lCBIion of tax payments is 
pending. In some other Cases, the tax de-
mandsstandpaid after30.9.1991.Recovery 
action in aI theae cases Is periodically 
monitored at" the level of Commissioner of 
Income-tax and above. 

STATEMENT 

S1.No. Name of the UndeftaIdng 

1 2 

1. MIs And .... Yule a Co. lid. 

2- MIs Bharal Aluminium Co. lid. 

3. UIs Bharal Heavy EIecIricaII lid. 

4. UIs tmdustan cables lid. 

5. MIs EIIc:Ironic "CorporaIIon of India lid. 

6. UIs H.M.T. lid. 

7. MIs India PItrochemIcals Corpn. Ud. "" 

h:ome-tax 0IbIandJng 
as on 30.9.1991 "" 
(Rs. in Iakhs) 

3 

173.00 

100.71 

2520.00 

6312.58 

280.10 _.55 
157.27 
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SI.NO. Name of the Undeltaldng 

1 2 

8. MIs Indian Rare Earth ltd. 

9. Mis Madras Fertilizers ltd. 

10. Mia Mineral Exploration Corpn. ltd. 

11. Mis National Hydro Electric 
power Corpn. ltd. 

12. Mis National Mineral Development 
Corpn.ltd. 

13. Mis National Thermal Power Corpn. 

14. Mis Hindustan Organic Chemicals ltd. 

15. Mis Steel Authority of India Ud. 

16. Mis National Project Construction ltd .. 

17. Mis Metallurgical & Engg. Consulants 
(India) ltd. 

18. Mis O.N.G.C. Ud. 

19. MIs Indian Oil Corporation 

20. MIs Videsh Sanchar Nigam ltd. 

21. MIs C.M.C. ltd. 

22. Mis Hindustan Petroleum Corpn. ltd. 

23. MIs United Bank or India ltd. 

24~ MI, Vl8VUV8IYa Iron & Steel ltd. 

25. Mil Vyasa Bank ltd. 

26. MIs Syndicat. Bank 

Incotne-tax outstanding 
as on 30.9.1991 
(Rs. in lakhs) 

3 

468.25 

454.75 

208.57 

551.00 

690.62 

7002.00 

220.04 

346.00 

180.56 

371.00 

10071.00 

7370.01 

333.00 

402.n 
3362.33 

4461.45 

10.51 

218.00 

58.75 
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SLNo. NII1I» 01 the IJndetIIiIdng ~lJIbIanding 

lIS on 30.9.1991 
(Rs. in lakhs) 

1 2 3 

27. MIs Bhand Pumps & Oomprassors Ud. 96.78 

28. IMs Dena Bank lid. 287.71 

29. Ula Dena Bank ltd. 8262.90 

30. Mis State Bank of Saurashtra 75.91 

31. MIs N.T.C. (M.P.) Indore 63.34-

32. MIs Hotel Corpn. of India lid. 40.22 

33. MIs Shipping Corpn. of India Ud. 5~.85 

34. IMs Mazagaon'Dock lid. 49.44 

35. UI. Tyre Corporation of India ltd. 43.75 

36. Uls Bengallmmunily lid. 31.25 

37. MIs Food Corporation of India Ud. 30.01 

38. MIs I.D.P.ltd. 32.85 

39. MIs Elactronic Trade & Technical 
Development Corpn. lid. 25.09 

40. MIs Rural EladrflC8Aion Corpn. ltd. 40.55 

41. UIs Trade Fair AuIhorily of India 76.35 

42. MIs Hindustan Teleprinters Ud. 55.24 

43. Uls Ferro Scrap Nigam 38.66 

44. Uls Mica Trading Corpn. of India Ud. 12.26 . 

45. MIs Bharat Wagon & engineering Co. lid. 85.26 

48. UIs NagaIend Pu~ & Paper Co. ltd. 12..72 
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SI.No. Name of the Und8rtalcing 

1 2 

47. Mis N.T.C. (A.P.K.K. & M) Ltd. 

Income-tax outstanding . 
as on 30.9.1991 
(Rs. In /akhs) 

3 

82.86 

48. MIs Central Mine Planning & Design 
Institute Ltd. 104.55 

Income Tax on Pension 

792. SHRI P.M. SAYEED: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the income from pension is 
taxable; 

(b) if so, whether some persons are not 
showing their income from pension for the 
purpose of income tax; and 

(c) if so, the steps taken or proposed to 
be taken by the Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) The total income of a 
pensioner, inclusive of income from pension 
is liable to income-tax, if it exceeds the 
maximum amount not chargeable to tax. 

(b) and (c). The person responsible for 
payment of pension is required to deduct tax 
at source in accordance with the provisions 
of the Income-tax Act. If however. informa-
tion is received in a spac:ific case by the 
Income-tax Department regarding escape-
ment from tax of pension income, proceed-
ings under the Income-tax Ad are initiated to 
bring to tax such income in that case. 

(Ttanslations) 

Permission to NRIa to Bring Gold 

793. SHRI MOHAMMAD ALI ASHRAF 

FATMI: Will the Minster of FINANCE be 
pleased to state: 

(a) whether the Non-resident Indians 
are submittecfto bring gold with them; 

(bj if so, the details thereof; and 

(c) the quantity of god brought bi' thf 
NRls during the last two years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) No, Sir. 

(b) and (c). Does not arise. 

Casual Worker. In Border Roads Task 
Force 

. 794. SHRI KABINDRA PURKAYASTHA 
Will the Minister of DEFENCE be pleased te 
state: 

(aj whether a large number of worke~ 
under Border Roads Task Force are workinr 
on casual basis for the last 20-25 years am 
denied of all the facilities of permanent work-
ers; 

(b) whether the services of B.R.T.F. 
workers are discontinued after the expiry of 
179 days; 

(c) if so, the reasons therefor; 
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(d) whatherthe Government are contem-
plating to give such workers the status of 
permanent workerS; and 

(a) if not, tha reasons tharefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 
KRISHNA KUMAR): (a) Yes, Sir. Casual 
Paid Labourers are engaged by the Border 
Roads Organisation (BRTF) on 'as required 
basis' to supplament the permanent 
work-fn~. Sincetheirengagement iseasual 
in nature, the facilities of permanent workers 
are not available to them •. 

(b) to (e). As the Casual Paid Labourer's 
job is cesual in nature, their services are 
disengaged when no longer required. 

Training Facilities for Marine Personnel 

795. DR SUDHIR RAY: Will the Minister 
of SURFACE TRANSPORT be pleased to 
state: 

(a) whether there is a move to privatise 
the training facilities for marine personnel; 
and 

(b) if so, the details thereof and the rea-
sons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER) : (a) and (b). 
There is no move to privatise the existing 
government training facilities. However, 
Government have authorised an existing 
private organisation to run a training course 
fOr ratings, purely on ad hoc basis for a 
period of one year. This had to be done In 
view 01 the urgent necessily to meet short-
age of certain e8tegoriea of seamen and the 
Jbsence of any Government training estab-
shmant for saaman. 

Smuggling from Neighbouring Coun-
trias 

796. ~HRI RAJNATH SONKAR SHAS-
TRI: Will the Ministerof FINANCE be pleased 
to state: 

(a) whether some trucks carrying 
smuggled goods from Nepal to Delhi ware 
intercepted in January, 1992; 

(b) if so, the details of the goods seized; 

(c) the number of persons arrested; and 

(d) the action proposed to be taken by the 
Government to check the smuggling from 
neighbouring countries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) to (c). The Hon'ble 
Member is presumably referring to the inter-
ception of one truck by the Ghaziabad Police 
in January, 1992, which was found to be 
transporting ball bearings of Hungarian make 
worth Rs. 6.28 lakhs approximately and 
packing tape of Taiwan origin valued at Rs. 
90,000 approximately. The aforesaid goods 
were seized and two persons, i.e. driver and 
cleaner of the truck were arrested and pro-
du<:ed before C.J.M., Ghaziabad on 151011 
1992. 

(d) The anti-smuggling drive has been 
intensified and the antHmuggling machin-
ery, including that which is deployed on the 
vulnerable points of the land borders and the 
coastline has been geared up. Close 
co-ordination is being maintained between 
all the agenci8s concerned with the detec-
tion and prevention of smuggling. 

india's Participation In Exhibition 
"Rebuild KuwaIt-81-

797. SHRI PHOOl CHAND vERMA: Will 
the Minister of COMMERCE be pleased to 
state: . 
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(a) whether India PartIcipated in the Inter-
national mulll-sector exhbltlon for Kuwait's 
reconstruction programmes "Rebuild Ku-
wait-91· Behrain; and . 

(b) if so, the details of the business pro-
cured therefrom? 

THE DEPUTY-MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRI SALMAN 
KHURSHEED): (a) Yes, Sir. 

(b) During the exhibition business was 
booked for As. 6.55 crores and business 
under negotiation was Rs. 7.78 'crores. 
Exhibits wOrth As. 19,4901- were also sold 
on the spot. 

[T rans/ati)n] 

SClST Judges In High Courts 

798. SHRI RAM NARAIN BERWA: Will 

the Minislar of LAW, JUSTICE AND COM-
PANY AFFAIRS be pit rr.ed to stale: 

(a) the number of judges appointed in 
various High Courts during the last three 
years, court and year-wise; and 

(b) the number of judges out of them 
bebnging to Scheduled Castes, Court-
wise? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARlIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a> and (b). The 
requisite information is given in the state-
ment enclosed. • 
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Evasion of customs and ExcIIe Dut... to maintain the trade surplus will those 

799. 0 SHRI RAJVEER SINGH: WiU the 
Minister of FINANCE be pleased to state: 

(a) the number of cases of evasion of 
customs and excise duties detected during 
last one year; and 

(b) the duils m goods and penalty r. 
covered from the evaders? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): Information in regard to 
evasion m customs duty is being ~Rected 
and will be laid on the Table of the House in 
due course. Partwise reply in regard to 
evasion of CentraJ Excise duty is as under:-

(a> The number of cases of evasion of 
Central Excise duty detected during the last 
one year is 5266. 

(b) Good WOIth Rs. 71.87 crores have 
been seized on account of violation of provi-
sions of Central Excise Laws. Show cause 
notices demanding Central Excise duty al-
leged to have been evaded and for imposi-
tion of penally haw been issued. 

foreign T .... OWIng 1.1-82 

800. SHRIYASHWANTRAOPATL: 
SHRIBHAGEYGOBARDHAN: 

WiI the Minister of COMMERCE be 
pleased to stale: 

(a)the ....... "' .... c:ounIries and value 
ofllle import and export of goods C8rried out 
br India during the,... 1991-82; 

(II) the steps tabn br the Govamment 

countries; 

(c) the action Government propOse to 
1ake to bring out the trade from deficit to 
surplus with those countries having deficit of 
trade; and 

(d) the steps government propose to 
1ake to widen the areas of export? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CO~ERCE (SHRI P. CHI-
DAMBARAM): (a) The break-up of India's 
exports and imports by countries is available 
for the period April November, 1991. A 
Statement indicating the ~es of the prin-
cipal counties and the value of import and 
export of goods carried out by India during 
April-Novambar, 1991 is attached. 

(b) to (d). The State taken by the Gov· 
emment to generate as well as to maintain 
trade surplus with our trading partners in-
clude bilateral discussions at Govemmentto 
Government level ar the forum of Joint 
Commissions/Joint Trade Committees, 
exchange of business delegation in trade 
fairslexhbitions to pllblicise Indian capabili-
ties, and provisions of eommercial lines of 
cradls to selected countri8s etc. Besides 
the Government has also introduced a pack-
ageoftraclepolicy reforms aimed atstreng!h-
ening of export incenlives, eliminating sub-
stantial volume of import licensing and opti-
mal import compression. REP licences have 
been replaced by a new instrument names 
~. The system d advance licens-
ing has.been strenglhened. The Govt. has 
also 1aken other steps which Include activ-
isaIion d BoanI of Trade. bilateral disaIs-
sions wi" ........ counlriaa end interaction 
wIh ndonal OIganisldiDns of ~ and 
industry. 
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STATEIENT 

S;No. CountrylRegion ApriI-Novembflr, 1991 

Export Impott 

L WEST EUROPE 7709.50 9346.22 

i) ECU 6924.52 8493.92 

a) Belgium 994.92 2091.60 

b) France 560.55 830.15 

c) FRG 1861.09 2202.24 

d) Italy 743.22 749.28 

e) Netherlands 531.90 428.91 

f) UK 1680.n 1975.62 

ii) EFTA 683.33 734.30 

a) Swedan 123.39 271.38 

b) Switzerland 331.01 211.01 

iii) OTHERS 101.65 118.00 

II. ASIA AND OCEANIA 9203.11 12928.29 

i) ESCAP 6762.07 6790.93 

a) Australia 303.16 933.79 

b) Iran 116.21 880.66 

c) Japan 2474.32 2164.25 

d) Korea Rep. of 418.64 450.04 

e) Malaysia • 2n.19 523.98 

f) Singapora 596.55 991.67 

g) Nepal 130.11 49.25 
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S.No. CounttylRsg/on ApriI-Ncwemb6r. 1991 

Expott /mpon 

h) Hongkong 894.05 152.79 

i) ThaIland 314.66 72.11 

ill Rest d Asia & Oceania 2441.04 6137.36 

a) Kuwait 47.79 221.35 

b) Saudi ArabIa 4n.40 2230.47 

c) U.S.E. 1022.92 2009.98 

iii) AFRICA 783.25 1246.35 

i) Egypt 103.38 105.36 

ii) Morocco 14.47 549.79 

IV. AMERICA 4839.32 4085.28 

i) North America 4673.38 3509.62 

a) Canada 271.67 454.85 

b) USA 4401.65 3054.n 

ii) South America 75.75 452.95 

iiI) Other Amerk:an & C.ibbean 90.19 122.71 
CountriH 

v. EAST BUROPE 2897.89 1797.21 

I) Rupee Payment 2632.48 1539.66 
Countries 

a) USSR 2453.18 1423.10 

. b) Others 179.30 116.56 
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B.No..· CountryIRegion 

ii) Non-Rupse Payment 
Cc:i.!ntries 

a) Yugoslavia 

GRAND TOTAL 

(Incl. others) 

P: Provisional 

Source: DGCI&S, Calcutta. 

[English) 

. Loans from South Korean Exlm Bank 

801. SHRI HARIKISHORE SINGH: Will 
the Minister of FINANCE be pleaaedto state: 

(a) whether the Govemment are nego-
tiating for $ one billion loan from South 
Korean Exi", Bank; 

(b) if so, the details thereof; and 

(c) the progress made so far in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF F""ANCE (SHRI RAMESH-
WAR THAKUR): (a) No, Sir. 

(b) Does not arise. 
(e) Does not arise. 

New W.aVlng Mile In Bihar 

802. SHRINAWAL KISHORE RAI: Will 
the Minister of TEX11LES be pleased to· 
8tate: 

A/ri-Navenrber. 1991 

Import 

265.41 257.55 

53.06 80.21 

26012.44 29410.38 

(a) the numbarof new weaving miUs set 
up in Bihar during the year 1991-92 and the 
capaCity of each of such mms; and 

(b) the amount of loan sanctioned by the 
nationalised banks to these units, unit-wise 
and bank-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
G~lOT): (a) As par the information avail-
able, no Jicense has been issued by the 
Central Govemment for setting up of W8ilf/-
iog mills in the State of Bihar during the year 
1991-92. 

(b) Does not arise in view of (a) above. 

[English] 

Roads In Southem eoa .... Are •• 

803. SHRI G.M.C. BAIJWOGI: WIH the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a)whethertheUnionGovemmenthave . 
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reCeived any proposals from the Southern 
States for laying of lOads in the coastal 
areas; 

(b) if so, the details thereof; and 
(c) the raction of the Union Govern-

ment thereto? . 

(i) Tada-Kothapatnam-Machilipatnam 
VlSakhapatnam-lchapuram road 
(1000 Kms) 

(ii) Madras-Pondicherry-Cuddalore-

SHRI MINISTER OF STATE OF THE 
MiNISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH 1YTLER): (a) to (c). Yes, 
Sir. The Government of Andhra Pradesh 
and Tamil Nadu have been requesting for 
financial assistance for coastal roads as 
under:-

Estimated Cost 

As. 730 Crores 

Rs. 142 Crores 
Nagapattinam-TuticorirH<anyakumari 
(737Kms) 

These roads form part of State Road 
Network and as such the concerned State 
Govemments are essentially responsible for 
their development. The Asian Development 
Bank has agreed to provide assistance for 
Madras-Cuddalore portion of the road at (ii) 
above in Tamil Nadu at estimated cost of As. 
37 crores and the work is being executed by 
State PWD. The Slate Govemment have 
projected the remaining portion of road from 
CuddaJore to Kanyakumari costing Rs. 
115.20 crores under central loan assistance 
programmetor State Roads of Inter-5tateor . 
Economic Importance to be taken up during 
8th Plan. Since the o~ay for 8th Plan is not 
yet known, it has not baan possible to con-
sider the scheme. 

In so far as Tade-Ichapuram Road is 
concerned, it is not possible to pose this 
work for financial assistance to Asian Devel-
opment BlInk at the present, as proposed by 
the State, since for their next highway Joan 
the Bank is considering only the National 
Highways. In view of huge cost of this project 
andimHdnlllOUlCllS under Centrally Spon-
8OI8d Sc:bemes, it is aIao not possible to 
provide any ftnaneial assistance for this 
project br the Government of India. 

[Translation] 

Compliance of Decisions of Curtail 
Government expenditure 

804. SHRI RAM LAKHAN SINGH 
YADAV: Will the Minister of FINANCE be 
pleased to state: 

(a) whether the Govemment have taken. 
decisions to curtail the Government expen-
diture during the last three years; 

(b) if so, the percentage of decrease in 
the Government expenditure noticed as a 
result of these decisions; 

(c) the number of officers found guihyfor 
not complying with these otders; ",nd 

(d) the action takan against them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SHAN-
TARAM POTDUKHE): (a) Government are 
continuoU8ly making efforts to curtailexpen-
diture. All Ministries luwebeen requested to 
priorities their actMtiH 10 that thoSe which 
figure at the bottom of the Ust can be abridged 
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while those which have oullw.t their utility" 
can be adondoned altogether. OIher econ-
omy measure. initiated by the Govemment 
in the past few years Include curbs on expen-
diture on" travel including foreign travel, 
expenditure on conferences, seminara, 
publicity, fuel consumption, deferment of 
festivals. fairs, exhibitions and international 
conferences wherever firm commitments 
have not already been made. The Budget 
for 1991-92 contained a number of me88-
ures to curtail expenditure, Amongt!'!. major 
items is the abolition of export subsidies. All 
Ministries have been asked to cut expendi-
ture by 5% and surrender-1O% of the tele-
"phone lines. • 

{b) It is not possible to indicate the exact 
deaease in expenditure on account of the 
abovementioned measures. less expendi-
ture as a result of economy measures ef-
fected is not accounted for separately/dis-
tinctly The expenditure finally adjusted 
against a particular head is the net position 
taking into account the additional require-
ments offset by savings due to economy 
measures. The net expenditure would have 
been higher but for measures taken to curtail 
the expenditure. 

(c) Nil. " 

(d) Does not arise. 

Import of Silk from China 

805. SHRI G. MADE GOWDA: WiD the 
Minister of TEXTIlES be pleased to state: 

(a) whether silk is being imported from 
China; 

(b) • 10, th"a reasons th8l8for and the 
~ of .. imported during the last one 

ment for the dishibution oI .... ia imported silk; 
and 

(d) the quantity of this silk given to 
Karnataka? 

THE MINSTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI"ASHOK 
GEHLOT): (a) to (d). Due to outbreak of 
Pebrine disease in the rearing areas of major 
sil< producing States of Kamataka, Andhra 
Pradesh & TamO Nadu, there was decline In 
the arrivals of cocoons in the cocoon mar-
kets, which ultimately affected the availabil-
ity as well as prices of raw silk in the count!)'. 
The Central Silk Board and the concerned 
Stat. Govemments have already initiated 
various measures for control of the disease. 

In olditrto stabilize the prices of raw silk 
and to provide raw sik to the weavers at 
reasonable rates, the Govemment of India 
has permilted importof 200 Metric Tonnesof 
raw sik by the Central Silk Board and desig-
nated agencies. The organisations have the 
choice to import silk from any source de-
pending on their requirements. However ilia 
likely that mOst of :he imports wiD be from 
china. 

The imported raw silk win be distributed 
to weavers through State agencies such as 
State Handloom Development Corporation, 
State Apex Handloom Weavers Societies, 
National Handloom Development Corpora-
tion and State Directors of Handloom & 
Textiles. In the fnl instance, 15 metric 
tonnes of raw sik have been earmarked for 
Kamataka. 

Development of W ... ..,. 

806. SHRIMATI GIRUA DEVI: Wi. the 
Minister 01 $URFACE TRANSPORT be 
pleaSed to stale: 

(a)whethertheGovemmant prcpoeeto 
(c) the policy laid down by.the GcMtm- develop water transport in Ganga, Sarau. 
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Brahamputra, Yamuna and -ather maior riv- [Translation) 
ers;and . 

(b) if so, the details aI the schem .. 
proposed to be implemented In this reuard? 

THE MINSTER. OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH lYTLER): (a) Central 
Government Is responsible for dev8Iopment 
of water transport in National Waterways. AI. 
pI8S8f1t, AllahabacHialdia (1620 Kma.) on 
Ganga-Bhagirathi-Hooghly Rivar System 
and Sadiya-Ohubri (891 Kms.) in Brahmapu-
tra have been declared as National Water-
ways. Govemment also propose to declare 
KoDam-Kottapuram Stretch aI Weal Coast 
canaJ' and Champakara and UdyogmandaI 
Canals as National W.erway. 

(b) Details of Schamas sanc:tionedIpro 
posed in Ganga and Brahmaputra National 
Waterways are as lollows:-

1. River Conservancy works on 
Ganga 

. 2. Construction oftarminal. Gaighat 
(patna). 

3. Construction of terminal aI G.R 
Jetty in CaIcuIla. 

4. SeIlIng up 01 infrastruc:tural faciII.. 
ties balwcHtn Haldia and FaraIcka. 

5. PIOVision of N8v1gadDnal aids on 
Ganga. 

6. River conservarq works on Brah-
mapWL 

7. PIovision of navigational aids on 0 

BrahmaputrL 

FaU In Exparta 

807. SHRI RAJENDRA AGNI-IOTRI: 
WiltheMinlsterd COMMERCE be pleased 
to slate: 

(a) whe1her the strict trade rules of 
America have reaullad in faU 01 India's ex-
ports; 

(b) the measures taken by the Govern-
ment to acquaint the IndUStriaiistlh.wIth the 
new trade rules 01 America so thai they may 
not face any problems while doing business; 
and 

(c) the measures taken by the Govem-
ment to OYeftlOme the problem Of balance of 
payment which has arisen by the trade rules 
01 America? 

THE MINSTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a> According to DGCI&S, 
Calcutta there was an increase in our ex-
ports to USA. During April-November 
(1991-92) uporta were $ 1852.97 million as 
against $ 1 m.21 minion during the corr .. 

o aponding period on 1~1 ~ Quotas on 
textile podUds and antHiumping and 

. coUnt8rvaDi~ duly proceedings constitute 
the main impediments to India's export to 
USA. this yearthe problems have Increased 
due to r_ion in USA and eflect of import 
curbs on Industrial production In India. 

(b) and (c). Consu.ations are held be-
tween the two Govemments both bIateraIy 
and mull-lalerally to address our concams 
on trade and related economic policIeS and 
to consider measures to reduce and ellmi-
nale impediments to trade Invastmeniflows. .ncr .... In bllaleral trade textile quota has 
beMaecured for 1992 through negatIaIiona. 
An al18mpt has been made In the Uruguay 
Round to ilnpuvethe GATT rule on counI8r-
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vaiIing and anti-dumplng duty. Through the 
Joint Business Council, representatives of 
the Industriea of both the countries periodi-
cally exchange views for further expanding 
trade. The changes in the laws and regula-
tions of US arediasaminated tothetrade and 
industry periodlcciny. 

[English] 

llafatlal Plywood Industries Umltad 

808. SHRI RABI RAY: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Board for Industrial and 
Financial Reconstruction (BIFR) has issued 
a directives, appointing Canara Bank as the 
nodal agency, to assist the employees of 
Mafatlal Plywood Industries Ltd. to run the 
industry; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). The Board for Industrial 
and Financial Reconstruction (BIFR) has 
reported that in exercise of the powers con-
ferred by Section 17 (3) of the Sick Industrial 
Companies (Special Provisions) Ad. 1985, 
it has appointed on 22.1.92, the Canara 
Bank as the operating agency to formulate 
within 60 days Ii package for the revival of 
Mafatlal Plywood Ltd., on the basi. of 
taken-over of management by the workers 
of the Company. 

[ Ttanslation) 

N.C.C. Training at University Level 

809. SHRI CHINMA YANAND SWAMI: 
Win the Minister of DEFENCE be .pleased to 
state: 

(a) whatherthe Government propose to 
make military training through N.C.C. com-

pulsory upID the University level; 

(b) if '80, by when; and 

(c) • not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROlEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 
KRISHNA KUMAR): (a) No, Sir. 

(b) Does not arise. 

(c) The NCC is a Voluntary scheme. 
Besides, the cqst of imparting such training 
will be prohibitive. 

[EngDsh] 

Import of Raw cashew 

810. SHRIMATI SUSEELA GOPAI.AN: 
Win the Minister of COMMERCE be pleased 
to state: 

(a) whether there was any demand from 
the Kerala Cashew Development Corpora-
tion and other organisations for the import of 
raw cashew; 

(b) if so, whether the permission was 
g~ to import raw cashew considering 
the acute unemployment of the cashew 
workers of Kerala; 

(c) if so, the details thereof; and . 

(d) if not, the reasons therefor? 

THE DEPUTY-MINISTER IN THE 
MINISTRY OF COMMECE (SHRI SAlMAN 
KHURSHEED): (a) to (d). In terms of the 
Import and Export Policy for 1990-93 (Vol-
ume I), import of Raw Cashewnuts Is al-
lowed under Open General Licence by Ac- . 
tuel Users (industrial) and others for actual 
uselstock and sale. Import contract is to be 
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ragisterred with the cashew Corporation of 
India within 7 days of its execution. 

Sea Bird .Project at Karwar 

811. SHRIMATI CHANDRA PRABHA 
URS: Will the Minister of DEFENCE be 
pleased to stale: 

(a) whether the Ministry of Environment 
and Forests have given a conditional clear-
ance to the Sea Bird Naval Base Project at 
Karwar in Karnataka; 

(b) if so, whether the work has been 
commenced on the project; 

(c) the total amount required for the 
above project and time scheduled fIXed for 
its completion; and 

(d) the amount spent so far towards 
rehabilitation of displaced families due to the 
above project? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROlEUM AND NATU-
RAl GAS AND MINISTER OF STATE IN 
THE. MINISTRY OF DEFENCE (SHRI S. 
KRISHNA KUMAR): (a) Yes, Sir. 

(b) The work relating to Phase I of the 
Project can commence only after the impli-
cations of the conditions stipulated in the 
environmental clearance have been exam-
ined and approval of the Government to the 
revised cOst of the Project obtained. 

(c) The cost estimalesfor Phase I works 
of the Project are under examination. These 
Works are expected to be completed in a 
time frame of 10 years form the dale of their 
commencement, subject to the availability of 
funds. 

(d) Out d the lumpsum Rehabilitation 
Grant d As. 9.00 CI'OI'es paid to the State 
Government, they are reported to have so 

far spent As. 2.12 crores (approx) towards 
• the rehabilitation of the displaced familias. 

Setting up of cashew Board In Kerala 

812. SHRI V.S. VIJAYARAGHAVAN: 
Will the Ministerd COMMERCE be pleased 
to refer to the reply given to Unstarred 
Question No. 4072 on August 23, 1991 and 
state: 

(a) whetherthe Union Government have 
since taken any decision to set up a cashew 
Board in Kerala; 

(b) if so, the details thereof and if not, the 
reasons for the delay; and 

(c) the total quantity of cashewnut pro-
duced in Kerala during the last three years? 

THE DEPUTY-MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAl-
MAN KHURSHEED): (a) and (b). It has been 
decided not to set up a Cashew Board •. 

(c) Cashewnut produced in Kerala 
during the las three years is given below:-

Year Production (MT) 

1988-89 1,36,900 

1989-90 1,39,500 

1990-91 1,42,100 

Branche. of Indian Banks In Kath-
mandu 

813.SHRIPRATAPRAOB.BHONSLE: 
Win the Minister of FINANCE be pleased to 
state: 

(a) whath.the Government propose to 
allawthe Stale Bank of India and otherpublic 
Sector Banks to set up their branches in 
Kathmandu; 
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(b) If so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) Reserve Bank of India (RBI) 
have reported thatthere is no proposal under 
their consideration for allowing State Bankof 
India or other public sector banks to set up 
branches in Kathmandu. 

(b) and (c). Do not arise. 

Pepper Price. 

814. SHRI KODIKKUNllSURESH: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether the Union Government are 
aware that prices of Pepper is falling in open 
market; 

(b) if so, the steps taken by the Gov.ern-
ment to stops the fall in the prices; 

(c) whether the Government have con-
sideredthedemandofthepeppergrowersto 
set minimum price of pepper; and 

(d) if so, the details thereof? 

THE DEPUTY-MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) Yes, Sir. There has 
been a decline in the prices of black pepper 
since October 1991. 

(b) As a short terms measure, Govern-
ment has announced suspension of cess on 
exports of pepper to GCA countries till 31 st 
March 1992. . 

(c) and (d). A major fador in the decline 
of pepper prices has been the· international 
oversupply duation. In such a situation, 
fixing support price by a single nation will not 

help. 

[Translation] 

Export of Maat to IndonesIa 

815. SHRI RATILAL VARMA: Will the 
Minster of COMMERCE be pleased to state: 

(a) the quantity of meat per month ex-
ported to Indonesia during 1990-91; 

(b) whether Indonesia have since de-
cided not to import meat from India; 

(c) if so, the reasons therefor; 

(d) the reaction of the Government 
thereto; and 

(e) the effect of this decision on the 
related industries in the country and the 
details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) to (e). Indonesia 
does not import meat from India. No meat 
was exported to Indonesia during 1990-91. 
Indonesia has made no change in this policy 
subsequently. 

[English] 

ProCurement of Natural Rubber 
816. SHRI RAMESH CHENNITHALA: 

Will the Minister of COMMERCE be pleased 
to state: 

the grade-wise quantity of natural rub-
ber procured by State Trading Corporation 
in the year 1991 from the domestic market? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): During the year 1991 STC . 
procured followlng grade-Wlse quantities of 
natural rubber from the domestic market:-
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RUA-5 

February - April 1991 7700MT 

OcIober - December, 1991 2614MT 

RMA-4 

November - December, 1991 2126MT 

12400MT 

Genja CUltivation enforcement agencies carried out during the 
last five years in the States of Uttar Pradesh, 

817. SHRI P.C. THOMAS: Will the Manipur, Meghalaya, Kerala, Tamil Nadu, 
Minister of FINANCE be pleased to state: Andhra Pradesh and Maharashtra:-

(al whether Gan;a cultivation is permit-
ted in a limited way for medicinal use; 

(b) if so, the details thereof; 

(c) the places where such cultivation is 
prevalent; 

(d) whether tha Governmant are aware 
that illegal Ganja cultivation is on increase in 
interior forests of the country; and 

(e) if so, the steps taken or proposed to 
be taken by the Government in this regard? 

THE MINISTER OF STATE. IN THE 
MINfSTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) to (c). Cultivation of 
cannabis plant, from which Ganja is 0b-
tained, can be permitted for medical or sci-
entific purposes under the N.D.P .5. Ad, 

. . 1985. The power in this regard vasts with the 
State Governmants. 

(d) and (a). The illicit cultivation of can-
nabis plant is ganaraUy carried out in interior 
forests of the country. The following is the 
information about deslructionof iRicitcultiva-
tion of cannabis plants by Central and State 

Year Area dsstroyed 
(In acres) 

1987 461 

1988 1439 

1989 3139 

1990 1907 

1991 1013 

Enforcement agencies concerned main-
tain vigil in the matter and wherever illicit 
cultivation is noticed, it is destroyed. 

Export of Sugar 

818. SHRI BHAGWAN SHANKAR 
RAWAT: Will the Minsterof COMMERCE be 
pleased to state: 

(a) whetharthe Government have been 
axporting sugar to various countries; and 

(b) If SO, the names thereof, the quan-tum of sugar exported during each of the last 
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three years; and also the rate per kilogram at 
which it was exported country-wise? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) and (b). The 

198Pr89 

Nameofthfl Oty. 
countty 

•• EEC 0.100 

USA 0.068 

@Nepal 0.150 
(ex-factory) 

Sri lanka 

Maldive 

Total 0.318 

198~90 

Name of the Oty. 
countty 

··EEC 0.10C 

USA 0.078 

@Nepal 0.148 
(ex-factory) 

Sri lanka 

Maldive 

Total 0.326 

country-wise details of exports made by the 
State Trading Corporation (STC) as well as 
the industry and the weighted average price 
realisation per kg. (FOB) during the financial 
years 1988-89. 1989-90 and 1990-91 are 
given below: 

Oty:LakhMT 

V: Value Rs. Ctores (FOB) 

Value wr. Av. 
pIIrkg. (Rs.) 

8.90 8.90 

3.92 S.78 

7.50 5.00 

20.32 

Oty:LakhMT 

V: Value Rs. Groms (FOB) 

Value Wt.Av 
pIIrkg. Rs,' 

8.n B.n 

6.14 7.83 

7.46 5.06 

22.37 
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1990-91 

Name of the Oty. 
countty 

•• EEC 0.200 

USA 0.122 

@Nepal 0.200 
(ex-factory) 

Sri lanka 0.125 

Maldive 0.003 

Total 0.650 

··19~9 W. Germany 
1989-90 Holland 
1990-91 Belgium 
@ Supplied levy sugar 
{Source: STC, New Delhi. 

(Translalion) 

~ to Bihar under Ardrs 

819. SHRI LAlIT ORAON: Will the 
Minster 01 FINANCE be pleased to state: 

(a) wt181her the Union Government have 
received any proposal from the Government 
of Bihar in regard to enhancement of loan 
given to the Stale under the AgricuhuraJ and 
Rural Debt Relief Scheme, 1990; 

(b) if 80, the details thereof; and 

(c) the action taken by the Government 
t'lereon? 

THe MtfISTI'R OF STATE IN THE 

Oty:LakhMT 

V: Valu9 Rs. CtonIs (FOB) 

Value Wl.Av. 
per kg. (Rs.) 

23.03 11.51 

9.76 8.13 

11.48 5.74 

7.39 5.68 

0.24 8.33 

51.90 

MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH): (a) to (c). A request from the State 
Government of Bihar was received by Gov-
ernment of India in September, 1990 for 
meeting the entire cost of the Debt Relief 
provided by Cooperatives in the State uncler 
the Agricultural and Rural Debt Relief (ARDR) 
Scheme, 1990. The decision taken by 
Government was that Reserve Bank of India 
(RBI) will provide ooncessionalloan t~rough 
the National Bank for Agriculture & Rural 
Development (NABARD) to State Coopera-
tive Banks (SCBs) and State Land Develop-
ment Banks (SLOBs) to enable State Gov-
ernments to meet their share of 50% of the 
cost of debt relief provided by the Coopera-
tives. The State Government of Bihar was 
advised In December 1990 acconIlngly. 
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ExpansIon of II ........ Trade with 
Mauritius 

820. SHRI GOPI MATH GAJAPATHI: 
Will the Minister c1 COMMERCE be pleased 
to state: 

(a) whether the Government propose to 
expand bilateral trade with Mauritius; 

(b) if so, the areas identified for the 
expansion of bilateral trade between the two 
countries; and 

(c) the details of the programmes drawn 
up in this regard for Eighth FIVe Year Plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) Yes, Sir. 

(b) These areas include auto compo-
nents, bicycle, and parts, toilet articIestcos-
metics, pharmaceuticals. chemicals, pIas-
ties, wheat/WheatJllour, books leather and 
leather products. househoId~travel 
goods, etc. 

(c) No specific programme has been 
drawn up for MauritiusdurinOthe Eighth FIVe 
Year Plan. However, from'timeto time we 
take various steps Bke exchange d trade 
and official delegations, organisation of 
exclusive Indian exhibitions, part~n in 
fairs in Mauritius, organisation of 
Buyer-Seller meets, etc. The same would 
be continued during the Eighth FIVe Year 
Plan also. Besides this, bilateral trade and 
cooperation are· reviewed regularly under 
the auspices of indo-Mauritius Joint Com-
mission. 

Trade with SrII.Qb 
. 821. SHRI GOPI MATH GAJAPATHI: 

WiD the Min.erof COMMERCE be pleased 
to state: 

(a)whetherthaGovernmentpraposeto 
boost trade with Sri Lani~; 

(b) if so, the areas identified in this 
regard; and 

(c) the steps taken to implement the 
. various proposals for expansion of trade 
between the two countries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBRAM): (a) to (c). It is the constant 
endeavour of the Govemment to increase 
bilateral trade between India and Sri Lanka. 
The fIrSt meeting of the Indo-Sir LankaJoint 
Commission held in January, 1992 had 
emphasised the need for boosting bilateral 
trade and stepping uptommercial exchanges 
between the two countries. besides identify-
ing scope for joint ventures in agriculture. 
smaD scale industries and oU exploration. 

Gold Abandoned by Smuggler. 

822. SHRI BAPU HARI CHAURE: WiD 
the Minister of FINANCE be pleased to state: 

(a) whether thQre is any proposal to fish 
cuttonnes of gold llbandoned by smugglers. 
be6eved to be pilling up in India territorial 
waters; 

(b) if so, the details in this regard; 

(c) whethertheGovemmenthave sought 
any foreign assistance in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR llW<UR): (a> to (d). On the basis of 
reports received that the seabom. smug-
glers have been dumping contraband gold 
into the seaaffthe Indian coastline on fear d 
inmineni interception by the CustomslCoast 
Guard, the Governmert has decided to de-
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tail the NlItionaIlnstMute of 0ceancvaPhJ the IasIttne years .... under:-
for undertaking ..,. talk of·saIIrIIgIng .uch 
dumped gold lying on 1M aea-IJIcI in the (In ..... square mettes) 
1DcatiaI. identl"18d ." the IlWec:tonh of 
Rewaaua Intelligence. No ........ esti- Year ra.gat tJad Ac:IJi8wma1t 
male can be made of the quantum of..:h 
......, gold or the quMtiIy thIII...., be 1....., 1.00 HI 
SIIIIragad. FanIign assisIance is nat tel 

1990-91 1.00 NI 

Mmll .. 1t of ....... CIoIb to HImM:Iud . 1991-92 ......... 0.50 NI 

823. SH~ D.O. KHANORIA: Will the 
Uinistar of TEXTILES be pleased to state: 

(8) whether the allotment target for 
Janata Cbth to the Stales is based on the 
haJdoo". functioning in the Stales and the 
past performance in its production; 

(tt) I so, 1he petformance of Himchal 
Pradesh during the IasI two years In this 
ragMf. year-wise; 

(c) 1he target of Janala cIaIh aIIoII8d to 
........ Pradesh during each of ... last 
two years and .. prqIOS8CI1aI'gtIt fllUld for 
1992-93; and . 

(d) 1M slaps taken by the Government 
to enswe that Janata cloth is easily available 
to the poor people In rur81 areas of Himachal 
Pradesh. 

1lE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) Yes, Sir. The allotment of 
taIlial is also based on certain other factors 
such as production capaciIy, CMII'aII target 
fixed far the countJy, entIIement for con-
~ of janalacblh, 8IC. 

(b) and (c). The daIaIs of target fixed 
andtheachievernent made In theproduclion 
of )anaIa cIaIh in HImac:hIII PradIIh during 

(Iii! Saf*tmber '91) 

In view of non-pe1formance of janata 
cloth production in Himachal Pradesh, only a 
token provision of target is IkeIy to be ear-
maJIGed for the State during 1992-93. 

(d) Government of india has included 
production of Woollen lems also under this 
scheme since April 1989wi1h the twin 0bjec-
tives of pIOViding sustained employment to 
weavers in States. including Himachal 
Pradesh, where woollen activity exists and 
to provide cIolh aI ftNISOnabIe prices 10 
economicaJly ...... aections living In the 
hi! Ngions of the muntry. Govemment of 
Himachal Pradesh has not so far taken any 
advantage of this 8Chema. Recent policy of 
1heGovarnmenttopha$eoutthescheme by 
the end of 8th Plan period resulted in reduc-
tion of overall tamet and has rendered car-
tain othac Stales deficit In janata cloth pr0-
duction. As a resul, the earlier amIf1gItment 
of n188Iing the cheap cloth requirement of 
Himachal Pradesh from other Slates had to 
be discontinued. The Stale Government 
has, howevar, been requested totake up1he 
production of janatacloth within the State for 
rnaating 1he requirement of targetted con-
sumers in the State. 

...... fIcIarIN unci.- Selt-Employnwnt 
for Educ8t8d UiIempIDyad Youth 

ScIIIme 

124. SHRI SVED SHAHABUDDIN: WiD 
the MInster of FINANCE be pleasadto state: 
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(a) the numb8r cf bentfJCiariea under 
the SEEUY Scheme yeai-wi.. and 
State-wIse sh:e "Inception; 

(b) the toIaI MIOUnI loaned out, 
y ........ and Stat....-.; 

(c) thetotal amount recovaredy ... 1ise 
and Stale-wisa from the beneficiaries; 

(d) whether u.. has been any check 
on the enterprises It ,"Md by the bene-
ftc:iaries under the scheme; and 

(e) if so, the results, therefor? 

THE MlNtHEA OF STATE IN THE 
UIN1S1RY OF FINANCE (SHRI DALBIR 
SINGH):(a) and (b). The number of beneflCi-
an., and the amounts sanctioned underthe 

ICheme for providing SeI-EmpIoyment to 
the Educatled Unemployed Youth (SEEUy) 
Y ...... and Stale-wise since lis incep-
tion are given in the Statement-l and II 
altached. 

(c) The percentage 01 recovery to 
demand under the scheme worked out to 
2$.15% althe end of June, 1989and20.82% 
at the end of July. 1990. 

(d) and (e). The SEEUY scheme was 
got evaluated by tha OffICe of the Develop-
ment Commissioner in the Ministry of Indus-
try. The evaluation studies carried out in 15 
StateslUnion T erritoriesexwering 55 distric::ts 
revealed that two third of the units were 
found working and one third GItha units were 
closed due to flf18l1cial problems, marketing 
problems. etc. . 
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825. SHRI SYED SHAHABUDDIN: Will 
the Minster of ~CE be pleased to state: 

(a) the number of pending cases under 
the Foreign Exchange Regulation M. 1973 
as on April 1. 1991; . • 

(b) the number of" cases instiluted dur-
ing the current financial year; 

(c) the number of persons put under 
arrest or detention as on April. 1. 1991; 

(1) No. of cases pending adjudication 
(as on 1.4.1991) 

(2) No. of Show Cause Notices IasuecI 
(during 1991-92) 

(3) No. of persons detained 
(1.4.90 to 31.3.91) 

(4) No. of persons arrested 
(1.4.91 103.1.12.91) 

(5) No. of casas pending adjudication 
(as on 31.12.91) 

Tax ca .. PendIng 8efoIW AppeIIId8 
Tribunal 

826. SHRI SYED SHAHABUDDIN: 
SHRI RAM TAHAL CH-

OUDHARY: 
SHRI GUMAN MAL LODHA: 

Wi.the~ofFJNANCEbepleased 
10 state: 

(a) the number QI ~ 88IIIecI by the 
appeJIate 1rIbInII for direcl taxes during the 
Jast thr_ years; 

" (d) the number of persons 8IT88ted 
during the currency financial year uJ*) 
December 31. 1991; and 

(e) the number of cases and persons in 
respect of which proceedings are in prog-
ress under FERA as on December 31. 
19911 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-

" WAR THAKUR): (a) to (e). Statistical data of 
the cases under FERA is given below: 

9618 

2246 

64 

257 

9186 

the appellate trbunal for the dired taxes as 
on Apri1. 1991 and December 31.1991; 

(c) the number of appeals tiled by the 
Government included the .. in; 

(d) the number of appeals filed by the 
Government the High Courts against the 

" orders of the trlwnal on those dates; 

(e) 1M number of appeals filed by the 
Government pending before' the Supreme 
Court agaInsI the orders of thltHIgh Courts 
on those dates; 
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screent .. appeals pending bafora the tribu-
nal. the High Courts and the Supame Court 
in order to reduce their burden of work; and 

(9) if not. the reasons therafor? 

THE MINSTER OF STATE. IN THE 
MINISlRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) The number of cases 

. satlIad by the Income -tax Appellate TrIJu-
naI during the last th .... ,... is .1Iows:-

1988-89 45,248 

1989-90 58,885 

1990-91 54,976 

(b) The number of cases pending be-
fore the Income-tax Appellate TrbmaI is as 
following:-

As on 1st April, 1991: 1,98,915 

As on 31st Dec. 1991: 2,18.091 

(e) Appeals filed by the Government 
included therein are about half of the total 
number. 

(d) The number of appe. flied before 
the various High Courts against the orders of 
the Tribunal as on 1.4.91 was 23,633 cases. 
Break-up of these figures into those filed by 
the Government &: the assesses is not avail-
able. 

(e) The number of appeals pe.nding 
before the Supreme Court against the or-
ders of the High Courts as on 1.4.91 was 
2862 cases. Break-up of these figures into 
those fiDed by the Government &: Assassaas 
is not available; 

(f) and (g). Acoording to standing guide-
lines, appeals end references .. filed be-
fore the Tribunal, High Courts and the Su-
preme Court very selectively and where the 

ravanua stakes invoIv8d are large and only 
after rigorous scrutiny.. Prior consultation 
with legal experts is also done and, so far as 
appaaIsand SlPs to the Supreme Court are 
concarnad, they are filed only on the specific 
advice of the.Law Ministry. 

Tax Ea8lon by Ed ... 011 Trader. 

827. SHRI SVED SHAHABUDDIN: Wdl 
the Minslrtrof FINANCE be pleased to state: 

(a) whether the Government have seen 
the report regarding the massive tax evasion 
by the traders in edbla oil as pointed out in 
survey conducted by the Institute of Rural 
Management, Anand; 

(b) if so, the reaction of the Govemment 
thereto; and 

(e) the steps taken by the Government 
to coUec:t the tax dues in accordance with the 
law? 

THE MINISTER OF STATE IN THE 
MINSlRY OF ,FINANCE (SHRI RAMESH-
WAR THAKUR): (a) to (e). Yes, Sir. The 
study conducted by the Institute of Rural 
Management, Anand refers primarily to 
evasion of taxes levied by the State Govem-
ment It is· based on certain estimates of 
yield and profitability. The study does not 
provide any firm evidencefordetec:tion of tax 
evasion in individual cases. 

SUpply of Arms from USA 

828. SHRI SANAT KUMAR MANDAL: 
WiD the Minister of DEFENCE be pleased to 
state: 

(a) whe~erthe attention of the Govem-
ment has been drawn to the news-item 
captioned "Defunct US arms for India • 
appearing In the financial Express, New 
DelhI dated the January 7, 1992; and 
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(b) the reaction of Govenvnentthenllo? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND THE MlNlSlER OF STAlE 
IN THE MINISTRY OF DEFENCE (SHRI S. 
KRISHNA KUMAR): (a) Yes, Sir. 

(b) Offers of defence equipment ra-
caived from foreign firms, including those 
baaed in the USA, ant thoroughly assessed 
by the Government from aU aspects includ-
ing their suitabll"lty from the technologlcall 
operalionalangles, before adecision Istaken 
for their induction In to the Armed Forces. 
The Government is takin; adequate meas-
ures to ensure that the defence require-
ments 01 the country are fully met 

829. SHRI R. JEEVARATHINAM: WlH 
the Minister of COMMERCE be pleased to 
state: 

(a) the production of jaggery in the 
country, State-wise; and . 

(b) the efforts made by the Government 
to boost its export? 

THE MINISlER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-

. DAMBARAM): (a) A statement is enclosed. 

(b) For the year 1991-92, a quantity of 
10,000 tonnes of jaggery has been released 
fo{ export. . 
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Development, of SerIcuItUre 

830. SHRI ANBARASU ERA: WiN the 
Minster of TEXTILES be pleased to state: 

(a> whether the Central Silk Board has 
selected Gujarat under IBRD project for the 
development of sericulture; 

(b) if so, whether the Board is also 
considering to include Tamil Nadu unlJer 
IBRD project in view of the demand for silk 
yarn in Tamil Nadu; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) and (b). Yes, Sir. Both Gujarat 
& Tamil Nadu are already covered under the 
World Bank assisted National Sericulture 
Project. 

(c) Does not arise. 

[Translation] . 

Export of Foodgralns 

831. SHRI RAMESHWAR PATIDAR: 
Will the Minister of C.oMMERCE be pleased 
to state: 

the quantity of food-grains proposed to 
be exported during 1992-93? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): No decision has been 
taken on the quantity of foodgrains to be 
exported during 1992-93. 

aank Dacoltle. 

832. SHRI DAU DAYAL JOSHI: 
SHRI LALIT ORAON: 

Willthe Ministerof FINANCE be pleased 
to state: 

(a) the number of bank daooities com-
mitted in each state during the last three 
years and the current year .a far and the 
amount involved in each of these dacoities, 
year-wisa and bank-wisa; 

(b) the loss of life and property suffered 
in each case; 

(c) whether any compensation has been 
paid to tha families of tha empbyaes and 
customers killed in thesa dacoities; 

(d) if so, the amount of comPensation 
, paid in each case; 

(a) whathertha depandentsofdaceasad 
em~:Oyees and customers have been pro-
vided employment in the banks; and 

(f) if so, the details thereof and if not, the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH): (a)AStatementshowingStata-wisa 
number of dacoitieslrobberies in public sec-

, tor banks and amount involved therein for 
the years 1989, 1990 & 1991 (upto Septem-
ber 1991) is given in Statement-I Another 
Statement showing bank-wise number of 
dacoitiesJrobberies and amount involved 
therein in the country during the sarna period 
is given in Statement -II 

(b) to (d). Tha datails of each case will 
not only be voluminous but time and labour 
involved in collection and preparation of such 
voluminous information will not be commen-
surate with the result likely to be achieved. 
However, 8ank-wise position of' employ-
ees/customers/police officials killed in dacoi-
tiaslrobberies durin9 the above period, 

. compensation paid by each bank and em~.: 
".~ given to dependants cI, ~ 
elnpby8eSlcustomerskilied is given in ~ .. , 
ment-411 ' 
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c.) ~ (I). Ravisad guiWnas regard-
ing . ...apansation and ~_ionate 
...... 'ld .... kld.p.nd.ntsaf~adbal1k 
. ...,.-... ~ 

robbariasldacoilies in banks' premiseS have 
bean issued on 14.10.91. Bank-wisa pos~ 
tionof .mpIoymantprovidad has bean shown 
.in Statement -Ill 
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[E"gDsh1 

Export 01 Defence equipment 

833. SHRI MUKUL BALKRISHNA: 
SHRI BRAJA KISHORE TRI-

PATHY: 
SHRI CHANDRA JEET 

YADAV: 
SHRI SUDHIR GIRl: 

Will the Minister of DEFENCE be 
pleased to state: 

Ca) whether the Government have set 
up a special department for the manage-
ment of export of defence equipment; 

(b) if so, the details thereof; 

Cc) the items of defence equipment 
proposed to be exported; and 

(d) the estimated quantum to be ex-
ported annually during the Eighth Five Year 
Plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND THE MINSTER OF STATE 
IN THE MINISTRY OF DEFENCE CSHRI S. 
KRISHNA KUMAR): (a) No, Sir. 

(b) Does'not arise. 

. (c) Defence exports cover a range of 
lethal and non-lethal items manufactured by 
Ordnance Factory B:lard, Defence Public 
Sedor Undertakings and the civil sector. 

(d) The export ta~et for the defence 
production agencies is fixed annually and as 
such quantum of defence e: 1(,1$ to be 
undertaken during the Eighth rIVe Year Plan 
cannot be assessed as yet. The export 
target (including deemed exports) fixed for 
the defence production units during the year 
1991-92 is As. 104 aore. 

Export of Hortlcultur, Produce 

834. SHRI MUKUl BAlKRISHNA 
WASNIK: Will the Minister of COMMERCE 
be pleased to sta.e: 

(a) whether there has been a decline ill 
the export of horticulture produce during the 
current financial year; 

(b) if so, its percentage share to the total 
exports during each of the last three years; 
and 

(c) the steps being taken to boost export 
of -horticulture produce? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) No, Sir. I~ fact, 
during April-January, 1991-92 export of 
horticulture produce have increased to Rs. 
325 crores from Rs. 220.52 crores during the 
corresponding period last year indicating a 
growth of 47.38%. 

(b) Does not arise. 

(c) For boosting export of agricultural 
products, including horticulture produce, 
Government is taking promotional steps 
through various developmental bodies such 
as Agricultural & Processed Food Products 
Export Development Authority (APEDA) for 
market development, product promotion, 
quality upgradation, improvement in pack-
aging, arranging buyer-seller meets, partici~ 
pation in international trade fairs etc. Be-
sides Government has also granted to higher 
Exim Scrips to select horticultural com-
modites. 

Amendment to the Quota Policy 

835.SHRIGEORGEFERNANOES:WiII 
the Minister of TEXTILES be pleased to 
state: 
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(a) whether the Cotton Textile Export 
Promotion Council has urged the .Union 
Government to withdraw amendmantstothe 
quota policy ~nnounced in December, 1991; 

(b) if so, the reaction of the c;3ove:nment 
thereto; 

(c) whether trle world textile maiket is 
showing recessionary tendencies; and 

(d) if so how it is likely to affect the textile 
export trade of the country? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) and (b). In December 1991, 
the Goverr.ment had amended certain provi-
sions of Textile Export Entitlement Distribu-
tion Policy for 1992 and 1993. One cA the 
amendments stipulated that when the same 
exporter is expof.ing under Past Perform-
ance Entitlement (PPE) and Contract Reser-
vation Entitlement (CRE) and Fi~ Come 
First Served (FCFS) Systems also, the price 
quoted by the applicants for allocation under 
CRE and FCFS Systems shall not differ by 
more than 100/0 with reference to the price 
quoted by him under PPE System. 

This.amendment was introduced with a 
view to minimise the s'.:Ope ·for cornering 
quotas under CRE and FCFS Systems by 
quoting artificially high prices and making 
adju!.lments in the prices quoted under Past 
Performance Entitlement SysteM. 

The Cotton Textiles Export Promotion 
Council through its letter dated 20th Decem-
ber, 91 requested withdr~wal of the amend-
ment. Subsequently through their letterdated 
30th December, 1991 they. informed the 
Government that the proposal is acceptable 
to. them but only sought deferment of the 
date from which the amendment will be 
given effect to so that the. ~ of 
implementation may be worked oUt. 

(c) and (d). Government have received 
reports regarding recessionary trends in 
some importing countries, However the 
targets for the current year are expected to 
be achieved. 

Indo-US Co-operatlon In the Field of 
DeIMee 

836. SHRIGEORGEFERNANDES: 
SHRI DEVENDRA PRASAD 

YADAV: 
SHRISARATCHANORAPAT-

TANAYAK:· 
SHRI R. SURENDER REDDY: 
SHHI SHRAVAN KUMAR 

PATEL: 
SHRI HARI KISHORE SINGH: 
SHRI CHANCRA JEET 

YADAV: 
PROF. MALINI BJiAT-

TACHARYA: 
SHRI MAHESH KANODIA: 

Will the Minister of DEFENCE be 
p:eased to state: 

(a) whether a high level US" military 
·delegation visited India recently; 

. -(b) if so, whether new vistas ir. Indo-US 
t!es were touched upon during discussion; 

(c) if so, thlt details thereof; and 

(d) the details of the agreement arrived 
at for defence c:o-oparation between the two 
countries? 

. THE MINISTER OF STATE: IN THE. 
MINISTRY OF PETROLEUM /\ND NATU~ 
RAL GAS AND THE MINSTER OF STATE 
IN THE MINISTRY OF DEFENCE (SHRI S. 
KRISHNA KUMAR): (a) Yes, Sir. 

(bJ to (d). In keeping with the Govern- . 
ment'spolicy of establishlngco-operation in 
the Defence Sactar wIIh friendly foreign 



fE81WARV 28, 1992 

....... dllalssions ... held will the 
¥iiIIInous mlitarydeleg .... ~ 
IIIIIleraI Defence ftIIationa .... the USA in 
1M field or training. excMnge or ... and 
tIieCI_ions in matters of mUlU8I conCern. 

Import of Raw SlIt .... _ v.,. 
837. $HAl ANBARASU ERA: 

DR. RAMESH CHAND 
TOMAR: 

SHFU DEVI BUX SINGH: 
SHRIMATI BHAVNA 

CHIKHALIA: 

Will the Minister of TEXTILES be 
pleased to stale: 

(a) whether theN is a gap between . 
demand and supply of domestic sik yarn in 
the muntry; 

(b) if so, the steps taken by the Govern-
ment in this regard; . 

. (c) whether raw silt and silk yarn are 
likely to be imported; 

(d) if so, the reasons therefor and the 
countries from which these are to be im-
ported; and 

(e)thequantily proposed to be imported 
and the time by which It is likely to material-
ise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) to (e). Due to outbreak of 
pebrinedisease in the r..mg ...... 01 major 
.. pmdUCing States of Knataka.~. 
Pradesh • Tamil tgdu, there ... «fed".ne 
in the arrivals of coc:oonS iii the cocoon 
mark8ts which ultimately affecledthe availa-
biily .. well .. pnc. of raw .. in tI;Ie 
muntry. The (Antral S. Board and the 
concerned State Govemment have already 

InIialed vMous measunts for mntroi Of the 
disease. 

1n order to stabilize .. prices of raw Silk 
and to provide raw sill to the weavers at reason" 1'11185, the Govemment Of India 
haS permiIIed import of 200 matrictonnes 01 
raw ail< bv the Central Silk Board and desig-
nated agencies. These organisations have 
the choice to import silk from any source 
d~on their requirements. However, 
It Is Ikeiy that most of the impolftwill be from 
China 

The organisations are taking steps to 
import silt as quickly as possible. 

Coff .. Prices In international Market 

., 838. SHRI ANBARASU ERA: Will the 
Minist.er 01 COMMERCE be pleased to 
state:, 

(a) whetl)er the price 01 Indian coffee in 
the inf'rnatbnal market has been pagged 
down to the selling price of 1951 ; 

(b) if so, the reasons ~erefor and the 
reaction of the Govemment thereto; 

(c) whether lis a fact that the 'purchase 
tax' levied by the Govemment of Karnataka 
has a)mpeUad many dee growers in the 
state to divert from coffee cultivation to other 
cash ClOPS; and 

(d) if so, the steps proposed' .. be taken 
, by the Union Govemment in this regard? 

THE MINISTEA OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DN.ABARAt.t): (a) and (b). There has been 
no artificial pegging down of the price of 
Indian Coff .. in the intemational market. 
However, as a resullof.uspen.ion~tas 
under the international Coffee Agreement 
with affect from 4th July. 1989, the supply in 
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....... ftIII'UI 1ncr11.1d ___ 
pIOdudIortln ........... Iftt ....... ClDNin-
ued. Thil,,1IIdtoatlecllnet..inlltmldlatlai 
pricas. 

(c) and 4d). No·dINfaioIt from coffee 
cultivation to other CIIIIt ClOpS has come to 
Government's ltd ... 

fun6. ....... allid Textile 
Workers 

839. SHRI ANBARASU ERA: ".in the 
Minister of TEXTILES be pie ..... to stale: 

(a) whether th. Union Govemment 
propose to set up • funds in addition to 
Textile Workers' Rehabilitation Fund to re-
habilitate the retrenched textile workers of 
sick' units of National Textilaa CoIporalion; 
and •• (b) If so, the time bY wtlich • ~ IIkeIr tC" 
be set ~ and the numbar of wdrkers from 
TamD Nadu who .... Iikely to be benefiIed by 
It? 

nfE u.NISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) The Union Govemment have 
set up the National Ran .... Fund 10 reha-
bilitate WDfkers including those of sick units 
of National Textile Corporation. . 

(b) The position will become claar after 
the guidelines for operating the National 
Renewal Fund are finalised. 

[ TransIIIIfon) 

CantInanIaI Float a .... Proj8ct 

840. SHRI·PANKAJCHOWDHARY: 
SHRI .8HAGWAN SHANKAR 

RAW AT: 
ACHARYA VISHWANATH 

DAS SHASTRI: . 

(a) ...... Ihe~ ....... of 
the Continental Roll G .... project. • joint 
MCIOr fII'Ojact of ~ Pradesh has bean 
pendi~wlhthe.ndustrialFI08nCICorpora­
tIon of Indiallndustrial DeVelopment Bank of 
India for along 1ime; 

(b) iI." 1he reaeons dwefor; and 

(c) the adion taken or porposed to be 
taken by 1M GoV8rnml!lJl in the mall«? 

THE WlNISTER OF STATE IN THE 
MINISTRY OF FINANce (SHRI DALBIR 
SINGH): (a) and (b). kaJrding to the infor-
mation furnished by the lMiustrial FJnanC8 
Corporallon of India, the re-appraisaI of the 
Continental FIoal Glass project has already 
been completed by 1he financial instiluIions. 
They are, however unable i» commit them-
salvas to providing the necessary financial 
assistance In the absence of resolution of 
certain pmbIems facing the project. 

(c) The decision to fmance individual 
projects are taken by th6 financial lnstitu-
tions and banks, based on their own c0m-
mercial judgment and are not taken br 
Government. 

Bridge over Yamuna near Nalnl 

841. SHRJPANKAJCHOWDHARY: 
SHRI RAJVEER SINGH: 
SHRI BHAGWAN SHANKAR 

RAWAT: 

Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

(a)' whether the proposal for construc-
tion of a new bridge over the Yamuna near • 
Nainl on National Highway No. 27 in 
Allahabad cflStrid of Uttar Pradesh has been 
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pending with the Union Govarrunent for a 
longtime; 

(b) if SO, the action takliln tharem: and 

(e) the funds [)I'Of)OS8d In be allocated 
IN this project? 

iHE MINISTER.OF STATE OF.THE 
MINI5TRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTtER): '3) to (~I' Th~ 
proposed bri'Jge does not fallon an Nationcol 
Highways. n,e State Govemment are re-
quired under the National Highway'7 Ad to 
enter into an agreement with the Cer.tlTai 
Govemment for daclaring the road as a 
suitable urban link before constM.tion of the 
bridge out of Central f,nds can be taken up. 
.'- the estimate for the pfOje«.1 can be sane-. 
tionad only aft.,. such an agreement !s en-
tered into, it Is too early to Indicale the 
allocation of iunds. 

.. Export of Foodgl'llln. 

842. SHRI SIMON MARANDI: Will the 
Minister of COMMERCE be pleased to .... : 

(a) whether sev"raI exporters are .. 
sponsble for the increase in the prices of 
Basmati Rice and paddy in Delhi and GIber 
parts of the country; 

(b) if eo, the particular of these export-
elS; 

(c) the qUWltily exported by them as 
agaIr.st the permIled quota during each of 
the last three years; 

(d) whether the GoverMtent have con-
cluded any enquiry about the qual'ty of 
. goodgraina exported and irregularities com-
milled by them; and 

(e) if eo,"" delails thereof and,' nat, 
bnusons thenIIor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAl-
MAI'! I(HURSHEED): (a> and (b). During the 
pe" ...... from 1st April, 1991 to 31st January, 
1992, quantity of 180594 MTs·of Basmati 
rice \!!llued at As. 285.41 crores have been 
exported as .1gainst 1,83,580 MYs valued at 
Rs. 214.78 CIOres during the corresponding 
period of 1990-91. It would appear that the 
increase in prices cannot be attributed to 
exports solely. 

(c~ There is no quota for Basmati rice. 
Hence questior. of quantity exported by 
exporters as against ihe permitted quota 
during each of the :"'!!:t three years, does not 
:arose. 

(d) and (ej. In respect of ag:icultural 
itGms. whale €exporter produces a fi!," letter 
fro!T1 the overseas blJyer statin:) tt.:.t the 
overseas buyer dott not W3/lt ~reshipment 
inspection from any officiS!llndian Inspection 
f. '9ncies, the condlti~ Cif pleshipment in-
s;ection has been dispellsed with. with ef-
fect from 30th Sept.. 1991. Barring such a 
case. the qual It, of Basrnti ric& i::; evaloJated 
during the export inspection Marketing and 
InspectionlExpnrt Inspec:tion Council aAd 
export is allowed if the quality conforms to 
ine specified standard laid down for Basmati 
rice. 

Hike In D.T.C. eu. Fare. 

843. SHRI RAM BADAN: 
DR. LAl BAHADUR RAWAl: 
SHRI MUMTAZ ANSARI; 
SHRI TARA CHAND KHAN-

DELWAL: 
SHRI SI1RAVAN KUMAR 

PATEL: 

Wi. the Minister of SURFACE TMANS-
PORT ~ pleased to state: 

• (a, whether the '&reSof D.T.C. buses 
have been Increased recently; 
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(b) tf so, the reasons therefor; 

(c) the additional incan.oi Ike~ to ac-
crue; 

(d) the staps taken by the Government 
to provide better bus services to commuters; 
and 

(e) the total number of private buses for 
which permits were issued during 19911 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Yes, Sir. 

(b) The increase in fares became nec-
essary on account of the increase in the cost 
of inputs since the fares were last revised in 
February, 1986. 

(c) It is expected that the revised fare 
structure will yield an additional Income of 
around Rs. 89 crores per annum. 

(d) To provide batter and fastar sarva 
to commuters DTC have introducad Green 
Line Services at a flat fare of As. 4'- per 
passenger per trj;). limited Stop buses at a 
fare of Rs. 3J- par trip par parson are also 
available on various routes in addilim to the 
r&gularor.-:;· .. :uysarvices. Thework relati!'1g 
Ie receipt and disposal of public complaints 
has been streamlined by DTC. Central 
complaint cell at the Head-quarters and 
Regional complaint c.alls in all the four re-
gions have also bean set up. Provision for 
recording complaints on telephone bas also 
bean made and the telephone numbers of all 
the Complaint cells have been painted In the 
buses of the Corporation. 

(e) During the year 1991, State Trans-
port Authority had issued 16 Stage Carriage 
Permits to Private Operators. 

conditions for .. l.aIIns 

844.SHRIMATIBASAVARAJESWARI: 
WiD the Minister of FINANCE be pleased to 
state: 

(a, the conditions imposed by IMF for 
granting loans to the Government; 

(b) the details of those conditions al-
ready considered and still be~.,g ~nsidered 
by the Government for implem£.~ •• ation; 

(c) whether the Government have not 
accepted all the conditions laid down by the 
IMF;and 

(d) if so, the details d the conditior.~ 110t 
accepted by the Government? 

THE MINISTER OF STATE IN THE 
MINISITRY OF FINANCE (SHRI RA-
MEWSHWAR THAKUR): (a) to (d). The 
Finaoce M;n!i~er in h~ statement to Parli<i-
ment on 16.12.1991 had dealt with the issue 
of borrowings from the International Mone-
tary Fund. 

A copy of the latter of intent and its 
enclosure the "Memorandum a! Economic 
Policiasfor 1991--92to 1992-93·wasplaced 
on the table of the House. 

Aid from U.S.A. 

84S.SHRIMATIBASAVARAJESWARI: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether USA has agreed to provide 
more aid to India during 1992-93; 

(b) I 59. how Joes It compare with the 
aid given during the previous three years; 
and 

(c) the steps taken by the Government 
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to meet1hepoinls raisldbrlheo..rn.n.t 
C)f USA regarding grant of aid? 

THE MINISTER OF STATE 1N THE 
MINISTRY OF FINANCE (SHRI RAMESH-

(b) USFYt989 USFYt990 
(Oct .... (Oct. B9-
SepI. 89) &,It 9D) 

Development 25.00 22.473 
Assistance 

Pl480 85.00 • .204 

Intamalional 
Education & 0.229 
Training 
(!MET) 

l'cIaI 110.00 105.906 

1 

(c) No specIic points has been ..-.ad 
br US Government Therefore, th ... is no 
question oI __ ng suq. poinla 

. RBI ComrnIIIM on .......... s.cIor 

848. SHRItMTI BASAVA RAJES-
WAR.: 

PROF. MALINI BHAT-
TACHARYA: 

WilJhe ....... ofFINANCE bepillased 
to ... : 

(a) wheIher the ReMrv. Bank 01 India 
...... up. high powercommileelOlaC1de 
the pobIem 01 sickness and flnal1Cial credI 
n 1M ...... 8CaIe Mdor; 

COIIPOSITlON 

1. SIIri P. R. Napk. Dr. GoIMrnor, RBI 
/' 

2. .. S.L 1!aPur, ~. MIniIIay of 
~. ~ fIIlncIia 

WAR lIfN<tR (a) v ... Sir. r.-... u.s. 
f"1IC8I Year 1-. the U.s. WIld III India .. 
1UIginaIIf ....... ForFY·'_' US ...... 
sIr81ion has pnIp08ed to 8Ilt8nd F 11'11 lC8 
of US $ -.s 1IIiIIian. -' 

US$miIIIan 

USFYt99t USFYII11J2 
(Oct. 9D- lOct 11-
~91) SepI. fJP) 

19.80 22.00 

71.60 Breakdown 
not avaiabIe 

0.30 7154 

91.70 99.set 

(b) if so, t .... ~ition ... terms of 
reference of the Committee, end 

(c) the time by which it is IkeIy to submit 
its report? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SliRI DALBIR 
SiNGH): . 

(a) Y.s, SIr, The Reserve Bank of InIIa 
has c:anslitwed a Committee to review 1M 
arrangements far meeting t .... workIngaapi-
tal requlretnenIaoltIMtSSlsec;tor, .... the 
guidelines for 1he rehabillIatiDn 01 sick SSI 
unlsand ....... ...,OIherrelatedmattara. 

(b) The cDmposiIion and terms of _.-
.nee of .... ~ .. are as under: 
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3. Shri K.J. Reddy, Additional Secratary, 
Deptt. 01 Econcimic Affairs (BankIng Division) 
Govt. of India Member 

4. Shri Asim Chatterjee, Adviaer(ViUage SmaIf 
Industrle$), Planning Commission, GeM, 
of India Member 

5. Shri V. Mahadevan, MD, Stat. Bank of India Member 

6. Shri R.S. Agarwal, MD, Smallndustries 
Development Bank of India Member 

7. Or. S.L Shetty, Officar-ln-Charge, Depit. of 
Eco. Analysis Policy, RBI Member 

8. Shri Jagdish Capoor, Chief Officer, IECD, RBI Member 

9. Smt. Sarita J. Das, Commiasioner-cum -
Secretary, Govt. of Orissa Member 

10. Shri A.W. Bhadamkar, Secretary,lndustries, 
Govt. of Maharashtra . Member 

11. Shri A.W. Srinivasa Rao 63, IVtb Main Road, 
Gandhinagar, Madras Member 

12- Shri V.G. Kalanlri, PI1ISident, All India 
Manufacturers Orgn. Bombay Member 

13. Shri N. Dutta, President, Indian Federalion 
of Tmy Enterprises, Howrah Member 

14. Shri Chakradhari Agarwal, President, Nationet 
AHlanc:e of Young EnIr8pr8neurs, New Delhi Member 

15. Shri M.S. Pmhuaralhy President, National 
Confederation of Small Industries. Madras Mamber 

16. SM R.K. JaIan, ChIet 0Iftc8t', Rural Planning 
Credit DepIt. RBI, Bombay. Mambar 

Secretary 

TERMS OF REFERENCE: tal1D the SSt SIdDr, particularly, 
with r ..... to the increase in 

1. To examine the adaqucy of the the CXJIt of raw mat ... and Iock-
lnstltut1onai credit forWOlking cap!- ing up at the available resources 
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II. 

III. 

IV. 

V. 

due to the delay in the realisation of 
sale proceeds from large compa-
r,ies and Govemment agencies. 

To examine the need for making 
e.1'J modiflC8tionslrelaxatoins in the 
norms of Tan<JonIChore Commit-
tee in respect of SSt units. 

To examine whether any revision is 
required in the present RBI guide-
lines for rehabilitation of sick SSI 
units. 

1:1 the light of tlw above to suggest: 

a) suitable arrangements for 
ensuring aciequate flowof 
institutional credit for 
working capital to SSI 
Sectc.r including refinance 
arrangements by SIDBII 
NABARD etc. 

b) Modifiwtionslrelaxations. 
~ any. required in the 
norms. of TandonlChore 
Committee in respect of 
SSI units. 

c) Methods by which the 
locking up of resources 
on account of delay in 
realisation of bills can be 
minimised. 

d) changes. iI any, required 
in the present guidelines 
for rehabilitation of sick 
SSI units. 

To make recommendations on any 
other matter as the Committee may 
consider germane to the subject. 

(c) The Commillee is expected to sub-
mit its report by 30th June. 1992. 

NewTredePoIIcy 

947. SHAIMAn BASAVA RAJESHWARI: 
Will the Minister.of COMMERCE 

be pleased to state: 

(8) whether the Govemment propose to 
introduce a new trade policy; 

(b) if so, when and the details thereof; 

(e) the 4xtent to which the proposed 
nl'iw trade policy will be different from the 
existing one; and 

(d) the extent to which the existing trade 
policy has been helpful and the extent to 
which the new trade policy is likely to be 

. helpful to the country? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM):(a) to (d). it has been 
decided to bring out a new Import & Export 
Policy effective from 1st April. 1992. It is 
premature to furnish details thereof at this 
stage. 

The existing trade policy as announced 
on 4th July and 13th August. 1991 has 
contributed in increased trade, containing 
imports and reducing the trade deficit. 

[ Trans/ation] 

Repair 01 Ranch' and Gumala Section 
of National Highway No. 23 

848 .. SHRI LALIT ORAON: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether National Highway No. 23 
between Ranchl and Gumala is not traffic 
worthy; and 

(b) if so, the steps taken by the GOlfern-
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ment to allocate funds for repairing and
developing of this part of the Highway?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTlER): (a) and (b).
National Highway No. 23 between Ranchi
and Gumala is generally in traffic worthy
condition. During 1988-89 to 1990-91, flood
damage/special repair works costing Rs.
12.00Slacs and improvement works costing
~s.511.80 lacs, were sanctioned in this
sir~tch apart from the normal maintenance
gran!.

[English]

Operations of Foreign Companies

849. SHRI PAWAN KUMAR
BANSAL:

SHRI PRATAPRAO B.
BHONSlE:

Will the Ministerof FINANCE be pleased
to state:

(a) whether the Reserve Bank of India
has lifted certain restrictions on the opera-
tions of foreign companies in the count;

(b) if so, the details thereof; and

(c) the additional investment and em-
ployment generation expected as a result of
such measures?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). Yes, Sir. Cer-
tain restrictions in respect of FERA compa-
nies have been relaxed as follows:-

i) To borrow money or accept deposit
from persons resident in India.

ii) To accept appointment as agent or

. technical or manaqamsnt adviser
in India of any person or company.

Hi) To allow their trading mark to be
used by any person or companies
for consideration.

iv) To carry on in India any activity of a
trading, commercial or industrial
nature.

v) To acquire any undertaking in India
\ carrying on any trade, commerce

or industry or purchase the shares
of any such company.

vi) To acquire, hold, transfer or dis-
pose off by sale, mortgage; lease,
gift settlement .or otherwise any
immovable property in India.

(c) It is not possible to make ap estimate
in regard to additional investment and em-
ployment generation owing to these relaxa-
tions.

Delimitation Commission

850. SHRI PAWAN KUMAR
BAN SAL:

SHRI BASU DEB ACHARIA:
SHRI SWAMI SURESHA-

NAND:
SHRI KASHIRAM RANA:
SHRI VIJOY KUMAR YADAV:
SHRI K. PRADHANI:
SHRI, CHINMAYANAND

SWAMI:

Will the Ministerof LAW,JUSTICE ANC
COMP,ANY AFFAIRS be pleased to state:

(a) whether the Government have de-
cided to set up a new Delimitation Commis-
sion for readjusting the Lok Sabha and State
assembly constituencies:

(b) whether the rotations of reserved
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constituencies will also be taken up by the 
CommIssiOn; and 

(e) • so, the details thereof and the time 
by which this Commission is likely to start its 
work? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND THE MINISTRY OF STATE IN THE 
MINISTRY OF LAW. JUSTICE AND COM-
·PAlirf· AFFAIRS (SHRI RANGARAJAN 
.. KtjMAAAMANGAlAM): (a) to (e). Underlhe 
~Ions of the Constitution. no delimita-
t~!'! or. be undertaken until the relevant 
figures for the first census taken after the 
year 2000 have baen published. The Consti-
Mion (S.venty-first Amendment) Bill. 1990. 
was introduced in the Rajya Sabha to pro-
vide for freSh delimitation of constituencies 
on the basis of the 1981 census figures 
without affecting the· total number of. seats 
aJIocatad to various States. Further action 

. can be taken only after the Constitution 
(Amendment) Bin is passed by the Parlia-
ment. 

Strengthening of Handloom Sector 

851. SHRI PAWAN KUMAR BANSAL: 
Win the Minister of TEXTILES be pleased to 
state: 

(8) whatber u.. Government have de-
cided to .rengtheA the handIoom sedOr; 

(b) it." the steps tak8n in this regard; 

(e)whethertheraisanypraposaltooffer 
tenementS·· sheds ·aAd some softIoans to 
tradtionatweavers; and 

(d) if tID, the detaiII thereof? 

11tE MINISTER OF STATE Of THE 
MINISlRY OF TEXTIlES (SHRI ASHOK 
GEHlOT):(a) Y .. ,Sir. Governmentof India 
hawt 1IuI1dted. number of new Sc:hemes In 

addition to the ex:::io1g handloom schemes 
from the current financial year with the 0bjec-
tive of strengthening lhe handloom sector. 

(b) With a view to achieving an all round 
development of the handloom industry. 
Govemment of India have drawn up the 
following developmental schemes during the 
current financial year:-

a. Project Package Schemefor Hand-
loom Weavers • 

b. Integrated Handloom Villages 
Development. 

C. Scheme for Margin Money for 
Destitute Weavers. 

d. ModifI8dWorkshed-cum-Housing 
Scheme for Handloom Weavers. 

e. Modified Thrift Fund Scheme for 
Handloom Weavers. 

(c) and (d). Yes. Sir. Govemment of 
India has been operating a Centrally Spon-
sored Scheme 'Workshed-cum-Housing 
Scheme- in which Central Subsidy is pro-
vided for construction of 
WorkshecH:um-Houses. ftts per the re-
vised scheme implemented from the current 
year, the unit cost has been revised upward, 
and provision for electrification and land cost 
has also been included in the unit cost. 

Demands of Ex-8ervlcamen 

852. SHRI PAWAN KUMAR BANSAL: 
win the Minister of DEFENCE be pleased to 
state: 

(a) whether the Govemment have con-
Iidared afresh long pending varbus demands . 
of the ax-servlc8men; and 

(b) If 10. the clet8i1s thereof and the 
decision taken in the mailer? 
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11£ MNSTER OF STAle IN nE 
MINISTRY OF PETROlEUM MD NA-ru--
RAL GAS AND ntE MNSTEROF STAle 
IN THE MINISTRY OF DEFENCE (SHRI s. 
KRISHNA KUMAR): Ca) and (b).. has been 
Govammenfs constant"""""'l0 bIIIar 
the lot of ex-Servicamen. AccOIdilglJ, vari-
ous demands of ex-5ervic8men have been 
mel from time to lim •. A High Level Empow-
erad Committee was aM up by the Govam-
ment in 5ept8mber 1991 to review the uist-
ing pension. struclUnt and CJIher ~ 
benefits of Defence Servicas pensioneIS of 
different ranks. The recommendations of 
the Committee haw been .~ by the 
GcMtmmentand nacassaryOlders .. under 
issue. 

A statement on the facilities granted to 
.x....s.rvicemen is aIIaChacI. 

STATEIENT 

The,. is a comprafMnsive package of 
facililiaslconcessio lII8IISlies to 
which AImed Forces P8IISioners are en-
titled. The important facililleslconce 
are indicated beIow:-

(a) 

(b) 

Eligibility to apply against vacan-
cies reserved for u-Servicamen 
under the Central Goftrnment 
DepaltmeltslPubSedorUnder-
takings. 

EIigbIe to avaI of .. of the 1rai'a-
ing schem.. meant for 
u-8ervicamen to irnpIofe their 
sicilia. 

(c) EIgbIe 10 avaI of t.:Ily tar sIaIt-
Ing ... employment ........ 
under ..... ---. ... 

among ..... being SEIFEX ~ 
S9FEX ., SUFEX.. Thera 
.. a number of aIher actiemes 
such ill aIIDImenl of patIaIeum 
pmduct agencies. aIaImenlof. Uni 
Trust of India ~. transporta-
Ian .. Ides for coal and pallO-
Iaurn products *- which can also 
be taken wWanlageof by the Pen-
siDIwrs. 

(d) Free medical facillies in the Mi1i-
tary HosPtaIs· 

(e) CanIaen facilDts.. 

(f) .. case of need, eligible far fnm-
c:iaI ••• wiC8pnMdedby1heKSB, 
Sanricas tte.IquarIars and 0Iher 
0IganisaIi0ns. 

(9) ChIdran of those P8l1sio .. ers who 
.... disabled in .:tion erA adu-
caIionaICOIIC8S8ions "compI8Ie 
exampIion from tuJm and aIher 
fees. hostel cIages. cost 01 books 
and aIher sbItioI.,.. cost 01 un!-
torm ale. Uf*»fiIst Degree CouISe.. 

(h) PIovision of artificial, limbs and 
surgical appliances for disabIecU 
War Iqury Pensioners.. 

(i) Spacial pension d As. 501- per 
monIh in case of bInded Pension-
... whose blirldl..ss is aIlrIJUIabIe 
to mIIary service.. 

(i) ConstaMM ... danc. MMatc8 in 
1IIlIJIIIPI- casas irraspedive of 
..... tow....,Pw ....... 

PwIIiaI ... 1hI~ha •• .,.. 
... .... Sl*tD SIBIL 
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CDnfroI OWl' OpIum ...... 1CIIIDn 

853. 8HRI BUOY KRISHNA HAN-
DIOUE: WiI the Minster of FWANCE be 
pleased 10 stale: 

(a) whatherthe Govemmentpraposeto 
have more effective control 0'181' opium po-
duction and sale of precurscr chemicals 
used In the convarsion of opium InIo heroin; 
and 

(b) if so. the details thereof? 

TIE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). Ptoduction of 
Ic:it opium in k1dia is raguIaIed under strict 
IicInsitg c:anIraI and supeMsion by 1he 
~ lh ........ systein 
of conIroI invoIvas 100% measurement of 
-=ta plat. test measuranad. constant 
...... ingoflheaapcadtiollS.ddywaigh-
IiI8nt'Gf~ IIId iIIIaIliIIIt'I6»n of'en-• 
toJcamant and vQiI during cuIivaIion.1anc-
....... ' ,. .......... · .. bll= tigl* .. , 
erttoRle_ in and araund1he pappy g1OW-
Ing areas. 3 '_pnwen1iw8 eels hav8 been 
set up in Udaipur. Kanpur and Dehradw. 
eq .. Wed wiIh adeq"_ vehicular support 
and axnrnunicallon natwDIk. 

The export of acetic anhydride which is 
an essential precanor chemical used in lie 
canvenian of opium into heroin has been 
banned. lmorderloc:hec:k lis legal export, 
ilcelicanhydride has also been naIIied under 
the CusIDms ltd so as 10 aIbact special 
comoIs on ils IIIOY8fn8Ij ..... lie speci-
fied are.. along the Indo-pak and 
Indo-Bunna borders . 

.... Inllc .... DIInagId In Andln .......... 
854. PfKlF. UMAREDDY ~TES­

WARLU: Wilthe MiniIler of Fr.ANCE be 
pleased 10 8taIe: 

(a) ........ _~GlfIIIIIionaI. 
ised banks ... damaged during 1991 In 
Andhra~ 

(b) • 80, lie d_ils thenIof and the 
raaaons tIMnIor; 

(c) the estimaIed loss suffered branch-
wise; and 

(d) the steps taken or proposed to be 
taken by the GowImment to prevent recur-
rence of such incidents? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FWANCE (SHRI DALBIR 
SINGH): (a) Yas. Si'. 

(b) and (c). 28 branches of public sedor 
banks ant raported 10 have been allacIr.edl 
burnt in the year 1991. Branch-wise detaIs 
of damage sulferad and estimaIacI tass· .. 
given in lie sIat8m8nI attach8d . 

., ,.. .. __ -0 • 

(d) Reserve bank of 1ndIaI8anks'have 
...... foIIawiAg prewntive IM .. IRs. .. 

(i) Reduc:tion of cash holding in 
vulnerable bnn:hes; 

fill Daly racords 18 be dup&cated 
and transferred to Regional 
Offices; 

fli) Pledged goIdIvahl8bles to be 
shIted to Regional 0fficesI 
safer branches; 

flV) One set of kaystobe kept with 
lie police station after working 
hours; 

(v) Jointclistodianadvisedtostay 
away from Head-quarters; 
and 

(vi) . Elective alarm system fitted 
In the branches. 
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AntI-clafect1on law 

855. SHRI M. V. CHAN-
DRASEKHARAMURTHY: 

SHRI V. SREENIVASA 
PRASAD: 

SHRI SHRAVAN KUMAR 
PATEL: 

Will the Minister a LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to sIal8: 

(a) whether the recent Incidents of dis-
qualification of members of legislative As-
semblies of different North-eastem States 
have revealed loopholes In the anti-defec-
lion Law; 

(b) H so, whether the Govemment pr0-
pose to bring forth necesaary amendments 
to the said law; and 

(e) if so, when? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARlIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGAlAM): (a) to (e). No legal 
loopholes have been broughttothe notice of 
the Government in the Tenth Scheduleto the 
'Constitution. However, the implications of 
the Supreme Court Judgement upholding 
the validity of the Tenth Schedule except 
para seven thereof Including their observa-
tion in the judgement and the views ex-
pressed by the Presiding OffICers' Confer-
encewith regardtothe anti-defection law are 
being examined by the Government. 

Naval Air Station at Arakkanam 

856. SHRI R. JEEVARATHINAM: Win 
the Minister of DEFENCE be pleased to 
state: 

Naval Air station aI Arakkonam; 

(b) the time lIChecIule fixed 101 the pur-
pose; and 

(e) the details of the training facilities 
proposed to be made available in the sta-
tion? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND THE MINISTER OF STATE 
IN THE MINISTRY OF DEFENCE (SHRI S. 
KRISHNA KUMAR): (a) and (b). The opera-
tional and administralive facilities planned to 
beset up althe NavaiAir Station atArkkonam 
are nearing completion and the Naval Air 

.. Station is ac:heduled to be commissioned 
s~y. 

(e) The Naval Air Station, AItckonam, 
was sanctioned to meet the operational 
requirements a the Navy. As such, no train-
Ing facilities are proposed to be set up there, 
at this stage. 

Cooperative Yarn llliia In lamU Nadu 

857. SHRI R. JEEVARATHINAM: WiD 
the Minister of TEXTILES be pleased to· 
stale: 

(a) the number of cooperatiVe yam mils 
in Tam" Nadu; 

(b) the financial position of these mils, 
miD-Wise; 

(e) the number a workers ralnmched 
from those mills which are running in lois; 
and 

(d) the ataps taken by the Government 
to provide employmentlcompensallon to 
these workers? 

THE MINISTER of STATE OF THE 
(a) the progress mad. In setting up of MINISTRY OF TEXTU.ES (SHRI ASHOK . 
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GEHLOT): (a) As 31st January, 1992 there 
are 19 cooperative Spinning yam mUts in 

(d) Government have no Scheme to 
provide alernalive empbyment to workers. 

TamDNadu. . 

(b) A Statement is attached. 

(c) As per information available, 3 milts 
incurred losses. However, number of work-
ers retrenched from these mills is not known. 

_ HoWever, Government have a Textile Work-
ers' Rehabilitation Fund Scheme (lWRFS) 
to provide relief to workers affected by clo-
sure of mills so thal they are able to get 
~ltemative employment. 

STATEMENT 

Financial Position of 1 B mills are given below: 

Name of Mills 

Anna Coop Spg. Min 

8harati Coop Spg. Mill 

Oharampuri Coop Spg. Mill 

Kanc:heepuram Coop. Spg. Mill 

Kanyakumari Coop. Spg. MiD· 

Madurai Coop. Spg. Mill 

North Arcot Coop. Spg. MiH 

Periyar Coop. Spg. Mia 

PudcIWrottai Coop. Spg. Min 

Ramanthapuram Coop. Spg. MUI 

Salem Coop. Spg. Mill 

South Arcot Coop. Spg. MID 

South India (A N 8) 
Coop. Spg. MiD 

(Contained position of Two Units) 

. (As on 31.3. 1990) 

Sales Value NetProfltl 
of production Loss 
(Rs./akhs) (Rs./akh) 

829.07 58.34 

645.52 19.8S 

813.91 26.70 

719.56 9.20. 

1050.81 73.21 

926.70 35.33 

742.03 (-)11.36 

962.35 89.29 

726.91 5.74 

388.73 (-)18.13 

1849.21 103.95 

546.70 (-)41.72 

2003.98 136.74 
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(As on 31.3.1990) . 

Name of AfiIIs SaJes VaAIe NetProfII 
of ptOdUClion Loss 
(Rs. Iakhs) (Rs.lskh) 

~r Coop. Spg. Mil 756;65 7.24 

Thanjavour Coop. Spg. Mil 767.71 22.24 

T~urCoop.Spg.MI 920.57 75.09 

Tiruchirapalli Coop. Spg. Mil 973.86 54.76 

Note : (-) Indicates Loss. 

[ TlallS1aIion1 

.Alleged irregularities In State Bank of 
Blkaner and Jalpla' 

858. SHRI PIUS TIRKEY: 
SHRI VISWANAlH SHASTRI: 
SHRI j. CHOKKA RAO: 
SHRI SANTOSH KUMAR 

GANGWAR: 
SHRI BARE LAl. JATAV: 

WiIItheMinislerofANANCEbepleased 
to stale: 

(a) whether cases of alleged irragulari-
fieslfrauds worth croresof rupees have been 
deteaed in the State Bank of 8ikaner and 
Jap,lrduringeachofthefasttfw'eeyearsand 
uplD31 December, 1991; 

(b)' so, thedetails inthisagard. branc:h-
a.ise; 

(c) whether some employ ... of the 
bank were also involved in these cases; 

(d) • so, the details thereof, branch-
wise; 

{e)whethertheClowrnmenthavetaken 

any action against the guilty persons; 

(I) if so, thadetails in this regard, branch-
wise and if not, the reasons therefor; and 

(0) the affective measures takan or 
proposed to be taken by the Govemment to 
prevent such irregularitieslfrauds in future? 

lHE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 

. SINGH): (a) and (b). Yes, Sir. Reserve Bank 
of India (R9I) has reported that in November, 
1989 Bombay (Fort D.N. Road) branch of 
State bank of Bbner & Jaipur reported a 
fraud involving As. 168.59Iakhs. One ccm-
pany allegedly committed fraud by diversion 
of funds to other units,withdrawaloffunds by 
opening of accounts with other banks, short-
age/removal of goods under hypothecation 
to the bank and letting out premises that was 
mortgaged to the bank. The .present out-
standing is As. 145.07Iakhs. Another fraud 
was reported by the bank in December, 1991 
at its Bombay (Zavery Bazar) branch involv-
ing As. 554. 16 Iakhs in the accounts of 
eIev8n firms. The fraud has occurred due to 
kite tlyinp of cheques and overstepping of 
discretionary powers by th offICials of the 
bank. The bank has, disowned the Uability 
under the l./Cs to the tune of As. 325.00 
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Iakha. Bank has also takan Itap8 to nICCMIr 
its dues. 

(c) to (f). In the first case III D.N. Road 
Branch, CBI has not found Involvement of 
bank staff. In the sacond case at bNery 
Bazar branch, three oIflC8l'S -have been 
suspended. A complaint wlh CBI has also 
been lodged. 

(g) Govemment, RBI and banks taka 
steps from time to time for pwention and 
prompt detection of frauds. Soma of these 
steps are as follows: 

~) Strengthening of control 
mechanism by banks through 
inspections, audits and peri-
odic returns; 

_ ~i) The clearing of arrears in bal-
ancing of books and rac:onciIi-
aIion of inter-branch account 
on a continuous basis; 

(ui) AppointmentofChiefVlgiiance 
OffIcers In the nationalised 
banks on daputation fromolhar 
banks; 

(IV) Creation of SpecIallnves1iga-
lion Cell In RBI for Inve8Iiga-
lion and scrutiny Into major 
frauds; 

(v) CircuIaIion of caution Notices 
by RBI to Chief Executives of 
banks on important caes of 
frauds; 

(vi) pmper ...... ing of op8IaIionaI 
personnel; 

(vii) COIIc.tad action by banks to 
Implement antl-corruptlon 
measures; and 

(Engish) 

Committee of DIrectDra and 
Board of Directors of banks. 

AId to Slate. for better Ro8da 

859. SHRI CHETAN P .S. 
CHAUHAN: 

SHRI BHAGWAN SHANKAR 
RAWAT: 

SHRIMATI MAHENDRA 
KUMARI: 

WiH the Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) whether the Govemment proposeto 
give more aid to the State Govemments for 
batter roads as reported in the Economic 
Times daIad December 30, 1991; 

(b) if so, the details thereof; and 

(c) the time by which the proposal is 
likely to be Implemented? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) to (c). Yes, 
Sir. The Parliament had adopted a Revised 
Resolution about the CentrBl Road Fund 0'1 
13.5.8B, In terms of increasing the cess on 
petrol and bringing diesel within its purview, 
under which the State Govts. would get 
additional funds for road development. 
However, actual augmentation of the Fund' 
has not ,. takan place. As such, it .. toG-
early 10 say when the proposal wiD be imple-
manflld. 

860. SHRIMATI RITA VERw.. 
SHRIBHAGEYGOBARDHAN: 
SHRI SUSHIL CHANDRA 

VERMA: 
_1hetInislerof FINAN~bepleased 

to .... : 



PHALGUNA 9, 1913 (SAKA) 

(a) what_ an alleged C8I8 of fraud 
relating to Income tax refund has been de-
tected In the Reserve Bank of india, New 
Delhi; 

(b) If 8O;lIIe detaBs In this raganf includ-
ing th8 amount of loss sufferad br the Gai-
emment as a result thereof; 

(c) whether some GovemmentlRBI offi-
cials have been found to be involved in the 
matter; and 

(d) if so, lIIe action taken against them 
and also for preventing such allegod frauds 
in future? 

THE MINISTER OF STATE IN THE 
UlNlSTRY·OFFJNANCE (SHRI RAMESH-
WAR THAKUR): Ca)1D (CIt. fnJanuary, ·'992, 
a case of· fraud relating to income-tax re-
funck C!IIIIe .. the ncU:e of the Reserve 
lank· of Inctja and the Income-tax Depart-
..... ~", .. trII:ome-tex Depart-
ment showed that some refund voucher 
booM_relllilaing.An F.lR has been filed 
wfIh the pollet who are investigating the 
case. 

The enquiries made so far show that 
rafundsaraountingto about As. 6lakhs have 
been fraudulently encashad. 

The PoIic:a have arrested some persons 
including some officials of tile Reserve Bank 
of IncfI8 and one cfflCial of the Income-tax 
Department who has been suspended. in-
vestigations are stiD in progress. 

Very recentfy, In December, 1991, in-
structions had·been issued emphasising the 
need for safe custody and sacuriIy of refund 
order books with a view to prevent frauds in 
encashmant of refunds. 

Import of COIIori 

SHRI B.L SHARMA PREM: 
SHRI RAMESHWAR PATI-

DAR: 
DR. LAXNltNARAYAN PAN-

DEA: 
SHRi PHOOL CHAND 

VERMA: 

Wllthe MinisterofTEXllLES beplaased 
to state: 

(a)whetherllle Union Government have 
decided to import several lakhs of cotton 
bales under open General Licence Scheme; 

(b) if so, the details thereof and the 
names of agencies through which these 
bales are likely to be importacf; 

(d)theamountofforeignuchangelhely 
to be incurred thereon; and 

.... t v '._ 

(e) the steps taken br the Government 
to procWce more cottoA for dIIIMIIaic ..... -
export purposes with a view to save foreign' 
exchange? 

THE MINISTER OF STATE OF THE 
MINISTRY OF lEXTILES (SHAt A6HOK 
GEHLOT): (a) to Cd). The matter is under 
consideration of the Government. 

<e) A centrally sponsored Intensive 
Cotton Development Programme (ICDP) is 
being implemented in 11 cotton growing 
States under which assistance is being pr0-
vided for production and distribution of certi-
fied seeds, Integrated Best Management, 
farmers training programme, etc. 

intrusion by Paklstanillarine Security 
Force 

862. SHRI LOKANATHCHOUDHURY: 
861. SHRI LOKANATH CH- WiUtheMinisterofDEFENCEbepleas8dto 

OUDHURY: state: 
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(a) whether the Pakistani Marine SAcsr 
rily Fore. squad intruded inID thA Indian 
teriilorlal waters oJ Jakhau port In Kutch 
district on the RapIbIic Day eye; 

(b) if so, the details of the Incident; and 

(c) the stepi taken by the Government 
to prevent the recurrence of such incidents? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND THE MINISTER OF STATE 
IN THE MINISTRY OF DEFENCE (SHRI S. 
KRISHNA KUMAR): (a) and (b). Two inci- ' 
dents of aJJeged,harassmentof Indian fisher-
men by the Pakistani MarItime Security 
Agency were reported to the Commanding 
officer Coast Guard Station. Okha, on the 
27th January, 1992. the reports c:IairiIed thai 
5 Indian fishing boats were looted and re-
lieved of their fISh catch, fishing gear and 
fue~ amounting to appraxlmately As. 61akhs. 
The exact locations of the reported incidents 
could not be established by the fIShermen. 

(c) The Coast Guard ships and aircndt 
cany out regular patroIlinglsurveilanca in 
the Indian EEZ and maintain a constant vigil 
on th.lndian side of the nationallntenlional 
Boundary Line (IBL). 

CIotur. of lOIII8 DeparImenta lbIer 
IIInIalry of Convnen:e 

863. SHRI BASU DEB ACHARIA: Wi. 
the linister of COMMERCE be pJeased to 
state: 

(a) whether the Government hawt de-
cidedtoclosadown IOIII8dapar1man1s"" 
the cxmtroI of hill t.tinisIry; and 

(b) If 80, the details theraaI? 

THE I.tI'IISTER OF STATE IN THE 
MINISTER OF COMMERCE (SHRI P. au-
DAMBARAM): (8) and (b). No, Sir. 

IntrodUctIon of New D.T.C. ServIce 

864. SHRIMATI GEETA MUKHER-
JEE: 

DR. Y.S. RAJASEKHAR 
REDDY: 

SHRI SURENDRA PAL 'PA-
THAK: 

SHRISURYANARAIN YADAV: 
SHRI MUMTAZ ANSARI: 
SHRI MADAN LAL KHURANA: 
SHRI P.M. SAYEED: 

Win the Minister of SURFACE TRANS-
PORT be pleased to state: 

<a) the details of routes of 'Greenrme' 
and Umlted Stop' buses plying underD.T.C. 
operation as on date; 

. (b) the details of new routes on which 
these buses •• Iikely to be started; 

(c) whether a large number of ordinary 
buses have been replaced by these buses 
recently as a result of which people are 
forced to pay more per journey; 

(d) I SO, the reasons therefor and how 
the old withdrawn buses are being utilised; 
and 

(8) the steps taken by the Government 
to increase the number of ordinary buses 
specially during peak hours? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGOISH TYTLER): (a) As on date 
D.T.C. Operates 68 Greenline routes and 
2432 Limited Step T~. 

(b) The routes on which these buseswil 
be started in future will be based on the 
assessment made on the basi$of commut. 
ers' demands and availabilily of buses. 

(c) and (d). During the last six morths 
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only 359 ordinary _ have been changed 
into Umited Stop Services and 134 Green-
line buses introduced. Ordinary reguJarserv-
Ices are also available on these routes for 
those who want to pay ordinary fare. All old 
buses withdrawn are scrapped. 

(e) On account of resource cr"lstraints, 
DTC is able to utilise the Plan Funds ,,"Iv for 
partial replacement of its over-aged buses 
and hence there is no adcfltion to the fleet. 
However, Delhi Administration have final-
ised the schame for grant of 3000 Stage 
Carriage Permits to private operatorsto meet 
the demands of the commuters. 

[Translation] 

Conversion of Black Money Into 
White 

865. SHRIMATISHEELAGAUTAM: 
SHRI RAJESH KUMAR: 
SHRI TEJ NARAYAN SINGH: 

Wilithe Ministerof FINANCE be pleased 
to state: 

(a) . whether attention of the Govern-
ment has been drawn to the news item 
captioned -State Bank ke Madad Sa 25 
erare ka kala dhan saled kiya gaya-appear-
ing in Janasatta of January 23, 1991; 

(b) if so, the reaction of the Govemment 
in this regard; 

(c) whether some CustomsOll'lC8fSwere 
also involved in this bungling and if so, the 
number thereof; 

(d) whether any action has been taken 
by the Govemment against guilty business-
l11en and off'teers; and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE· 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): Ca) Yes, Sir. 

(b) to (e). The allegations contained in 
the news item are being enquired into and 
the e.nquiry is stiR not complete. On comple-
tion, the details of the findings and the action 
taken thereon wiD be laid on the Table of the 
House. 

foreign Currency recov8l'8d from 
offJcars of Diesel locomotive Works, 

Varanasl 

866. SHRIMATI SHEELAGAUTAM: 
SHRI RAJESH KUMAR: 
SHRI TEJ NARAYAN SINGH: 

Wilithe Ministerof FINANCE be pleased 
to state: 

Ca) whether the Govemment are aware 
that some foreign currency was recovered 
during the raids conducted recently on the 
residence of some officers of the Diesel 
Locomotive Works, Varanasi; 

(b) if so, the details of the case and the 
cunendesse~ed;and 

Cc) the action taken against those offi-
cers for possessing foreign currency Ole-
gaily? 

THE MINISTER OF STATE IN THE 
MINISTRY pF FINANCE CSHRI RAMESH-
WAR THAKUR): Ca) to (c). As a result of 
search coOducted by officers of the Director-
ate of Enforcement on 23.8.91 at the resi-
dence of Shri R.C. Sethi, General Manager 
(now retired) Diesel locomotive Works 
Varanasi, foreign exchange of US $ 264, Sl 
35/-,3 TCs of £ 50/. each, Aus. $ 1501·, D.M. 
601-, D.GJ. 11 0/-, Belg. Fr. 500/., UAE Dharms 
51-, Singapore $lI-ltaJisn LiraSOOf-, PakRs. 
51-KuwaitiDinanl5l-(TotalworthRs.20,OOOf 
-~x.) which were staled to be unsp8nt 
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Ioreign exchange from previous tripe abroad, 
was seized. 

The adjudlcallon proceedings under 
FERA • 73 have been initialed against Shri 
R.C. Sethi for his failure 10 surrender the 
foreign exchange to an authorised dealer. 

Law Commlaslon Reporta 

867. SHRIMATiSHEELAGAUTAM: 
SHRI RAJESH KUMAR: 
SHRI TEJ NARAYAN SINGH: 

Will the Ministerot LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to state: 

(a) the number of reports regarding 

tee consItuted for the Industrial and non-
industrial ampioyaea. of E.M.E. workshops 
has slbmilted its report; 

(b) if so, whather the Government have 
decided to implement the recommendations 
of this commiltee; 

(c) if so, by what time; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROlEUM AND NATU-
RAL GAS AND THE MINISTER OF STATE 
IN THE MINISTRY OF DEFENCE (SHRI S. 
KRISHNA KUMAR): (a) Yes, Sir. 

• judiciary submitted by the Law Commission 
• &bra..; . . . .. '. 

(b) to (d). The ~ oftha 
Cad .. Revieweo"'milt .... , ........ .,. 
examined by various DepartmentslWings of 

'(b)whalhertheGovammentprIpCI88to the Govemment, whiGh werk Is cunanaIV4n 
iInpIeInent ..... of t .... reports; and hand, .. ,... ~ ". \ .. 

.... c ~ .• ,. • .t ........... " .. : ~;#" ... f ~.... .. -:' ....•. ~",=,~ ,.. .~ ~~ ............ #-

(c) if SO, the details thereof? S.T.tA. PannIta to privati Bul OWners 
.. -__ .. --~- -, : ...• ..... " 

YMf'MlNISTER OF STATE IN THE 
t.IINtSTRY.oFPARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PMV . AFFAIRS (SHRI RANGARAJAN.· 

.. l<UMARAMANGAlAM: (a) to (c). The Law 
Commission has submilted 2:T reports re-
garding Judiciary so far. Out of 27 reports, 11 
reports have been implemented. The re-
maining reports are at various stag" of 
consideration by the Govemment. 

cadre RevIew Committee Report 

868. SHRIMATiSHEELAGAUTAM: 
SHRI RAJESH KUMAR: 
SHRI TEJ NARAYAN SINGH: 

WiD the Minister of DEFENCE be 
pleased to stale: 

(8) whether the Cadre RevIew Commlt-

. . 
869 •. SHRI B.t. SH~PAEM: 

DR. Y.S. RAJASEKHAR 
REDDY: '. 

SHRI BARELAlJATAV: 
SHRIPHOOLCHANDVERMA: 
SHRI ARJUN SINGH YAl)AV: 

Will the Minister of SURFACE TRANS-
PORT be pleased to refer to the reply given 
to Unstarred Question No. 367 on Novem-
ber 22, 1991 and state: 

(a) the total number of applications 
received for grant of STA permits under 
Stage Carriage Permit Scheme; 

(b) the procedure likely to be adopted in 
the matter of selecting the appI"lCations lor 
grant of such permits; 

(c) the details of routes on which thasa 
buses are likely to ply: and 
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, (d) the time by which this scheme ,is 
lIUJy'tObiimp1jmermrKJ1''-'' '" '" ' 

13: _.~-•. ~ _~.)\.~ .. ;:~ 
THE MINISTER OF SrATE. OF, THE 

'MINiSTRY"~, sURFAcE' TRANSPORT 
,(SHRIJAGDlSHTYTLER};{a) J03V appU-
cations have been received by the State 
~~:rreMpOQ-Mthgrlyilpelh"·~,~? ; ". 

~ .. :'" .. J'.,.:" .. :_;~.(.~ .. t;.~t ~~~~ . .iir~·1; 

,,',' :~:ni.,~lt)ij~ion have in-
formed that If the number pf,eligible appli-
cants are more than the number of permits 
.. rmafked.fQ'Vaf~tegorieslroutlllS, the 
selaclion'of appIicllMs tor,~ grant of Per-
:tDitacwauld .be:tnechll~ .. "w,of lots. 

(c) Details are given in the Statement 
:attach~li" ,-q ':;<iii :, ,," 

:-. ,';~{di'~lhi ~~~.'have informed 
that it would take about 4 months for the 
~:¥Id,~Qf applicants forgrant 
,'of~rmils.: :"';;'1,"", ,"" 

'. . : ,-::; t,· :.:~.: . ':t' .;.~_;-". 
STATEMENT 

~: '. ';' : ., ',' 
2 

,:. ~:;,,:,;,~ ;(";,G_~N-~hmereGat91 
,:", " f ,: GTB Nar.·vie*he~ee Ngr .• 

Rajpur Road.,,(:t) 

, ", ',) 

. : .. : ~ 
2.::;;:" ,lndirapJlfi tlieni Rd~) -

" Sbah,*a via,;u,ni Road. Jyoti 
Nagar,,(6}, ;. ,< : 

: ::", ,,':k:; :iAstJQk', Vin." ph. ll-¥ragati 
.. ,',' .' 'Maijan::via 'klc Factory. Red 

Fort, tT.O.(2) .' 

. :'·i::)!~h.'~ i.'P~ ,._ .~~ .... i·::'~·1 ,.,:·;·:_,~~t 

' .. " .. /, W.P.,: NSDIlf....;;Mukerji Ngr. 
Bandh viIJD.&.'Gupta Mkt.,1ee 
Factory, STA (2) 

'S.ND. Route-" ' 

1 
,i} "'" 

2 

" 'l(alYan, y!~J.:!~:P. eag.1kend. 
Ttriil. VIa Ice ~, Pahar 
Ganji,'J.nld:t1"ahtar (10) 

'7.; ',,(arya~Vih~.~.~ama 
'. ','. -Masj1d ·~v.tlf:~*.1ka Ganj, TIS 

Hazari, Mori13ate (4) 

8.' 

9. Ashok Vihar Ph.ll--Railway 
,:, statr9n~: ~"Bflar. Ngr:: Xing., 

, iciI FaCiOry,Moii Gate (1) 

'10., ' smf{pafk~~nd. Ttt1;l. via 
, Malka~,;i,Sad8rThana, N.D. 

• - • ~ '_ ,_. I ,:>, " ,-.) J 
, Rly :'.'stn. (2) , " " 

"'11. 'Skalir1tarJ!ag~aIika ~ndra 
, ",'~ ~~('~~., G. Gobind 
: Singh Marg~; "1\Aandlr Marg, 

Kandriya Trml.,(4) 
;~-~'~ ... I:~~~ "~;":>::.'."':'. .~':j:. 

~kc)g~~hiv8Jl5tadium 
v~ CkiCk;'rCMur, Ice Factory, 

, -rllh~ '~~t,(,~) :'! __ , • 

'13. ',B~M.O;~~endriyaTrml . 
via Red Fort, Rouse Avenue, 
'~nqhtC~ (2) J:,~ 

;\ .'·":L ;"~';,:": -,: :;,.,\ '~;''''f''''j~~ 1 . 

, c', ·".t' , : ,. sfl;a Hbr.':'RIY,:~ Xi~.M.D. 
Chowk via' ~J:l.N. Stdm., 

, , Sh~f"l~ f!d:. Red F~~ (2) .. ~;.;:~ : .. '! i:_"ir.i';i. .. ~'··· \(}H ~ •. :_l'~ ~.:;:)\' ... ~.' 

t"'-:;;~'~"'-" ~-;{r:~:{~ir;:-~q''':.' f...\o-
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S.NG. Route 

1 2 

15. Anand Parba--Rad Fort via 
Phara Ganj, Delhi Gate (2) 

16. JamaMasjid--H.R. HospilaIvia 
DPlhi Gate Pahar ganj, Ice 
factory (4) 

17. Jheel -ahajan Pure via 
Shahdara.GTBHosp., Yamuna 
Vihar (2) 

18. GTB Nagar--sewa Nor. R1y. 
Xing. via TlI1'Iar Pur, Red Fort, 
Shahjahan Road (4) 

19. Mondoli-Shahdera Nand 
Negri, Loni Road (1) 

20. Rajinder Nagar4fori Gate (1) 
via A.S. Road, Shivaji Stadium, 
Mendi House, ITO (4) 

21. W.P.Nagar-B.M.D.Chowkvia 
Pusa Road, Shiva;i Stadm., 
Mandi House. ITO (5) 

22. Shastri Ngr-Nand Nagri Trm!. 
V. Chander Ngr .. Seema Pun, 
GTB Hasp. (1) 

23. KanahiyaNgr.-PragaliMaidan 
via Anand Parbat, Pahar~, 
o.Ihi Gate, ITO (5) 

24. Sewa Ngr. RIy. Xlng-LN. 
Temple via Shahjahan Road, 
KrishI bhawan. Shivaii Stdm. 
(1) 

25. T)'ag Raj Ngr.-KamIa Market 
via Connaught Circus, 
Shahjahan Road (1) 

1 2 

26. Sewa Ngr. R1y. Xing.-Anand 
Parbat via Shahjahan Rd., 
Connaught.PIac8, Karol Bagh 
(5) 

27. W.P. Nagar-.l.LN. Stdm. via 
Anand ParbaI, Pahar Ganj, 
Connaught Place, Shahjahan 
Road (2) 

28. Sewa Ngr. R1y. Xing.-inder 
Puri via Shahjahan Rd., Krishi 
Bhawan, ShIInka' Road (1) 

29. S.N. Depot-RaiIway Station 
via S.J. Airport, ....... h. Delhi 
Gate, Red Fort (4) 

30. S.N. DepaI Mori Gate Termi-
nal via S.J.Airport, Shahjahan 
Rd., Delli gale (4) 

31. Vasanl Vihar-H.D. R1y. Stn. 
via Mohd. Pur, Lodhi Cobny, 
Shahjahan Rd., Conn. Circus 
(4) 

32. R.K. Puram-l-Vasant Kunj 
C.8k via S.M. 'TempIe, Mu-
nitca VIIar (2) 

33. Naraina VIIar-Pailul Kendra 
vlaP .... Nau-. ShankarRoad, 
Kend. TrmL (3) 

34. Inder Pwi-Paica Kendra via 
TodaPw.ShankarRoad.Kand. 
Trml(3) 

35. Inder Pt,IrI-Raj GhId (1) via 
Toda Pur. Shankar Rd .• bat 
8agh. DelhI Gale (4) 
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S.NOo IltJ&8 S.No. RouI8 

1 2 1 2 

36. H.N.CIockTower-bnd. Tnnl. via Patel Nagar, Rajinder Ngr., 
via M.P.Depot. Patel Nagar, Gale Market, Mandi Hs. (5) 
Shankar Road (5) 

47. Anand Parbal-Rad Fort via 
37. Naraina VIhar-RajGhat (l)via Karol Bagh, Ice Facmry, Man 

Tad. Pur, Pusa Road, Conn. Gate (2) 
Circus. no (4) 

48. W.P. Nagar--8.U.D. Chowkvia 
38. Inder Purl JJ CoIy. -BUD Anand Parbat, Karol Bagh. Ice 

Chowk via Toda Pur, Shankar FacIDry. Mori Gate (4) 
Rd., Karol Bagh, Delli Gate (6) 

49. Anand ParbId-Kend. Tnnl. via 
39. Inde, Puri JJ CoIr.-IS8T via Pahar Ganj, Gole Market, 

Patel Nagar, Karol Bagh. Ice N.D.P.O. (3) 
Facotry (4) 

SO. DevNagar-S.N.[)epotviaA.S. 
40. New Rajinder Ngr.- B.M.D. Road, ConnaughtCircus, Krishi 

Chowk via A.S. Road, Shivaji Bhawan. Tuglak Rd. (5) 
Stdm., Mandi House,I.T.O. (2t 

51. ..... Ganj--Kend. TrmL via 
41. Inder Puri--Azlii Pur (l) via Ice Fac&ory,ldgah, Pahar Gan~ 

Moti Ngr., Zalmira. Punjabi Sole ald.. NDPO (2) 
Bagh. Ring Road (4) 

52. Tri Nagar-bnd. TrmI. via 
42- Karam Pura (T) --Kend. TrmL ICishanGanj. PaharGanj. Com. 

via Patel Nap'. SIwIkarRoad, CIrcus, N.D.P.O. (5) 
R.M.L Hosp. (2) 

53. Partap Nagar--8.M.D. Chowk 
43. Karrn Pura (T)--Ma*arji Ngr. viaIceFacIDfy,I.S.B.T •• G.P.O. 

BandhviaZakhi'a. GulabiBagh. (3) 
Maurice Nap' (4) 

54. Ram Pwa-RIy. Station (3). 
44. RanjI tV._.... MasJd via 

P .... Nagar. Pusa Ad .. Pahar ss. Tri Nagar--RIJ. Station via 
GanI. DeI1i Gale (4' Kishan Ganj. lea FacIDry (4) 

G. H.N. Depal---&ra T_ via 56. p ... ...,~. TnnI.via 
atP.Depot Patel Nagar, PIIhar D.C.M., Sadar Thana. Shivaji 
GII1(8) . sadm •• JanIar Marar (4) .. KarIIqIur~MIidan 57 . 
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--
£No. RouIe 

f - 2, - -" 
',-.. 

$arai Roh-. QevNagar.Pahar 
,~"d_ ~' " _ "~'~: ':~:,~ :'-;::'~ 

58. _, ~ahiya Nagar-lSBT via 
";, ,;-;,,~:,~~.:u-

59. Keshav Puram-Ambedkar ". , -- 'ti: WJ:-SIIRii RahiIa, Knl 
-,'- '-'c-' '; ;-~::Ai~~~(4) 

60. Adarsh Nagar-Kend TnnI. via 
'~M.ii:; '.e.FactorY.'Ka-
-'.oi~~~.(7) 

64. ~~.~SIdm •. 
. __ ,~ GTB Ngr •• Old SecIL Red 

'.'-:-; ;'~mi(4)'-
. ,~,.: i.:, ~ '",,,,!,~ _; )r_ '.~ .,.',' 

65. Burw.i-ISBT~ Nagfar via 
~: :" ;;~'Cob1y~ GT8 Magri. 

'j no',"~~~~ 
;*,:'r':,~Auchandi Bdr.-

, RlyJlln. ~ ... ~ ,Pur. 
e. !~~;r -':';'w!p: .·IlIi~;timT 
:,i ,:'"i~ .t:;;:jt ',':,_;;..,,- ;,~:J ;:: • 

• :::'" ·I;:~_~h .• ~ "r,:::~::<~ . ~ ... ~~ .. ~ 

---s.IID.-- - " -- -... , _. -- AIiUIi ' ' 

1 _ ' _2, 

Ganj.~ADlJPur.G1BNgr •• 
::':;;:-~;~:~~~ ,;.~ 

68. tt.N.~"'OWw.:.....a.R Hosp. 
via Maya Pun. Zakhira, Gulabi 
;bagh;Mlili;~(4) "-~ 

.. ' '.' ... '. ,. , ,~, ~;.. ': . _. '. ;"-

69. Bankn.".i...RfY:Station via 
_, _ Narala, ~. R.P.Bagh. Ice 

,_ ::_'~F~.,,~~~~. 
, 70.' , "B.A.:ttlsp:.:....tc.nd:TrinI.viaOid 

sactt.. STA, T aIiwara. Gala Mkt.. 
, ::/-;,,:,';~:(~,: ,;:.~: 

71. GTB NaOaa'..::..;.are Nagar (+) (-
)via~Ngr,.AshokVlhar. 

ROhIri~"~ ~ (6) -

72. ' ,- ,-, shilfiilbad-8dr;~. Station via 
AIipw. AuIJ Pur. Old Saclt. 

,;, ' ISBTtlbtt'c.M '(2) -
. - .. -. . ." ~:. I':' 

13. ~:,t-Station via 
Bawana. BadIi. ADd Pur. Old -, <,;,~:~'c,t·:; ',' 

74. ~:l Station via 
~ Pidampura. W.P . " ',~~.~~ rca Facty. (8) 

:; -_':..,' .. , -, ';',-' • :'.'. .",:._ .. ! 

75. ~ JJl6irj.~. Sta-
tion via BtwII NIIgar. Ice Fac-.' ... ,') ~.IS8TP.J: r'__ ; ~ 

• • 'r- , :' • '.. <::.:' '! '":_ ........ ( 
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.. $.tl~ .... __ .... __ ... _ . ... ~ 

.... 1 .............. _. 2. __ ... 

,::t~~.':~.:' :;.:'h":"_ .. \'!:'.;.,:;"-:; ~r. ':~~q" :~~ 

Old Sectt..ISBT.(4) 

.. :,,-n.r:;':;.:.~,~~. Bagh,via 
.: ",.- ,'" .;.'; __ OMJ. ,fro. Red Fort. 

'~-."""Ngr.(4) 

:; :790;: ; ., __ ,_ R!y$lalion.badl. 
< .... ',~': _....p ...... R.P.$lgh.ISBT(1) 

so. Shahdara Maurice Nagar via 
;.,: ". ': ,bIIbarpur.'Y ....... VIhar~T .... 

': .~" .. ~~:.~:-.:Aoaf'(.) 

81. . :~' .. ~~ Fort via 

.Aud .P;\!I' •. --GlJ. Ngr •• ; ..... 
:. ; ~ Ictt-F .... Mori GL (3) 

82. ~.GaIe (T) via 
Daryapur, BadIi.Azad Pur. GlB 

.;'. : ....... ~ Hp.. Ice Factory 
'~"" :'\ lll;·. 
:'. ,-:._. ·;·':':· .... i ...... ' 

83. MuIchmeI Pur-RIy. Station via 
.. '.' .: ~. ('~'.p. ... GlB Ngr .• 

"', ,: ___ ;,~(1) 

• 84.; .;;;,.~.~: ~ via· Azad 
~ ': ~ ~i: ~ Ice FacIDry 
~;EIP: m.:· {,: :~ 

~~ ".",,"'i'.~.·~ "'-·Azad 
. '. : .. ' ".:,,.. ........ __ • Ice Fac-" .. _.lcun;'A.' ,.! '. ''''i •. "..,., ~~'r\' ., 

. ~.: ':::;.I~']~ Slation; via 
.' " ';J'i"~ ~·flP. Bagh.1ce " .. ~~-(&. 
': ·,·81:,: .. ~. I'· '<Ia"" __ ,,.NPri~(1)via 

...... PaoM. ADd Pw. R.P. 

s.NG. Route 

1 . ........... '" . ~. _ ...... - . 

,,;... ~.;; '.-:~;;~ ~"/'-:';-';: ;':,: .. 

Bagh. ISBT (3) 
. - ~ '.... ~. .' '.' . ' . '. : ; . :': :: ~ ~: 
",.;". ;, -.Jh •• AW. $Iatian via Ali-

·pur •. AzadPur.&P. Bagh.ISBT 
(1) 

.. • ~: - 'I":~ : ,0' : 

' .. 89. ~TrmlviaBadli, ' .. '. GT.B,.. ... Od$adt., ISBT,Raj 
Ghal.l T.O. ManclHouse, Patel 

.'. GhDwk('l" ,. 

~. . ...... .,. edr.-fUy. Station via 
Singhu Betr., Azad Pur, RP. 

, 8agh •. ~. f:adoIy (5) 

91. Ashokvt.. ~FortviaAzad 
pur, GTB Ngr.; Old SecIt..ISBT 

.... ~ .. ;._ ..... . 
J;'. . '.:.', ' ..• 

92. .. NaraIa---MDri Gale via BadIi, 
R.P. Bagh, Ice Factory. New 
CQurt (3). .' 

. .~ , .' 

93. Ibrahimpur--IS&T via Nangli 
Puna. Azad Pur, Maurice Ngr .• 

. ":-. : __ .. Fa,.(1)..,,:" ~ ~: . 

94. 
: .. ': .. '; " 

~. TnnI.viaAlipur. 
Azad Pur. Old SecIt., ISBT. Raj 
GhaJ.·1lO (3) ... '. .' 

. ;" ~ 1 ,1.. .......,. . •• '.: 

~ .... I"'."",viaAlipur • 
RP. Bagh, Ice F.aclOry ISBT (1 ) 

. ~~. .,l'I-·;.~ .~., •..... ~. ",: _. 

,.: ,N.; !.~ ........ 1.<aIIn-fUY.Stationvia 
,:'. . ....... '"..., Apd Pur, GTB 

Ngr •• CIDc:k TOMr.ISBT (4) 
.~ . .,' ~~.~ 't._",'/ .. ,,--.'-;-,){, 
. Ii Model T __ .....shivllji Qdm. 
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S.NG. 

1 2 

via Mukarj Ngr.. Mal Road. 
ISBT. Delli Gate, ITO (3) 

98. RIhaIa-RIy. Station via W P. 
Depot; Ashok VIhar, Gulabi 
Bagh. Ice Faclory (1) 

99. Jahangir Puri-lSBTvia Ashok 
VIa. GuIabI Bagh, Kishan 
Ganj. Ice Facby. (5) 

. 100. Sanl Nagar-4Iori Gale (T) via 
N"nnkari CoIy., M .. rice Ngr., 
MaIca GIq, N_ CIs. (1) 

101. SirvhuSc:hoal FIy.Stationvia 
AzIId Pw, RP. Bagh.1ce Fac-
tory ISBT (1) 

102. ....... .,.,.........Hetio." VIhar via 
Az;qu.GTBNaga'. TrnarPur 
(1) . 

103. hallId--RIy. SlaIiDnvtaAllpur, 
Azad Pur. RP. Bagh.1ce Fac-
tory (1) 

104. TIgQi Pw-Rly. Station via Ali-
fM, Azad Pw. RP. Bagh. Ice 
F.ay(1) 

105. AdenlhN8glr PnIGaI Maiden 
via G18 Naga'. MauricI Ngr., 
... n... Delli Gala, no 
(2) 

108. ""'_eae,.--«ar.tBagh(T) 
via MaurIce Ngr., Ice Factory, 
sadar Thana. pahar Ganj (ot) 

107. S.P. Dapot-Mukefjl Ngr. 

S.No. 

1 

Bandh via Shanka" Rd •• Karol 
Bagh, IceFacty .. Maurice Nagar 
(4) 

108. NangIoi Syed -'zad Pur TnnL 
via P ..... GarhI. Outer Ringh 
Rd., G. T. Road (2) 

109. Ashak ViIar-Karoi Bagh (T) 
viaKashavPunn. Zakhira. Dev 
Nagar (2) 

110. Nehru Vihar--Kend. TrmI. via 
Majnu Ka TiIIa. ISBT, Ice Fac-
tory. Mandir Marg (1) 

111. S.P.DepoI UodelTown-Ulvia 
Patel Ngr., Karol bagh. Sadar 
Thana, Ice FadDIy .• RP. Bagh, 
Azadpur{2) 

112. AshokW. PallcaKendravia 
Subhadra CaIr .• Patw Ganj, 
GoIe Ik, Conn. CRus (5) 

113. Gtlot.~ Pur via AIIpur, 
~, Ad8rsh Nagar (1) 

114. SP. DapaI-Jahangir Purl via 
Mad Ngr., l.aId*a. Punjab! 
BlIgh, ADd pur (5) 

115. ShIIina~ Trmlvia 
w.P. Depot. KaIampu .... Puss 
Roed. Mandir MaIg (4) 

116. "_"'w...-ISBTviaT.V. 
T.,.." WP. Depot. Ashak 
VIIar, R.P. Bagh (2) 
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S.No. 

1 

118. 

119. 

120. 

121. 

122. 

123. 

124. 

125. 

126. 

127. 

2 

via T.V. Tower, W.P. Depot, 
Ringh Road, Old Sactt. ISBT, 
ITO (3) 

Samey Pur-lS.B.T via Azad 
Pur, GTB Ngr, Clock Tower, Ice 
Factory (2) 

ShalimarBag~a1ikaKendra 

via Ashok Vihar: Lbtrty, Karol 
Bagh, Connaugtt Cin:us (5) 

U. Pilampura--Shivaji Stadum 
via W.P. Depot. Ringh Road, 
Old Sectt.,ISBT I.T.O. (2) 

Ashok ViharPh.ll-Kend. Trml. 
via Punjabi Bagh, Karampura, 
Pusa Road, Mandir Marg (1) 

Jahangirpuri-Rani Bagh via 
Azad Pur, W.P.DepaI Mohin-
dra Park (1) 

Saraswali Vlhar--Kend. Trml. 
via W.P. Depot. Karampura, 
Puse Road, Mandir Marg (6) 

Shalimar Bagh-Mandi House 
via ADd Pur, Old sec:ll, Ring 
Road, Delhi Gala, ITO (1) 

Jahangir Puri-Rly. Station via 
Azad Pur, RP. Bagh, Clock 
Tower, Ice FIIdory (1) 

Bharal Nagar-RJr. Station via 
ShaIcti Ngr., .. Factory. ISBT 
(1) 

Lampur VII.--RIy. Station via 

S.No. 

1 

128. 

129. 

130. 

131. 

132. 

133. 

134. 

135. 

136. 

137. 

Written An ... 15 350 

2 

Narela, ~r, Azad pur, R.P. 
Bagh, Ice Factory (1) . 

Paia-Azad Purm~HirankIr, 
aJlpur, Adarah Nagar (1) 

Mangesh Pur-Mori Gate (T) via 
Bawana. RP. Bagh.IceFacotry 
(2) 

Narela-Azad Pur via Boor 
Garh, Nangli Puna, Adarsh 
Nagar (1) 

Jahangir Puri--Kend. Trml via 
GTBNgr., ISBT, Rajghat, I.T.O., 
Conn. Circus (4) 

Jahangir Pur--Kend. Trml. via 
RP. Bagh, Sarai RohUIa. Karol 
Bagh, N.D. Rly. Stn. (3) 

Shalimar Bagh-Rly. station via 
Azad Pur, R.P. Bagh, Ice Fac-
tory, ISBT (92) 

Mukerji. Ngr. Band~end 
Trml. via Maurice Ngr., Old 
Sectt., Red Fort, Ajmara Gata 
(6) 

U. Pitampura-Rly. Station via 
W.P. Depot. Azadpur, Maurice 
Ngr •• Old Sec:tt., ISBT (1) 

Slraspur-flalika Kendra via 
Pitampura. W.P. Depot, Kar-
ampura. Shankar Road, NDPO 
(3) 

ClutabIIgarh-Kand, Trml. via 
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S.NG. 

. 1· 

Rout. 

. 2" 

Bawana, Azadpur, GTB Ngr., 
~SBT,: Raj Ghaf/rTO (1) : .... 
:. , ~ - ~ :.,: :~ 

138. Nathu Pura-ISBT via Burari, 
r, v ,;' ;: J Nirankari COIy; :GlB Ngr., ·Old 
"::': '. ; : Sectt. (4)' 

139. Singhu Bdr.-Mori Gate (1) via 
.: ; I :. Anpur, Azadpu,; <eTB Nagar, 
,·,·.;, .. iJ .' Old Sedf(2)' .' 

140. 
,-; 

.C:,'; '.' 

141. 
,f _; 

142. 
t_,. ~ .. 

Siras Pur-Riy. Station via 
. samaypur, 'Azadpur, MauirCe 

: )Igr:, fceFactOry{1) 

U. Pitampura-Kend. Trml. via 
·W.P. Depot, Karilmpura, Pusa 
Road, Mandir Marg (3) 

Raza Pur~y. Station via Pi-
tampura. W.P . DePot, Azad PUr, 
.Maurlce Ngt. (1) 

143. Hyder Pur-Kend.Trml. via 
:;. . .. shalimar Bagh, Azadpur. Old 

Sectl.,ISBT, Delhi Gate, Ajmeri 
". Gate, Connaught Circus (1) 

144. Yadav Ngr.-Minto Rd. Trml. 
~ :, via Azad Pur, Old Sactt~ r ISBT t 

.". Raj Ghat," Delhi Gate (1) 

145. Teen Murti-Mori Gate (T) via 
.. . Krishi Bhawan, Connaught 

. 'PIac8, RouSe Avenue, Red Fort 
,(2) 

146. Gazi Pur-Kauriya Bridge via 
;P;P.G. Depot, Jheel, YamUna 
Bride (2) 

~:.n··.,~ ;. . ',j :. ~' .. 

s.No. ... . .. .Bouts .. 

·1 . ··2· 

';..... ;-.1 -; ,t,' 

147. Jheel-Malkil'GanJvia Yamuna 
Bridge, Rly. Station, Ice Fac-

co. ~.(4) ".'j ,,:'-:c: 
,,~ ._~: .:.' .'; . :' :,~ : ~ ;.:: i· . 

148. KrishnaiNgr~~a\Jriya Bridge 
via Gandhi Ngr., Yamuna Bridge 

.,' . . i"(3} ':-';~><' 

149.:· . Sl'IahdaF~Urlya Bridge via 
Seelampur, Yamuna Bridge (2) 

'·t5O: 

151. 

152. 

153. 

154. 

155. 

156. 

157. 

'New Seeme' Puri-Kauriya 
Bridge via Sllaftdara, Seelam· 
pur, ISBT, Yamuna Bazar (6) 

,"1" : 

'Gllaroli .• Dai,y-Jheel via 
CaziPur Dairy~. Jagat Puri. 
Radhey Puri (1) 

Nanaik PurawlSBT via Dhaula 
Kuan, Ridge Rd., Karol 8agh, 
Ice Factory (2) 

Rajouri Garder Extn.-Rly. 
Station "via Zakhira, Kishan 
Ganj, Ice Factory (2) 

Punjabi Bagh Extn.-ISBT via 
PYnjabi 8ag~. Zakhira, Kishan 
Ganj, Jc::e Factory (2) 

Anand Parbat-Nand Nagri (T) 
via Karol· Bligh, Ice Facty., 
Maurice Ngr., Timar Pur (5) 

Nand Nagri {T~ama Masjid 
via Shahdara. Yamuna Bridge, 
Red Fort (3) 

Shahdara-LN. Temple via 



·B.No.· ' .. ' ... .,.,. ... 
., .... 2- " 

,,"~. : ··$e~.~ISPI8ridg •• Red 
:. ,":: ,,:FOrt.:~:~:6i) 

.. 158;': ,"'. 'flIew$lMt~~N. T~pIe 
'1 ,~, .,". l'~S~ Y~unaBridge. 

Raj·~ Jr9; ~i Hs. (6) 

'. 1 ~~. :. .-. GokuJ Pun---.Ka¥r.iva 8ridgt via 
... . :. Bab.i¥' Pur., see!ampur. 1S8T 
, ',- .. :; ·~e·(~t -;.' .. 

160. S.P. Depot-lSBT via Patel 
i "-". N ... ~ l(alql.p.gl:\ Ice F~ry 
' .. ,GH ,.'.' 

161. Nangloi-Rly. Station via 
'. Pun~.~Il, ~hira. Kishan 
... Ganj, Ice FactoJY.(5) 

162 •. :.: ;'Ashok V_~~d.Trml. via 
8harat Ngr., Xing., Maurice 

.' Ngri" Ok.! ~,Raj Ghat.,rrO 
.(6) . '" 

. . " 

'" 
163. \ Shahd~~riGateviaSeel· 

. ampur, JSBT bridge (3) 

~Ngr.-f.4auriceNgr.,via 
Gandhi Nag .. , (SBT Bridge, 
STA, Mall ~ (2) 

,160. .Sh~~urice Nagar, via 
.. I,.ofti Rqad".'wazirabad 1kJ., 

. ~ TIffl'lf, Pur ,(9): c; . 

166,: " ~ri Gat. (:r},via 
: .. , ,. , .. ' ~r,:8h_ Pur&, Timar 

p'ur, 0Icl S.ptqn 

.. ,167.. AdarJhNQr~Viv9kVlt!arv;' 

Written Ans.... 354 

. &No. 

.. 1. . .2 ... 

.' '-~" . -.' .: 
. . .' , . ',' " ',', :.:< .~' ~f .:., _;,',:- • 

C'. : .. :\ ,_, \., :ft.P.IJ,agtt.:!9.ct~., RIy •. $ln., 
',' ~. Yu.:wna ~,Jheel, VlShwas 

NagBr{3)':' : i 

.188.. :·i:~!Hgr..,:,:""v._ Vihar:via 
., . GT8N1g,. ...... ~STA,ISBT 

8ridga, S~ra 12) 

.. 1.89. ,~o ... ~ .. Hgr,~. Station via 
., ;. Nrm.aksar •. QId $-=tt., 1S8T (2) 

'1 ••••• •..• . ". 

170. Janak Puri 8. 8~-ISBT via 
Tilak Nagar, Zakhira, KlShan 

:Ganj.· k;e N¥:tory (5) 
.. _-_. 

171. Pac:I1iril Vlhar.....o.Riy. Station via 
Madipur, Zakhira, liberty. Ice 

. ' ... ~ •. "F_lY (2), ;;,:: 

172. 

173 . 

.,.; .-' 

Mangol Puri-$. 8Ik.-RIy. 
Station via Peera Garhi,Zakhira, 

, Kishan, Ganj. k:e :Factory,@Jt 
.' • ': r; '.';'. 
Mangol Puri 8. ,Bk.-RIy. Sta-
tion via P8era Garhi, Zakhira, 

",. Kish~Ganj,Ice.Factory,·(6) 

" " .. 
174. Nanga Sy~T via Madi-

pur, Punjabi Bagh, Zakhira FIy-
.' t "., ·-.~i Ic:eF~!(1) 

175." '.'. _NaftdN~.d{CG~aram Pura 
. (l) via Bhajanpura. Tmar Pur, 

, .:: '. "M1wrice tq .. ; GuJabi 8agh (5) 
, . ' • ~i_;' l ::.',' . • ~ 

176. Nand Nagri (T)-Wazir Pur JJ 

'. : ~ . 

1n. 

. Colony Yia Bt1a;anpura. Tunar 
·:,Pu'i:GnJ,~ .... ·Ashok Vltlar 

Xing. (3) 
.~, Pu~. Stm.m. V!a 
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s.No. 
f 2 

Peera GarH. Zakhira. ICishan 
Ganj. Ice Factory (1) 

178. JahangW Puri-8abalpur Extn. 
via GTB Nagar, Timar Pur, 
Bhajan Pura (5) 

179. Subhas Nagar-ISBT via Raja 
Garden, Zakhlra, Kishan Ganj, 
Ice F.:IDIy (2) 

180. New Seema Puri--Mori Gate 
via Nand Nagri, Babarpur, 
Bhajan Pure. Tmarpur, ISBT 
(2) 

181. ShaktiNao--Kand. TrmL via 
Maurice Ngr., Old SecIl., Sh-
anti Van. I.T.O. (4) 

182. BabarPurExl~aBridge 
via~, Yamuna Bridge 
(3) 

183. SeeIam pur II--IC.aI¥l8ridge 
viaSeelampur, Yamuna Bridge 
(1) 

1M. SeelamP.-Mkt.-damaMasjid 
via SeaIam Pur, IS8T Bridge, 
Red Fort (4) 

185. Kasturba Nagar-Kauriya 
Bridge via Shahdara Belr., 
SeeIampIir, IS8T Bridge (2) 

188. Shahdara B ...... ExIan. via 
Jyoti Nagar.lani Rd. (1) 

187. Seema Puri--ShWaj Stdm. via 
Shahdara. IS8T Bridge. DellI 

s.No. 
f 2 

Gate, UinIo IiIoad (1) 

188. Krishan Vihar-ISBT via 
saraswati Wlar, W.P. Depot, 
Gulabi Bagh, Ice Factory (3) 

189. Johri Pur-Mori Gate (T) via 
Bhajan Pura, Timarpur, Old 
SecIl., ISBT (2) 

190. Nanglai-ll--AmbadkaStadium 
via Peera Garhi, Madhuban 
Chowk, W.P. Depot, GTB Ngr., 
ISBT, Red Fort (1) 

191. Dilshad Garden-lSBT via 
Nand Nagri. Babarpur, Bhajan 
Pura, Tun .. Pur (1) 

192. Nand Nagri (1)-R.K. Puram-I 
via Babar'pur, Swam, Laxmi 
Ngr., ITO, O. Maid an, 
Shahjahan Rd., AlIMS (1) 

193. Yamuna Ww-R.K. Puram..f 
via Bhajanpura, Majnu Ka Tilia. 
ISBT , Raj Ghat, Minto Rd., 
Connaught Place, Krishi Bha-
wan, Vlnay Marg (1) 

194. Jahangir Puri-Nand Nagri CC 
viaGlBNgr., TlmarPur, Bhajan 
Pura (4) 

195. YamunaVihar-KandTrmLvia 
Bhajanpura, Ua;nu-ka-Tilla, 
lSaT, 0eI\i Gate, ITO (6) 

196. Nand Nagri-PragIti Uaidan 
_Bhaj8npura. TIIn8IpUI",ISBT, 
DellI Gala, no (6) 



PIW.GUNA 9. 1913 (&AKA) 

S.No. Route 

1 2 

197. Nand Nagri cc-BirIa IIIIs via 
. Bhajanpura. llrMrpw. MIuice 
Nagar (4) 

198. Indira Puri (lonI)-Mori Gale 
(T) via loni Rd. Xing .• 
Bhajanpura, Tunarpur. LS.B. T. 
(2) 

199. Nand Nagri--Shivaii Stdm. via 
Bhajanpura, Tunarpur. Maurice 
Ngr •• Ice Facty .• Mandir MaIg 
(2) 

200. Indira Pur (loni)-Kand. TrmI. 
via Babarpur. Swam, Laxmi 
Ngr •• 00. Mandl House (2) 

201. KarawaI Ngr.-Mnd.TrmLvia 
8hajanpura. Tmarpur. IS8T • 
Delhi Gate. 00 (6) 

202. Jagal Puri-Shivai SId. via 
Tmarpur.RadFod. ... RDad. 
Conn. PI.:. (2) 

203. Nehru ViMIr--StWaii Stdm. via 
T ... Pur.ISST.RadfGrl.lIrdD 
RDad(2) 

204. I(rishan Nagar-lSBT via 
Gandhi Nagar.1SBT Bridge (1) 

205. Nand Nagri-I(8nd. TnnI. via 
Shahdara. s-n. Laxmi Mar., 
ITO, Uandi ttou. (5) 

206. DIIhad ~ Trml 
vial,P. Exln..larmiNlgar, no, 
Mandi House (2) 

S.No. Route 

12· 

207. Kandi-Aed Fort via .... 
Dairy, L T.O .. DeI1i Gale (3) 

208. ShatIri ..... .:w Fort via 
Laxmi Nagar, ITO, Delli Gala 
(1) 

209. PaIpar Ganj-Red Fort via 
IOIuraj.GancIU ..... Yamuna 
Bridge (1) 

210. KaIpn Puri--l.ajJal Nagar via 
RDad BrIdge. P. IIaidan. Hi-
zamudin. Ashram (4) 

211. ShasIri Nap-Kal*ra8ridge 
via Gandhi Nagar. Yamuna 
Bridge (2) 

212. KaIyan Puri-OkhIa Ird. Es-
tale via Road Bridge. MaIunni 
Bagh(4) 

213. Trik* Pwi--«amIa ..... via 
.... 0iaIy. no. Delhi Gala 
(6) 

214. TlakNaga..t.:mbadla S1adm. 
via Mali Nagar. PaIIII Nagar. 
KalalBagh. Ajmari Gale (6) 

215. KalpnPuri-Anand Palbalvia 
MoIher Diary. ITO, llandi 
HeMe. A;mant Gale (6) 

216. ..... K8nd. Trml via PushIa 
MaIg. no, MandiHaae.KriIIhi 
a-(4' 

217. Chanda, Nagar-Kauriya 
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.. -S-No. ... Reule 

.. f ··2·· 

"'_-:,'. 

- : ,'.' Bridge VI~ ~ Ngr., ISBT 

.... , ": ~~~) :i'-,~" 
: ~'-a. : :' ~ek Viha,:~ Gata (T) via 

VlShwas Nagar: Laxmi Nagar, 
ITO, Red Fort (3) 

.-; i . • - ":", • .; .• 

. 21 S).· . viWk·· Vrhar~N;ar Purl via 
Anand Viht.t,' :iTO: Comaught 

. Place, PaJ.el Ngr. (5) 
'-.~ .",,' ':. ,,:- -: ':. '. "":.:'".", 

'220:': '.:' '~~ FOIl via ITO, 
, -'R&d' Fort (1)' -' ", 

",221; Jh~~Stdrn.viaP~ 
_ iTO: t>alhi Gala, Minto 
Road (4)' '.' 

. ,m. ' j sldmarPark~ivajiSbidium 
. '.',;. \ via ~ NatrlSBT Bridge 

Delhi Gala, Miim'Rct. (5) , 

223. . 'shahdr~tiiil M Stadi.n via 
". - ~'PuShia..:a.ITO,Rouae 

Avenue (5) 

.- 224. ; .' •. p:oepot~Maidait. 
'flill'efNagir.>K8ro1 Bagh, Con-
naught Place,' tASndi House, 

" ~.(4) 
- ' 

"'225. S~~d. Trml. via 
s.am,taxmiNgt.,ITO, Mandl 
House, Krishi BhaYan (6) 

:,_,,:i 'S~ viii JheaI. 
MaIhar'D8ky, M8yur Vih8r (1) 

,: 221.' T"P~via~r, 
laxmi Har .• ITO, Red F'orI~}-

S.No. . 

, t - .. - 2 

~: 1.... . • ".". 'f', ·:.f:j .. ': .,. ',' .~ 

, 228:' . ua)'~r vu,.,'fih>i-Mori Gate 
(T) via Mblh*"nliiry, ITO, Red 
Fort (~) . _ ., 

; .. : . - • :, f • ~: ~ 

; 'j .. 

, t.4a)'VtVlharPh.'II-,-AjmeriGata 
. \ita' Ubth.'" Dairy, Pragati 

Maidan, ConnaUght Circus (2) 

230. . '. kriSlian NaOar~.K. P~-I 
_, '; ... " .'VkiSh.rpur;ltO. Shahjahan 

231. 

'" , .. 

... "Rd., S.J. Airpol'(ArlMs (2) 

. Mayur~Ph.~ Te~L 
· via Motriir "airY: ITO PaIIka 
: :I<endra, NOPe> (4) 

Karkardooma-Mori Gate (l) 
. Via ~hakarpUr,' iTo, Red Fort, 

:. RIy. 'St8tlOr(c2( .,' 
,',.' 

233.. Shahdara-Kelld.Trml. via 
., ,Swam; taxml fiagar, Pragati, 

~ .. ~-; ", ,'. ~idan, ~'\Housa (1) 
': : :." ~', .. 

234. 

235. 

~.' 
~ , 

ShalimarPark--«and. Trml. via 
· lChurejl, ITO,· 'P~iaIa HOUse, 

IGtshl BhaWai. '(21 
. , . ~ '.;; ! 

Nand Nagari Extn.-Raj Ghat 
- (r) YB' S~ Sh~r, 
· ITO, b8thi Gate'(2) 

.iItIi . '~Garden 
viii' -:T8 'N.,-., Timarpur, 
8haIan p~ 't8h8er Pur (2) 

'. ZJ7: '. Sfi8itrl N_~ GIlt via 
,,:: ';,,';: ~1·Ngr.~ISBTBriclge(1) 

i. . ~.: '. Ji .. t l:' .', :~,: 
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"~'" 

, , 1 __ ,_ ,,2 , 

Shahdara, Swam, Laxmi Ngr., 
• ; ':! ;<" ITO"shahjahari Rd., AuMS'(1) 

,'J.~~ . :' .. '~', '~-;~"';._. i_" 

, 23f;":' , VntelfVihilr':':':' VirSant Vihar via 
Jagat Puri, ITO, Bharti Nagar, 

, , • ! < sj. HoSplaI'(1'J 
~; -.: ;, ,~ '.' .. . ". . . 

:- . '24ft" . ',V~: vIh • .:i.Mori Gate (T) via 
Shakarpur, ITO Delhi Ga:.e, 
Yamuna Bazar (1) 

; .... " : " 

.: 241. ',: Mayu; ViHar--Dhaula Kuan via 
, , Ro8d Bridge; High Court, lodi 

Coly, S.J. Hasp., AIIMS (1) 

'242. 'Mandawli ' 'Faialpur-Mori 
Gate(T)'~a Mother Dairy,ITO, 
Red Fort, ISBT (1) 

243. ' , Seetn'a Pu~8nd. Trml. via 
, [P. extn:JagatPori, ITO, Mandi 

House(S) 

• 244: " VMIk' V1hiir4cafld. Trml. via 

, ' 

lP. Extri:, tlO;'Palika Kendra 
_(2) 

245, Viv8k'Vihar~b. Rly. Stn. via 
Laxmi Ngr.; ItO, CoMaught 
Place (~r __ ' 

~>, -'KaJyariPUr~Khas(T)via 
Road Bridge, P. Maidan, 
Shahjahan Rd., AllYS (3) 

., " • ; : I . ':.' ~ ',:' '. . ~ '._ : :_ . .I , ~ ":' 

:241."~ ":'Anand~.i:..Udyog Bhawan 
viii ,'l.2xmi ' Ngr.:,' ITO Patiala 
~~, Krishi, B.~awan (U 

..... f ,,:-. ,''''! -. ., '_', . .!. ~ _ - " -. . .. 

. 'i2..sJ i ··,~:,itil9Ut" 'V'1ti8f;' "'il-aSBT via 
Mother ~,lf6, Red Fort (1) 

--S.No. ,'-, , " Rotw" 
.. _\., ,,~. 

1 2 

249. Mayur VIhar-Il-Kend. Trml . 
. 'Via'·Moth.r' 08W. ITO. Palka 
'~,*(1)' ,_. : 

, 250.' ' shahdaia--.o.K8io1 Bagh 'Tml. 
-, -Via .KriShart'· Nor., ITO, Con .. 

naught Place, Patlilrganj (8) 

2S1~ ;,"GaZI,Pu,. .. ; .. Aiulm Parbs(.via 
',. ,', "Mother DailY, Ito, Connaught 

, PlaCe, Paharganj (3) 

.- 252. KriShanNgr.-'-"At1BndPalbliiYia 
'. ' 'Piisht.,M8tg:·OO, Connaught 

Place, PBharjani'12) 

.253. -' " Baba,pur;&tn . ..i..Ajmer. ·Gate 
~ ." '. via: -SW8mi,··UXtni Ngr., ITO, 

Delhi Gate '(2) ':., 

"254." 'Vivek"Vihar~~nd. Tfml. 

, 255. 

256. 

WlV..wasNagar. Khuraji. ITO, 
P",1<'ehdr8.' (2) 

SUkh Vihiir~ri am.. via 
, bl8n; Nagar, fTO, Red Fort (1) 

... ) .... : :.:i 

ShalimarPat\~alNgr. via 
Shahdara, GTB Has., Babar· 
pUr(1),: ";',-

;.'~- ~ " ... .. ;:.~ 

·'257. " V_Vihar~I8agh(1) 
via Vish_ Ngr~~ Krishan Ngr., 

, ITO, Mandi House, Paharganj 
:";" • 'f2r'-':' .. ,-

258. 
;':" •• ::1.-' 

., N8W\ AShOk" 'N8gar~ragati 
Maidan via I. T.O. Mother Dairy, 

, .. ! Mayut'Vlhar XIrIII. (1 ) 
: : . &:j :~:.~. .... "" " :. ~ 



&No. 

1 

260. 

261. 

262. 

263. 

264. 

265. 

266. 

267. 

268. 

FEBRUARY 28, 1992 

2 

Mother Dairy. ITO. Mandi 
House, Krishi Bhawan (1) 

Palpar Ganj-Red Fort via 
MaIher Daily, ITO. Delhi Gale 
(1) 

KasturbaNagar4biGaievia 
LP. Exm., ITO, Delli Gaie, 
Yamuna Bazar,IS8T (1) 

Kalyan Puri--l...aFat Nagar via 
Road Bridge, Maharani Bagh, 
Ashram (7) 

ShaIima' Park-Maurice Ngr. 
via Seelampur, ISBT Bridge, 
STA. UaI Road (1) 

Krishan Nagar-Bapur Dham 
via L T.O. Shahjahan Rd., 
AlIMS, Moll bagh (3) 

Krishan Nagar-Nehru 
PIace{T) via Road Bridge, P. 
Maidan, Mathura Rd., MCKR 
Hasp. (1) 

8abarpur Extn.-Nehru 
PIace(T) via Shahdara. Laxmi 
Nagr, ITO, P.Maidan, MCKR 
Hosp.(4J 

Dilshad Garden -Nehru 
PIace{T) via I.P. &tn.. ITO, 
BharIi Ngr .. MCKR Hasp. (1) 

New Seema Puri-Pragati 
Maidan via I.P. ExIn.. Laxmi 
Nagar. ITO. Ring Road (1) 

$.No. 

1 

269. 

270. 

271. 

272. 

273. 

274. 

275. 

276. 

278. 

2 

Babalpur Extn.--Kend. TrmL 
via Swam, Laxmi Ngr., ITO 
Mandi House, Patel Chowk (2) 

Trilok PUri-A.S. Road via 
Mother Dairy ITO, Palka Ken-
dra. !<end. Trml., Mandir Marg 
(1) 

Trilok Puri-Udyog Bhawan via 
PPG Depot. ITO, Connaught 
Place, Jantar Mantar (6) 

Kalyan Pur~end.TrmL via 
Mother Dairy, ITO, Mandi 
House, Klishi Bhawan (4) 

Okhla4Ainto Road Trml. via 
Ashram. AIIUS, S.J. Airport, 
Taghlak Rd., K Bhawan (6) 

Gr. KaiIash-l-Super Bzr. via 
O.P. Ngr .• Nizamuddin, Baroda 
~-(2) 

Okhla-Jama Masjid via 
Ashram, Sunder Ngr., Delhi 
Gale (3) 

0khIa--Ry. Station via Ashram, 
sunder Ngr., Delhi Gale (3) 

Madanpur Khadar~. Stn. 
viaAstvam. LP. Ngr •• Pant Ngr., 
ITO, Red Fort (2) 

BadarpurBdr.--RIy.Stationvia 
Ashram, SunderNgr.,ITO, Red 
Fort (8) 
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"S:No: .. ... .... ROUfj" ..... .... 

1 2 

299. Jalvihar (T)-Rly. Station via 
" ;; ,;-~':J'9l"m. "'~~uddin.; ,ITO, .' . : .:: ..•.. ~.:~ (~r ... . ~~ .... 

300. DbA~1Ft~IY.Station 
.. ,;. \Iia .. ~.,P!olri, Modi .~IIs, 

. ': . ; :" . Asbram~ toP. ITO, Red t=ort (8) 
. . . .: ~ . ; I,.' .,' ~ ... . : . '. ! . 

. ' 301. ~ .. ' . "N~ .~ (1}.-kend. Trml. 
. via Kall8sh ColOny, Pant Nagar, 

".. ": ,';; -5.hab~'~'! l(rjshi Bh:.P') 
.' .-... ~ .. :.:. ~,~,::'~~'~,,': ,t': ,~/; :,:::~. " . 

302. Malviya Ngt.~amuddin Rly 
"Sin:'via sake~ Sadiq Ngr., LP. 

':.' :'i. . ',' ,~f •. ~~~~r,a (1) 

303. :~~" C~R."'park-RIY. Station via 

:!:';; ~::::'.~.,.~~~~~lash~' 
;~.!', :.CWS~~~~ Mantar via 

,.. . . i!<-Ik~t J-?~~. 'J Lajpat: ,Hgr., 
,;_' '; . ,.:,'~ " AlI~,.J~ri~L~an (5) 

, J'. ~. '< 

305. 'todf tolO~.I.Estate Ph. I 
. ~ , .. ;;_~.~r~.Ga,n1 LP.-Ngr., 

, JO. - ,MOdi Mil . :oJ. 0 3 .' 
<' ',:'1'; t'., .,'.', . ,,;., Is\~:. spot ( ) 

306. : 'sJkilct~\I ~iha;-Minto Rd . 
..... ; < .;: .t,,!"~,~~.~r., ~,,~, 
;; .ii'!:1' .::,.;~~,~~JBhawan(2) 

347. 

!'_ " • I.' :.....::;-', ,~,':.: ... " _ !: ~ 0' ". " 308. ," . -C.w.s:i~ii:Gate (T) via 
Kalkaj( . Oepat, Modi Mills, 
Ashram, Zoo, ITO (3) 

.. S.No:'··' 

t 2 

309. Kalkaji-Jantar Mantar via 
· '. . " \: . ; I<.<ln~h_~!9ny:, pefenC8: ~Iy., 

" '! .',' <, $h~j~h~ ~~, (3) 
.n. '. ," ,~"'_" . '" ._. . ... ,.' "I ." 

310. CWS-II-(.P:NagarviaKalkaji 
.' ..... .' " De~ . .t.b;IiJ~jll~ (2) ,>.' 
· .'" ,-_';_ "':0' I .... • • I I_ .'. ~ ... ...' ' ""." '.' , . '. • ", 

.,: -~11 ..• ';. ":~ahllJ, p'~ +~I.-Azad Pur 
. .. i'~" '_ . , '. 

~ Tiine viS 'MOOfChand, Ring 
,',; _ : .! ,;,·:FmIlofJ,:·VV!P.J~'I~t(5) .,., 

. .'. J1~';': :' ~~~to Road Trml. 
via GObind Pur~ Modi Mills, L.P. 
Ngr., Pant Ngr. aaroda House, 

, . ..: "'. C:Orm~g~~·9r;9.Us (4) . '~8£ 
'.' 

'313. okhl~ri: ~e via Bhara! 
Ngr., Ash~m:n~ Zoo, ITO, Raj 

;,:', , .. ", 5~~a.t (~) .. ,. '. :' . 
~1'4:" '.' ~~s.~riGate(T)Via 

.. Gr. KailaSh)Aool Chand, Pant 
.. I ~r~,.~ •. !TO, aajghatJ~l 

.:" ~ ..',. '-'.' _', .. l..... ..'. 

,:,.,,-. ;. -"~i': :-",t·~~·,·~·:, 

315, ..... ~gnubir Nagr.;J.l-N. Sta-
. .. ", dlu!TivIaM:P. Depot Xing, Patel 

Ngr., Kand Trml., S.S. Park (2) 

'-~_ ~ .... " .'!::..,..', ~<.~.~ ~~r ,:.~; ... tr_, 'i.-: .,.:l:~~·: 

· '. ~1]: .. :. ~~;yi~!:,: (~rol Bagh (T) 
, .. " .,v~Ar*tW$.~j, S.S. Park, 

i'~' ,,_ ..... ,,' . .J ......... ,~,. ~._j.:r.~ 

. Baroda House, Pahar Ganj (6) 

· .~ .. ~1.~,:: ;~,~ ·J~~·:~~~~~~t~ Manta/ via 
. .., .' .. 'Ash·ram •.. AuMS; Tuglak Rd., 

Krishi B~a..v8rl·(2) 



S.No. 

1 

319. 

320. 

321. 

322. 

323. 

324. 

325. 

326. 

327. 

328. 

329. 
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2 

Madanpur Khadar-Mori Gate 
(T) via Ashram, Zoo, ITO, Raj 
Ghat (1) 

Jal Vihar (T)-Karol Bagh (1) 
via Jangpura. Zoo, Baroda 
House. Connaught Place (1) 

Badarpur Bdr.-Minto Road 
Trml. viaAshram.AIlMS. Tugh-
Iak Road. Krishi Bhawan (5) 

Saket-Red Fort via MCKR 
Hosp., Sunder Nagar, ITO. Delhi 
Gate (2) 

Ambedkar Ngr.(T)-Okhla via 
Hamdard Ngr. Modi Mills. 
Ashram (2) 

Tughlkabad Rly. Coly-S.N. 
Depot via Kalkaji Depot, L.P. 
Nagar, AIIMS (4) 

Dhaula Kuan-L.P. Nagar via 
R.K. Puram, liT Gate, Nehru 
Place. Modi Mill (3) 

Hamdard Ngr.-Ambedkar 
Stadm. via.Modi Mills. Ashram. 
Zoo,ITO(2) 

Gr. Kailash-""-'Iantar Mantarvia 
Kailash ColonY. MCKR Hosp .• 
S.J. Hospital. ladi Coly (2) 

Gr. Kailash-I-Super Bazar via 
Kailash Colony. LP. Ngr., Pant 
Ngr .• Baroda House. (2) 

DDA Aals Kakaji-Kend.Trml. 

S.No. 

1 

330. 

331. 

332. 

333. 

334. 

335. 

336. 

337. 

338. 

Route 

2 

via Modi Mills, L.P. Ngr., AIIMS, 
Krishi Bhawan (3) 

Kalkaji Extn.-Kend Trml. via 
Nehru Place, Andrews Gani, 
S.S. Park, Krishi Bh. (2) 

Kalkaji Extn.-Mori Gate (T). 
via Nehru Place, MCKR Hosp., 
Zoo, ITO, Raj Ghat (2) 

Y.alkaji Extn.-Minto Rd. Trmi 
via Nehru Place. L.P. Ngr., 
AIIMS, Tughlak Rd., Krishi Bh. 
(2) 

DDA Flats Kalkaji-Jantar 
Mantar via C.R. Park. MCKR 
Hosp., Baroda House, Krishi 
Bhawan (4) 

Saket-Super Bazar via Khel 
Gaon, AIIMS. Tughlak Road, 
Krishi Bhawan (3) 

Saket-Mori Gate (T) via lIT 
Gate, AIIMS. Shahjahan Road. 
ITO, Raj Ghat (4) 

Mehrauli-Rly. Station via 
AIIMS, S.J. Airport. Shahjahan 
Rd., ITO. Red Fort (5) 

MaJviyaNgr.-Mori Gate (T)via 
AIIMS. S.J. Airport. Shahjahan 
Rd., ITO, Raj Ghat (5) 

Malviaya Ngr.-Kamla Market 
via Khal Gaon, LP. Ngr., 
Jungpura. Nizamuddin. ITO (2) 
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S.No. 

1 

339. 

340. 

341. 

342. 

343. 

344. 

345. 

346. 

347. 

348. 

349. 

Route 

2 

Mehrauli-Kamla Market via 
AIIMS, S.J. Airport, Janpath, 
Connaught Circus (4) 

Munirka-Okhla via lIT Gate, 
AIIMS, Ashram, Bharat Ngr. (4) 

Press Enclava-Ambedkar 
Stadm. via Khel Gaon, AIIMS, 
'Tughlak Rd., Krishi Bhawan, 
Connaught Place, Mandi 
House, ITO (1) 

Maidan Garhi-S.J. Trml. via 
liT Gate, Sakel, Neb Sarai (2) 

Hauz Khas Trml.-Kend Trml. 
viaAIIMS, TughlakRoad, Krishi 
Bhawan (3) 

S.J. Trml.-Dhaula Kuan via liT 
Gate, Outab Enclave, R.K. 
Puram, Moti Bagh (2) 

S.N. Depot-A.N. Terminal 
Sect. 4 via INA, AIIMS, Sakel 
(8) 

S.S. Park-A.N. Terminal via 
S.J. Airport, liT Gale, Saket (3) 

S.N. Depot-Kalkaji Em. VI8 
AIIMS, MaIviya Nagar, Chiragh 
Delhi (4) 

Hauz Khas Trml.-Rly Station 
via Khel Gaon, Defence Col· 
ony, 5.5. Park, Baroda House, 
Mandi House, Delhi Gate (3) 

S.J. Trml.~hatli Kalan ViR. via 

S.No. 

1 

350. 

351. 

352. 

353. 

354. 

355. 

356. 

357. 

358. 

359. 

WrittBn AnSW9IS 372 

Route 

2 

AIIMS, Maharuli, Fatehpur Beri 
(5) 

S.J. Trml.-Aya Nagar via 
AIIMS, Mahrauli, Sultan Pur (4) 

Tilak Nagar-Lodi Colony via . 
Kirby Place, Dhaula Kuan, 
AIIMS, INA (5) 

MandiV~I.-S.J. Trml. viaGadai 
Pur, Mehrauli, AIIMS (4) 

MaJviya Ngr.-Super Bazar via 
liT Gate, S.J. Airport, Krishi 
Bhawan (4) 

Ambedkar Ngr. Sec. V~laza 
via Chiragh Delhi, Andrews 
Ganj, Locli Coly, Janpath (7) 

Ambedkar Ngr. Trml.-A.S. 
Road via Chiragh Delhi, An· 
drewsGani. Lcdi Coly ,Janpath, 
Shiva;i Stdm~, Mandir Marg (3) 

Mehrauli-BhaHi Mines via 
ChaHar Pur, Sawan Public 
School (4) 

Malviya Ngr.-Rly.Stn. via 
AIIMS, Andrews Ganj, Pant 
Ngr., ITO Red fort (3) 

Badarpur Bdr.-Aya Ngr. via 
M.B. Road, Mahrauli, Ghatorni, 
Air Force Sin. (2) 

A.N. Trml.-Kend. Trml. via 
Saket, lIT Gate, S.J. Airport, 
Krishi Bhawan (2) 
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S.No. Route 

1 2 

360. Bapu Dha~husp ViharSac. 
I via Dhaula Kuan, R.K Puram, 
Outab Enclave, Press Eocl. (3) 

361. Sheikh Sarai Ph.l -Minto Rd. 
(T) via Panchsheel Club, S.J. 
Airport, Krishi Bhawao (1) 

362. Jwala Puri School-S.J. Trml. 
via Peera Garh~ Punjabi Bagh, 
Ring Road, AIIMS (1) 

363. Mehrauli-Kend. Trml, via lIT 
Gate, S.J. Airport, Krishi Bha-
wan (1) 

364. SadiqNagar-MintoRoadTrml. 
via Andrews Ganj, AIIMS, S.J. 
Airport, Krishi Bh. (1) 

365. Pushp Vihar Sac. V-Minto Rd. 
(T) via Khel Gaon, AIIMS, Tugh-
Iak Road, Krishi Bhawan (2) 

366. Mehrauli-Mori Gate (T) via lIT 
Gate, S.J. Airport, India Gale, 
ITO, Raj Ghat (5) 

367. Rajendar Ngr. Mtt. -Malviya 
Ngr. via Karol Bagh, Connaught 
Place, Krishi Shawan, lIT Gate 
(3) 

368. 

369. 

S.N. Depot-Chattar Pur via 
AIIMS, Mehrauli, Andheria Bagh 
(2) 

Rang Puri School-S.J. Trml. 
via Mahipal Pur,l<ishan Garh, 
Mehraull, AlIUS (1) 

S.No. Route 

1 2 

370. MaJviya Nagar-Vikaspuri via 
liT Gate, Ouatab Enclave, R.K. 
Puram, Dhaula Kuan, Kirbi 
Place, Janak Puri, Tdak Nagar 
(3) 

371. Mehrauli-Nangloi via Kishan 
Garh, Kapashera, Jhatikra. 
Najafgarh, (3) 

372. A1aknand~end.Trml. via Gr. 
Kailash, Khel Gaon, AIIMS, 
Tughlak Rd., Krishi Bh. (3) 

373. C.R. Park -Jantar Manlar via 
Gr. Kailash, Khel Gaon, AIIMS, 
Tughlak Rd., Krishi Bh (3) 

374. S.N. Depot--A.N. Trml. via 
AIIMS, Andrews Ganj, Sheikh 
Sarai (3) 

375. Tuglakabad Vill.-Minto Rd . 
• Trml. via Dakshin Purl, Malviya 
Ngr., S.J. Airport, Krishi bh. (3) 

376. Hauz Khas (T)-Anad Parbat 
via AIIMS, Nauroji Ngr., Vinay 
Marg, Krishi Shawan, GoIe 
Market, Karol Bagh (1) 

377. JantarMantar-S.J. Enclavevia 
Krishi Shawan, S.J. Airport, 
Kamal. Uohd. Pur (2) 

378. S.J. EncIave-MoriGate (T)via 
Kamla Cinema, AIIMS, 
Shahjahan Rd., ITO. Rajghat 
(3) 
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S.No. 

1 

379. 

380. 

381. 

382. 

383. 

384. 

385. 

386. 

2 

NangoIi-S.J. Tnnl. via Peera 
Garhi. Punjabi Bagh. Ring 
Road. AIIMS (1 ) 

Mangol Puri S.BIk.-S.J. Trml. 
via Peera Garhi. Punjabi Bagh. 
Ring Road. AIIMS (3) 

SultanpuriD.Bk.--s.J. Trm~ via 
Peera Garhi. Punjabi Bagh. 
Ring Road. AIIMS (3) 

Najafgarh-S.J. Trml. via 
Chhawla. Kapashera. 
Mahipalur. Basant ViH. (2) 

A. Nagar Sec. V-Kand. Trml. 
via Chiragh Delhi. Khel Gaon. 
DefenceCoIy. Shahjahan Road, 
Krishi Bhawan (5) 

Devli---Kend Tnnl. via Sheikh 
Sarai. lIT Gala. S.J. Airport, 
Krishi Bhawan (2) 

Tdak Ngr.-J.loN. Stadium via 
Kirby Place. Dhaula Kuan. 
AIIUS, lodi Colony (2) 

R.K Puram-I-U. Pitampuravia 
Ring Road, Punjabi Bagh. 
Mohindra Park (4) 

387. Vasant Vlhar-Rad FortviaRK 
Puram. Vinay Marg. Krishi 
Shawan, Connaught Circus 
Mirto Road. Deti Gat. (2) 

388. Vasant Vihar-Mori Gale (T) 
via Uoti Bagh. VINlY Marg. 

S.No. 

1 

389. 

390. 

391. 

392. 

393. 

394. 

395. 

396. 

397. 

Wn1ten AnsIWUS 376 

2 

Krishi Bhawan, Connaught 
Place. Mandi House. ITO. Raj 
Ghat (2) 

R.K. Puram-l-Kend. Trml. via 
S.N. Depot, Vinay Marg, Krishi 
Bhawan (4) 

Bapu Dham-Pragati Uaidan 
via Dhaula Kuan, R.K Puram, 
lodi Colony. Zoo (3) 

Poorvanchal HosteI--Minto Rd. m via lIT Hostel, S.N. Depot, 
S.J. Airport, Janpath (4) 

Vasal KunHantar Mantar via 
J.loN. Univ., S.N. Depot. Vmay 
Marg. Krishi Bhawan (3) 

S.P. Dapol-S.J. Trml.-via 
Shankar Road. Ridge Road. 
USSR Embass¥, RK. Puram, 
Outab Enclave, AIIMS (2) 

Hauz Khas TrmI.-Plaza via 
S.M. Temple. Mali Bagh, Krishi 
Bhawan(8) 

Munirka-MoriGale(T)viaS.M. 
Temple, Mohd. Pur, AIIMS. 
Shahjahan Rd., ITO (3) 

RK. Puram-I-Krishan Ngr. via 
AlIMS, Shahjahan Rd., ITO, 
Red fait, GancI\\ Mgf. \5) 

Vasant VhIr (T}-Nizamuddin 
RIy. Stn. via R.K. Puram. S.J. 
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B.No. B.No. 

1 2 1 2 

Airport. Bharti Ngr. Gol Club 407. Ambadkar Ngr. (T) -Kend. 
(4) Trml. via Saket, Outab Enclave, 

R.K. Puram, Teen Murti, Krishi 
398. RK. Puram-I-Uttam Ngr. (T) Bhawan (6) 

via Dhaula Kuan Kirby Place, 
TIIak Nagar (4) 408.Narela--Najafgarh via Outab Gam, . 

Rani Khera, Nangloi, D.K. Depot 
399. R.K. Puram-l-KhyalaJJ Coly. (3) 

via Dhaula Kuan Kirby Place, 
Tilak Nagar (3) 409. Dhaula Kuan-Shahdara via 

Ring Rd., Ashram, Zoo, ITO, 
400. JantarMantar-South Campus Rajghat. Yamuna Bridge (4) 

via Krishi Shawan, Vinay Marg. 
Moti Bagh (1) 410. Shakarpur-A-IJanakpurivia 

ITO, Connaught Place, Kend., 
401. RK. Puram-l-ShaJimar Bagh Trml. Rly. Colony, DhaulaKuan, 

via Ring Road, Wazirpur De- Kirby Place (2) 
pot-I (3) 

411. Shakarpur-B-IJanakpurivia 
402. Nanak Pura (CC)--Red Fortvia ITO, Connaught Place, Kend., 

Moti Bagh. T een Murt~ Krishi Trml, Rly. Colony DhaulaKuan. 
Bhawan, Connaught Circus, Kirby Place (2) 
Minto Road, Delhi Gale (2) 

412. Dhaula Kuan-J.LN. Stdm. via 
403. Munil'ka-Kend. Trml, via Vas- Mati Bagh, RK. Puram, S.J. 

ant VIhar, MDIi Bagh, Teen Enclave, AnMS, Defence CIy. 
Murti, KrishiBh. (1) (1) 

404. Bara Tooi-Vasant Vihal' via 413. Kirby Place-Najafgarh via 
Pahar GanL NDPO, Krishi Janak P~ Dabri, Kakrola, 
Bhawan, Teen Murt~ Moti Bagh Nangli Sakroti (1) 
(1) 

414. IGI Aitport-Sullan Puri via 
405. Vasant Villar ~ Man- Palam Airport, Dhaula Kuan. 

tar via Mali Bagh, Vinay Marg, Punjabai ~h, Peera Garhi (1) 
KriSbi Bhawan (4) 

415. Dhaula KuanlBapu Oham-
406. PacINanchaI~an- Kend.Tnnlw..*BaQh,Teen 

chal Holt.. via J.N.U., RK. Pu- Mum. Krishi Bhawan (1) 
ram, AllYS, IT Gale, Qutab 
encIaMt (1) .16. C.I. JanaIcpuri--tap Ngr. via 
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S.No. Route 

1 2 

Kirby Place, DhauJa Kuan, R.K. 
. Puram, AIIMS (6) 

417. Chankya Puri fTr-Kapashera 
Bdr. via DhauJa Kuan, R.K. 
Puram, Airport, Rangpuri, 
Samalka(2) 

418. Rajokri Harijan Basti-S.J. Trml 
via Samalka, MahipaJpur, Kish-
angarh, Mehrauli, liT Gate (1) 

419. Mangla Pur~ehrauli v~ Pa-
lam Airport, Mahipalpur Xing., 
Kishan Garh, Outab (1) 

420. Dhul Siras--Chankya Puri (T) 
via Pachanpur, Palam Colony, 
DhauJa Kuan (1) 

421. Badarpur Bdr.~angal Dairy 
via M.B. Road Mehrauli, Kish-
angarh, Mahipalpur (1) 

422. IGI Airport-Karampura Trml. 
via Palam Airport. Kirby Place. 
TIIak Ngr. (1) 

423. Kend. Trml.-JanakpuriB-lvia 
Krishi Bhawan, Teen Murti, 
Dhaula Kuan (4) 

424. ISBT -MangJa Puri via Ice 
Factory. K. Bagh. Todapur, 
Maya Puri. Dabri (4) 

425. Ambedkar Ngr. (T)-Badu Sa-
raiviaMandiHouse,Kend. Trml;' 
D. Khan, UahipaI Pur X-Ring, 
Kapashara, Biswasan, Kapa-
shara(2) 

S.No. Route 

1 2 

426. Uttam Nagar (T)-Nehru Place 
en via Kirby Place, Dhaula 
Kuan, Kailash Colony (2) 

427. Hauz Khas (l}-Inderpuri JJ 
Cly. via S.J. Airport, Krishi Bhvn., 
Shankar Road, Todarpur (1) 

428. Chankiyapuri (T}-Vikas Puri 
via Ring Rd., Mayapuri, HN 
Clock Tower (1) 

429. JL Nehru Stdm. (T)--PaJam 
Village via MCKR Hospital, Ring 
Rd., R.K Puram, Palam A. Port 
(6) 

430. . JanakpuriA-I-Kend. Termilnal 
via Vehicle Depot, Dhaula Kuan, 
Talkatora Garden (2) 

431. PochanPur-B.M.D.Chowkvia 
DhauJa Kuan. Talkatora Gar-
den. C. Circus, Aj. Gate (1) 

432. Palam Village-Mori Gate en 
via Delhi cantt. MP Depot, Mali 
Ngr .• Ice Factory (1) 

433. Bijwasan Border-ShivajiStdm. 
via Samaka, Dh. Kuan, Teen 
Murti, Krishi Bhavan (1) 

434. Matiala-Safdarjang (T) via 
PalamGoan, VasantGoan, Moti 
Bagh (1) 

435. NajaI~NehruStadium 

via PalamGaon, Rao Tulia Ram 
Marg, Defence Colony (1) 
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S.No. 

1 

436. 

437. 

438. 

-Route 

2 

Uttam Nagar (T}-Kend. Ter-
minal via Delhi Cantt. Rly. Col-
ony, North Avenue (2) 

Karol Bagh (rrs.N. Depot via 
Dhaula Kuan. Munirka. Mahd. 
Pur (4) 

Janakpuri C-I-Kamla MarI<et 
via Lajwanti Garden. Naraina 
Vihar. Rajinder Nagar (4) 

439. Uttam Nagar (T}-Mori Gate (T) 
via Janak PUri. Naraina Vihar. 
Ajmeri Gate. I.S.B. T. (2) 

440. Kirby Plac.-Kamla Market via 
Dhaula Kuan. Faiz Road. Pahar 
Ganj (1) 

441. Naraina Vihar-Bhai Parmanad 
Cly. via Shankar Rd.. Ice 
Facotry. BBM Depot (1) 

442. Kirby Place-B.M.D. Chowk via 
Dhaula Kuan. Kend. Terminal, 
Ajmeri Gat. Red Fort (3) 

443. Palam (Manglapur)-Azad Pur 
(T) via Janak Puri. Outer Ring 

. Road. Wazirpur Depot (4) 

444. Najaf Garh--Nahru Place (T) 
via Palam Goan, MunirU, KaI-
kaji More (2) 

445. Palam Village-AmbedkarSla-
dium via Dhaula Kuan. Kend. 
T8rminaI.I.T.0. (4) 

446. Amrohi Villag...-«and. T armi-

S.No. 

1 

! 447. 

Route 

2 

nal via Palam Gaon. Dhaula 
Kuan, Talkatora Garden (1) 

IGI Air Port-Chankiyapuri (T) 
via Palam Gaon. Delhi Cantt. 
Dhaula Kuan (1) 

448. Bharthal-Ambedkar Stadium 
via Dhaula Kuan, Kend. Termi-
nal. I.T.O. (1) 

449. Uadu Vihar-Karam Pura (T) 
via Lajwanti Garden. M.P. 
Depot. Kirti Nagar (1) 

450. IGI Air Port-Super Bazar via 
Vasant Gaon, Krishi Bhavan. 
Palika Kendra (4) 

451. Paiam Village-Minto Road (T) 
via Vasant Gaon, Vinay Marg. 
Con. Circus (2) 

452. Najaf Garh--S. Bhagat Singh 
(T) \'ia Janakpuri, Dh. Kuan. 
Teen Murti. Mandi House (3) 

453. NajafGarh-Kend. Terminal via 
Kapas Hera, Subroto Park, 
Gurgaon Road (3) 

454. Vikaspuri H-3-Ambedkar 
Stdm. via Tilak Nagar, D! . . 
Kuao, Krishi Bvo., ITO (<:1 

455: IGI Air Port-Kara~" Pura (T) 
via Palam Village . .; inak Puri, 
Tilak Nagar (2) 

456. Raja Garden (T)-Mor; Gata (T) 
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S.No. 

1 

457. 

458. 

459. 

460. 

461. 

462. 

463. 

464. 

465. 

466. 

Route 

2 

via Mati Nagar. Puncti;uian 
Road. Delhi Gate (3) 

Kirby Place-Karant Pura (T) 
via lilak Nagar. Raja Garden 
(2) 

Chankiya-Karam Pura (T) via 
Brar Square. M.P. Depot. Raja 
Garden (1) 

Maj. Bhupinder Singh Ngr. -
I.S.B.T. via Moti Nagar. Daya 
Basti. Ice Factory (4) 

PaprawalViliage-Karam Pura 
(T) via Najaf Garh. Tilak Nagar. 
Raja Garden (1) 

Kailash Puri-Karam Pura (T) 
via C-2B Janak Puri. Raja Gar-
den (2) 

Mangol Puri S. BIk.-Tilak 
Nagar via Peera Garhi. Punjabi 
8agh (T), M.P. Depot (4) 

Neelwal Villag&-Tilak Nagar 
via Dichaur. Kalan. Kakrola 
Bridge. Uttam Nagar (1) 

Uttam Nagar (T)-Kend. Ter-
minal via Moti Nagar, Shankar 
Road. RML Hospital (6) 

Janak Puri C-I-Karam Pura 
via Distt. Centre.Tilak Nagar. 
Mali Nagar. (1 ) 

Janak Puri C-I-I.S.B.T. via 

S.No. 

1 

Route 

2 

Tilak Nagar, Shakti Nagar. I.P. 
CoRage (2) 

467. Khayala--P.S. PaharGanj. via 
Mali Nagar. Rajinder Nagar. 
Jhande Walan (2) 

468. Chaukhandt-Karol 8agh (T) 
via Raja Garden, Patel Nar. Dev 
Nagar(1} 

469. Uttam Nagar (T}-Malka Ganj 
via Mati Nagar. Shakti Nagar. 
Jawahar Nagar (4) 

470. Najaf GarhlMoti Ngr.-Rly. 
Station via Tilak Nagar. Zakhira. 
Ice Factory, I.S.B.T. (8) 

471. Jhatikra-Tilak Ngr./Kash. 
. Gate. via Najaf Garh, Zakhira, . 
Ice Factoty(1) 

472. Pandaw~Kalan-TilakNagar 

via Rewla Khan Pur. NajafGarh. 
Uttam Nagar (1) 

473. Subhash Nagar-Shivaji Sta-
dium via Mali Nagar, Shankar 
Road. Kend. Terminal (4) 

474. Jafarpur Kalan-Tilak Nagar via 
Mitrau, NajafGarh. Uttam Nagar 
(1) 

.475. IssaPur-TilakNagrJRIy .• Stn. 
via Uttam Nagar. Zakhira, Ice 
Factory.I.S.8.T. (1) 

476. Karam Pura (T)-Pragati 
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S.ND. 

1 

477. 

478. 

479. 

480. 

481. 

482. 

483. 

484. 

485. 

486. 

2 

Maidan via Dev Nagar, Delhi 
Gate,I.P.Depot(4) 

Kair VUlage-Tdak Nagar via 
Mitrau, Najf Garh, Uttarn Nagar 
(1 ) 

Jharoda-Tilak Nagar I Rly. 
Station via Najaf Garh, Zakhira, 
Ice Factory. I.S.B.T. (4) 

Khera Dabar-Tilak Ngr.lK. 
Bridge via Najaf Garh, Zakhira, 
Ice Factory, I.S.B.T. (1) 

Daurala-Tilak Ngr.K. Bridge 
via Najaf Garh, Zakhira, Ice 
Factory,I.S.B.T. (3) 

Galib Pur-Tilak Ngr.lK. Bridge 
via Najaf Garh, Zakhira, Ice 
Factory, L5.B.T. (2) 

5hikar Pur-Tilak Nagar via 
Daulat pur, Najaf Garh, Uttam 
Nagar (1) 

Khialla-kend. Terminal via 
Mukhe~i Park. Patel Nagar. 
Shankar Road (4) 

Janak Puri D. Blk.--Shahdara 
via Tdak Nagar. Patel Ngr., Pusa 
Rd., I.T.O. (4) 

Janak Puri D. Blk.--Shahdara 
via Zakhira, I.S.B.T., Seelarn 
Pur (4) 

Taj Pur GoIa-Karam Pura (l) 

S.No. 

1 

487. 

488. 

489. 

490. 

491. 

492. 

493. 

494. 

495. 

Route 

2 

via Najaf Garh, Uttam Nagar, 
Raja Garden (1) 

Nanak Heri-Najaf Garh via 
Badu Sarai, Kangan Hari, Ros-
han Pura (1) 

Dhansa Boder-Tilak Ngr .lRly. 
Sln. via Naja' Garh, Zakhira, 
Ice Factory (4) 

Mundela Kalan-Tilak Ngr.1K. 
Bridge via Najaf Garh, Zakhira, 
Ice Factory I.S.B.T. (2) 

Uttam Nagar (T}-Jama Masjid 
via M.P. Depot, Patel Nagar, 
Karol Bagh (l) D. Gate (7) 

HastsalViIIag&-RIy.Stalionvia 
TIIak Nagar, Zakhira, Ice Fac-
tory,I.S.B.T. (1) 

Hari Nagar Depot-8hivaji 
Stadium via Naraina Vihar, Pusa 
Rod, N.D. P.O. (2) 

KhayalaJJCoIony-l.S.B.T. via 
Moti Nagar, Zakhira, Ice Fac-
tory I.S.B.T. (3) 

Raghubir Nagar-loS.B.T. via 
Moti Nagar, Dev Nagar, Ice 
FacIory, LS.B.T. (4) 

Uttam Nagar (T)--ShalimoU' 
8agh via Janak Pun, TiIak 
NJllJar, W.P. Depot (2) 

• • 496. Sarang Pur-Najaf Gam via 
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S.No. Rout. S.No. Rout. 

1 2 1 2 

Jhul..Jhulli, Sumas Pur, Mitrau' (T) via Moti Nagar, Panchkuian 
(l) Road, Gole Market (4) 

497. Daulat Pur - Tilak Nagar via 507. Uttam Nagar (T) -P.s. Pahar 
Rewia Khan Pur, Naja' Garh, Ganj via Motl Nagar, PusaRoad, 
Nawada(1) Jhande Walan (3) 

498. Tilak Nagar-Sultan Puri via HN 508. Subhash Nagar-Minto Road 
C Tower, M.P. Depot, Punjabi (T) va Moti Nagar, Patel Nagar, 
Bagh (T) (1) Pahar Ganj (1) 

499. Uttam Nagar (T}-I.S.B.T. via 509. Raghubir Nagar~.S. Pahar 
Zakhira, Kishan Ganj Market, Ganj via Moti Nagar, Patel 
Ice Factory (3) Nagar; Pusa Road (3) 

500. Bakar Garh Border-Tilak 510. Rajouri Garden Extn.-Kamla 
Nagar via Mitrau, Najaf Garh, Markt via Moti Nagar, Shankar 
Uttam Nagar (1) Road, Karol Bagh (1) (2) 

501. NangloiJJ CoIony-Tiiak Nagar 511. Rajouri Garden Extn.:-Shivaji 
viaPunjabiBagh(T) M.P. Depot. Stdm. via Moti Nagr, Sat Nagar, 
H.N. Depot (2) Gale Markt (2) 

502. Raja Garden (T) -So Bhagat 512. Vbs Puri-Kendriya Terminal 
Singh (T) via Patel Nagar, Karol via Moti Nagar, Shankar Road, 
Bagh (T), Ajmeri Gale (2) RML Hospital (4) 

503. Uttam Nagar {T}-S. Bhagal 513. TIlak Nagar-Jahangir Puri via 
Singh (T) via Uoti Nagar, Pusa Raja Garden, Wazirpur Depot, 
Road, Con CirQJS, I.T.O. (T) Adarsh Nagar (5) 

504. H.N. Clock Tower-Karol Bagh 514. Janak Puri (DESU)-Moti Gate 
(T) via Tdak Nagar, Patel Nagar, (T) via Tdak Nagar, Shakar 
DeY Nagar (4) Road, Ajmeri Gale, Ring Rd. (1 ) 

505. Uttam Nagar (T}-Karol Bagh 515. Hari Nagar Depot-I.S.B.T. via 
(T) via M.P. Depot, Inder Puri, M.P. Depot, Pusa Road, Karol 
Sal Nagar (4) Bagh (T), Ice Factory (2) 

506. Janak Puri C-l-Shivaji Stdm. 516. Tilak Nagar-Nehru Place (T) 
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S.No. 

1 

Route 

2 

via M.P. Depot. Ringh Road .. 
Kailash Colony (4) 

517. 'Vkas-Nehru Place (T) via 
Janak Setu, Dhaula Kuan, 
Kailash Colony (3) 

518. Kakrola Village-Karam Pura 
(T) via Uttam Nagar, Tilak 
Nagar, Moti Nagar (1) 

519. TIIak Nagar-N.D. Rly. Station 
via Moti Nagar, Dev Nagar. 
Pahar Ganj. Ajmeri Gate (1) 

520. Vlkas Puri-Shivaii Stadium via 
Moti Nagar. Pusa Road. Mandir 
Marg (4) 

521. Tajpur Khurd-Tilak Nagar via 
Najaf Gam, Nawada, Uttam 
Nagar (1) 

522. Tllak Vihar-Niraina Vihar via 
Tdak Nagar, Moti Nagar, Loha 
Mandi (2) • 

523. KaUash Pur~1 Bagh (T) 
vial M.P. Depot, Patel Nagar. 
Pusa Road, (1) 

524. Dichaun KaJan--Karam Pura 
(T)YiaNajafGarh, UUam Nagar, 
Tilak Nagar (1) 

525. Raja Garden (T}-8ijwasan 
R1y., Stn. via M.P. Depot. 
Pankha Road, Poc:han Pur, 
Bharthal (1) 

S.No. 

1 

526. 

2 

Malikpur Zor-Najaf Garh via 
Samas pur, M"drau (1) 

527. Vikas Puri H-3--Mukherji Ngr. 
Bandh via Zakhira. Kanhiya 
Nagar, Model Town, GTBNagar 
(1 ) 

528. Uttam Nagar {T}-I.S.B.T. via 
Vkas Puri, Outer Ring Road 
Azad Pur, Man Rd. (9) 

529. NajafGarh-KanhiyaNagarvia 
Tdak Nagar, Moti Nagar, Zakhira 
(1) 

530. RewIa Khan Pur-Tilak Nagar 
via Rosan Pura, Najaf Garh, 
Uttam Nagar (1) 

531. Naja' Garh-Mehrauli via 
Chawla, IGI Airport, Vasant 
Kun~ Qutab (1) 

532. Uttam Nagar(T)-Uttam Nagar 
(T) via Peera Garhi, Punjabi 
Bagh (T), Raja.Gdn,. (1) 

533. HNCIockTower-JahangirPuri 
via Ring Road, Mohindra Park, 
Uttri Pitam Pura (2) 

534. Punjabi Bagh ~end. Ter-
minal via Krishan Ganj 1Mkt •• 
KaJoI Bagh (T). RMl. Hospital 
(6) 

535. KamIa Market-Y-Bk Man-
go! Puri via Red Fort. G. T.B 
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S.No. 

1 2 

Nagar, Ring Road, Madhuban 
(8) 

536. Rly .stalion-Shakurpur JJ Col-
ony via Azad Market. L.berty. 
Shastri Ngr. Zakhira (3) 

537. R. BIk. Naw Rajinder Ngr.-
Sultanpuri via Palel Nagar. 
Zakhira. Punjabi Bagh (T). 
Nangloi (4) 

538. Shakar Pur-lajpal Nagar via 
Ring Road (2) 

539. MoriGate--OamarudclinNagar 
via Azad Market. Indar lok. 
Rohtak Road (1) 

540. I.S.B.T-Rani Bagh via Azad 
Market. Uberty. Shasti Ngr •• P. 
Bagh (T) (1) 

541. Rly. Station--Mullan Nagar via 
Azad Uarket,lndar L.ok, RoIlak 
Road (1) 

542.. Karam Pura (T)--Sultan Puri 
via Raja Garden. Punjabi Bgah 
(T). Peera Garhi (6) 

543. R1y. Station-Rani Bagh via 
Azad Market.1nder UIk. Rohtak 
Road(2) 

544. . Shivaji Stadium-Paschim 
Vihal'" (WT) via ~hankar Road. 
Raja Garden. PW'Ijabi Bagh 
Extn. (5) 

545. 1iak NagaF-Rani Bagh via 

S.No. 

., 2 

Raja Garden. Punjabi Bagh (T) 
(2) 

546; Raja Garden-Mujkherji Ngr. 
Bandhvia Britania. Ashok Vihar. 
Maurice Nagar, GTB Ngr. (6) 

547. Punjabi Bagh Extn.-B.A. 
Hospital via Britania, Ashok 
Vihar, Shakti Ngr., University 
(2) 

548. Punjabi Bagh (T}---Nangloi JJ 
CIy.-2 via Madi pur JJ CIy., 
JwaIa Heri, Peera Garhi (1) 

549. Punjabi Bag ~njhawala 
via Paera Garhi, Mundka, Kar-
ala (2) 

550. Pragati Maidam-Paschim 
Villar (WiJ via I.T.O. Ajmeri 
Gale, AryaSmaj Rd., Moti Nagar 
(2) 

551. Dev Nagar-Madi Pur JJ Col-
ony via Palel Nagar, Zakhira, 
Punjabi Bagh (T) (3) 

552. Dev Nagar-Nangloi JJ CIy.-
II via Shastri Nagar, Ram Pura, 
Paera Garni, Nangloi (2) 

553. Dev Nagar-Paschimpuri J. 
Ora. via Sari Rohila, Punjabi 
Bagh (T), Madipur JJ Cly. (3) 

554. PalikaKendra-KeshavPuram 
(WT) via RMl HospitaL Mdi 
Nagar. Punjabi Bagh (T) (2) 
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S.No. 

t 

555. 

2 

Fateh Purl---Rani Khera via 
Azad Market, Lberty. Punjabi 
Bagh (T). WP Depot (1) . 

556. Fateh Puri-Najaf Gam via 
Azad Mkt., Liberty, Rhatak 

. Road; Hiran Kudna (1 ) 

557. Fatech Puri-Najaf Gam .. ia 
Azad Mkt.. Liberty. Rohatak 
Road, Nangloi (1) 

558. Mari Gate-Majra Dabas via 
Azad Mkt.. Zakhira, Nnangloi, 
Kanjhawla (2) 

559. Fatech Puri-Nilothi Village via 
Azad Mkt., Uberty, Nangbi (1) 

560. Fateh Purt-Tkri Border via 
AzOO. Mkt., Liberty, Rohtak Road 
(2) 

561. Punjabi Bagh (T}-Bawana via 
Rohtak Road, Chandpur Xing, 
Bazidpur Xing, (1) 

562. Fateh Puri-Garhi Randhala via 
Azad Market, Liberty, Nangloi, 
Nizam Pur (2) 

563. FatehPuri--MubarakpurDabas 
via Azad Market, Lberty, Nan-
gbi (1) , 

564. . Kend. Terminal-RaniBaghvia 
Shankar Road, Karam Pura (T), 
Punjabi Bagh (T) (3) 

565. Punjabi 8agh (T}--Bakarwala 

S.No. 

1 

Routs 

2 

via Nangloi, Ranhola, Baprola 
Xing (1) 

566. I.S.B.T.-Rani Bagh via Mau-
rice Nagar, Azad Pur, WP 
Depot, DTC ely. (2) 

567. Mari Gate-Nangloi JJ CIy.-t1 
via GTB Nagar, WP Depot, 
Mango! Pur School (1) 

568. Punjabi Bagh (T}--NeelwaJ VII-
lagevia Nangloi, Mundka, Hiran 
Kunda Xing (1) 

569. Azad Pur (T}--Majra Dabas via 
Punjabi Bagh (1), Rani Khera, 
Chand Pur (1) 

570. Rly. Station-Sultan Puri via 
Azad Market, Zakhira, Rohtak 
Road (3) 

571. Azad Pur (1}-Tik1i Border via 
WP Depot. KaraIa, Ghevra VIl-
lage (1) 

572. Mori Gate (T}--Mangol Puri d. 
Bk. via Azad Mkt., Zakhira, 
Peera Garhi (2) 

573.· Shivaji Stadiurn-S.BIk. Man-
golpuriviaKend. T.enninal, Pale! 
Nagar, Zakhira, P. Garhi (3) 

574. Railway Station-Qutab Gam 
via Azad MId. Liberty, Nangloi, 
Kanjhawla (1) 

575. FatehPuri-KarilJharodaKaian 
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1 

Routs 

2 

via Azad t.4kt.,lberty, Nangloi, 
Najaf Garb (1) 

576. Super Bazar-GH--Bk. SuI-
tanpur via Pachkuian Road, 
west Patel Ngr., Punjabi Bagh 
(T) West Palel Ngr., Punjabi 
Bagh (T), Nangloi (3) 

5n. Kend. Terminal--SullnaPurivia 
West Palel Ngr., Punjabi Bagh 
(T), Nangloi (3) 

578. Keshav Puram (WT)-
Safdarjang Hosp. via Sarai" 
Rohilla, PaJika Kendra, Lodi 
Colony (1) 

579. RIy.Station-E.BIk. S8raswati 
Vihar via IS"BT, Azad Pur, 
Maurya Enclave, Madhuban 
Chowk(1) 

580. Punjabi 88gh (1)-NareIa via 
J<anjhawla. Bazid pur, Bawana 
(1) 

581. Ambedkar Stdm. (l}-Guru 
Harkishan Ngr. via Karol Bagh 
(T), Patel Ngr., Punjabi 88gh 
Extn. (3) 

582. Shaheed Bhagat Singh (1}-
Mahindra Park via Con. Circus, 
Dev Nagar, Shastri Ngr.,P .B. 
(T) (2) 

583. KamIa UaIkat--Rani Bagh via 
Con. Circus, Dev Nagar, Sarai 
RohIa. P.B. (T) (5) 

B.No. 

584. 

2 

Punjabi Bagh Extn.-Kamla 
Market via Inder Lok, Azad Mkt., 
Karol bagh (T), P. Ganj (3) 

585. Mangolpuri S. BIk.-KaroI Bagh 
" (T)viaPunjabiBagh(T)Zakhira, 
Patel Nagar, Dev Ngr. (10) 

586. Sultanpuri Cl9B--Karol 8agh 
(T) via Punjabi Bagh (T). Liberty 
Rohtak Road (3) 

587. Jwalapuri--PVC Mkt. Karol 
8agh (T) via Punjabi 8agh (T), 
Patel Nagar. Dev Nagar (1) 

588. Paschim Vihar-N.D. Station 
via Punjabl 8agh (T). Karam 
Pura, Liberty. Pahar Ganj (1) 

589. BOOh Vihar-Shivaji Stadium 
via Mohindra Park, Rohtak 
Road, Chitra Gupta Road. (1) 

590. Guru Harkishan Ngr.-Raja 
Garden via Paschim Vihar, 
Punjabi Bagh (T), Ring Road 
(1) 

591. Suftan Puri-Ambedkar Sta- " 
dium via Punjabi Bagh (T), Lib-
erty, Ajmeri Gate (1) 

592. NangIoiSyed-Kend. Terminal 
via Paschim Vlhar, Karam Pura 
(T) Pusa. Rd., NDPO (2) 

593. Najaf Garh--Narela via Hiran 
Kudna, Jonti, Qutab Garh, 
Bawana(1) 
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594. Budh Vihar-Kend. Terminal via 
WP Depot, Punjabi Bagh (T), 
Shankar Road (1) 

595. Ram Pura DDA FIat&-Kend. 
Terminal via Moti Nagar, Palel 
Nagar, Shankar Road (1) 

596. Saraswati Vihar-Nehru Place 
(T) via Punjabi Bagh (T), Ring 
Road, Kailash Cly. (2) 

597. Paschim Vihar BG--5-Kend. 
Terminal via Punjabi Bagh (T), 
Patel Nagar, Mandir Marg (1) -

598. Nangloi JJ CIy.-Shivaji Sta-
dium via Punjabi Bagh (T). Dev 
Nagar, W.O.P.O. (1) 

599. Tikri Border-Dhaula Kuan via 
Najaf Garh, Tilak Nagar, Delhi 
Cantt. (1) 

600. Ohansa Villag&-Punjabi Bagh 
(T)via NajafGarh, Nangloi, Madi 
Pur (1) 

601. _ Rithala Vinage-Azad Pur (T) 
via Madhuban Chowk. WP 
Depot. Ring Road (1) 

602. Rohini Sector I-Kend. Termi-
nal via Mohindra Park, Karam 
Pur&, Shankar Road (1) 

603. Rohini Sector I-Riy. Stn. via-
WP Depot, Ring Road, I.S.B.T. 
(1) 

604. Narela-Najaf Garh - via 

S.No. Routs 

1 2 

Bawana. Karja. Nangloi (1) 

605. Keshav Puram (WT}-Palika 
Kendra via Moti Nagar, Shankar 
Road, Kend. Terminal (1) 

606. MadipurJJColeny-Ambedkar 
Ngr. via Raja Gardan, S.J. 
Haspital, Mehrauli (1) 

607. Rohini Sector-6-Kend Ter-
minal via WP Depots, liberty, 
Jhandla Walan . LN. Timple (1 ) 

608. Narela-Najaf Garh via 
Bawana. Kanjhawla. Nanglei(1) 

609. Najaf Garh-Azad Pur (T) via _ 
Nangloi, Punjabi Bagh (T), Ring 
Road (1) 

610.Nangloi JJ Colony-Kend. Terminal 
via Punjabi Bagh (T), Karam 
Pura (T), RMl Hospital (3) 

61,. 

612. 

613. 

614. 

Narela-Tikri Border via 
Bawana. Kanjhawla. Tikri Vd-
!age (1) 

Rohini Sector-3 (T)-
Safdarjang (T) via WP Depot. 
liberty. Gole Mkt., India Gate 
(2) 

Rohini Sedor-16-Wazirpur 
Depot via Madhuban Chowk. 
MauryaEnciave. T.V. Tower (2) 

Rohini Sector-16 (T)-Adarsh 
Nagar via WP Depot, Ring 
Road, G.T. Road (2) 
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615. Rit~hivaji Stadium via 
WP Depot, Karam Pura, Man-
dirUarg (3) 

616. Shahdara1>epot-Patpar Ganj 
DepotviaDishadGarden.Jagai 
Puri, Karkari Mar (1) 

617. PuSa Institute--AjmaGaievia 
Shankar Road, A.S. Road,-
PaharGanj (1) 

618. Jharoda ViUage-G.T.B. Nagar 
via Nirankari Colony, Dhake 
Village (1) 

619. HamidPur-RailwayStationvia 
Azad Pur, R.P. Bagh, Ice Fac-
tory (1) 

620.. TiuiKhurd--Railwaystationvia 
Azad Pur, Ice FadDry, I.S.B. T. 
(1) 

621. Taj Pur KaIan-RaiIway Sta-
tion via Azad Pur, Ice Fadory, 
LS.B.T. (1) 

622. Sulan Pur Dabas-RIy. Sta-
tion via BarwaJa. RP. Bagh, 
lS.B.T. (1) 

623. SungerPurTemple-MoriGate 
via Burari. G. T.B. Nagar, New 
Cqurts (1) 

624. Kanjhawla-WazirpurDepotvia 
MangoIPur, Rohin~ Pitam Pura 
(1) 

S.No. Route 

t 2 

625. Sanoth Village-Riy. Station via 
Ali Pur, RP. Bagh. lS.B.T (1) . 

626. Rithala-Railway Station via 
Ring Road, Maurice Nagar. 
LS.B.T. (1) 

627. Narela-Azad Pur via Shinghu 
Border, Hiranki, Adarsh Ngr. (1 ) 

628. Harewli Village-Mori Gate via 
Bawana, Azad Pur, LP. Col· 
lege (1) 

629. Bakauli Temple-Riy. Station 
via Azad Pur, RP. Bagh, 
I.S.B.T. (1) 

630. Ali Gaon-Riy. Station via 
Ashram, Delhi Gale, Red Fort 
(1) 

631. Rajokri-Amb~kar Stadium 
. via Dhaula Kuan, Kend. Termi-
nall.T.O. (1) 

632. Narela-Najaf Garh via 
Kanjhawla, Nangloi, D.K. De-
pot (1) 

633. Nasir Pur-Chankiya Puri (T) 
via Janak Puri, Delhi OanH., 
Dhaula Kuan (1) 

634: Sagar Pur School--4<end. Ter-
minal via Janak Puri, Dhaula 
Kuan,~hiBvn.(1) 

635. Daulat Pur Village-Nehru 
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655. Lajpat Nagar, Raja Garden via 
Ring Road, Mall Road, (8) 

656. RohiniTrml.3:-R.K Puram-I via 
Wazirpur Depot, Dhaula Kuan 
(9) 

657. Rohini Sect.16-Nehru Sta-
dium via Madhuban, Peera 

• _ Garhi, Punjabi, Sagh, Patel 
Nagar (9) 

658. RQhiOi See. 16--Janak Puri Via 
Peera Garhi, Outer Ring Road, 
Pankhil Road (9) 

659. .'·Vasant Kunj, Sec-A-MoriGate 
Trml, via R.K. Puram, AIIMS. 
Ring Road, ITO ISST (8) 

660. Vasant Kunj See.C-Minto 
Rd., Trml via Outab, AIIMS, S.J. 
Airport, Connaught Circs (7) 

661.Pushap Vihar Sec IV-Minto Rd. Trml 
via Chiragh Delhi, Pant Nagar, _ 
India Gate Connaught Circus 
(6) 

662. 

663. 

664. 

Nehru Place Trml.-I.G.1. Air-
pot via lIT gate, Munirka, Vas-
ant Village, Palam Marg (9) 

Vikas Puri-l.G.I. Airport via 
Janak Puri, Palam Village 
Mahipal Pur (7) 

Sangam Vihar-Kirby Place via 
A.N .• Terminal Outab Enclave, 
RK Puram, Dha"lIa Kuan (8) 

S.No. 

1 

665 .. 

666. 

667. 

668. 

669. 

670. 

671. 

672. 

673. 

674. 
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MeethaPur-MoriGat Trml. via 
Mathura Road, Ashram, Ring 
R_oad. ISBT (7) 

Rajokari--Mori Gate Trml. via 
Dhaula Kuan, Karol Bagh, Ice 
Factory (6) 

Madan Gir-Inder Puri JJ Col-
ony Via Outab Enclave, R.K . 
Puram, Dhaula Kaun, Naraina 
(8) 

MaidanGarhi-Mori Gate Trml. 
via Outub, AIIMS, Ring Road, 
Ashram, ITC. ISBT (6) 

Sukhdev Vihar-Ohaula Kuan 
via Ashram, AIIMS Moti Bagh 
(8) _ 

Rang Puri-MoriGate Trml. via 
Dhula Kaun Karol Bagh, Ice 
Factory (6) 

Sarita Vihar-Punjabi Bagh 
Trml. via Ashram AIIMS, Dhaula 
Kuan, Raja Garden (8) 

Alaknanda-MoriGate Trmlvia : 
Modi Mill, Okhla Xing, Ashram, 
Ring Road,lTO, ISBT (8) . 

. Sarita Vihar--Mori Gate Trml. 
via Ashram, Ring Road, ITO, 
ISBT (9) 

Nilolhi-Mori Gate Trml. via 
Nanglei, peera parhi. Madhu-

• 
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S.No. 

1 

Route 

2 

ban, GTK by Pass, Timar Pur, 
ISBT (9j 

675. Zakeer Nagar-Ohaula Kuan 
via Maharani Bagh, Ring Road, 
AJlMS, Moti Bagh (6) 

676. R.K. Puram-IV-MauriceNagar 
via Dhaula Kuan, Krol Bagh,lce 
Factory, Maika Ganj (8) , 

6n. Nangloi Syed-6.J.· Trml. via 
Paschim Vihar, Punjabi Bagh, 
Ring Road, DhaulaKuan, AIlMS 
(8) 

678. Rohini Trml.-I-Pragati Maidan 
via Pitam Pura, Wazirpur De-
pot. Azad Pur"Ma11 Road ITO 
(8) 

679. Tehkhand-MoriGate Trml. via 
Kalkaji Depot, Ashram,' Ring 
Road, ITO ISBT (8) 

680. Papan Kala Sec. A-Kanahiya 
Nagar via Uttam Nagar, Raja 
Garden, Punjabi Bagh, 
Wazirpur Depot (8) 

881. Yamuna Viha( (T}-Mori Gate 
(T) via Wazirabad Rd. Bela 
Road, BOulevard Road (8) , 

682. Indrapuri (Loni Bdr.)-MoriGate 
(l) viaKaiawai Nagar., Wazira-

- bad Rd., Bela Rd., Boulevard 
Rd. (8) 

683. B"-jan Pura-Pragati Maidan 

S.No. 

1 

684. 

685. 

686. 

687. 

688. 

689. 

690. 

691. 

692. 

693. 
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via Wazirabad Rd., Bela Road, 
Ring Road (8) 

Dilshad Gardeo--Azad Pur via 
Wazirabad Rd., Outer Ring 
Road, G.t. Road (9) 

Kh!reji-Okhla Indl. Estate via 
Vikas Marg, Ring Road, 
Mathura Road (9) 

Gokul Puri-Raj Ghat (T) via 
Seelam Pur, Ringh road (8) 

KarkarDooma Vill.-Qkhla Indl. 
Estate via' ITO, Ring Road, 
Mathura Road (8) 

Karawal Nagar-Raj Ghat (T) 
via Wazirabad Rd., Bela Road, 
Ring Road (8) 

Anad Vihar-Ohaula Kuan via 
ITO, Ashram, Ring Road (9) 

Kalyan ,?uri-New Seema Puri 
via National Highway, Rd., No. 
56, Shahdra Border (8) 

DUShad Garden-Okhla Ind. 
Estale via Road No.56, National 
Highway, Mathura Road (9) 

Sura; Mal Park__"'ori Gate (l) 
viaRoadNo.57,GTRoad,ISBT 
Bridge (8) 

Trilok Purt-Morl Gate (T) via 
NatiOnal Highway, Road Bridge, 
Ringh Road, Boulevard Rd. (8) 
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. 
694. Saema Puri-MoriGate (T) via via Road No. 56, National High-

Gagan Cinema, WaziaIWRd. way, Ring Road (9) 
Bela Road, BouIrwn Rd. (I) 

704. Vlvek Vlhar--4<arawalNagarvia 
695. Nand Nagri-Pragati UaIndan ShahdaraBdr., GaganCinama, 

viaShahdaraBdr., Road No, 56 Loni Rd., Johripur Mug (9) 
Hationa1 HIghwaJ, Ring As. (8) 

705. Indra P.uri (Loni Bdr.~ragati 
696.' ,Yanuna~Maidan Maidan via Lani Road, Gagan 

via Gagan cinema, Shahdara ,Cinema, Shahdara Bdr., 
&dr., Road No. 56, N.H.W. Ring N.H.W., Ring Rd. (9) 
Rd. (9) 

706. VIV8k VIhar-Pragati Maidan 
&7. Nand Magri MDIi Gate (T) via .. Suraj Mal Park, Road No. 

Wazirabad Road, Bela Road, 57, Road No. 58. N.H.W. Ring 
BouIewar Road (9) Road (9) 

698. 8abar Pur Extn.-Pragati 707. Nand Nagri (~,.._.uori Gate 
IIaidan via Shahdara Border,' , (T) via Wazirabad Rd., Bela 
Road No. 56, N.H.W., Ring Road, BouIeward Road (9) 
Road (8) 

708. Trilok Puri-Jagat Pur Village 
698. Nand Nagri-Azed Pur ,via via N.H.W., Outer Ring Road 

,Wazirabad Road, Ourter Ring (8) 
Road (9) 

709. Trilok Puri-Sant Nagar via 
N.H.W., OUter Ring Road, (8) 

700. Nand Nagri-8urari viIIaga via 
Wazirabad Road, Outer Ring 710. Nand Nasin-samay Pur via 
Road, Burari Road (8) Wazirabad Road" Outer Ring 

Road, GTK Bypass (8) 
701. Trilok Puri-Pragali MairJ.-I via 

National highway, Road Bridge, 711. KarawaI Nagar-Nang~1 via', 
Ring Road (8) Wazirabad Road, Outer Ring 

Road, Rohtak Road (8) 
702. Kalyan Puri-Pragali Maidan 

via KotIa Marg, National High- 712. Laxmi Nagar Distt. Centre-
way, Ring Road (8) Katwaria Sara! via N.H.W., 

Ringh Road, S.J. HospItal, Hauz 
703. Sh1iJimarP~IIIiUaidan Khas(B)' 



PHALGUNA 9,1913 (SAKA) ...." AtJs-.s 410 

S.No. ",.,. 

1 2 

713. Lumi Nag .. DisIt. Centre-
Sakal via N.H.W •• Ring Road, 
Modi .... Chirag Delhi (8) 

714. Marur VIhar Ph. UI-BaIra 
HaIpitaI via N.H. W •• Ring Road 
Mathura Road, M.B. Road (8) 

715. Laxmi Nag_ Dis1t. Centre-
Tahkhand via N.H.W., Aahram, 
Modi MIlls, KaIIcaji Depot (8) 

716. MIG Flats Lani Road-PragaII 
Maidan via Wazirabad Road," 
Ring Road. Bhairon Road (8) 

717. MIG Flats Loni Road-Nehru 
Place via Gagan Cinema, 
Shahdara &dr., Road No. 56, 
N.H.W., ~ram (9) 

718. MIG Flats Loni Road-Rajen-
dra Place via Wazirabad Road, 
1S8T, Filrniatan, Kalal bagh (9) 

719. Chilla Vlllage-Pragali Uaidan 
via Mayur Vih., Ph. I. Road 
bridge, RIng Road (7) 

720. 

721. Vasundhara EncIave-Shivaji 

S.No. Route 

1 2 

723. Mandawali (NHW}-Shivaji 
Stadium via Road BrIdge, Pra-
gaIi Maidan, Mandi House (8) 

724. SabeyPur-DiishadGaldanvia 
PushtaUarg, Wazirabad Road, 
Nalhu Colony (6) 

725. Johri Pur ViD.--Pragati Maidan 
via Wazirabad Road. Ring Road 
(8) 

726. Laxmi Ngr. Distt. CeI*. Mali 
Gale (T) via v..uarg. Ring 
Road, ISST (8) 

727. Nand "Nagri " Extn.-Pragali 
Uaidan via Wazirabad Road, 
Ring road, ITO (9) 

728. SurajMalPark-J.LN.StadiUin 
via Vikas Marg, RIng Road, 
PragaIi MaidaQ (8) 

729. GokuI~via 
Wazirabad. Road, Ring Road, 
Pragali MaIdan, Mandi House 
(9) 

730. KamwaI Nagal'--Azad Pur via 
Wazirabad Road. Outer Ring 
Road, GT Road (7) , 

Stadium via Kalyan Puri, " 131. Anand V ... ..,..Azad Pur via 
RoadNo.57.s.....Pur.1SBT 
Bridge. 0ultIr Ring Ia.l (9) 

722. 

N.H.W •• Ring RoaIt. Pragad" 
MaIdan(8) 

Vasundhara ~ . 732. 
Kuan via KaIyan Pun. N..H. W., 
RIng Road AIIUS (I) 

NandNagriTrd ~ViIw 
viaShahdaraBaldlr, Road MD. 
56. SIneIha ViIw (6) 
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733. Seema Puri-Azad Pur via 
Gagan Cinema, Wazirabad 
Road, Outer Ring Road (9) 

734. Seema Puri--Okhla IndL Es-
tate via Shahdara Border, Road 
No. 56, N.H.W., Road Bridge, 
Ashram (9) 

735. Shalimar Plirk-Ohauia Kuan. 
via Road No. 57. PPG depot, 
N.H.W., Ring Road AIIMS (9) 

736. Vivek Viha~-Azad pur via 
Shahdara Bdr. Wazirabad 
Road, Outer Ring road, GT 
Road (9) 

737. Kasturba Nagar__:Sll,ivaji Sta-
di\lm via Vivek Vihar, Rd. No. 
56, N.H.W., Pragati Maidan, 
Mandi House (9) 

738. Nand Nagri (CC)-Shiva;i Sta-
diumvia Wazirabad Road, Ring 
Road,' Pragati Maidan; Mandi 
House (9) 

739. Laxmi Nagar Distt. Centre-
Babarpur Extn. via PPG. Depot 
Road No. 56, Shahdara Bdr. 
Gagan Cinema (7) 

740. Krishan Nagar-Dhaula Kuan 
via Road No. 57, PPG Depot, 
N.H.W., Ring Road AllMS (9) 

741. Krishan Nagar-Okhla Indl. 
Estate via Road No. 57, Vikas 
Marg. mother Dairy, N.H.W., 
Ashram (8)' 

S.No. Route 

1 2 

742. Krishan Nagar-Azad Pur via 
Road No •. 57, Seelam pur ISBT . 
Bridge, Outer Ring Road (9) 

743. Jheel-Pragati Maidan via 
Pushta Marg, Mother Dairy, 
N.H.W., Road Bridge, Ring Rd. 
(8) 

744. Dilshad Garden-Okhla lncU. 
Estate via Shahdara Bdr. Road 
No. 56. N.H.W., Road Bridge, 
Ashram (9) 

745: DilshadGarden-ShivajiStdm. 
via Nand Nagri Wazirabad 
Road, Ring Road, Pragati 
Maidan, Mandi Hs (9) 

746. Mtwur Vihar Ph. II-Azad Pur 
'vi~ N.H.W., Road Bridge, Ri~ 
Road, ISBT, Outer Ring road 
(9) 

747. Mayur Vihar Ph. I!-Nehru 
Place (T) via N.H.w., Road 
Bridge, Ring Road, Ashram, 
Modi Mill (8) 

748. Shahdara-Azad Pur via Loni 
Road, Wazirabad Road, Outer 
Ring Road (9) 

7411. Shahdara-Okhla 1001. Estate 
via Shahdara Bdr., Road 'No. 
56, N.H.W., Road Bridge, 
Ashram (9) 

750. Kalkardooma. DDA FIats-P. 
Maidan via Road No. 57"PPG 



S.No. 

t 

751. 

752. 

753. 

754. 

755. 

756. 

757. 

758. 

759. 
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Depot N.H.W., Road Bridge 
Ring Road (8) 

Karkardooma, DDA Flats-
Azad Pur via Road No. 57, 
See lam Pur .ISBT Bridge, Outer 
Ring Road (9) 

Kalyan PurH.LN. Stadium via 
N.H.W., Road Bridge Pragati· 
Maidan, Mathura Road (9) 

Kalyan Puri-Mori Gate (T) via 
N.H.W., Road No. 56, Shahdara 
Bdr., Wazirabad Road, Outer 
Ring Rd. (9) 

DDA Flats Gazipur-DhauJa 
Kuan via N.H.W., Road Bridge, 
Ring Road, Ashram, AIIMS (9) 

Trilok Puri-Shivaji Stadium via 
Mayur Vihar Ph., Pushta Marg, 
N.H.W., Road Bridge, P. a,.faidan 
(9) 

Jaffrabad-sanjay Gandhi Tpt. 
Ngr. via· Wazirabad Road., 
Outer Ring Road (9) 

Jaffrabad-Chilla Village via 
Kanti NagarP.P.G. Depot, Koda. 
Village (8) 

Jaffrabad-Badar Pur via Kanti 
Nagar Shakar Pur, Mother 
Dairy, Mathura Road (9) 

Jaffrabad-DUshad Colony via 
Loni Chowk, Nand Nagri(8) 

S.No. 

1 

760. 

761. 

762. 

763. 

764. 

765. 

766. 

767. 

768. 

769. 
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Saboli Village-8anjay Gandh 
Tpt. Ngr. via Wazirabad Road 
Outer Ring Road (9) 

Sabol! Village-Chilla Village 
via Gagan Cinema, Surya 
Nagar, N.H.W. (8) 

SaboliVillage-Pragati Maidan 
via Wazirabad Road, Ring Road 
(9) 

Vishwas Nagar-Sanjay 
Gandhi Tpt. Ngr. via Seelam 
Pur, ISBT Bridge, Outer Ring 
Road (9) 

Vishwas Nagar-Pargati 
Maidan via Road, No. 57, 
Mother Dairy, N.H.W. Ring 
Road (8) . 

Sabey Pur.:...sanjay Gandhi 
Tpt.Ngr. via Wazirabad Road, 
Outer Ring Road (8) 

Shastri Park-Raza Pur via 
Yamuna Bridge, Ring Road, 
Outer Ring Road (9) 

Shastri Park-Badar Pur via 
Yamuna Bridge, Ring Road, 
Mathura Road (9) 

Kailash Nagar-Rohinl Sec. 8 
via Yamuna Bazar, Ring Road, 
Outsr Ring Road (9) 

Kailash Nagar-Okhla Indi. 
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S.No. 

1 2 

EstaIe via Yamuna Bazar, Ring 
Road, Malhura Road (9) 

no. KotIa Vdlage-lung Pura via 
Road Bridge, Ashram (8) 

·r 
n1. KotIa VdIag'_"'PurViUag. 

via road Bridge, Ring Road (8) 

772. MandawaU Vlllage-Sanjay 
Gandhi Tpt. Ngr. via Mother 
Dairy, N.H.W., Ring Road (9) 

773. MatIaIa-MarI Gata Trml. via 
Janak Puri Outer Ring Roacf. 
(8) 

n 4. Dhans. BorderoooooNangloi via 
Najafgarh, Hiran Kudna (9) 

n5. Daurala-Nangloi via 
Najafgarh, Hiran Kudan (8) 

n6. Issa Pur-Klrby Place via 
Najafgarh, Pankha Road (8) 

m. Wazirabad Villaga-Morl Gate. 
via Cular Ring Road, ISBT (4) 

n8. Papan KaJa-NallglolviaOut", 
Ring Road (8) 

n9. Papan KaIa--Ohaula Kuan via 
Pankha Road (8) 

780. Kaushlk Enaav.-MorI Gate 
via Buran. Outer Ring Road, 
ISBT(8) 

781. VasundhraEnclava-MoriGata 

S.No. 

1 . 2 

(T) via PPG Depot, Seelam Pur, 
ISBT Bridge (8) 

782. IMIGFIatsLoniRd.-Kend. Trml 
via Babarpur, ISBT, Delhi Gate 
(9) 

783. Dilshad Garden-Kauriya 
Bridge via GTB Hosp., Nathu 
Colony, Shahdara, Seelampur 
(8) 

784. Yamuna VIhar Trml-Kamle 
MId. via Babarpur, Sealam Pur, 
lS8T (7) 

785. Yamuna VIhar Trml.-Nahru 
Place (T)via Sealampur,lSBT, 

. Ashram (9) 

786. Chilla Villag&-Shivaji Stadium 
via IMayur Vihar, Pragati 
Maidan, Mandl House (5) 

788.A DDA Rats Gazipur~i Col-
ony via P&tpar Gan~ Road, 
BrIdge, Pragali Maiclan (7) 

787. iMayur VIhar Ph. III-Mori Gate 
(T) via PPG Depot, Shakar Pur, 
ITO (6) 

788. Mayur VIhar Ph. II-Shivaji 
Stdm. via Road Bridge, Mandl 
House(8) 

789. Shahdara-Rohinl Sac. VI via 
ISB~~,WaD~ro. 
pot (9) 

790. Shahdara-Suitan Puri via 



.,7· Writen AnswII PHALGUNA9,1913(SAKA) . Wn1Ien Ans_ .,8 
S.No. 

1 

791. 

792. 

793. 

794. 

795. 

796. 

797. 

798. 

799. 

2 

ISBT, Outer Ring Road, Man-
gol Purl (8) 

YamUli. VIhar (T)--RagtIIbir 
Ngr. F. Bik. viaBabarpur,ISBT,. 
Punjab! Bagh (T), Raja Garden 
(8) 

Gazipur DDA FIata--Badar Pur 
via Mayur Vihar Ph. II, Ring 
Road, Mathura Road (8) 

Gazipur DDA Aats-Mori Gala 
(T) via Mayur Vihar Ph. II. ITO, 
boulevard Road (5) 

Chilla Village Mari Gata (l) 
via Mayur Vih. Ph. II.· ITO, 
Boulevard Road (8) 

Mandawali (NHW)-Mori Gate 
(T) via Mayur Vihar Ph. U, Ring 
Road, Boulev8id Road (5) 

Loni Chowk-Mori Gal. (T) via 
Wazirabad Road, Bela Road, 
Boulevard Road (7) 

Sabay pur -Meni Gala (T) via 
PushtaMarg, WazirabadRoad, 
Tmarpur, Boulevard Road (8) 

Johripur VIIL-Morl Gala (l) via 
Loni Road. GT Road, New 
Bridge (8) 

Patpar Gani ViII.--Uori 
Gate(T)vIa Vkas MaIg, RIng 

S.No. 

1 

800. 

801. 

802. 

803. 

804. 

805. 

806. 

807. 

·808. 

2 

Road, BoukIvard Road (8) 

Taheer Pur vtIIage-Azad Pur 
(l) via Gagan Cinema, Lonl 
Chowk, Wazirabad Rd., Outer 
Ring Road (8) 

Nand NagrI Extn.-lhHI via 
Loni Chowk, Babarapur, Seel-
ampur(9) 

New S •• mapur-Pragati 
Maidan via Shahdara Border, 
Road No, 56, National Higway, 
Ring ReI. (7) 

Surjmal ParIc-Rajendra Pice 
via Shahdara, ITO, Mandi 

. House, GoIe Markel (8) 

Mayur Vthar Ph. III-Shahdara 
via Kalyan Puri, Gazipur, 
Shahdara border, GT Road (9) 

Mahlpal Pur~ IndI. es-
tate vlaKishan Garh, Mehrauli-
Badarpur Rd. (9) 

T.hkhand-laxmi Ngr. Distt. 
Centr. via Modi MiD,.Ashram, 
N.H.W., Mother Dairy (8) 

GoeIa Tajpur-TeekrI Border 
via Najafgarh, NangIoi (8) 

Chhawla-Uangol Puri via 
Najafgarh, UIlam Nagar, Outer 

. Ring Road (9) 
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[English] 

Restructuring of Industrial Develop-
ment Bank of india 

870. SHRI VLJAY KUMAR YADAV: 
SHRI HARIN PATHAK: 
SHRI SIVAJI PATNAIK: 
DR. SUDHIR RAY: 
SHRI SUDHIR GIRl: 

Will the Ministerof FINANCE be pleased 
to state: 

(a) whether the Government Propose to 
restructure the Industrial Development Bank 
of India by splitting and privatising its direct 
finance operations as per the recommenda-
tions of the Narasimham Committee; and 

(b) if so, the. details thereof and the 
reasons therefor? 

THE MINISTER OF STATE OF I~ THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). In the report submitted 
by the Committee on the Rnancial System 
chaired by Shri M. Narasimham, a recom-
mendation has been made for separating 
the promotional, apex and refinancing role of 
IDBI from its direct financing function. A final 
view on this, as aJsoother recommendations 
contained in the report, is yet to be taken. 

international Price Reimbursement 
Scheme 

871. SHRI VLJOY KUMAR YADAV: Will 
the Minister of COMMERCE be pleased to 
state: 

(a)whethertheGovernmentneedcrores 
of rupees every year to administer the inter-
nationalprice reimbursement scheme (JPRS) 
for steel forthe engineering industry and 100 
per cent Export-oriented units (EOUs); 

(b) if so, the total amount needed under 

this scheme during the year 1990-91 and 
1991-92; and 

(c) how this expenditu.re is met by the 
Government? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) to (c).·The International 
Price Reimbursement Scheme for steel re-
imburses to exporters of engineering goods 
the difference between international and 
domestic price of steel raw material used in 
export production. Such reimbursements are 
essentially made from amount collected 
under the Engineering Goods Export Assis-
tance Fund constituted from cess levied on 
saleable pig iron and steel produced by the 
main producers of steel, like Steel Authority 
of India Ltd., Tata Iron & Steel Company, 
India Iron & Steel Company. The total amount 
of reimbursement madeduringtheyear 1990-
91 was Rs. 2n crores and during 1991-92 
(April 91 - January, 1992) was Rs. 203 
erores. 

ReseHlement of ex-servicemen In 
Maharast-tra 

• 872. SHRI SHANKARRAO KALE: Will 
the Minister of DEFENCE be pleased to 
state: 

(a) the number of ex-servicemen in each 
district of Maharashtra who are yet to be 
resettled; 

(b) the steps taken or proposed to be 
taken for their resettlement; and 

(c) the time by which all of them are 
likely to be rehabilitated? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROlEUM AND NATU-
RAL GAS AND THE MINISTER OF STATE 
IN THE MINISTRY OF DEFENCE (SHRI S .. 
KRISHNA KUMAR): (a) On the basis of the 
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"Live Registers-maintained by the zilaSainik 
Boards, the district-wise number of ex-serv-
icemen in Maharashtra who were yet to be 
placed, as on 30th September 1991, is given 
in the statement attached. 

(b) The Central government has pro-
vided reservation of 10% and 20% for Group 
'C' and Group '0' posts, respectively. The 
reservation for Group 'C; and Group '0; 
posts in Central Public Sedor Unde~akings, 
including Nationalised Banks, is ',4 112% 
and 24112%, respectively. In addition, the 
State Government of Maharashtra and Its 

Apart from the reservation provided by 
the central and State Governments, several 
self-empbyment Schemes are also in op-
eration in Maharasthra, major among them 
being SEMFEX-I, SEMFEX-II and SEMFEX-
III. 

(c) Efforts to provide maximum employ-
ment opportunities and promote self-em-
ployment among ex-servicemen Is a con-
tinuous process. The outoome also depends 
upon the inclinations of each lndilli$iual ex-
servicemen, In the Context, it is not possible 
to conceive of a time frame within which all 

PSUs have provided a reservation of 15% ex-servicemen looking of placements/help 
each in Groups 'C' and '0' posts. shall be rehabilitated. 

STATEMENT 

Number of Ex-Servicemen on Live Register of ZiJa Sainik Boards in Maharashtra (as on 
30.9.1991) 

SI.No. Hams of Zit. Sainik Board No. on Live Register 

1. Akola 40S 

2. Amravati 482 

3. Ahmednagar 789 

4. Aurangabad 691· 

S. Buldhana 1240 

6. Bombay 1497 

7. Baed NA 

B. Chandrapur NA 

9. Ohule 168 

10. Jalgaon 296 

.11. Jalna 239@ 

12- ~hlapur 1544 
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SLNo. .,.",. 01 ZIa Sai7Ir a.nJ No. 011 Live Regis'" 

13. LaIur 837 

1"- Nagpw 324 

15. Nasil 556 

16. Osmanabad 363 

17. Puna 464 

18. RaInagiri 833 

19. Raigad 369 

20. Sang. 947 

21. ShoIapur 1135 

22. SIara 3027 

23- Sindhudurg 466 

24. Thane 203 

25. yeotmal (Yavalmal) 175 

-n.ese figuras pertain to June 91 

., These figures pertain to March 91 

ExpInIIan of K.K. Range In 
~DIaIrIcI 

873. StIR. SHANKARAAO KALE: WII 
the Ynister 01 DEFENCE be pIeaed to 
state: 

(a) wtwtMrthe Governmentprapose to 
expand the K.K. Range In Ahmednagar dis-
trict 01 Mahara.htra in near future; 

(b) '10, how m8f¥ acnII 01 agricuIlurai 
land .. ..., to be utiiud tar this 
pucpaM; 

(c) the number of p8nIDns IkeIy to be 
affected by this expansion; 

(d) whathertheGovemmenl propose to 
provide compenaaIion to the affacled per-
sons; and 

(e) ilso, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROlEUM AND NATU-
RAL GAS AND THE MtitslER OF STATE 
IN THE MINISTRY OF DEFENCE (SHRI S. 
KRISHNA KUMAR): (a)'" Amrt haa po-
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Jec*d. NqUir8ment 01 addlIianaIland to be 
acqulnld tor expansion 01 Kit Range. The 
Government have not taken any decision on. 
this paposaI. 

(b) and (c). Do not arise. 

(d) and (e). The compensation under 
the law wiU be paid to the persona affected, 
on acquisition. . 

874. SHRI SHANKARRAO KALE: WiD 
the Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to stale: 

(s) whether tt. number of judges In 
Aurangabad bench of Bombay High Court is 
adequate; and 

(b) if not, the steps being taken or pro-
poaed to be taken bv the Government in this 
regard? 

THE MINISTER OF STATE IN THE 
MlNlSlRYOFPAR.IAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
lRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUUARAMANGAlAU): (a) and (b):Accord-

. ing to Section 2 of the High Court 01 Bombay 
(Establishment of a permanent bench at 
Aurangabad) Order, 1984, -such Judges 01 
the High Court of Bombay, being not less 
1han 4 in number, as the Chief Justice of that 
High Court may, from time to time, nominate 
shall .. at Aurangabad in order to exercise 
the jlrlsdic:tlon and power for the time being 
vested in that High Court In respectof Cases 
arising In- certain Districts of Maharashtra. 
Thus. Chief Justice of the Bombay High 
Court nominates as many Judges as he 
considers adequate to lit at the Aurangabad 
Bench subjacl to the condition that the 
numberof Judg .. nomlnated iI not .... than 
4. 

8~. SHR~TI KRISHNENDRA 
KAURDEEPA: 

SHRI DATTATRAYA BAN-
DARU: 

DR. LAXMINARAYAN PAN-
OEYA: 

SHRI ANNA JOSHI: 

Willthe U-Irlisterof FINANCEbepleasad 
to stahl: 

(a) whether the Small Industries Deve1-
opment Bank of India has started a new 
scheme for providing direct assistance to 
amaD and ancillary industries to enablethem . 
to undertake technology Lipgradation and 
prodUCI diversifICation: 

(b) if so, the details thereof; and 

(c) the number of industries papasedto 
be provided assistance under the scheme 
during the current year? 

THE MINISTER OF STATE IN 1HE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (8) Yes, Sir. 

(b) The objective of 1he Scheme is to 
encourage existing anciIIarieslsubconlract-
ing units. inked to well established mother 
units, rRalkating organisations or export 
houses in the private sector, bcated in areas 
outside the jurisdiction of big mettopolitan 
cities. to adopt improved and updated tach-
noIogy, and to enhance their marketing and 
exports on the basis of the recommenda-
tions of thair mother unb. 

(c) SIOBI have reported thai no taIget 
has been fixed forthe numberOf industrlesto 
be assisted under the scheme durlng the 
current year. AI papoeaIs tfNd conform to 
the various paramet.,. at the st:heIrNI and 
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are viable are eligible for assistance under 
. the Scheme. 

DeUnklng of Associated Banks from 
S.BJ. 

876. SHRIMATI KRISHNENDRA 
KAUR (DEEPA): 

SHRI DATTATRAYA BAN-
DARU: 

SHRI BALRAJ PASSI: 
SHRI GIRDHARI L'L BHAR-

GAVA: 

Will the Ministercf FINANCE be pleased 
to state: 

. 
(a> whether attention of the Govern-

ment has been drawn to the newsitem cap-
tioned 'MPs favour demand to delink associ-
ated banks from SBI' appearing in the Eco-
nomic Times dated January 29, 1992; 

(b) if so, the details in this regard; and 

(c) the reaction of the Union Govern-
ment thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (c). Govemment have seen 
the news-item referred to in the question 
regarding the memorandum submitted by 
some Hon'ble UPs recommending that 7 
associate bal*softhe State Bankof India be 
merged into one corporation by' deftnking 
them from that bank. 

The Committee on the Financial Sys-
tem, under the Chairmanship d Shri M. 

Narasimham, set up by the Government~ 
examine all aspects relating to the structure, 
organisation, function and procedures of the 
financial system has, in Its report Inter alia, 
made certain recommendations regarding 
restructuring of the banking system. So far 
no dscision has been taken in this regard. 

[Translation] 

Assistance from Japan 

877. DR. LAXMINARAYAN PAN-
DEYA: 

SHRI MRUTYUNJAYA 
NAYAK: 

SHRI R. SURENDER REDDY: 
SHRI RAM VILAS PASWAN: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether Japan has signed an agree-
ment recently to give assistance of 66000 
million Yen to India; 

(b) if so, the details of the projects on 
which this amount is to be incurred and the 
time by which these projects are likely to be 
completed; and 

(c)th. conditions laidbyJapanforthese 
loans? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). Yes, Sir. Ave 
Loan Ag .... m.nts for Y.n, 66,082 million as 
detailed below were signed with OECF of 
Japan on 9.1.1992: 

PIOject Amount in 
Million Yen 

I) Gandhat Gas Based 
Combined Cycle Power 

• Projec:I (0) 

42,599 July,1995 
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PlOjed Amount in Expscted Dar. 
'Minion Yen of Completion 

ii) National Highway No.2 
Improvement Project. 

iii) Urban City Water Supply 
Project. 

iv) Afforestation Project in 
Aravalli Hills. 

v) Ajanta-Ellora Conser-
vation and Tourism 
Development Project. 

(c) Procurement under the project at 
sl.No. (i) is lDC untied and in case of proj-
ects at sl.nos. (ii) to (v>, it is general untied. 
The above OECF loan is repayable in 30 
years including a moratorium of 10 years 
and carries an interest at the rate of 2.6 per 
cent per annum. 

[English] 

Launch Service. from llumbal 

878. SHRI RAM NAIK: Will the Minister 
of SURFACE TRANSPORT be pleased to 
state: 

(a) whether the Government have de-
cided that henceforth permission to" run 
launch services to Revas, Mora and EIe-
phanta Island from Mumbai be given by the 
State Govemment; and 

(b) if 10, since when and the reasons 
therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). The 

4,855 June, 1996 

6,788 Dec., 1995 

8,095 March,1997 

3,745 Dec.,1996. 

information is being collected and will be laid 
on the Table of the Sabha. 

Quantum of Imports 

879. DR. Y.S. RAJESEKHAR REDDY: 
Will the Minister of COMMERCE be pleased 
to state: 

• 
(a> the quantum of imports made during 

the year 1991 ; and 

(b) the quantum and percentage of 
imports of crud. oil and petroleum products 
made during the above period? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) The trade figures are 
compiled on financial year basis. It may 
further be mentioned that the quantum fig-
ures o~ aggregate imports are not compiled 
in view of the mixed basket of Items. In value 
terms, India's Impqrts in the calender year, 
1991 were estimated at Rs. 45624 crores. 

(b) The Import of cruc:Ia"n and petr0-
leum product. during thecalenderyear 1991 
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.... esIimDId III As. 12360 aonta. which 
accounl8d for ~.1'" of the ... impoIta 
dudng the same pertDd. In qUIIItIly t.ms; 
the imports of crude oil and paIrOIeum pr0d-
ucts ..... estim.a.d .. 31.5 milion tDnnee. 

.,... ... Supplrlronl ..... 

880. DR. Y.S. RAJASEKHAR 
REDDY: 

SHRI RAM NIfOR RAt: 
SHRI SRIKANTA JENA: 
SHRI PRITHVIRAJ D. 

CHAVAN: 
SHRI BUOY KRISHNA HAN-

DIQUE: 
SHRIMATI VASUNDHARA 

RAJE: 
SHRI HARI KISHORE SINGH: 
SHRI MOHAN SINGH: 
SHRI BAPU HARI CHAURE: 
SHRI MAHESH KANODIA: 

WII the ..... of DEFENCE be 
pleasedto ... : 

(a).......,anrCWenca .......... wiIh 
Ru.ia ,_ ..... 1IIriv8d .. recenllJ; 

(b) Iso, the dIaiIs thereof; and 

(c) if nat. the dMais of the ........ 
arrangemenIS being made br the Govern-
menltoOV8lCOlM1hepobiemof shortage 01 
.... for the cWenca ecMxnents? 

1HE .. ISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NAlU-
RAL. GAS AND THE MINISTER Of STATE 
IN 1HE MINISTRY OF DEFENCE CSHRI S •. 
KRISHNA KUIMR): Ca) Md (b). WIIh the 
formation of the Commonwealth of lnde-
pendent ..... (CIS), the former USSR "-
ceased to .... At their Summl meeting 
held in AIaIa N.a on the 21st De!:ember 
1001, the ............ of the CISguaran-

.... , in a:ordance with their CDnIIituIiaMI 
paced&ns, the fulfilment of intematianaI 
obligations stammlng from the T ....... 1nd 
AgnJements of the tormer USSR. Further , 
Russi. has declared .... to be the -stili. 
canlinuer". Inda ha r.cagnlsed RussIa as 
the sua:essor Stale to the former Sovi.a 
Union, subject to the condaion that certain 
0UISIanding issues such as those relating to 
theclivisionof international assets and IabiIi-
ties remain tobe..aJed amonsptt .... Repub-
lics of the erstwhile USSR II would nOt be in . 
the inlerestof national security to givedetalls 
of arrangements thIII haw _nor •• bIIIng 
worked oul intha canlext of the aboveframe-
work. 

Cc) Does not arise. 

881. SHRI C.P. MUDALAGIRIYAPPA: 
WiI the Minister of FINANCE be pleased"" ..... : 

Ca) whaIIwthent .a demand fOr open-
ing • branch of Housing Finance Corpora-
Ian IpOnIOI'8d br U. Insurance C0rpora-
tion at ChiIradurga; 

(b) II so, the tme br which • is ..., to 
be cpenad; and 

(c) • not the reuons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FWANCE (SHRI DALBIR 
SINGH): (a) So '., no such demand lIP" 
pears to have been received br L1C HouIIng 
FInanc:e Ltd. (UC HFL). At PI'8MI1l. the 
MangaIore areealraofUCHFL lacks...., 
the appbdIana received from ChlradUIgL 
Thenumberof appliclllonI for housing IDInI 
received from ChilrlldUlp .. ,. II V8IY 
small viz on., 12. 

(b) and (c). Do not ..... 
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Wblta Paper on ·Natlonal Economy' 

884. SHRI' SOBHANADREESWARA 
RAO VADDE: WiD the Minister of FINANCE 
be pleased to state: 

(a) whether the Government propose to 
come out with white paper on the 'National. 
Economy'; 

(b) if so, the date by which the white 
paper is likely to be issued; and 

(c) if not, the reasons therefore? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) to (c). EcOnomic Sur-
vey, 1991-92 was presented to the parlia-
ment on February 27,1992. 

1988-89 

(I) lIC 238.95 

(II) GIC & Subsidiaries 10.87 

(b) The above investment extended to 
the foUowing spheres of activity:-

L lIC 

1. State Govt. Securities & Govt. 
Guaranteed Marketable Securities. 

2. LOANS TO; 

(a) State Govt. for social Housing 
Schemes; 

(b) Stale Electricily Board; 

(c) Loans for Waler Supply & 

Investment by UC and GlC In Andhra 
Pradesh 

884. SHRI SOBHANADREESWARA 
RAO VADDE: Will the Minister of FINANCE 
be pleased to state: 

(a) the amount invested by Life Insur-
ance Corporation of India (lIe) and General 
Insurance Corporation of India (GIC) in 
Andhra Pradesh during each of the lastthree 
years; and 

(b) the activities in which this amount 
has been invested? 

THE ..... INISTER OF STATE OF IN THE 
MINISTRY OF FINANCE (SHRI DAlBIR 
SINGH): (a) The amount invested by lIC, 
and the GIC and its Subsidiaries respec-
tively in Andhra Pradesh during each of the 
last three years is as under:-

(Rs. in Cro/'9s) 

1989-90 1990-91 

124.24 101.63 

12.31 25.03 

Sewerage Schemes; 

(d) State Road Transport Corper. 
tion; 

(e) Apex Co-operative Housing 
Finance Societies; and 

3. Invest,nents in Private Corporate 
Sector. 

II. GIC & SUBSIDIARIES. 

(a) State Govt. Securities; 

(b) loans to State Govt. for 
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Housing Economically 
Weaker Section; 

(c) • Loans to State Govt. for pur-
chase of Fire Fighting Equip-
ment; 

(d) Investment in Equity, Prefer- . 
enc8 and Debentures of 
Companies i.n Andhra 
Pradesh; 

(e) Loans to Companies in 
Andhra Pradesh; and . 

(f) . Loans to HUDCO for recon-
struction of houses damaged 
by Andhra Pradesh Cyclone. 

Payment of Interest on Debentures 

886. SHRI VLJAY NAVAL PATlL: Win 
the Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state: 

(a) whether a number of companies 
have defaulted in paying interest on deben-
tures or delayed in finalising debenture trust 
deeds; 

(b) if so, the reasons therefor; and 

(c) the steps th8 Govemment propose 
to take for timely payment of interest and 
expeditious finalisation of debenture trust 
deeds by the companies 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COUPANY 
AFFAIRS (SHfU RANGARAJAN 
KUMAAAMANGALAM): (a) to (c). Some 
complaints have been received in respect of 
companies for defaul in payment 01 interest 
on debentures or for delay In finalising de-
bentur. trust d..... In such cases. apart 
from taking it up wlh the companies, the 

complainants are also advised to appoach 
the Trustees of the Debenture Fund. I has 
been found that generally the defaults occur 
due to delay in processing such transactions 
by banks and companies. The matter was 
taken up with the ministry of Finance and 
they have addressed the ChairmanfChief 
Managing DiraclDrs of the Public Sector 
Banks to ensure speedy finaliS8tion of de-
benture trust deeds and speedy payment of 
interest to the debenture holders and have 
also addressed the Indian Banks Associa-
tion to consider preparing a modei trust 
deed, covering, inter-alia, duties of trustees, 
etc, in consultation with Securities and Ex-
change Board of India, in order that it could 
be used by all the debenture trustees. 

[ Translation] 

Naming of Army Regiments 

888. SHRI CHHEDI PASWAN: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether a number of army regi-
ments have been named after castes in the 
country; 

(b) whether the Govemment propose to 
change the names of these regiments; 

Cc) if so, by when; and 

(d) if not, the naasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 
KRISHNA KUMAR): (a> to (d). Thera are 
certain Army Regiments named on the basis 
of castefreligion. There Is no proposal to do 
away with the present nomenclature of these 
Regiments In view oIlhe hi8loricaI and tradi-
tional background which has provided them 
motivation, esprt-de-corpa, group cohesion 
ate. However, after Independence, the 
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GIovemnaIlpolicf hasbMn nclto I1Iise any 
Raglment basad an caste, creed, ragion or 
religion. 

no. SHRI CHHEDI PASWAN: WII the 
Minister of ANANCE be pleased 10 state: 

(a) whelharthe Government praposeto 
waive off the loans upto Rupees ten th0u-
sand of weaver cooperative societies; and 

(b) if so, the details thereof and if nat, the 
reasons therefor? 

THE MINISTER OF STATE OF IN THE 
MINISTRY OF FINANCE (SHRJ DALBIR 
SINGH): (a) and (b). The Hon'ble Member is 
perhaps referring to the Agricultural and 
Rural Debt Relief (AROR) Scheme, 1990, 
under which debt raIief to the extent of Rs. 
1 D,OOOI- per bonower was extended by 
Govemment to eligble borrowers including 
farmers, artisans and weavers in rural areas. 
The ARDR Scheme formulated by the Cen-
tral Government was applicable to public 
sector banks and regional rural banks 
whereas the Schemes formuIalad by the 
StateGovemmen&s war. appicCIIetoc:oop-
endive banks in 1heir respective States. The. 
Schemes came to an end an 31.3.1991. In 
terms of the Debt Relief Schemes, loans 
overdue of the __ 01 the rural areas, 
pIOVided eIher by public S8CIor banks or 
regional rural banks or COOf*8Iive$ want 
e1giJle tor providing necessary debt raIieI. 
The 8Chemewas nat applicable to the weav-
ers or artisans 01 ... urbaMtemkl'ban ar-
eas. 

[EngIsh) 

............... 01 ............ 

891. SHRI T.J. ANJALOSE: WiI the 
....... 0I1EXT1.ES be pIa..:I to ..... : 

(a) wheIher the Govammant 01 KeraIa 
has submitted .... prgposaJ to the Union 
Government for the modernisation of some 
spinning mils including the Parvathv Mills, 
Cuilon; 

(b) if so, the details thereof; and 

(c) the steps taken by the Union Gov-
ernment in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) to (c). The UnianGovemment 
has so far not received any p!'q)OSBIs for the 
modemisalion to spinning miDs of Kefala. 
However, Parvathy Mills, QuiIon, Keralaone 
of the units of NTC (APKK&M) has been 
given assistance of Rs. 10 Crores under 
Textile Modernisation Fund Scheme (TMFS) 
in October, 1988 f.or modemisation 01 its 
spinning, weaving and processing sections. 

. Besides, an assistance of Rs. 58 crores 
under TMFS has been sanctioned for mod-
emisation of 23 Textile Mills of KeraIa. 

Raids by Narcotics Control Bureau In 
Kerala 

892. SHRl T.J. ANJAlOSE: Wil the 
Minister of FINANCE be pklased to state: 

(a) the number 01 raids conducled by 
the NaR::otics ConIroI Bureau in KeraIa dur-
ing the last three years; 

(b) the details 01 the narcatic drugs 
seized during the above period, along with 
the vaJuethereof and the number of persons 
arrested; and 

(c) the number 01 offenders who have 
absconded after 1he seizin of naR:Otic 
drugs? 

THE MINISTER OF STAlE IN THE 
MINISTRY OF RW4CE (SHRI RAUESH-
WARTHAKUR): (a)Thenumberof-a.. 



and'5::ilplaradashuctiDn .... aIiui.,car-
riad.ClUUIf" Han *s ConllaUklraau in 
.... during'hIast1tneya;n.isasgMm 
,baIDW: 

Year Number of saaIChesI 

1989 

1990 

1991 

licit Plant dasIrucIbn 
op8fBIiDIlI 

9 

5 

4 

(b) and (c). The detais at narcotic dur-
ing aJizad Uing·the said ~ 
..... as.gWen below: 

Yaw Qady of dnJgs (In kgs.) 

1989 

1190 

1191 

Hsmin qMIm Ganja 

2..175 23..040 1785 

736 

Ganja PIanIs 
dasboyad 

.(Appaxilllaatat, 
209 iICnIS) 

During 1ha abcMI said period 18 par-
... _ ...... in ..... ~ 
aaliDnLlIoallandarhad ....... in1hIa 
~ .. __ ~ ........ _liofafti.· 
ciaII. - unidaIIIIiad·,...an rat ... __ 1he-*:. 

......... etiun of·rBaJli:drugs, 
....... IIiIIIIIr1D ......... i&1eBiIIe. 

....... all' • ..........".. n nSlcllan 
...... 1ID.. "'InIDFaur~ 

893.. SHRt T .... MifAL.DSE: _ the 

Minister 01 SURFACE 1RANSPORT be 
.pIaaaad 10 .... : 

(a) whattathe Govammentpq:.oseto 
widenthe Trivandrum.-Quilan88ClionofNJ'I. 
No. 47 into four lanes; 

(b) if so, when the work is·..., 11) be 
started; and 

(c) the time scheduled laid down for its 
completioos? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGOISH TYTlER): (a) 110 (c). No, 
Sir. There is no such proposal at present. 

[ TnmsatiJn) 

Value of Rupee 

894. DR LAL BAHADUR RAWAL: Will 
the Uinisterof FINANCE bepleasedto stale: 

(a) the value afrupaeat pesent treating 
1980 as base year; 

(b) whalharthe value of rupee has gone 
dawn to a graal Mtant durirG the last five 
,...;and 

(c) if so. the daIaiIs thereof? 

THE MINISTER OF STATE IN .,.HE 
MINIStRY OF FItIANCE (SHRI RAMESH-
WAR THAKUR): (a) The value of rupee, 
maasul8das araq,.acaJof c:cmsumerprice 
.ind8Ic (CPt) 1ar induIIriaI ....... treaIing 
,. as a base ,.... was 35.paise in De-
c:amt.r 1991 CIaIaslarailable) 

(b) and (c). The value of rupee cluq 
the IaIII.S yeID..1rIiIIIir1J 1980 as baIe,.ar, 
is given baIaw. 
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v .. af ..... 

Y..,. PaiD 

1986 se 

1987 54 

1988 49 

1989 <16 

1990 43 

u.. of MIndlin· HIgIt Courts Judge-

Sec:IiDn 7 or the 0IIiciaI .......... Ad, 
1983, dlausadMindiorallcial ...... af 
a SIaIa in addtion to the EngIiIh ..... 

. mar be aulharieed. wih the canaant of It. 
Pf8Sidant fi India, by tha aa-na. altha 
State for the puqJDS8B fi judganiliiilllS at:. 
made by 1ha High CaurIs far 1hat ..... As 
par available infonnalioli • ., far1he GaIIar-
IlOl'S for four Stales. ~ ..... lIP .. 
Rajasthan and U.P. hawt llllhaliaad and 
usa 01 Hindi in aIdiIicIn 10 the English Ian-
guage in the procaadiilgs as WIll as the 
judgemenIs. daCmes eIIC. oIthaHighCculs 
in their SIatas. 

nwnts The information about Iha numIa' m 
judgamentsdallveradinHindibythaVariauB 

895. DR LAl BAHADUR RAWAL: WiD High Courts is net maintained by tha Golf.. 
the Minister of LAW. JUSTICE AND emment.. 
COMPNAY AFFAIRS be pleased to state: 

(a) the number of decisions deliv8l8d in 
Hindi by the High Courts of Uttar Pradesh, 
Bihar and RejasIhan during the last two 
years; and . 

(b) the afbta made by th8 Gowamment 
to encourage the judga;nents baing deliv-
8I8d in hindi? 

llIE MINISTER OF STATE IN THE 
UlNlSTRYOFPARLIAMENTARY AFFAIRS 
AND llIE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PNIY AFFAIRS (SHRI RANGARAJAN 
KUUARAMANGALW): (8) and (b). Aa1ide' 
348 (1) of th8 c:onstitution pRJVides that aI 
pnx:eedings in awry High Court shaD'be in 
1M EngIIsh.1aguage unlit Partiamentbylaw 
OIherwile provjdes. Under At1ide 348 (2). 
theGovemarafStabtmar. wiIh·thepnwious 
anent· of the Plesidento auIhorisa the use 
afthe HindI language or anyalher langualJa 
uud far.", aftic:iaI.puIpOMS GItha Slatain 
....... In 1M HIgh Coull having Is 
principii seat in 1hat Sbda· pnNidad thai 
dec ......................... .. 
suc:ltMIgJI Couds ..... ' .. 1n English. Under 

Imparl of CacanUtOi 

896. DR lAt. BAHA1lUR RAWAl: VIiI 
the Minister of COMMERCE be pJaaaad 10 
stale: 

(a) the quantity at accaunt ail impaItad 
during each of the last tina ytNn; til daIa; 

(b,whatharthaGlwernna1lPDp088tD 
impartcoc::onutailintaJgaquantilyduringthe 
Y8ar 1992-93; and 

(c) I so. the dataits thereof? 

THE UlNlSlER OF STAlE OF THE 
MlNlSlWf OF COMMERCE (S1R"P. CHI-
OAMBARAU): (a) to (c). 1ha IaIast impaIt 
dala ant available .0 MaIch, 198!t. The 
quantllyofQacanulOlhpDlteddwirV'198&-
87 to 1988-89 is as undar:-

Yaar.s 

1986-87 
1987-88 
1988-89 

Oly. (TonnasJ 

166 
1362 
1997· 



AI pr8S8llll11wa is no pqmal far ira-
pod 01 coconut 01 during 1l1l2-I3 far Public 
DistIIIution SysIem. 

897. SHRI RAM NIHOR RAJ: WiIIIhe 
Minister of SURFACE TRANSPORT be 
pleased to stale: 

(8) whelherlhe sc:hemefarc:onstruction 
afbridgeon KanharRivarIinking Sonbhadra-
Uirzapur willi Madhya Pradesh-Bihar has 
been pending tor finaIisaIiDn for the last 
several years; 

(b) I so, the reasons for the delay; ~ 

(c) the time by which the work on this 
bridge is likely to be Slarted? 

THE MINISTER Of STAn: OF THE 
MINIStRY OF. SUFFACE TRANSPORT 
(SHRI JAGOISH lYTl£R): (a) to (c). The 
GeM. 01 India .,. CDnStiIuIionaII raapon-
sIJIe for maintenance and d8veIapment of 
I08ds dacIarad as natioRaI Highways. The 
proposed bridge ewer river Kanhar, ..... n 
construcI8d, would faR on a State Road. As 
such is consIrucIion 8SS8I'IliaIy vasts with 
the c:oncerned State Govammanl 

lEnglsh} 

Import of Almonds from USA • 

898. PROF. K.Y. THOMAS: WiI the 
MinisteroiCOMUERCEbeplaasedtostate: 

(a) the daIaiIa 0I1he trade agreement 
signed wilt USA tor import 01 almonds; 

(It) whelherlhe Gowen_ .. aware 
that Iicenca for import of almonds gWen to 
dryfuil inpoIteIs ... sold at a premium inthe 
CIUIIry; and 

(c) 180, the ..... taken or pnIpOI8d to· 
./ 

THE "'ISTER OF STAlE OF 1lIE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): (a) to (c). In may 1988, • 
bilalaralMamorW1dumol~was 
signed between USA and India on impart 01 
aJmonds. the main eIemenIs 01 this Under-
standing ware that the global import authori-
.zation 01 almonds by India tor sheIf8d and 
unshelled almonds .... at US $ 20 ml-

. lion amuaBy for the three year period 1988 
-91. The minanum vu.. oflicances was to 
be increased to As. 2O,OOOf-. The Gov1. of 
India agreed that nalWihsIanding the provi-
sions of any export obligation, the issue of 
import authorisation of almonds would be 
maintained at the afantmantioned levels. 
For the period 1991-1994, almonds would 
be placed on OGL. II the balance-oI-pay-
ment position Improved to such an extent 
that the foreign exchange reserves provided 
for 6 months of imports. I the BOP position 
continued to be unsatisfadDIy, the import 
authorization at a level 01 US $ 20 milion 
would continue. Berore March 31, 1994 
c:onsuIIaIions would be held for the purpose 
of agree;ng on annual impart auIhorizaIion 
levels for almonds for subsequent periods. 
lhasa consultations would be based on an 
assessment of !ncia's external reserves and 
ovaraIIbaIance-of-payrnMtsposilion. As part 
of GATT Article XXVlB nagatiatians. Gov-
emmentollndiaalso agt'88dtobind its tarifs 
on almonds at the levels 01 As. 501- per Kg. . 
for shelled almonds and As. 28i- per Kg. for 
unsheIad almonds.. 

In terms 01 Para 166 01 the currant 
Import Poley; as announced on 30.3.1980, . 
import licences could be obtained by the 
eligible importers of dryfruila 10 the extenlof 
25'K.of the c.i.f. value 01 best yeats Import in 
respect of dry fruila (exdUling Cashew nuts 
Md datas) during ."ofthe financial years. 
from 1972-73onwan1aaubjec:tto a minimum 
of As. 20;.0001-. In addIIon. eaCh aIigIJI8 dry 
fruillicenca could aIIo gell8P8fII!bt licence 
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for impOrt of almonds only for a value of Rs. 
2O,OOOi-lnaspectlve of the value of dry fruit . 
Iica~ The issue of dry fruitS and almonds 
licences wOuld be subjec:t to evidence of 
having made expOrts to ~ extent of the 
entire value of thelicancas issued during the 
previous licansing year. However, this provI-
sion for grant of import licencas for dry fruits 
and almonds was delected vidtI Public No-
ticeNo. 143-ITC (PN)I9O-93dated 28.3.1991. 
On a review of the policy, with effect from 
20.9.1991, Its was decided to grant Special 
licence, subjec:t to a maximum of Rupee 
equivalent to US $1300 during 1991-92to all 
those who obtained ranees for impOrt of 
almonds in 1990-92 in terms of the provision 
in Para 166 of the Policy and fuHilled the 
export obligation In respect of such licences. 
These licences are not transferable or sale-
able. The Government is not aware of any 
violation of this policy through sale of such 
licenses. 

Con~tructlon of V ... apuzha Bridge In 
Cochln 

899. PROF. KV. THOMAS: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether the acquisition procedure 
for the land for construction of bridge on 
national Highway No. 17 at Varapuzha in 
Emakulam distra of Kerala has been com· 
plated; 

(b) if so, the details thereof; 

(c) the total expenditure likely to be 
incurred on this project; and 

(d) the time by which the construction 
work is proposed to be started? 

llIE MINISTER OF STATE OF THE 
. MINISTRY OF SURFACe TRANSPORT 

(SHRI JAGDISH TYTLER): (a) Land acqul-
siIionfOrtheconslriction of Varapuzhabridge 

and its approaches has not yet bee" com-
pleted. 

(b) Does not arise. 

(c) and (d). The estimated cost of the 
project is Rs. 24.43 erores. Since land p.cqui-
sition is still in progress, it is too early to 
indicate the time by which construction work 
is likely to start. 

[Translation] 

Permanent Residences for Army 
Parsonna'in Kota cantonment 

900. SHRI DAU DAYAL JOSHI: Will the 
Minister of DEFENCE be pleased :0 state: 

(a) the a'my cantonments in Rajasthan 
where temporary and permanent residences 
are built for the Army perSonnel; 

(b) whether any temporary arrangement 
have been made for the regiment in Kota 
Cantonment; 

(c) whether some cantonment land has 
been ret out for residential purposes; 

Cd) if so, the details thereof and the 
reasons therefor; 

(e) whether the Government propose to 
build permanent residences for army per-
sonnel in these catonments; 

(f) if so, the details thereof; and 

(g) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROlEUM AND NATU-
RAl GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 
KRISHNA KUMAR): (a) to (g). In Canton-
mentlMilitary Stations, permanent accom-
modation is normally built for Army Person-
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nel. However, at certain stations, due to 
shortage of funds or other reasons, tempo-. 
rary accommodation is buih for troops, to be 
subsequently replaced by pennanent ac-
commodation. Accommodation has been 
built for Army Personnel at two Canton-
ments at Ajmer and Nasirabad and at 14 
Military Stations in Rajasthan as under:-

(1) Alwar 

(2) Banner 

(3) Jalipa 

(4) Bharatpur 

(5) Jaipur 

(6) Jaisalmer 

(7) Jhunjhunu 

(8) Jodhpur 

(9) Banar 

(10) Kota 

(11) Pokhran 

(12) Udaipur 

(13) Mount Abu 

(14) Jassai 

2. Kota is not a Cantonment but a 
Military Station. Construction of 
both temporary and pennaoent 
accommodation for army per-
sonnal has been approved for 
this Station. 

3. 80 Officers quarters, 188 J~ 
quarters, 1022 ORa quarters 
are under construction in vari-
ous Military StationslCanton-

4. 

ments in Rajasthan. 1244 quar-
ters for officers, 1364 quarters 
for JCOs and 6451 quarters for 
other ranks have already been· 
completed in various Canton-
mentslMiIitaIy Stations in the 
State. 

No defenCe land has been lei 
out for residential purposes at 
Kota. However, about 172.58 
acres of land at Nasirabad 
Cantonment and 9.35 acres of 
land at Ajmer Cantonment are 
held by private individuals on 

. leasa/Old Grant tenns for resi-
dential purposes which is per-
missible under the rules. 

Sarlculture and Silk Production In 
Rajasthan 

901. SHRI DAU DAYAlJOSHI: Walthe 
Minister of TEXTILES be pleased to state: 

(a) whether any scheme of silk produc-
tion or sericulture has been introduced by 
the Central Silk Board in Kota Bundi and 
Jhalawar districts of Rajasthan; 

(b) if so, the amount spent underth said 
scheme On various heads so far with the 
result thereof; 

(c) whether any centre has been closed 
down by the Government in th State; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF lEXTILES (SHRI ASHOK 
GEHlOn: (a) and (b). In order to supple-
ment the efforts of the State Government for 
development of sericulture, the Central Silk 
Board (SCB) had started a Research Exlen-
aion Centre at Dhakhar Khari Farm in Kola 
disrrict cI Rajasthan during 1981-82, which 
was reorganised as T achnicaiServiceCantre 



PHAlGUNA 9, 1913 (SAKA) 

In 1989-90. The expenditure Incurred by [English] 
CSBon this Centre during the years 1985-86. 
to 1989-90 has been around As. 11.20 Iakhs. SUggestions made by NoQ.ResIcIent 

The details of programmes undertaken 
by the Centre during this period ar as under:-

(i) 10 Chawkie Rearing Centres 
were established and 19132 
cl,awkie dfIs supplied. 

(ii) 2 Demonstration Plots we~ 

indians 

902. SHRIMATI RITA VERMA: 
'SHRIMATI KRISHNENDRA 

KAURDEEPA: 
SHAI DATTATRAYA BAN-

DARU: 
SHRI ANNA JOSHI: 

raised and 39 acres of area WilltheMiriisterofFINANCEbepleasad 
brought under mulberry culti- 10 siate: 
valion. 

(iii) Arranged demonstration of 
mulberry pantation and reas-
ing at 5 places. 

(iv) Arranged training of farmers is 
sericultural practices. 

(v) Arranged supply fo mulberry 
cuttings/saplings. 

(vi) brushed and supplied 2740 
dfls. 

(c) and (d). As per practice, the F.e-
search Extension Centres CRECs) of CSSB, 
which complete 5 years in one location are 
required to be handed over the concerned 
State Govemment for further maintenance. 
This Centre is proposed to be shifted by the 
CSB to the project area of tha World Bank 
assisted National Sericulture Project, being 
implemented by the Board in Banswara and 
Udaipur district.s Pending shifting of the 
Centre to a location in the project area, the 
CSB has continued the Centra at Dhakhar 
Kher! farm In Kate with minimum staff com-
ponent. 

(a) whether attention of the Gov~ 
ment has been drawn to th suggestions 
made by the Non-resident Indians as re-
ported in the 'Economic Tmes' of January 8, 
1992; 

(b) if so, the details thereof; and 

~c) the raactio;'! of the Govemment 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAUESH-
WAR THAKUR): (a) Yes, Sir. 

(b) The news-item mainly focuses on 
grant of Dual citizenship to persons of Indian 
origin. 

Cc) Government have recently made a 
number of changes in visa-regulations for 
business purpose and also in laws govern-
ing foreign investment In order to overcome 
problems being faced by persons of Indian 
origin. 
i 

1\;", :t Format far Bank Balance Sheets 
and AI:counta 

903. SHRtMATI RITA VERMA: 
SHRIUATI MAHENDRA 

KUMARl: 
SHRI ANNA JOSHt 

WiJllheMinisl .. at FWANCE be pleased 
to state: 



FEBRUARY 28, 1992 

<a, whaIher the Government have in-
SlrUcted the public sedor banks 10 compile 
their balance sheets and prOfit and bas. 
account for the accounting year 1991-92 
according to a new format; 

(b) if so, the details thereof; 

(c) whetherthe publicsactDrbanks have 
also been asked to disclose the amount of 
bad and doubtful debts; and 

(d) if so. the details thereof? 

THE MINISTER OF STATE OF IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). A notification was is-
sued by Govemmenton 18th January, 1991 
giving noIice of iIs intention to modify the 
formals of BaIanca Sheet and Profit & Loss 
AccountofcommerciaJbanks, after the expiry 
of three rmnths from the date of publication. 
Certain suggestions received in response to 
the said notification were examined by 
Govemment in consultation with Reserve 
Bank of India and another notifICation has 
been issued on 19th December, 1991 indi-
cating Govemments intenlion to introduce 
ravisedformataafter.xpertly of three months 
form the date of publication. The proposed 
formats would have, interalia, the following 
features: 

i) They wiU give a more ClOmp ..... 
hensivepic:ture of both income 
and expenditure; 

The new formats are proposed to be . 
nuide affedive from the current accounting 
year ending 31 st March, 1992" 

(c) and (d). In accordance with the prac-
tices ~ usages customary among bank-
ers, the banks are given statutory pro1ec:tlon 
from disclosing the PfOVisions made for bad 
and doubtful debts as well as loan losses. 
However, the new formats will show the 
provisions for bad debts. depreciation and 
taxes in a consolidaled form on the expendi-
ture side of Profit & Loss Account. 

Devolution of Rupee 

904. SHRIMATI RITA VERMA: 
SHRIMATI MAHENDRA 

KUMARI: 
SHRI ANNt\ JOSHI: 

Willthe Ministerof FINANCE be pleased 
to state: 

(a) whether there has been downward 
revision in the exchange value of· rupee vis-
a-vis major currencies of the Y/orld during the 
last four months; 

(b) if so, the latest rupee value in relation 
to each of these currencies and the lowest 
ever touched value at anytime since devalu-
ation; and 

(c) the stepstakenlproposedto be taken 
ii) They will ensure uniformlly in to reverse this downward trend? 

the classification of various 
items of assets and liabilities 
as weH as income and expen-
dil .... and 

ill they wi include statements 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR ntAKUR): (a) Ves, Sir. 

on accounting policies to fa- (b) Required DOMation is indicated 
ciIitate easy undenItanding. . below: 
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Ill..-per filii of IbnIign CUJIfIICY 

USDoIIar 

Pound StarIng 

Dautche Mark 

Yen 

L.aI8st RI.pIe value 
(as on Ffb.. 18, 1(92) 

25.8963 

045.9400 

15.9497 

02040 

(c) ThaGoverM\ent has already under-
taken a package of maao-ec:onomic stabili-
sation measures such as exchange rate 
adjustment strictfJSCal discip6ne, tightmone-
tary policy and a number of structural re-
forms in the spheres of trade and industry, 
which are expected to increase eHiciency 
and productivity of Indian Industries and 
thereby provide a solid foundation for higher 
exports and stability and competitive edge to 
the Indian Rupee. 

Textllelndusfry Under Siege 

905. SHRI BALRAJ PASSI: WiD the 
Minister of TEXTILES be pleased to state: 

(a) whether the attention of the Govern-
ment has been drawn 10 the news-lem 
caplioned 'Textile Industry under Siege' 
appearing in the Financial Express dated 
January 6, 1992; 

(b) if 80, the details thereof and the 
reaction of the Government thereto; 

Cc) the extant of decr8ase in expOrt of 
textiles during 1991; and 

26.3100 
(SepL9.1991 ) 

48.8900 
(Oec.26, 1991) 

17.1300 
(January 8, 1992) 

02106 
(January 21,1991) 

(d) the steps takenlpmposed too be 
taken 10 help the textle industry to tide over 
the present crisis? 

1ME MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHlOT): (a) and (b). The news item has 
tried to give an account 01 performance of 
textile industry in the year 1991. Govern-
ment do not agree with the conclusion that 
Textile Industry's future seems to be bleak 
on the export front. 

(c) The export of Textiles registered ar 
overall increase of 38.1'" during the perkK 
April-December '91 in oompatison to tlu 
export of textiles during the same perio(i ir 
the previous year. The exports of Te.IC!I'e 
Goods during 1991-92 is lkaly to exceed i he 
target of F.&.11,233 crores. 

Cd) Govamment have taken various 
steps to increase the production of cloth in all 
the 3 sactors as wei as to increase exports 
of textiles. Some of the slapS takenfpro-
posed 10 be taken .. as follows: 
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l modernisation cI aI lie 3 incame during the ,...198HO and 1990-
sac:tors cl18XIiIIt industry. 91 is as tonows; 

ii. training of handIoom weavers 1989-90 As. 26.03 crores 
as ... _ powerIaom weav-
ers on impRMId technology. 1990-91 . As. 33.15 crores 

it scheme cllraining a cadre of 
'Bunkar SeYaks' for assisting 
weavers itransfer of impIOved 
1IdInaIDgy. 

iv. pIDtadion to handIoom l:rt 
reserving cartain variaties of 
cIDIh for their exclusive P'O. 
dudion in 1he handIoom sec-
tor; 

v. some measwes have been 
taMn to c::onIain yam prices 
like import of COlton and raw 
sill. 

vi. salting up of 100% Export 

Year 1991-92 is still nat over. 

(b) and (c). A pmposaJ to construct two 
multipuiposa bertha with an estimaI8d cost 
of As. 28.45 aores has been included in the 
Draft 8th FIVe-Year Plan. Plan has not yet 
been finalisect 

(d) The present cargo handling capacity 
of the Port is 100 million IDnnas. 

Production In Handloom Sector 

907. SHRI V. DHANANJAYA KUMAR: 
Will the Minister of TEXTIlES be pleased to 
state: 

Clrku1ted Ur.ils. (a) 1he quantum of textiles being manu-
fac&ured in the handIoom sector par year on 

........ 1gIIIont Port an average; 

906. SHRI V. DtWIANJAYA KUMAR: (b) whether 1here is any scope for the 
Wil1haYinisterof SURFACETRANSPORT export 01 han1100m gramenIS; and 
be pleased to 1Iat8: 

(8) the annual income 'Jf New Manga-
lorePottduring 1989-90, 1990-91 and 1991-
92; 

(b) whether there is ant peDpOSlll to 
pn:Mde addition. berth faciIily at the port; 

(c) i so. the cWails Ihand; and 

DE .... IER OF STA1E OF THE 
""R,( OF SURFACE TRANSPORT 
(SHRI JAGDISH 1YTlER): (8) The annual 

(c) if so, the defaits thereof'? 

THE MINISTER OF STATE OF THE 
MlNJSTRY OF TEXTIlES (SHRI ASHOK 
GEHLOT): (a) The estimated production of 
cloth in the handIoom sedor has been 4155 
millionsql&8metresand4541 ~square 
metres during the year 1989-90 and 1990-
91 raspec:tivety. 

(b) and Cc). The demand for handIoom 
garments in the aport madcat has been 
encI)UragiAg. During the years 1988-89, 
1989-90 and 1t9O-Q1 the estimatedvaluecl 
coIIDn bandIoonI ganMItI ...... had 
.... As. 19.01 c:n:ns. Rs.31.13c:aa_ 
AI. 71.38 aora NISpIdiveIJ. 
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908. SHRIV. ~YAI<UMAR: 
YAIltbeUinister~ COMMERCE be pleased 
110 at .. : 

(a) the steps being taken to get remu-
nerative prices 110 cardamom and papper 
growers; and 

(b) whett. the Union Govammant are 
implementing any pmjecls to developcarda-
mom and pepper cultivation in Karnataka? 

THE DEPUTY MINISTER IN Ti1E 
MINISTRY OF COMMERCE (SHRJ SAl-
MAN KHURSHEED): <a) and (b). With a 
view to ensure remunerative prices too the 
growersofcardamom and papper. a number 
01 shIpS have ben taken br the Government, 
which lncIude, regulating cardamom auc-
tions axtansion advisaly scheme production 
and supply of planting materials and provid-
ing subsidy under irrigation and land devel-
opment pragraIriin8. 

For increasing the production and pro-
ductivily of spices including papper. a Cen-
tral Sector Inaagraled Programme for Devel-
opment ~ Spices is being implemented in 
variaus Slates including Kamataka during. 
1991-92 wIItI an 0UIIay 01 As. 5.00 aores. 
Under Ibis ICheme. prograrnmes such as 
production 01 IOCIIed pepper cuIIings and 
c:ansIrUc::tion af nurserysheci. suppIr Of input 
kG aAd plantRftllleClion spAI¥8CS for pepper 
haw ..... __ up in KamatIIka during 
1191-92 with an OUIIIIJ Of As. 18,251akhs. 

&1 I 'It I III 01 s.InIk School 
AlII.! DdIgt 

101. SHRIV. DtWWUAYAICIJMAR: 
Wl8theUinslarclOEFENCE be"", to ..... : 

!ish a SainI( School at Koodige in I<odagu 
District. KamaIaka; 

(b) whether an area of 200 acresof land 
has been acquired in Koodiga for the ptM'-
pose; 

(c) if so, the estimated cost 01 the proj-
ect; and 

(d) by when the Sank School is Ikely to 
be established? 

THE MINISlER OF STATE tN 1HE 
MINISTRY OF PETROLEUM AND NATU-
RAl GAS AND UlNlSlER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 
KRISHNA KUMAR,: (a) to (d). A Saink 
School is established at the spedlC request 
of a Stale GovamrnardJnion T erritary 
Adminislration as the emir. capital expendi-
ture and a map portion of the recurring 
expandilunt has to be borne by'l. No pr0-
posal has been RlCeived from the Goovam-
mant of Kamataka tor the aperq of Sainik 
School in Kodagu District. 

Prlvatt.zwtlun of NJIIC ... 

910. SHRI RUPaIAND PAL: 
SHRI SRIKANT JENA: 
SHRI OEYENORA PRASAD 

YADAV: 

WllthaUinslarofTEXlllESbeplaased 
to stat.: 

(a)wheltatbe~papase1D 
hand over the _ nationalised julia IOiIs q 
National JuIa Manufacturing Oar,.....-,n 110 
a private CDIIpBIIJ against a leas ... cI As. 
30.00 aDI8 in ....... of ..... and 
norms laid ... in this MpId; . 

(b) if so, 1he daIaiIs tharaaI and the 
t'NSOnS .... &; II'Id 
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THE IIIfIS1ER a= srATE III 1lIE 
MNS1RV a=TEX1'I.ES (SHRI ASHOK 
GEHLOTt. (8) No. Sir. 

(b) and (c) Do naI .... 

~ ofPa.-. Inca. E 0IIIae 

911. SHRI RUPCHAND PAL: VIiI the 
....... dOOMMERCEbepleaaadto81a18: 

(8) ...... bundIads '" posts in the 
.. 0I1he Chill 00nbaIar 01 ImporIs & 
&parts (CCI&E) have bean aboIshad .... 
caIIIJ; 

(b) I so.'" raaaons ttwafDr; and 

tellhe number Of oIIicars and ampkIJ-
_..., to be 8IIecIed as a rasul1heraaf? 

THE MINISTER OF STATE IN THE 
..asmva= COIIUERCE (SIR P. ail-
DMIBARAM):(a)tD(c). aticeoitheCCI&E 
is being rasIIUCIuIad keeping in va. the 
~CJljbrthe""T"'PoIcy. 
AOIpartmeo'IIaICommiIaaehasbeenconsti-
tutad to ..... the .... sIaIIing pallamol' 
.. 0IIice 01 CCI&E. Polls which ana Iound 
&l1li_ IIII "or I8CIundenI will be abolished 
...... In any .. aIIediIlglie intenJsIs 01 
." ............ oI .. CCI&E~ 
...... ~. no pall in it. CCI&E or-
ganuticMhas ..... aboIishad so .. nor_' 
............ 1 Ii. chad. 

........... 0 ............ -_ca.,_ ... alba 

.,2. SHRI RUPatMD PAL: .. .. 
...... oIFIIMCE ....... ., ..... : 

c-» ........ aa..m .......... ., 
............ cI Ie utili .. 0-..1 
._.,..Qwpui .... "'...._ .... 

. (b) J'" the ............. and .. 
nNISOnS .... ~1 

. TIE ....-rEA a= STATE .. THE 
MINISTRY a= fINANCE (SIR DALBIl 
~INGH~ (II) No. Sir. 

tb) Does not arise. 

913. SHRI RUPCHAND PAL: Willhe 
Minister of TEXTl.ES be pleased to state: 

(8) whether the Union Govamment 
pmpase to cflSClOntinue the supply 01 Janata 
CIaIhQ)th aI conlIOIIed price to the poor 
and weaker sectiDns of 1he socialy; and 

(b) if so. the reasons tha'efor? 

THE UlNlSTER OF STATE IN 1HE 
MINISTRY OF lEXTI.ES (SHRI ASHa< 
GEtL01): (a) and (b). Thent is no poaposaI 
to.discontinue immedialaly the supply of 
janaIa cIoIh and conballad cIaIh m-.t tor 
the poor and weakar sadians of 1he sociaIy. 

• is. howwer. poapoaed to go in tor a 
. phased raducliDn ower apariDd 01 .. years 

in producIian cI janaIa cIaIh becaI_ of the 
policy to i8duce 8Ubtidy and ftDn1IIan u-
pendibn. BaIh janaIa and conboIad dalh 
.. tubeidited ..... af pnxIucIion. How-_. "_e .. gaged In pIOducIion 01 
janaIa cIaIh which pnwides ..... 1UIIaiMd 
............... though •• _ .... 01 
Income. "ba~ alarnalilMMIIpbr-
mR abd ... 1ODd br ~ IhIIing 
.... topoaductiDnaf.._.",...andhighw 
RI8Igin ...... Iwt amnIIus pRIjtd peek • 
....... be iIqIIImerMd in ""EighIh 
PlMwIIich ........ fundslar ......... 
Iian of Iaoms. tnIInkIg. piIWision 01 .... 
................. maIuIIing .... 
... til ..... incIucIng ........ 
.....In poaducIiDn 01 ...... daIL 
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914. DR ASIA BAl.A: Wit the Minster 
of FINANCE be pleased to sIaIe ihe paltem 
of aIIocallonldlstrbJtlon of sWsIdias wIh-
particular reference to the service UdDr In 
the country In comparison with countries .. 
U.S.A., U.K., Sweden, Franca, Canada and 
other develcped countries?' 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR lHAKUR): Slbsidies can be broadly 
classified into two categories, namely, ex-
pflCit subsidies for which specific provisions 
are mad. in the Budget and irnpIciI subsi-
dies, which are in the nalunt of unracoverad 
cosIs of public services for which no.".ar1C 
provisions are made inth. Budgat. An amount 
of As. 10,395 anra was provided in the 
Central Budget for 1991-92 towards explicit 
subsidies of which 75.3 per cant was ac-
counted for by food, fertiliser and export 
promotion, 14.4 per cent by debt ...... to 
farmers and the remaining 10.3 per cant by 
subsidy on handloom cloth, inlIInast subsi-
dies etc. Subsidies provided for the aervice· 
sector .e mosttr Implicit In nature. The 
provision of subsidies '" a counIry is mosIIy 
governed by facIons, sueti _. lis stage of 
economic devaIopmeft and social and ec0-
nomic considerations. Slibsidies pnwided in 
our country are, theratont, not comparable 
with those provided In devaIaped c:auntries. 

915. DR AS .. 8AI.A: 
SHRNATIDUaJUARlBHAN-

DARI: 

Wilthe MinisIer of OOI.ERCE be 
plusedto ..... : 

(al whIIher • high ........ Rus-
sian o.glllon has viIIIed India .-1IIy; 

(b) if so, the detailS thereof; 

{c)whelherdisCllSsionson biIataraItrada 
and prDbIems of rupee I'DIbIe ratio .... 
held; 

(d) I so, the deIaIs and the auICom8 
thereof; and 

(8) the difference between the ...... 
trade agreement with erstwhile USSR and 
the agreement signed with Russia new? 

THE MINISTER OF STATE IN THE 
MINISTRY Of ~(SHRI P. CHI-
DAMBARAM): (a) to (d). Y.,Sir.Dumgthia 
visit a Trade Protacol for the c:aIendm' 1992 
has been concluded. A Trade Agraenad 
between the two Countries has aIao bean 
initialled. Matters relating 10 the AcUJIa 
Rupee rata were however nat disclIssad. 

(a) In amtrastto past Indo-Soviat Trade 
PraIocoIs, the Indo-Russian PJdDcaIIar 1992 
provides for Rupee Trade while alsO permit-
ting transactions by .., aI countar-1rada, 
bait., payments in freely convartibIa cu-
rency or ant atherinlemationaly J8C09IIind 
form of business coqI&iidiun. Under the 
terms of the PtoIocoI aI trade tralisaeliotlS 
shall be denominated in fr8aIy. COIMHIibIa 
Intanational c:unncies. The Pa:JcaI is In-
tendadto provideatransilional8lf8l1g8lRlll1l 

.' for trade and commen:iaI tfans8cIions. 

Dlrectlon8to ~oma.. ... 
DIfance to pun:hne fIanIltIIdIaNII 

T.xtIII CDrporaIIaft 

916. StlRI MOHAN RAWALE: Wilthe 
Minister of lEXTI.ES be pIaIsed ID sIaI8: 

Ca, wheltaIheOovan .......... to 
issue dHctions to .. GcMImneIt amc. 
thIough out 1M counIry, incbIing '-'t, 
Navy aid Nt Faa to ~ II ... 
raquirements of daIh only flam NIIianaI 
T ... CoIpoiIlliDn~ 
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(b) If so, the delaIIs thereof; and 

(c) if nat. the reasons therefor? 

TIiE MINISTER OF STATE IN TIiE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHlOT): (So) Govammert do not propose 
Ie) issue fresh directions to Government of-
fices and Defence to purdlase from National 
Textia Corporation. 

(b) Does not arise. 

(c) The instructions issued by the Gov-
ammant in December, 1983 making Central 
GovemmenI Department obligatory to pur-
chase from NTC on Single Tender Scheme 
exisIs. In the case of purchase by Defence, 
the Single Tender Scheme has withdrawn in 
November, 1990. Revised instructions are 
not being considered in view of specifIC 
raquiremenIs of Defence. 

CIosw'. of TuUIe MlOs In Bombay 

917. SHRI MOHAN RAW ALE: Wil the 
Ynistar of TEXTILES be pleased to S1ata: 

(a) wheIher more than seventy thou-
sand WOIkeIs Ilav8 bee.-. NnU~red jobless 
due b the c::Iosunt c:A texti:e mm~ !rt Bombay; 

(b)1h'lanangamants madetogivathem 
aIamaIiwe jabs; 

(c) whelhartheGovemment propose to 
aIow ..... mils Ie) be run on c::o-operalive 
basisbJ ..... ; 

(d) 'so. thesalillnlfealure81heraaf; and 

(a) • nat. the I88SOnS therefor? 

THE MINISTER Of STATE IN THE 
..astRY OF lEXTlLES (SHRI ASHOK 
GeI.OT):(a)A.on31.1.92. 18275 ..... 
. '_ been IIIacIad due to c:Iosur8 017 001-
bIImaI ...... be taxIiIa mIs in Bombar. 

(b) Govt. has no schema Ie) provide 
altemaliva ampbymant to affected workers. 
However, Govt. have Textile Workers' Re-
habilitation fund Scheme (TWRfS) to pr0-
vide relief to workers affected by closure of 
mills so thai they are able to get alternative 
employment. 

(c) and (d). If the workers offer to run the 
mills by forming a CCHJp8rative, in principle, 
the Govt. wiD have no objection. 

(e) Does not arise in view of '(; & 'dO 
above.' , 

New Branches of foreign Banks 

918. SHRI MOHAN RAWALE; 
SHRI M.V.V.S. MURTHI: 
SHRI RABI RAY: 

WiHthe Minsterof fINANCE be pleased 
to state: 

(a) whether some leading foreign banks 
have moved in, in a big way to set-up 
reprasantalive offices and branches in the 
country; 

(b) if so. the names 01 such banks which 
have so far made applications in this regard; 

(c)whathartheforeignbanksaraachiev-
ing better rasuIIs as compared to the nation-
alised banks and the growth of deposits of 
foreign banks has been much more than the 
naIionaIisad banks; 

(d) if so, the details thereof and the 
reasons therefor; 

(e) whether the Reserve Bank of India 
hasfinalised guidelines about newbranches 

. of foreign ta1ks In the country; 

(I) if ." the daIah in this regard; 

(g) whether India thai also be allowed 



465 Written AnswelS PHALGUNA 9,1913 (SAKA) Written AnSwelS 466 

to open more branches of nationalised banks 
in foreign countries; 

(h) H 110, the details thereof; and 

(i) if ilot, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): <a) Reserve Bank of India (RBI) 
have reported that foreign banks have been 
showing interest in opening branches as 
well as representative offices in India. 

(b) It will not be in public interest at this 
stage to disclose names of foreign banks 
seeking permission to open branches and/or 
representative offices. 

(c) and {d). The foreign banks have 
been performing better in comparison to 
public sector banks. Their better perform-
ance could be attributed, among Cltherthings, 
to their concentration in metropolitan and 
port towns, mechanisation and computeri-
saion of operations, lower directed lending 
and high level of non-fund business. The 
p8rcentage growth of deposits of foreign 
banks and public sector banks for the year 
ended March 1990 a.,d 1991 were as un-
der:-

1990 1991 

Foreign banks 37 31 

Public Sector Banks 18 14 

(e) and (f). RBI's policy for grant of 
licences to foraign banks continues to be 
selective and need-based. 

(g) to (i). AJ. present Indian banks have 
presence in almost all countries from where 
banks incorporated therein have been al-
lowed either direct or indirect presence in 
India. According to RBI there are no propos-
als for opening new branches of Indian banks 

outside India. State Bank of India has since 
been permitted to set up subsidiary in lon-
don. 

Raids Conducted by Income Tax 
Department 

919. SHRI SURENDRA PAL PA-
THAK: 

SHRI NARAIN SINGH 
CHAUDHARY: 

Will the Minsterof FINANCE be pleased 
to state: 

(a) the value of undeclared property and 
cash seized in the raids conducted by the 
Income Tax Department on big industrial 
houses, industrialists and halwais during 
1991-92 (upto January, 1992;) 

(b) the details of raids conducted; and 

(c) the actiontaken/proposedto betaken 
against them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a' to (c). The Income-tax 
Department conducted 1654 serches during 
1991-92 (upto 31.1.92). These searches 
resulted in seizure of the following unac-
counted assets:-

(Rs. Crores) 

(i) Cash 17.48 

(ii) Jewellery 17.89 

(iii) Others 29.55 

Total 64.92 

Scrutiny of documents seized and fol-
low-up action as called for under the Income-
tax Ad have been taken up. Meanwhile, the 
persons serched have disclosed concealed 
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income of Rs. 70.00 crores under Section 
132(4) of the Income-tax Ad. 

Production of Radars 

920. SHRI SURENDRA PAL PATHAK: 
WiD the Minster of DEFENCE be pleased to 
state: 

(a) whether the Government are aware 
about the delay being caused in the manu-
facture of several sophisticated radars due 
do crisis of foreign exchange; 

(b) if SO, the details thereof; 

(e) the number of radars affected on 
account of non-development of indigenous 
technique and import of essential compo-
nents;and 

(d) the steps being taken by the Govern-
ment to tackle this situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 
KRISHNA KUMAR): (a) There has been 
some delay in the peoduction of radras by 
Bharat Electronics Ltd. due to inadequate 
availability of foreign exchange. 

(b) and (e). It will not be in the public 
interest to disclose the details. 

(d) The Company has been advised to 
avail 01 Suppiiars'lBankers' Credit to tide 
over the foreign exchange shortage. The 
slippage is expected to be make up by end of 
Uarch 1992. 

[English) 

ExhMIon 0' Exportable Handloom 
. Garments 

921. SHRI C.P. MUDALA GIRIYAPPA: 

Will the Minister of TEXTILES be pleased to 
state: 

(a) whether an exhibition on ex'Pbrtable 
handloom garments has been organised in 
the capital recently; 

(b) if so, the details of the participants; 
and 

(e) the objectives and achievements 
made in this exhibition? 

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) Yes, Sir. A special exhibition 
of hand loom fabrics and items exportablel 
being exported by handloom development 
corporations and. ;..:x cooperative societies 
has been organised alongwith another spe-
cial exhibition showing the items developed 
by Weavers' Service Centres for the export 
market for the coming seasons. These exhi-
bitions are part of the National Handloom 
Expo sponsored by he Office of Develop-
ment Commissioner for Handlooms. in the 
Ministry of Textiles now on at Delhi. 

(b) The following are the participants at 
the exhibition-cum-sale of items being ex-
ported by corporations/apex cooperative 
societies:-

1. Handicrafts & Handlooms Export 
Corporation Ltd .• New Delhi. 

2. All India Handloom Fabrics Market-
ing Cooperative Society Ud .• New Delhi. 

3. Karnataka Handloom Development 
Corporation ~d .• BangaIore. 

4. A.P.StateHandloomWeaverseo.-
erative SocIety Ud., Hyderabad. 

5. U.P. State Handlaom Corporlllion 
Ud.o Kanpur. 
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8. Orissa Stat. Handloom Weavers 
CooperaIiw Society ltd., Bhubanaswar. 

7. Ta;,U Nadu Handloom Weavers 
CooperatiVe Society ltd., Madras. 

8. KeraJa State Handloom. Weavers 
Cooperative Society Ltd., Trivandrum. 

The Weavers' Service Centres involved 
in the second axhib;tion are1hosaof Madras, 
Delhi, Bangalore, Bombay, Panipat, 
Bhagalpur and Cannanore. 

(c) The objectives of the exhbitions . 
are:-

(i) To improve handloom sales at the 
NationalHandIoom Expo and make 
the Expo more attractive to the 
general public, exporters ate. 

(ii) Inform the public and give them an 
opportunity to sea and buy hand-
loom items being exported by 
Government organisations and 
cooperatives. 

(iii) Enable exporters and Importers to 
see the rich varieties of handloom 
items available and act as a cata-
lyst for promotion of exports and 
thereby benefit handloom weav-
ers. 

Both the axhbitions have achieved the 
objective as these have received apprecia-
tion and response from the general public as 
wen as persons int.asted in exports of In-
dian handlooms. 

[ Translation) 

922. SHRI LALIT ORAON: Will the 
Minist. FINANCE ~ pleased to state: 

(a) the department~S8 amount of plan 
and non-plan fund~' surrendered by each 
State during 1990-91; 

(b) the reasons therefor??; and 

(c) the reaction of the Union Govern-
ment thereto? 

THE MINISTER OF STATE IN THE 
MINISTRV OF FINANCE (SHRI SHAN-
T MAM POTDUKHE): (a) to (c). Information 
is being collected and will be laid on the 
Table of the House. 

(English] 

Amendment to National Highway Act. 
1956 

923. SHRIMATlDILKUMARIBHAN-
DARI: 

SHRI MANIKRAO HODL VA 
GAVIT: 

SHRI PRATAPRAO B. 
BHONSLE: 

WiN the Minister SURFACE TRANS-
PORT be pleased to state: 

(a) whether the Union Government 
propose to amend the National Highway kJ.. 
1956, permitting participation of the private 
sedor in the road construction sector; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRV OF SURFACE TRANSPORT 
(SHRIJAGDISH TVTlER): (8) and (b). Ves, 
Sir. II is proposed to amend National High-
way Ad, 1956 to Pf'O'Cide for levy of fee on 
selected sections of Na.tional Highways in-
cluding Expressways. This amendment is 
one of the pre-raquisitas to enable participa-
tion of private sector In road construction 
activities. 
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12.00 hrs. 

[Translation) 

MR. SPEAKER: You speak ene after 
another, I will give a chance to _ ef yeu. 

SHRI ASTBHUJA PRASAD SHUKLA 
(Khalilabadt. Mr. Speaker, Sir,l would like to 
drawyeur attention towards the amount allo· 
cated for the annual plan of Uttar Pradesh. 
The State Government has askEkf for Rs. 
4034 crore for its annual plan for 1992-93, 
but the Union Government has allocated 
only Rs. 2559 clOre which is Rs. 1150 erore 
less than the State's plan outlay for 1991-92. 
The State Government had demanded Rs. 
3710 crore for its 1991-92 plan, but the 
Union Government granted only As. 2848,' 
erare. The State's economy has been put 01. 
the reverse gear as a result of these cuts. 
The Per Capita Income of the State is also 
among the lowest in the country. In 1988·89, 
the appropriation rate in the State was 8.6 
percent, while it should have been 16 per 
cent. The special loan allocation of Rs. 787 
erare made on the recommendation of the 
Ninht-Finance Commission as weD as Rs. 
700cror8 assistance promised far the Anpara 
Thermal Power Project is also included in 
this. As a result 01 a decrease in Central 
financial assistance to the tune of Rs. 800 
crore, during 1991-92, the Stale received 
only Rs. 2848 crere. Similarly, the State Plan 
outlay for t 992-93 was only Rs. 4034 crore 
and out of this the Union Government allo· 
cated only Rs. 2559 crore. The allocation of 
an amount lower than that of the previous 
years for the annual plan is perhaps un-
precedented in the history of the State. A 
slep-matherly treatment is being meted out 
to the State. Due to paucity of funds, no 
aDocation has been made in the Stale's 
1992-93 plan outlay for the Anpara Thermal 
Power Project, on which As. 2,OOOerare has 
already been spent. I would Iiut to draw your 
attention towards the fact that on the request 
of the Chief Minister of T amB Nadu. the 

Union Government increased the allocation 
from Rs. 1486 crore to As. 1751 crore to 
meet the requirements of Tamil Nadu's re-
vised plan. Similarly, the Government should 
concede to the request of the Chief Minister 
of U.P. to enable the all-round development 
of the Stale. (Interruptions) 

MR. SPEAKER: I am not able to get 
what yeu are saying. 

( Interruptions) 

MR. SPEAKER: I will be able to under· 
stand only if you speak one after another. I 
am not able to understand what you are 
saying. 

(Interruptions) 

MR. SPEAKER: I said that I will listen to 
you also. You please speak one after an· 
other. 

( IntemJptions) 

(English] 

MR. SPEAKER: I will hear you all But 
I will allow you one after the other. Yes Mr. 
Bhakta. 

SHRI MANORANJAN BHAKTA (An-
daman & Nicobar Islands): Mr. Speaker Sir, 
as you know, shipping services are the life-
line for the people of Andaman & Nicobar 
Islands. In the last two years, we have suf-
fered like anything. Passengers were 

, stranded at calcutta 8nd Madras and some 
of them have 'even died because there was 

. no place fOr them to slay and there was 
nobody to look after them in those areas. We 
had four passenger v8sse1s. Government of 
India has withdrawn three passenger ves-
sels. MV Akbar and MV Ramanujam have 
been withdrawn and UV Nicobar is under 
orders of withdrawal. The people of An-
daman and Nicobar Islands ana facing a lot 
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ofdifflCUfly. Underthesecircurnslanc8S,1hare 
is practically a total collapse of the passen-
ger services. Since this is not a contlOversiai 
issue, I hope all sections of this House sup-
port me for the sake of the people of An-
daman & Nicobar Islands. Government must 
take immediate action to see that MY Nico-
bar which is under orders of withdrawal is not 
withdrawn flOm the passenger services. I 
request the Government to take action and 
ensure that the passenger services are not 
disreputed. 

SOME HON. MEMBERS: We all sup-
port his cause. 

MR. SPEAKER: Somnathji and Vajpay-
eeji are supporting Shrj Bhakata We all 
support him. 

I·thlnk Members from. Uttar Pradesh 
wanted to say something. One of you may 
please articulate it properly. 

SHRI BASUDEB ACHARIA (Bankura): 
Sir, passengers from the Islands to the 
Mainland and from Mainland to Island have 
to face this trouble because out of 4 ships, 
every year some ships are 
withdrawn •...... ( Intem.pticms) ...••. 

MR. SPEAKEA: Are you also support-
ing Mr. Bhakta? Everybody is supporting 
him and I also support him. I think Govern-
ment w~11ook into it. Plea .. sit down. 

SHRI BASUDEB ACHARIA: This year 
three ships are withdrawn. One ship is to be 
repaired. We demand that ships which are 
under operation shoufd not be wilhdrawn 
and passengers from MaInIanct to the is-
lands andflOm IsIandstothe Mainland should 
not suffer because of the withdrawal of the 
ships. 

(T rans/atJon) 

SHRI RAJVEER SINGH (Aenla): Mr. 

Speaker, Sir, through you, I would like to 
draw the attention oftha Government as well 
as the House to the fact that this time the 
Planning Commission has done grave injus-
tice to Uttar Pradesh. This has been going on 
for the past forty years and we were told to 
silently bear it with he argument that as the 
Prime Minister belonged to U.P., any posi-
tive action on the part of the Centre would be 
seen as favouritism by other states. Thus, 
Central assistance to the State's Plan outlay 
was cut down considerably and the State 
didn' receive assistance in proportion to its 
population. But the injustice done this time is 
unprecedented. After mobilising all the re-
sources at our disposal, we had formulated 
the annual plan and sent it to the Planning 
Commission. Subsequently, a team from the 
Planning Commission visited the State. The 
team lauded our efforts at resource mobili-
sation and asked the· State Government to 
increase its plan outlay on the assurance 
that the State would be provided furtherer 
Central assistance. However, when we sent 
our revised scheme, Central assistance to 
the State Plan was reduced by As. 1500 
crore, which was lesser that the Central 
assistance expected for the Pre-revise plan. 

I don' want to give a long speech in the 
House on this topic. but I would certainly like 
the Prime Minister to come to the House and 
do justice to the State in his capacity as the 
Chairman of the Planning Commission and 
undothe Injustice done by the Commission's 
VICe-Chairman. 

(English] 

SHRI E. AHAMED (Manjari): It is not 
only in Uttar Pradesh, but also in Kerala. 

(Translation] 

SHRI RAJVEER SINC-.H: We demand 
that the cuts made in the Central allocation 
for Uttar Pradsesh's annual plan outlay be 
withdrawn forthwith. Wo won't be satisfied 
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unless and until the injustice meted outtothe 
State is undone and cuts made in the Central· 
assistance are withdrawn. I would like you to 
summon the Prime Minister to the House 
and redress this grievance. Cuts to the tune 
of As. 1500 aore is being made in the case 
of a backward state like Uttar Pradesh. The 
amount should be restored to enable ·the 
State to move forward. The State has been 
neglected forthe past forty years. Adequate 
assistance has never been provided to the 
State's Plan outlay. I would like the Prime 
Minister to come to the House and clarRy the 
Union Government's stand on it. 

[EngHsh) 

SHRI SHRIMATI MALIN I BHAT-
TACHARAYA (Jadavpur): Sir, the offlC8rs 
and workmen of the Industrial Development 
Bank of India are on strike today. This is 
because, the Government has taken a deci-· 
sion to de-nationalise and to make open to 
private shareholders, the most important 
activity of the IDBI, namely, its direct financ-
ing role which constitutes sixty per cent of its 
acti"tfities. The lOBI being a statutory corpo-
ration, this means, that its statutory status 
would have to be changed and it would have 
to be brought under the Companies Ad. 

Now, whether the lOBI is spill up or 
whether as a whole it is brought under the 
Companies Ad, we think that, if this de-
nationalisation takes place, then its original 
raison d'.'" which is supporting industrial 
development in this country would suffer. 
This is particularly peculiar in the face of the 
fact thai lOBI has the largest and the best 
financial resources and does not depend on 
the Government for funds. We thil. that it is 
in accordance with the recommendations of 
the Narasimhan Committee Report and the 
pressura of the Fund Bank that this is being. 
done. We also fear that, this is the first step 
towards our financial SBCIDr being rendered 

open to the multi national corporations and 
the foraign banks in accordance· with the 
Dunkel Draft on International Trade. 

Therefore, Sir, we demand that this 
decision of the Government be reversed and 
we also demand thai a full discussion on the 
Narasimhan Committee Report be held in 
Parliament before any of its recommenda· 
tions are implemented. 

SHRI SOMNATH CHATTERJEE 
(Bolpur): On this, there should be a re-
sponse. Sir, the Finance Minister and the 
Company Affairs Minister are there. It is a 
very important issue. We must know what is 
their response. 

SHRI VASANT NIWRUm PAWAR 
(Nasik): Mr. Speaker, Sir, my constituency is 
in the Nasik ~istrict. There is a bumpercreop 
of onions. I would suggest the Govemment 
to direct the NABARO to purchase he maxi-
mum quantity of oniens which are avaUable 
in the market - Lasalgan, Manuard, Niphad, 
Yeda, Sinner and Nasi!<." 

At the same time, there is a bumper crop 
of grapes also. Thera are no transport facili-
tie. available. I request the Ministry of Rail-
ways to provide the maximum number of 
rakes and wagens for the transportation of 
the onions as well as grapes. (lntenvptions) 

THE MINISTER OF STATE IN THE 
MIN ISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): With regard to the 
complaint made by the Hon. Members about 
plan a1locationforthe Stale of Uttar Pradesh, 
I would like to say that I wiD bring it to the 
notice of the Prime Minister definitely; and 
we will find out wfUIl is possible. (InteInfJ-
tions) 

SHR' SOAfNATH CHATTERJEE 
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(80lpur): I want a ready response from the 
Prima Minister. (Interruptions) 

[Tnrns/ation] 

MR. SPEAKER: You have raised an 
important issue about allocation. It has also 
been raised by Hon. Membar from Kerala. 
(Interruptions) 

[English] 

MR. SPEAKER: I think an important 
issue has been raised by the Hon. Members. 
I am trying to help you as to how )'ou can 
discuss this ;llatter in the House. Now this' 
cannot go on like this. This is not fair. 

( Interruptions) 

[ Translation] 

MR. SPEAKER: Sllri Sonkar, you have 
started speaking again. You plaase sit dewn. 
I said that you had raised an impOrtant issue 
on which aU of you would like to have a 
discussion. "You can also raise thiS issue at 
the time 01 ganerai debate on Presd(lnt's 
Address or ,ne Budget. If you want that. 

( interruptions) 

[English) 

MR. SPEAKER: Please sit dewn. What 
is this? You should help me. This is not 
correct. If ~ou are not getting a rasponse, J 
am trying to tell the Government how they 
should help you; and you are j<Jst standing 
up and intdrrupting. This is not correct. 

(interruptions) 

. [T I3IJSlation) 

MR. SPCAKER: When I have allowed 
you and given you time to speak. you should 

also listen to me. This will not be tolerated if 
you continue to speak and not listen to me. 
I was suggesting that you may take it up at 
the time of discussion on the General Budget 
or the President's Address. H you wish and 
there is a need to have a discussion on it, it 
will be done. (Interruptions) 

SHRI RAJNATH SONKAR SHASTRI 
(Sadpur): Mr. Speaker, Sir, we support your 
argument. 

MR. SPEAKER: I do not need your 
support. (Interruptions) 

[English] 
".~ . 

MR. SPEAKER: This is really reducing 
the dignity of the House. This is not correct. 
On the one hand, I am trying to help you; on 
the other hand, you are tryng to ridicule it. 
This is not correct. Don't do it like this? I am 
trying to help you. I am just leaving it with the 
Minister of Pariiamentary Affairs. I expect 
him that they would say that this can be 
discLissed in this fashion or in any other 
fashion. He has aiready said that he will 
bring it to the notice of the Prime Minister; 
and If it is necessary, we will discuss it in the 
Business Advisory Committee. If you want a 
special discussion we can organise it. H you 
are satisfied with the discussion while dis-
cussing the President's Address, weit; if you 
are satisfied with the discussion while dis-
cussing the Budget generally. very good. " 
you want a special discussion, we can or-
ganise it, It is a bigger issue. 

(Interruptions) 

MR. SPEAKER: I have allowed Shri 
Chandra Shekhar. 

SHRI CHANDRA SHEKHAR (Balia): 
Mr. Speaker, Sir, I shall like to have your 
guidance on certain issues. The Hon. lady 
Member raised a question that the lOBI is 
being de-nationalised. It is a matter of great 
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consequence. Should the House wait for two 
orthree days? The Finance Minister is sitting 
here, he should say whether he has any 
proposal to de-nationalise it or not, or that 
the news is totally mistaken and mislading. 
Because it has its own implications. 

Mr. Speaker, I fully agree with you that 
on other matters we can wait and discuss 
after some time. But any institution like the 
IDBI is being de-nationalised, it is being said 
in this House, the Finance Minister is sitting 
in this House and you are asking us: "let us 
wait, either we read in the newspapers that 
it is de-nationalised, • He should say whether 
he is de-natiuonalising orthe news is wrong. 
(Interruptions) 

SHRI BASU DEB ACHARYA: The 
Minister should make a statement. (Interrup-
tions) 

MR. SPEAKER: Is the Government inter-
ested in responding? 

SHRI RANGARAJAN KUMARAMAN-
GALM: It is relevant that the Han. Member, 
the former Prime Minister Shri Chandra 
Shekhar would be aware that a step like 
what he has suggested of de-nationalisation 
or even changing the lOBI form of a statutory 
corporation, cannot be done without coming 
to this House while this House is in session. 
So, it is not something that can happen like 
that. 

SHRI CHANDRA SHEKH~R: The 
House should not be treated like this. I want 
a ruling on this. I know the rules of the House 
and I also know how the House has to 
function. The Hon. Minister is not to tell me 
that he has to come to the House. But the 
question is whether it will have its implica-
tions or not. I want your guidance on this 
issue, Mr. Speaker. It is a financial institution 
of such a great importance. The Hon. lady 
Member has said that the Gel/ernment is 
going to de-nationalise it. The Hon. Minister 

- Deputy Minister or Minister of State, I do 
not know happily - says that I know that 
they have to come to Parliament. H the 
Finance Minister would not have been here, 
I would not press this matter. What will be the 
news in the Pl'ess tomorrow? A doubt will be 
created about the whole thing. (Interrup-
tions) 

SHRI SOMNATH CHATTERJEE: The 
workers are on strike. (/nterr;Jptions) 

MR. SPEAKER I de think that the issue 
is important. I do think that a proper re-
sponse from tho Governmant :.houkl come, 
"Yes, no, or it is under considarationft

• 

SHRI BASU DEB ACHARIA: Lot him 
give a reply. 

SHRt CHANDRA JEET YADAV 
(Azamgarh); I would like to add to their 
information. The World Bank has said that 
three more banks have to be de-national-
ised. (Interruptions) 

SHRI SAIFUDDIN CHOUDHURY 
(Katwa): Let him say what is going to happen 
to IDBI today. 

SHRt SOMNATH CHATTERJEE: Sir, 
you have asked for it. 

SHRI CHITTA BASU (Barasat): It is a 
policy matter. 

StiRI SOMNATH CHATTERJEE: How 
can we f:.mctlOf1 in this Houl;;e? 

THE M:NISTER OF FINANCE (SHRI 
MAN MOHAN SNGH): Mr. Speaker, Sir, the 
Han. Shri Chandra Shekhar and the Hen. 
lady member raised an issue. Woll,l do not 
know what is the source of their information. 

( Interruptions) 
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'SHRI BASU DEB ACHARIA: The em-
ployees are on strike. 

SHRI SOMNATH CHATTERJEE: The 
workers are on strike. (Interruptions) 

SHRI MANMOHAN SINGH: I want to 
saytnat there is no proposal to denationalise 
the lOBI .... (lntf'mlptions) 

MR. SPEAKER: This is more than 
enough. 

( Interruptions) 

SHRI SOMNATH CHATTERJEE: Is 
there any movefordisinvestement? ... (Inter-
ruptions) They are potiticising it. What is 
this? •.. (/merruptions) Sir, you are taken for 
a ride. Your direction is flouted. We will raisE' 
it again. I \\0;11 give you, Sir. notice and then I 
will raise it ... (Interruptions) 

SHRt BASU DEB ACHARIA (Bankura): 
I want to know whether they are going to 
r9structure the lOBI ... (/ntenuptions) 

MR. SPEAKER: Now this !s not a full 
scale discussion. We cannot expect more 
that what the Finance Minister has said. Now 
the matter ends here. Shri Nirmal Kanti 
Chatterjee. 

( Interruptions) 

SHRI SRIBAlLAV PANIGRAHI (Deog-
arh): Sir, It should not be their monopoly to 
raise tl'o9 issues here. Kindly give us time for 
us aiso ... (/nterruptions) 

MR. SPEAKER: I will call you after-
wards. Now, please sit down. Now, Shri 
Nirmal Kanti Chatterjee. 

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): Sir,lam surprised that you have 
been able to occupy that place hale and 
hearty even today ... (lnterruptions) . 

MR. SPEAKER: With your full CCH>p-
eration. 

SHRI NIRMAl KANTI CHATTERJEE: 
Why I say this is, because I presume you are 
able to cominue as of yesterday as you have 
not read this agreement dated the 5th De-
cember, which the Indian Government has 
entered into with the World Bank and the 
International Qevelopment 
Association .... ( Interruptions) 

MR. SPEAKER: This cannot go on like 
this. You have an opportunity to discuss it 
after the Budget is presented. 

SHRI NIRMAL KANTi CHATTERJEE: 
What I am suggesting to you is this. This is so 
sickening a document that, I was afraid, you 
will also fall sick after reading it. That is why. 
I am not specifically on this. But the point 
is •.. ( Interruptions) 

SHRI CHANDRA JEET YADAV 
(Azamgarh): Sir, why has he not fallen 
sick? .. (Interruptions) 

SHRI NIRMAL KANTI CHATIERJEE: 
That is his understanding ofit ... (lntenuptions) 

MR. SPEAKER: I think, he has many 
other good issues which he can raise instead 
of raising the same issue everyday. 

(Interruptions) 

SHRI NIRMAL KANTI CHATIERJEE: 
Sir, because of your instructions yesterday 
some other papers have been made avail-
able to Members of Parliament. Sir, along 
with the letter of Development Policy, the 
Finance Minister was generous enough to 
place in the library the 5th December agre&-
ment arrived at with the World Bank and the 
International Development Association ••• 
(Interruptions) 

SHRt SOMNATH CHATIERJEE: They 
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very generously entered into an 
agreement. •• (/nterruptions) 

SHRI NIRMAl KANTI CHATIERJEE: 
The paragraph 5 of the Annexure 3 says: 

"TheGovemment have •. . (/nterruptions) 

MR.SPEAKER: lam not allowing you to 
raise this now. It is not correct. You cannot 
continue on this point. And H you countinue 
on this, It will not go on reco~. 

(Interruptions) 

MR. SPEAKER: This· is not going on 
record. 

(Interruptions)' 

SHRI SOMNATH CHA TIERJEE: Kindly 
allow me only one minute. There is a Clause 
in the agreement that the borrower, that is 
the Government of India, has adopted a plan 
of action including a time-table for impla-· 
menting such a plan within a period of three 
years from the date of such adoption satis-
factory to the Association, that is, the World 
BariK, in order to eliminat~ budgetary trans-
tArs. Therefore, no budgetary transfer to . 
Central Public Enterprises will be made. 
That is acommitment, which has been given. 
So,whatremainsofthis?Wedidnotknowall 
this. .• ( Interruptions) 

MR. SPEAKER: We will discuss it later. 

(Interruptions) 

SHRI SOMNATH CHATIERJEE: Un-. 
less it Is cleared to us, wewill ... (/nterruptbns) 
I am not on the details. It says ·eliminate 
budgetary provisions, elaminate budgetary 

I support". That Is their demand. After this, 
what raniains of this Government in view of 
this? (/ntem.ptions) Therefore, on this ques-

-Not recorded. 

tion only there should be immediate discus-
sion. We want immediate discussion ori this 
question. (Interruptions) 

MR. SPEAKER: We will discuss it later. 

(Interruptions) 

. SHRI SOMNATH CHATTERJEE: We 
want immediate discussion on this. No an-
swer has· come out from the Government. 
We want to know the details from the Gov-
ernment. This is a very serious matter. 
Immediate discussion on this issue should 
be permitted. (Interruptions) This will reduce 
private sedor lending by banks. (Interrup-
tions) We cannot participate in this. We are 

. walking out. 

12.33 hrs. 

At this stage, Shri Somnath Cllatierjee and 
some other Han. Members left ihe House 

(Interruptions) 

SHRI SRIKANTA JENA (Cutt3ck): Sir, 
discussions are not allowed inside the House . 

. But discussions are taking place outside the 
House. You musJ have seen yetterday's TV 
programme in such they were discussing 
abOut thiS. You are not allowing it to be 
discussed here. We want a full discussion on 
this. (Interruptions) . 

"MR. SPEAKER: There are other 
thoughts and other matters. 

(/nt9rruptions) . 

SHRI CHITTABASU (BARASAn: Sir,l 
think the Government should make a state-
ment. (Interruptions) This will r~eduC8 pri-
vate sector lending by banks. (/ntBrrup-
.tions) We cannot participate in this. We are 
walking out. 
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At this .... SM ChifIa 8asu Md some· 
other Han. AfBmbets IsIt file House 

SHRI SRIBALlAV PANIGRAHI (Deog-
am): Mr. Speaker, Sir,I have givan notice to 
raise a '181'/ important mailer in this House, 
right flOl1llhe second day of this session. i . 
is about the dastaldIJ killings at Bara in 
.8ihar. Everyone of us know and tJ'I8IYOI'8 of 
us is ODncemed about which shamef~ and 
sorrowful incident Obviously, such an inci-
dent took place in which large nuinber of 
innocent people, 47 or so, died and so many 
were injured due to the callousness of the 
Stat. Government there. Even after such an 
Incident. the Government did not take up 
rI8C8SSaIY follow-up I'I1aa&Iras. Because of 
this that area is surcharged with tension 
even till today. 

The Union Home Minster could not go 
there. I would, therefore; request the Gov-
ernment of India. through you, thai there 
should be a statement aboUi the IaIest p0si-
tion there and as to how it had happened, 
and what steps are being taken to praII.nt 
recurrence of such unfortunate. sorrowful, 
disgraceful and shameful incident which is a 
black spot. a slur on the good name of our 
country. 

Therefore, • statement should ODme. 
from the Gavamment and alia there should 

DR. KARTIKESWAR PATRA 
{8aIa$ont): Mr. Speaker, Sir, .•. 

MR. SPEAKER: I have allowed you 
several times. Please resume your seal. 

SHRI VIENORA SINGH (Mirzapur): 
Mr.. Speaker, Sir, the way anarhy is prevai1-
ing in Bihar, the way the feeling 01 casteism 
is spreading due to the misdeeds of the Chief 
Minister of the Stale ••• (lntem.pOOns) 

SHRI sveo SHAHABUOOIN (K"1Sban-
gani): Sir, he can't say like that in the House. 

SHRI VlRENORA SINGH: Due to kill-
ings at Sara in Gaya. there is a resentment 
in the people. The feelings of casteism is 
spreading like a wild fire aD over the State. 
The position of caste araimosily is spreading there··_ ... 
[EngIsh) 

MR· SPEAKER: No name. Nama will 
not go on raconl. 

(~s) 

(TranslaIion) 

be a discusson which should be aIowed. I SHRI VIENDRA SINGH: The Chief 
want • discussion on the floor of the Minister of Bihar is spreading casteism 
House. and as a resull privata amies are being 

raised •••• 
(~ 

MR. SPEAKER: I do nat ... iI is nee-
--.y. 

(~ 

(~) 

MR. SPEAKER:· O.lt Not lice that. 
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PAPERS tAlD ON THE TABLE 

Notification under AIr Fon:e Act. 
19"'.10 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): I beg to lay on the Table 
a copy of the Notification No. S.R.O. 267 
(HintJi and English versions) published in 
Gazette of India dated the 7th December, 
1991 specifying branches of M Force for 

- Induction of Women in the Indian Air ·Force 
issued under section 12 of the Air Force Act, 
1950.[PIaced in Lbrary See No. LT-13671 
92] 

- -Annual Report of and Review on the 
Working of the Export credit Guarantee· 
Corporation of India Ltd. Bombay etc. _ 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): I beg to lay on the Table-

(1) A copy each of the following 
papers (Hindi and English ver-
sions) under sub-saction (1) of 
Section 61M of the Companies 
Act, 195e:-

(i) Review by the Govemment 
on the working of the Export 
Credit Guarantee Corpora- . 
tion of India Limited, Bom-
bay, for the year 1990-91. 

(ii) Annual Report d the Export 
Credit Guarantee Corpora-
tion of India limited, Bom-
bay, for the year 1~1 
along wittt ~itedAccounts 
andcommentsolthe~ 
troller and Auditor General 
thereon.[PIaced in l..bary 
See No. LT-1368192] 

(2) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Federation of ·lndian 
Export Organisation, New 
Delhi, for the year 1990-91 
along with Audited k-
counts. 

(ii) A cOpy of the Review (Hindi 
and English versions) by the 
Govemment on the working 
of the Federation of Indian 
Export Organisation, New 
Delhi, for the year 
1990-91.[Placecl in library 
See No. IT-1369I92] 

Seamen's Provident Fund (Amend-
ment) Scheme 1991; Ministry of SUrface 

- TranSport (Transpcirt Wing) (GrOup 'C' 
TechnkaIPo.s)~HmentRu~ 

1991 etc. 

THE MINISTER OF STATE OF THE 
MINISTRY OF lEXTIlES (SHRI ~H.OK 
GEHlOT): I beg to lay on the TabIe-

(1) A cqpy of the Seamen's Provi-
dent Fund (Amendment) 
Scheme, 1991 (Hindi and Eng-
lish versions) published in Notifi-
cation No. G.S.R. 683 inGaz&tte 
of India dated the 7th December, 
1991 under section 24 of the 
Seamen's Provident Fund Act, 
1966.[Placed in Library-See No. 
l T -1370192] 

(2) A copy of tile Ministry of Surface 
Transport (Transport Wing) 
(Group 'C' Technical Posts) 
Recruitment (Amendment) 
Rules, 1991 (Hindi and English 
versions) published in Notifica-
tion No. G.S.R. 671 in Gazette of 
India dated the 30th November, 
1991 under proviso to article 309 
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01 the ConsIIIution. [Placed in altha Seamen's ProvidenI 
LInry SH No. LT-1371192} Fund Otganisalion, B0m-

bay, for the ye.'990-91. 
(3) A statement (Hindi and English 

versiona) 8)CpIaining the reaons (6) A IItatemanI (Hindi and English 
for nat laying the Annual Report versions) showing re88Ol'lS for 
and Audited Accounts of the delay in laying the papers men-
~ Corporation of India tioned at (5) abova.[placed in 
Limited for the year 1990-91 l.inry See No.lT-1374I92J 
within the stipulated period of 
nine months afterthe close of the (7) (i) A copy of the An~ Report 
Accounting year.(Placed in (Hindiand English versions) 
Library See No. LT-1372192} of the Uormugao Dock 

Labour Board for the year 
(4) (i) A copy of the Annual Peport 199CHl along with audited 

(Hindi and English versions) Aa:ounts~ 
of the NationaJ.Ship Design 
and Research Centre, (Al A copy of the RevIew (Hindi 
Visak.'1apatnam, fort. year and English varsions)bythe 
1990-91 along with Audited Govemmenton the working 
Accounts. 01 the Uormugao Dock 

labour Board fOr the year 
Qi) A copy of the Review (Hindi 1990-91. 

and English versions) by the 
Govemment on the working (8) A statement (Hindi and English 
of the National Ship Design versions) showing reasons for 
and Research Centre, delay in laying the papers men-
VlS8khapatnam. forthe year tioned at (7) above.(P1aced in 
199CH1.(PIaced in Library l.bary See No. LT-1375192] 
See No. LT-1373192) 

(9) Q) A copy of the Annual Report 
(5) (i) A copy of the Annual Report (Hindi and English versions) 

(Hindi and EngrlSh versions) 01 the Kandla Dock Labour 
of the Seamen's Provident Board, Kandla, tor the year 
Fund Organisation. Born- 1990-91 along with Audited 
bay, for the year 1990-91. Accounts. 

(Ii) A copy of the Annual Ie- Qi) A copy of the Review (Hindi 
counts (Hindi and English and English versions) by the 
versions) of the Seamen's Gove~ontheworking 

Provident Fund Organisa- of the Kandla Dock Labour 
lion, Bombay, for the year . Board, Kandla, for the year 
1990-81 together with Au- 1990-81. 
dit Report thereon. 

(till A copy 01 the Review (Hindi (10) A sIatemant (Hindi and English 
and English valSions)bythe versions) showing ~easons for 
Government on the working delay in laying the pap8f8 man-
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tioned at (9) above.(PIIad In (I) Annual Aa:ounIs of 1ha 
LbaIY See No. LT-131&192] Tulicorin Port Trust for 1ha 

year 199O-e1 tDgeIherwilh 
(11) (I) A copy of the Annual Report AudI Report thereon. 

(Hindi and EngIiahV8l8iDns) 
oftha C8IcutIa Dock Labour (i) RevIew by the Government 
Boan:I for the year 1990-91 on the Audited Accounts ~ 
along with Audited Ie- 1he Tuticorin Port Trust for 
counts. theyear 199O-e1.(P1;ad in 

Unry See No.lT-13801 
ful A copy of the Review (Hindi 92) 

and English versions) by the • 
Government on the working (16) (I) A copy of the Annual Admin-
oftha C8IcutIa Dock Labour istraliva Report (Hindi and 

. Boardfor,theyear199O-e1. Englishversions)oftheNew 
MangaIorePortTrustfortha 

(12) A statement (Hindi and English y .. 1990-91. 
versions) showing reasons for 
delay in laying the papers man- (ii) ACDf1I of the Review (Hindi 
tioned at (11) above.(PIaced in and Englishwrsions) by the 
lb"ary See No. LT-13nl92] Govemmenton the working 

of the New Mangabre Port 
(13) A CDf1I of the Memorandum of Trust for the year 

Understanding between the 1990-91.{PIaced in LiH'ary 
Central Inland Water Transport See No.lT-1381I92J 
CotpcnIion linited and the 
Ministry of Surface Transport,. No1IIIcatlDn Under Central ExcIse and 
Government of India (Hindi and Sal Act 1844, CU8Ioms Act 11162 Etc. 
English versions).(PIaced in 
l.Inry See No.lT-1378192) THE MNISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI RAMESH-
(14) A statemenI (Hindi and English WAR THAKUR): I beg to lay on the Table: 

versions) explaining the reasons 
for nat Jaring the Annual Report (1) A copy each of the foIowing 
and AudI8d Aa:ounIs af the NoIificaIions (Hindi and English 
CenIraI Inland Water Transport versions) under sub-section (2) 
CarporaIion Limited tor the year of seciion 38 of the Central Ex-
1990-91 within the ~ cise and Sal kJ.. 1944:-
period of nine months after the 

. close of the Accounting (i) G.S.R 713 (E) published in 
. year.(Placed in lJxary See No. Gazette of India dated the 

IT-131W92]" 3Rt December, 1991 to-
geIher wiIh an explanatory 

(15) A copy each of the foIowing memorandum seeking 10 
papers (Hindi and EIQiIh ver- ... the duly af excise 
1Iions) under sutHeclion (2) af payable on Bhujia and 
I8dion 103 aI the Major Port ~ during the peOOd 
TIUIII Ad. 1963:- commendng on the 1st 
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&shed Ih NotIication No. 
6J5(E) in Gazette of India 
dated the 14th Novam-

March, 1986 and ending"" 
the 28th February, 1988. 

(ii) G.S.R. 733 (E) published in 
Gazette of India dated the 
.11th December, 1991 to-
gether with an explanatory 
memorandum regarding 
exemption to certain goods' 
and materials required for 
cOnstruction of temporary 
shelters, donated, or pur-
chased out of cash don. 
tions, for the relief of the 
people affected by earth-
quake in the State of Uttar 
Pradesh, from the whole of 
the duty of excise and addi-
tional duty of excise leviable 
thereon with certain condi-
tions. 

(iii) The Central Excise (Amend-
ment) Rules, 1992publishad 
in Notification No. G.S.R. 
13(E) in Gazette of India 
dated the 3rd January, 
1992.[Placed in Lbrary Sse 
No.lT-1382192} 

(2) A copy each of the following Nalifi-· 
cations (Hindi and English versions) 
under section 159 of the Customs 
Ad, 1962:-

(i) The Baggage (Second 
Amendment) RuIes,1991 
published in Notification 
No. G.S.R. 684{E) in 
Gazette of India dated the 
14th November, 1991 
together with en exp1ana-
tory memorandum. 

(Ii) The Transf. of Resi-
dence (Second Amend-
ment) Ruin, 1991 pub-

(iii) 

(iv) 

(v) 

. ber, 1991 ~ wIh 
an explanatory memoran-
dum 

The Customs House 
Agents licensing 
(Amendment) Regula-
tions, 1991 published in 
NotifICation No. G.S.R. 
690(E) in Gazette of India 
dated the 15th Novem-
ber, 1991. 

G.S.R. 16(E) published in 
Gazette of India dated the 
3rd January, 1992 iO-
gather with an explana-
tory memorandum mak-
ing certain amendments 
to Notification No. 1591 
9O-Cus., dated the 30th 
March,199O. 

G.S.R. 17(E) published in 
Gazette of India dated tha 
3rd January, 1992 to-
gether with an explana-
tory memorandum mak-
ing certain amendments . 
to Notification No. 
13-Customsl91, dated 
the 9th February, 1981. 

(vi) 5.0.· 788(E) published in 
Gazette of India datedtha 
19th November, 1991 
together with an exp1ana-
tory memorandum mak-
ing certain amendments 
to Notification No. 
106-Cus., dated the 28th 
December, 1970 raganl-
ing unIIonnity inteestobe 
paid tor amendmarD· of 
custome documenIa. . 
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GazaIIe of India dated the 
27th January, 1992 to-
gether with an explana-
tory memorandum r. 
garding revised rates of 
exchange for conversion 
of Deutsche MaJks Into 
Indian currency or 
vlce-versa.[Placed in 
Lbrary See l T -1383J92] 

(viij S.O. 803(E) published in 
Gazette of Indiadatadthe 
27th November, 1991 
together with an explana-
tory memorandum r •. 
garding revised rates of 
exchange for conversion 
of certain foreign curren-
cies into Indian currency 
or vice-versa. 

(viii) S.O. 920(E) published in 
Gazette of India dated the 
27th December, 1991 
together with an explana-
tory memorandum re-
garding revised rates of 
exchange for conversion 
of certain foreign curren-
cies into Indian currency 
or vice-versa. 

(ix) G.S.R. 42(E) published in 
Gazette of India dated the 
15th January. 1992 to-
gether with an explana-
tory memorandum re-
garding exemption to 
materials imported into 
India, against a Transfer-
able Advance Licence, 
fnml the whole ofthebasic 
and additional duties of 
customs leviable thereon. 

(x) G.S.R. 43(E) published in 
Gazette of India dated the 
15th January, 1992 to-
gether with an' explana-
tory memorandum mak-
ing certain amendments 
10 Notification No. 241 
91-Cus, dated the 14th 
March, 1991 regarding 
exemption from Auxiliary 
duly of Custom •• 

(xi) S.O. 79(E)' published in 

(3) A copy each of the following 
Notifications (Hindi and English 
versions) under section 41 ofthe 
Finance Act, 1979:-

(i) G.S.R. 714(E) published in 
Gazette 01 India dated the 
3rd December, 1991 to-
gether with an ,explanatory 
memorandum regarding 
exemption to His Excellency 
Mr. Wong Kan Sang, Minis-
ter of Foreign Affairs IIIf 
Republic of Singapore and 
three members of the dele-
gation who visited India from 
the Sthto the 8th December, 
1991, from the payment of 
foreign travel tax. 

(ii) G.S.R. 722(E) published in 
Gazette of India dated the 
5th December, 1991 to-
gether with an explanatory 
memorandum regarding 
exemption to His Excellency 
Mr. U Peng, Prim Minister of 
the People's Republic of 
China and twenty-nine 
members of the delegation 
who visited India from the 
11th to the 16th December, 
1991, from the payment of 
foreign travel tax. 

(in) G.S.R. 723{E) published in 
Gazette of India dated the 
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tars, Crown Prince, Heads 
of Government, Officials of 
any foreign State and their 
spouses accompanying 
them during their State or 
Official Visit to India, from 
the payment offoreigntravel 
tax on the basis of a certifI-
cate issued by die Ministry 
of Extemal Affairs. 

5th December, 1991 to-
gether with an explanatory. 
memorandum regarding 
exemption to the At. Hon-
ourable Mr. Girija Prasl'ld 
Koirala, Prime Minist~· d 
Nepal and fifty-four mem-
bers of the delegation who 
visited India from the 5th to 
the 10th Deoamber, 1991, 
from the payment of foreign 
travel tax. 

(iv) G.S.R. 748(E) published in 
Gazette of India dated the 
18th December, 1991 to-
gether with.an explanatory 
memorandum regarding 
exemption to His Excellency 
Mr. lsodoro P: Melmierca, 
Minister of Foreign Affairs of 
Cuba and Mrs. Melmierca 
on their visit to India from 
. the 16th to the 19th Decem-
ber, 1991, from the payment 
of foreign travel tax. 

(v) G.S.R. 18(E) published in 
Gazette of India dated the 
3rd January, 1992 together 
with an explanatory memo-
randum regarding exemp-
tion to His Excellency Mr. 
Harold Herat, Minister of 
Foreign Affairs of Sri Lanka 
and seven members of the 
delegation who visited India 
from the 5th to the 8th Janu-
ary, 1992-, from the payment 
of foreign travel tax. 

(vi) G.S.R. 35(E) published in 
Gaz~ of India dated the 
9th January, 1992 together 
with an explanatory memo-
randum regarding exemp-
tion to Heads of State, Vice-
Presidents, Foreign Minis-

(vii) G.S.R. 41(E) published in 
Gazette of India dated the 
13th January, 1992together 
with an explanatory memo-
randum regarding exemp-
tion to Mr. Lu Peijian, Audi-
tor General of.the People's 
Republic of China and three 
audit officials who visited 
India from the 8th to the 16th 
January, 1992, from the 
payment af foreigntraveltax. 
[Placed in Library See 
L T -1384192J 

Notification Under SUpreme Court 
Judges (Conditions of Service) Act 

1858 etc. 

THE MINISTER OF STATE IN THE 
MIN ISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGAlAM): I beg to lay on the 
Table-

(1) A copy each of the following 
Notifications (Hindi and Eng-
lish versions) under 
sub-section (3) of section 24 
of the Supreme Court Judges 
(Conditions of Service) Ad, 
1958:-

Q) The Supreme Court Judges 
(Amendment) Rules, 1991 
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tive Trade Practices Ad, 1089 
for the period from the 1st 
JaJ1I,Iary, 1989 to the 31 st 
December, 1989 under sec-
tion 62 of the Monopolies and 
Restrictive Trade Practices 
Ad, 1969.[Placed in lbary 
See No.l T-1387192] 

published in Notification No. 
G.S.R. 680 (E) In Gazette of 
India dated the 12th Novem-
ber,1991. 

~i) The Supreme Court Judges 
(Second Amendment) Rules, 
1991 published in talflcatlon 
No. G.S.R. 698(E) in Gazette . 
of India dated the 25th No-
vember, 1991. 

(iii) The Supreme Court Judges 
(Travelling Allowances) 
Amendment ~ules, 1991 pub-
lished in Notification No. G.S.R. 
716(E) in Gazette of India 
datedthe4tl1.Dacember, 1991. 
[Placed in Ubrary SIHI No. 
IT-1385192) . 

(2) A copy each of the Notifica-
tions (Hindi and English ver-
sions) under sub-section (3) 
of section 24 of the High Court 
_Iudges (Conditions of Serv-
ices) Ad. 1954:-

(3) 

. 
(i) na High Court Judges (Trav-

elling Allowances) Amend-
ment Rules, 1991 published in 
Notification No. G.S.R. 717(E) 
in Gazette of India dated the 
4th December, 1991. 

~i) The High Court Judges 
(Amendment) Rules, 1991 
published in Notification No. 
G.S.R. 718(E) in Gazr.te of 

. India dated the 4th December, 
1991.(Placed in lbrary See 
No. LT-1386192) 

A copy of the Nineteenth 
Annual Report (Hindi and 
English versions) pertaining to 
the Execution of the provisions 
of the Monopolies and Reslric-

Annual Report and Review on the 
Working of the Deihl financial 

Corporation for the Year 
1990-81 etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): I beg to lay.on the Table-

(1) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Delhi Rnancial Corpo-
ration for the year 1990-91 
under sub-section (3) of sec-
tion 38 of the State Rnancial 
Corporation Act, 1951. 

(2) 

(ii) A copy of the Audit Report 
(Hindi and English versions) 
of the Accounts of the Deihl 
Financial Corporation for the 
year 1990-91 under sub-sec-
tion (7) of the Section 37 of the 
State Rnancial Corporation 
Act, 1951. 

(iii) A copy of the Review (Hindi 
and English versions) by the 
Govemmenton the working of 
the Delhi Rnaneial Corpora-
tion for the year 1990-91. 

A statement (Hindi and Eng-
lish versions) showing reasons 
for delay in laying the papers 
mentioned at (1) above. 
[placed in Ubrary SH No. 
L T -1388192] 
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A copy ~ the Annual Report 
(Hindi ald English versions) 
~ the Basic Chemicals, Phar-
maceuticals and Cosmetics 
. Export Promotion Council, 
Bombay, for the year 1990-91 
aJong with Audited Accounts. 

Annual RIport and RnIInr an .... (3) (I) 
Working of SpIels 808rd for .... y.., 

1190-11 etc. 

THE MINISTER OF STATE IN THE 
MlNlSlRYOFPARLIAMENTARY AFFAIRS 
AND MINISl):R OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUUARAUANGALAM): Sir, on bah .. of 
Shri Salman Khurshaed, I beg to lay on the 
Tab'__ 

(1) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Spices Board for the 
Year 199~1. 

(ii) A copy of the Annual Accounts 
(Hindi and English versions) 
of the Spices Board for the 
year 199~1 together with 
Audit Report thereon. 

(iii) A copy of the Review (Hindi 
and English versions) by the 
Government on the Wortdng of 
the Spices Board for the year 
199~1. [Placed in lbrary 
See No. IT-1389192] 

(2) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Ag~icultural and ~roc­
eased Food Products Export 
Development Authority, New 
Delhi, for the year 199~1 
along with Audited Accounts. 

(i~ A copy of the Review (Hindi 
and English versions) by the 
Government on the wortdng of" 
the AgricuburaJ and Processed 
Food Products Export Devel-
opment Authority, New Delhi, 
for the year 1990-91. (Placed 
In lInry See No.lT-13901 
92) 

(4) 

(i~ A copy ~ the Review (Hindi 
and'English versions) by the 
Govemmenton the wortdng of. 
the Basic Chemicals, Pharma-
ceuticals and Cosmetics Ex-
port Promotion Council, Bom-
bay, for the year 1990-91. 

A statement (Hindi and Eng-
lishversions) showing reasons 
for delay in laying the papers 
mentioned at (3) 
above.[placed in Library, 5BfI 
No. IT-1391 192] 

Annual Report and Review on the 
Working of Neyvell lignite Corporation 

Ltd., Neyvell etc. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAl (SHRI S.B. NYAMA-
GOUDA): I beg to lay on the Tabl~ 

(1) A copy of the following papers 
(Hindi and English versions) 
under sub-sec:tion (1) of sec-
tion 619A of the Companies 
ltd, 1956:-

(i) Review by the GovernQ.lent on 
the working of the 'lJeyveli 
lignite Cprporation limited, 
Neyvel~ for the year 1990-91 •. 

(ii) Annual Report of the Neyveli 
lignite Corporation Umited, 
Neyveli, for the year 199~1 
aJong with Audited Accounts 
and comments of the Comp-" 
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troller and AudIDr General 
1haraon. 

(2) A staI8m8nt (HRI and Eng-
Ish versions) showing l88IOII8 
for delay in laying 1he pap8I1I 

. mentioned at (t) above. 
(placed in linIy See No •. 
LT-1392J92) 

ESTIMATES COMMITTEE 

1WaIftIt ftIIport ............ 

SHRI UANORANJAN BHAKTA (An-
daman & Nicabar Islands); Sir, I beg to 
pIasant the Twelfth Report (Hindi and Eng-
6sh versions) of the EstimatesCommiltaeon 
the Ministry of FIIIIIfIC8 (DeparImenl of 
I!conamic Aftan) - Fiscal Policy - Man-
agement d Oafd - External and hemal 
Debts and Minutes d the slIings of the 
Committee reJaling therato. 

12:S1 ..... 

BUSINESS Of THE HOUSE 

THE MINISTER Of STATE IN lME 
MlNIS1RYOfPARLIAMENTARY AFFAIRS 
AND MlNlSlER OF STAle IN THE MINIS-
TRY Of LAW, .RJSTICE AND COMPANY 
AFFAIRS (SHRI' RANGARAJAN 
K\JUAfIAMANGLAM:Wllhyawpermission. 
Sir, I lisa to announce thai Govarnment 
Business during the week c:ammencing 3rd 
Man:h. 1992. wi! consiet of: 

ConsiderIIIian of .., iIem of 
Govemmant Business carried 
over flam 1Oday'. Order Pa-
per. 

Consideration & passing of: 

(a) The Destrui::Iive Insecta and 
Pesta (Amendment and Va&-
dation) BII. 1992. 

(b) The PubIc UabIiIy lriswance 
(Amendma1t) BiI, 1992. 

3. General Diacussion on the 
RaIlway Budget for 1992-93. 

SHRI GUMAN MAL LODHA (Pllli): The 
following items may be included in the next 
week's agenda:-

1. The consideration of the inclu-
sion d Raiaslhani f3nguage in 
the Constitutional Schadulafor 
giving recognition. 

2. The drought and famine con-
ditions of Western Rajasthan 
should be considered for giv-
ing additional funds and aid by 
Central Govemment. 

[ TRllJslationJ 

PROF. RASA SINGH RAWAT (Ajmar): 
Mr. Speaker, Sir, the following items may be 
included in the next week's agand: 

1. Need to inaease allocated 
quotaofwhaat,rice,sugarand 
kelOS8n8 oil to streamline and 
revamp the Public Distrbution 
System in Rajasthan on prior-
ity basis. 

2. Need to instal high power T.V. 
Relay Tower at Taragarh in 
Ajmer. 

SHAI RAJVEER SINGH (Aonla): Ur. 
Spaakar, SIr, the fallowing 118m may be 
included in the next week's agenda: 

Need to provIdegasagencyalthl Tehsil 



505 ""_dfheHouse PHALGUNA9, 1913(SAKA) JDhfCommifeeOlJ 506 
. ~ (SIwenIy ThiIrI 

and Block level. parIicuIarIy, in DIIIaganj 
Teheil and WIIziIganj which tal In my GDn-
SIIluancy. 

SHRI NI1ISH KUMAR (Barh): Mr. 
Speaker, SI', the foIowIng itam may be 
incIucIed in the next weak's agenda: 

Need lID oparaI8 hundreds of mines 
lying cloSed in am. 80 that unemployed 
could get ... pIoymanI. 

[EngIIrh) 

SHRI V. DHANANJAYA KUMAR 
(MangaIofa): The toIIowiIl8 -- mar be 
Included In the next week's agenda:-

(1) 

(2). 

[TIBIJSIItbJ) 

Need to estabI"lSh an .. 
wather airport at MangaIonI 
enabling cperaIion of Akbus • 
flights. 

Need to shit the U.H.F.T.V. 
TransrnIter at BantwaI to an 
elevated place-at Punur 
1herebv enabling the TV trans-
mission to the sunoundll'lg 
TaIuks. 

SMIU DAU DAYAL JOSHI (Kota): Mr. 
Speaker,. Sir, the following Item may be 
included in the next weak's agenda: 

Need lID, IIIOp the floW of water in the 
Sarhind:f __ canalfarfifteendaystofacili-
tatecan8lructian ofGangnllgar(Rajaslhan). 

DR LALBAHADURRAWAL(HaIhras): 

Amendment) ,. 
[EtJQir14 

SHRI SYED SlWiABUDDIN (Kishan-
ganj): The foIDwing Items may be included 
In the next weak's agenda: 

(1) DiscI_ian on 1he target, 
ec::hIewNnenIs and manftDri'18 . 
of the P."s 15-point pr0-
gramme tor"'are of minori-
ties. 

(2) . Dillcll_lonon annual repoi1of 
.the MiIOrilies Commission. 

[TI8ITs.1afiar4 

SHRI GIRDHARI LAL BHARGAVA 
(Jaipur): Mr. Speaker, Sir, thefolowing iIems 
may be Included in the next waek's agenda: 

(1) DisCI_ion on need to sanc-
tion funds to compIate the 
pIOject _ per the assurMC8 

given In JanWily, 1992 &nter 
Border Area Devabpmant 
PIagramme in RajasIhan bf 
the Central Govemment. 

(2) DisClassion on making U 
paymenl of the amount 0rigi-
nally aIIaltad under DraughI 
Prone AIea Programme of 
Rajasthan bJ GovammenI of 
India. 

JOINT 00MMfTTEE ON CONSTITUTION 

Mr. 9p leer, SIr, the IoIIDwiiI8 item may be ..... 1IJ-1I*d lA-"'_" ... 1.... . 
lncIudIIItil;bt.next .... • agenda: 

DIia_ian on ,......" aIIecIiva .. 
tign, 1tiIIl\ needa 10 be taIr8n to iliad J.K. 
PeIrochmicaIsPlajed,SaIempur,AIIiarh. SHRI KP. SINGH DEO (DIw*anaI): I 
............ ", beg1O ..... 
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"That this House do extend upto 
the last day of the first week of 
Fourth Session, 1992, the time for 
presentation of the Report of the 
Joint Committee on the BiD further 
to amend the Constitution of India 
viz. the Constitution (Seventy-third 
Amendment) Bill, 1991 (Inssttion 
of new part IX A and addition of 
Twelfth Schedule).· 

MR. SPEAKER: The question is: 

"That this ~use do extend upto 
the last day of the first week of 
Fourth Session, 1992, the time for 
presentation of the Report of the 
Joint Committee on the Bill further 
to amend the Constitution of India 
viz. the Constitution (Seventy-third 
Amendment) Bill, 1991 (Insertion 
of new part IX A and addition of 
Twelfth Schedule) __ 

. The motion waS adopted 

12.40 112 hrs. 

copy RIGHT (AMENDMENT) BILL· 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): On behalf of Shri· 
Arjun Singh, I beg to move for leave to 
introduce a Bill further to amend the Copy-

. right Ad, 1957. 

MR. SPEAKER: The question !s: 

"That leave be granted to introduce 
aBiI! . 
further 10 amend the Copvright Ad, 
1957". 

The motion was adapted 

SHRI RANGARAJAN KUMARAMAN-
GAlAM: I introduce the Bill. 

. 12A1 hrs. 

COpy RIGHT (AMENDMENl) ORDI-
NANCE, 1991 * 

Explanatory Statement giving of 
reasons for immediate legislation by 

ordinance 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM-): On behalf of Shri 
Arjun Singh, I beg to lay on the Table an 
explanatory statement (Hindi and English 
versions) giving reasons for immediate leg-
islation by the Copyright (Amendment) Ordi-
nance, 1991. [Placed in library s.e No. 
l T -1393192] 

12All12 hrs. 

INOIAN RED CROSS SOCIETY '(AMEND-
MENT) Bill * 

THE MINISTER OF HEAlTH AND 
FAMll YWELFARE (SHRI M.L. FOTEDAR): 
I beg to move for leave to introd&K18 a BiA 
furtherto amend the IndianAedCnlssSaciety . 
Ad,1920. 

MR. SPEAKER: The question is: 

·Published in the Gazette of India Extraordinary Part II, Section 2,.dated 28-2-1992. 
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Validation) BiI 
"That..". be granted to introduce MR. SPEAKER: The question is: 
a Bill further to amend the Indian 
Red Cross Society Ad. 1920.- "That leave be granted to introduce 

, a Bill to provide for the declaration 
The motion was adopted of the Kollam-Kottapuram Stretch 

of West Coast Canal and Cham-
SHRI M.L FOTEDAR: I Introduce the 

Bill. 

INDIAN RED CROSS SOCIETY (AMEND-
MENT) ORDI"'I.~NCE, 1992 

Explanatory Statement Giving Reasons 
for Immediate legislation By ordinance 

THE MINISTER OF HEALTH AND 

pakara and Udyogmandal Canals 
to be a national waterway and also 
to provide for the regulation and 
development of the sMI Stretch 
and the Canals for purposes of 
shipping and navigation on the said 
waterway and for matters con-
nected therewith or incidental 
thereto.-

FAMIL YWELFARE (SHRI M.L FOTEDAR): The motion. was adopted 
I beg to lay on the Table an explanatory 
statement (Hindi and English versions) giv- SHRI ASHOK GEHLOT: I Introduce the 
ing reasons for immediate legislation by the . Bill 
Indian Red Cross Society (Amendment) 
Ordinance, 1992.[Placed in Lbrary See No. 
L T -1394fl.:J2] 

12.42112 hr •• 

NATIONAIL WATERWAY (KOLLAM-
KOTTAPURAM STRETCH OF WEST 
COAST CANAL AND CHAMPAKARA AND 

UDYOG-MANDAL CANALS) BILL * 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): On behalf of Shri Jagdish Tytler, 
I beg to move for leave fa introduce a Bill to 
provide for the declaration"' of the 
Kollam-Kottapuram Stretch of West Coast 
Canal and Champakara and Udyogmandal 
Canals to be a national waterway and also to 
provide for the regulation and development 
of the said Stretch and the Canals for pur-
poses m shipping and navigation on the said 
waterway and for matters connected there-
with or incidental thereto • ... 

12.43 hr •• 

DESTRUCTIVE INSECTS AND PESTS 
(AMENDEMNT AND VALIDATION) BILL * 

THE MINISTER OF . AGRICULTURE 
(SHRI BALRAMJAKHAR): I beg to move for 
!eave to introduce a Bill further to amend the 
Destnpivelnsects and Pests Ira, 1914. 

MR. SPEAKER: The question is: .' 

"That leave be granted to introduce 
a Bill further to amend 
the Destructive Insects and Pests 
Ad,1914.-

The motion was adopted . 

SHRI BALAAM JAKHAR: I introduce 
the Bill. 

. ·Published in the Gazette of india Extraordinary Part II, Section 2, dated 28-2-1992. 
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12.44hr .. 

DESTRUCTIVE INSECTS AND PESTS 
(AMENDMENT AND VALIDATION) 

ORDINANCE, 1992 

Explanatory Statement Giving Rueon. 
for Imrnedlata Legislation by Ordinance 

THE MINISTER OF AGRICULTURE 
(SHRI BAlRAM JAKHAR): I beg to lay on 
the Table an explanatory statement (Hindi. 
and English versions) giving reasons for 
immediate legislation by the ·Destructive 
Insects and Pests (Amendment and Valida-
tion) Ordinance, 1992. [Placed in Lbrary 
See NO. LT-1395/92] 

12.45 hr •. 

MATTERS UNDER RULE 377 

(I) Need for early functioning of 
proposed Subsidiary Coal 
Company with Its .... dquar-
... at. Sambalpur. OrIssa. 

SHRI SRIBALLAV PANIGRAHI (DE-
~): ~, the decision of the Govern-
ment of India to open a separate subsidiary 
coal company under the Coal India Limited 
in OrIssa is welcome. The same should start 

. functioning from the beginning of the next 
finanCIal year, I.e. 1.4.1992 with ita head-
quarters at Sambalpur and aI the same time, 
there should also be a division opened aI 
TaJchar simultaneously. 

(II) NHc:Ito ansur. adequat8 .. p-
ply of coal to Ka ...... ka 

SHRIMATI BASAVA RAJESWARI 
(BelIary): The Government of Karnalaka on 
2.1.1992 had drawn the attention 01 the 
Union Coal Minister that Karnataka ~ a 
number 01 cement and paper-plants and 

shortage in supply of coal had affected the 
production and performance of thasa two 
kay industries. The Government of Kama-
taka also urged the Union Minister for aug-
menting the supply 01 coal to the industrial 
sector in the State and also requested to 
expedite establishment 01 coal dumps in 
important locations in Northern Karnalaka 
region such as B~r, Bijapur, Gubarga by 
Coal India Ltd., so that buffer stocks could be 
built up at these locations. 

I urge upon the Central Govemment to 
kindly expedite the matter and provide suffi-
ciant coal to Karn8taka to save the industries 
there. 

(III) Need to set up Dholpur Ther-
mal Pow. Plant of Maroll. 
Blcchla Road, Dholpur 

SHRIMATI VASUNDHARA RAJE 
(Jhalawar): I would like to draw the attention 
of the Central Government to the urgent 
need for the establishment of a thermal 
power plant at Dholpur in Rajasthan. The 
proposal to set up a thermal power plant at 
Dholpur was submitted by the State Govern-
ment of Rajasthan to the Central Electricity 
Authority way back in 1984. The project 
report envisaged an initial installed capacity 
012 x 210 M.W. and ultimate capacity of 5x 
210 M.W. The delay in the establishment of 
the plant has escalated the cost which has 
now gone up nearly four times from the 
original estimate of As. 574 crores to over 
As. 2000 erores. . 

The project remained pending with the 
Ministry of Environment and Forest for more 
than seven years and he Rajasthan Govern-
ment was asked to look for· an alternative 
sight. When the two Secretaries of Power 
and Environment at the Centre have agreed 
on -II site in 1991, there is no reason why the 
Central Government should insist on an al-
ternative site. The present sight is the most 
suitable as all the essential pre-requisites 
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such as bro.cfgauge railway Una and water 
supply are available. While the Central Road 
of Prevention and Control of Water PoUution 
has Imposed restriction 0'1 locating a power 
station within a range of 30 kms. from the Taj 
Mahal, the proposed sight is located well out 
of the trapezium of the monument. Hence, 
the Dholpur tharmal power station will not 
pose any threat ,~ the Ta; MahaI. 

Rajasthan is reeling under severe power 
crunch. As such, I urge upon the Central 
Government to accord early approval to the 
project. 

(Iv) Need for early construction of 
JaJpur KaonJhar Road over 
bridge Orissa. 

·SHRI ANADI CHARAN DAS (Jaipur): 
The people of Jajpur in Orissa are very much 
agitated due to inordinate delay in the con-
struction of the Railway over bridge atJajpur 
Keonjhar Road under South Eastern Rail-
way. The funds have already been sanc-
tioned for that project and construction work 
started about five years ago. But the pace of 
progress is very slow and it is very difficult to 
say as to how many years, it will take for the 
completion of the project. With the increase 
in the cost of construction materials, the 
project cost will escalate further if it is not 
completed early. 

As such, I urge on the Railway Minister 
to ensure that the South Eastern Railway 
work on war footing so that construction of 
Jajpur Keonjhar Road over-bridge is com-
pleted expeditiously. 

(v) Need to take nece ... ry steps 
to chec:k the spread of AIDS In 
Madhya Pradesh 

SHRI SijRAVAN KUMAR PATEL 
(Jabalpur): Iwishto invite the attantion of this 

august House 10 the threat of spread of 
Acquired Immune-Deficiency Syndrome 
(AIDS)· in the country in general and in 
Madhya Pradesh In particular. 

According 10 the latest revelations made 
by the Chief Minister of Madhya Pradesh, 51 
p8rs0ns, including 49 foreign students, ware 
found to be suffering from tha ghastly dis-
ease till January this year. It appears that 
Madhya Pradesh, particularly the develop-
ing areas of Jabalpur where 21 of thasa 51 
cases have been detected, faces a grave 
threat of spread of AIDS and the tribals 
concentrations ara more particularly vulner-
able to the menace. 

Since most of the carriers are foreign 
. students, I would urge the Government to 

cause a thorough screening of foreigners 
against AIDS before they enter and settle in 
these areas and those having AIDS or even 
AIDS-virus, i.e., HIV-positive cases, be 
isolated and subject to quarantine and not 
allowed entry to the vulnerable areas. I 
would also request the hen. Minister to indi-
cate the number of HIV-positive cases de-
tected in Madhya Pradesh districl-wise. I 
also urge the Government to ensure that 
AIDS detection centres are set upinJabalpur, 
Bhopal, Indor., Gwalior, Rewa, Raipur and 
Bilaspur forthwith. 

(vi) Need to drop the proposal of 
degradation of Aranghata and 
MaJdla StaUons Sealdah Divi-
sion of Eastern Railway 

DR. ASIM BALA (Nabadwip): Arang-
hata and Majdia stations are situated in 
Eastern Railway under Sealdah O~ion. 
This railway line was started from Ranaghat 
Station, caUed Ranaghat Geade line since 
British time. FrOm the inceptlon of the Seal-
dah OivisiQn, Aranghata and Majdia have 
been functioning as block stations. After 

·Translation of the matter originelly sarred in OrIya. 



515 MattBrs Under Ru/B 377 FEBRUARY 28, 1992 Statutory Resolution Re. 516 
Approval (If Proclamation in Relation 

to the State of Manipur and Motion 

[Dr. Asim BaJa] 

independence, the population has increased 
manifold, but the railway authorities instead . 
6f devlloping these stations, are proposing 
to convert these two block stations into flag. 
stations. 

Thousands of people and the daily 
commuters travel from these places. These 
two places are important in their own right, . 
both hosting important educational institu-
tions including High Schools and Colleges 
and having lot of other Offices.' Moreover, 
both these places are important centres of 
business, particularly of jute, pottery, mats, 
vegetables and handicrafts. 

I request the Central Government to 
drop the proposal of degradation of these 
two .stations and take initiative to improve 
this area for the people. 

(vii) Need to Include. t.tanlpurl lan-
guage In the Eighth Schedule 
of the Constitution 

SHRI YAIMA SINGH YUMNAM (Inner 
Manipur): There has been a mass hunger 
strike, a relay hunger strike, throughout the 
State of Manipur demanding the inclusion of 
Manipuri language in the Eighth Schedule of 
the Constitution of India since the month of 
f)ecember, 1991. It is participated by the 
Sahitya Pra Parishad, Language Demand 
Coordination Committee, Teachers, Lectur-
ers, Students, Volunteer Organisations and 
Business persons. Students and the youth 

. have now started agitation in the form of 
no"... operation. so, the situation has 
worsQned. 

In the circumstance~, the Union Gov-
emment is requested for the inclusion of 
Manipuri language in the Eighth Schedule of 
the Constitution cf India. 

Re. Revocation of Proclamation in 
Relation to the State of Manipur 

12.53 hr •• 

STATUTORY RESOLUITON fiE: AP-
PROVAL OF PROCLAMATION IN 
'RELATION TO THE STATE OF 

.MANIPUR. 
AND 

MOTION RE: REVOCATION OF PROC-
LAMATION IN RELATION'rO THE 

STATE OF MANIPUR 

THE MINISTER OF STATE IN 'f.HE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): Sir, I beg to move: 

"That this House approves the Procla-
mation issued by the President on the 
7th January, 1992, under Article 356 of 
the Constitution in relation to the State 
of Manipur.-

Copies of the Reports of the Governor 
of Manipur and the Proclamation have been 
laid on the Table of the House. 

Seven Members of Manipur Legislative 
Assembly, which has· a strength of 60 
Members, were disqualified._on 24th July, 
1990 by the Speaker under the provisions of 
the Tenth Schedule to the Constijution. The 
Govemor of Manipur in his report dated 2nd 
January, 1992 addressed to the Presioent of 
India, had informed that with the Supreme 
Court delivering its judgment on 12th No-
vember, 1991, removing the disql.alification 
of seven Members, there was sharp step-up 
in Political activity in the State. The ruling 
United Front Government had 34 Members 
in the House. However, on 4th December, 
1991 the ULF strength was reduced due to 
the withdrawal of support of three Congress 
(S) Members. As the situation was confus-
ing, a special session CJf the Legislative 
Assembly was conventld on 9th December. 
1991 :by the Chief Minister to seek a vote of 
corltidence. On the refusal ot the Speaker to 
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allot se~ ·to the seven disqualified Con-
gress (I) Members, the Congress (I) boy~ 
cotted the Assembly session. The UlF 

,. GOvernment was able to secure a vote of 
confidence with 29 Members voting in favour 
of it, excluding the Speaker. 

TheGovernorfurther reported thatthree 
members of the legislative Assembly were 
disqualified on 31.12.1991 lInder the Anti-
Defection law. 

The Governor has also mentioned about 
the frequent change of loyalties by MlAs. 
According to the Governor, virtually two 
camps had been set up, on~ in the official 
residence of the then Chief Minister and 
another in the private residence of Shri R.K. 
Dorendra Singh, leader of the ClP amfin-
ing the Members and allowing none others to 
come in or to go out. There were charges and 
countercharges regarding detention of MLAs 
under duress from both the camps. 

The Governor had further stated that 
even though the normal law and order situ-
ation in the State was under control, the 
sporadic activities of insurgent groups were 
posing serious problems. The Governorwas 
of the view that the political instability would 
lead to a rapid deterioration of the situation. 
A Ministry with threats to its own stability, 
and the administration under it, was not likely 
to deal with the insurgents with firmness that . 
was required. Frequent shifting of loyalties 
by. some of the MLAs had added to the 
political instability. As a result, these events 
had brought the .itate administration to a 
virtual standstill. 

The Governor had further mentioned 
that Shri R.K. Dorendra Singh, Leader of the 
Congress Legislature Party had staked his 
claim to form the Ministry with a list of 33 
Members and declared that once he was 
Invitedtoform a Ministry, hewas confident of 
getting the support of many more Members. 
Th. ~emor mentioned that out of 33 

Members, 10 were already disqualified, and· 
three were uncertain. The Governor had 
also !ldded that he had no basis on which 
Shri Dorendra Singh's claim could be ac-
cepted as correct. The Governor did not 
favour formation of a Mir:istry as it would 
result in further defections. The Governor 
informed that he had -explored all avenues, 
all available alternatives to prevent or rectify 
a break down of constitutional machinery in 
the State, but these had been of no avail. 
according to the Governor, if Ute existing 
state of affairs was allowed to continue for 
long, there would be serious and adverse 
repercussions on the State polity, which was 
already beset with secessionist movements. 

The Governor had also mentioned that 
it would be preferable to suspend the legis-
lative Assembly because it would riot be 
desirable so soon to have another election, 
which in the existing conditions of Manipur, 
was likely to be marred by a gre~t deal of 
violence, with some of the candidates enlist-
ing the support of one group of extremists or 
another. Secondly, it may also be possible 
for one side or the other to gather even from 
the present House adequate support to be 
able to form a stable Ministry. Thirdly, going 
by past experience, one cannot reasonably 
hope that another election would result in the 
election of candidates with more stable party 
loyalty, or better political ethics. 

In view of the foregoing facts, the Gov-
ernor had recommended that a Proclama-

. tion· may be Issued by the President under 
Article 356 of the Constitution and the State 
Assembly kept under suspended animation. 
The Governor has added that the situation in 
the mean time may ·be watched and if it 
appears that no party is able to secure a,de-
quate majority through legitimate means, 
the Assembly might be dissolved. 

The Governor of Manipur vide his· 
message dated 5.1.92 further informed that· 
the State Council.of Ministers in its meeting 
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[Sh. M.U. Jacob] "ThaI this House appIOV8S the Pr0cla-

held an 4.1.1992 had resolved to rec0m-
mend him to dissolve the existing Uanlpur 
LagisIaIive Aseembly under Article 174(2)(b) 
of the ~nstitution. Accordingly, the Chief 
Minister in a letter submitleclto theGovemor 
on 5.1.1992 had advised him for diIIaoIving 
the Manipur Legislative Assembly. The 
Governor stated that he was not &ding on 
the advice of the Chief Minister _ he had 
already reported on the present sltuallon. 

The Union Govemment considered the 
reports of the Governor and the silualion in 
Manlpur and decided to recommend to the 
President of India to issue a Proclamation 
under Article 356 of the Constitution and 
keep the legislative Assembly under sus-
pended animation. The Proclamation under 
Article 356 of the Constitution was issued by 
the Pre.ident on 7th January, 1992. 

In view of the drcumstances, which I 
have just explained, I commend, Sir, that the 
Proclamation issued on 7th January, 1992 
under Article 356 of the Constitution in re1a-
tion to the State of Manipur be approved by 
this august House. 

[T nIIIslation] 

SHRI GIRDHARI LAl BHARGAVA 
(Jalpur): I beg 0 move: 

,hat this House recommands to the 
'President that the Proclamation ls-
sued br/ him an the 7th Janumy, 
1992, under article 356 of the C0n-
stitution In relation to the Stat. of 
Alanipur,berwokad".("'~) 

I will speak later. 

[English) 

. MR. SPEAKER: Motions moved: 

mation .. ued by the Pr8lident on the 7th 
January, 1992 under article 356 of the C0n-
stitution in relation to the State of Maripur.· 

"ThaI this House recommends to the 
President that the ProcIamaIion issued by 
him on tht) 7th January, 1992, under 
article 356 of the Constitution In relation to 
the State of Manipur, be reVoked: 

The discussion on this Resolution and 
the Motion will take place after the lunch 
break. 

The House stands adjoumed to meet 
again at 2 0' clock. 

13.00 hrL 

The Lok Sabha then adjourned for Lunch 
til FOUIfIHHI 01 file clock. 

14.07hra. 

The Lok Sabha I'fHISStIInbIed a/Ier Lund! 
. at seven minutes past fourteen of fhe 

clock 

STATUTORY RESOLUTION RE: AP-
PROVAL OF PROCLAMAITON IN 

RELATION TO THE STATE OF 
. MANIPUR 

AND 
MOTION RE: REVOCATION OF PROC-
LAMATDN IN RELATION TO HE STATE' 

OF MANIPUR - coND .. 

fUR. DEPUlY SPEAKER in II» CINIiJ 

[TIBnSIaIIon) 

MFlDEPUTYSPEAKER: Now .. 8haII 
haV8 a disCllIIiorI on the ItaIuIDry ....,. 
lion regarding appftwat of ProcIamaIIain Ir 
relation to the Stale of ....... r Md on tht 
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motion moved bJ Shrl Glrdharl I.aI Bh .. - [English) 
gava. 

SHRI GUMAN MAl. LOOHA (Pd): Mr. 
Deputy Speaker, Sir. I rise to suppOrt the 
Resolution regarding impoaitionofthe Presi-
dent's Rule In Manlpur. But II is our opinion 
that the manner in which the State Assembly 
has been put under suspended animation 
and elections have not been ordered by 
dissolving the Assembly wetah it as a greal 

. betrayal with the Constitution. It is • treach-
ery with the people 01 the State and democ-
racy. 

There has been horse trading continu-
ously for the last two years. Sometimes 7 
M.LAs came in this party or 3 M.L.As joined 
the other party. Thaway Ministers and M.L.As 
have been changing sides and horse trading 
has been going on, it made dHficull for the 
Government to function smoothly. I am 
unableto undendand in which circumstances 
these M.LAs wiR be able to form a stable 
Govemment In future. 

The Minister has just nowtoldthe House 
about Manipur State in detail as to how 
frequently sides were changed hera and 
defection took place several times. Even 
many questions were raised about the 
Speaker of the State Assembly. Even su-
preme Court's Orders were disobeyed sev-
eral times. Supreme Court has Issued • 
notice to the Speakerfor the conterrlJi of the 
court only yesterday. Il is very deplorable 
situation. H we do not follow the basic prin-
q,tes of democracy In our country to the 

. efI~th.our Judiciary is sovereign in every 
field as perthe provisions made in article 141 
to 144 of he Constitution, axcdPt In the case 
where speaker is sovereign and suprema in 
the House, .. wiU have to foIow the SU-
p;ama Court orders howsoever great ona 
maybe. . 

Law is the king of kings. 

[ Tnrnslalfon) 

Manu held that law Is the king of Icings 
and II is the duty of the Supreme Court to 
decide a queation of law. Therefore it is very 
distressing that the orders of the Supreme 
Court have been violated again and again in 
Manlpur. The more it is condemned, the less 
It is. 

Mr. Deputy Speaker, Sir, with this • 
question arises that before the Presidents' 
order was issUed. the U.LF. 01 the State 
passed a Resolution in its Cabinet and sent 
It to the Govemor on the 7th January. In his 
telex to the President, the Govemor had 
admitted it himself. On January 2, 1992 it 
was written that he had many altematives. 
One dernative was to invite the Congress 
Party or the U.LF. to form Govemment and 
the other altemative was to dissolve the 
Vldhan Sabha and the third one was to 
suspend the Vidhan Sabha so thalli might 
be revived in future if the situation so w.-
ranted. But so far as the suspension is con-
cemed, there Is possbHity of horse-trading 
01 Legislators. They may be lured and pres-
surised to ClOSS the floor. Therefore, the only 
alternative left for me is to dissolve the leg-
islative Assembly. But in spite of this, I think 
it proper not to dissolve the Legislative As-
sembly. 

Mr. Deputy Speaker, Sir, what he has 
written in the telex which Is laid on the Table 
of the House: 

{English} 

"GoIng by past experience, one cannot 
reasonably hope thai another election would 
result in the election of candidales with more 
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[Sh. Guman Mal Lodha) power in a State and • passes a rasoIutIan 

. stable party-Ioyaly or better poIiticaI8thica. 
Thent Is some ~Iogical advantage In 
having, during a politically sensitive period, a 
Ministry which can conduct affairs with soma 
degnte or understanding and responsbilily. 
AgaInst these, if the Assembly is only sus-
pended, thent is possibility 01 support being 
brought by money or through lare-. 

[ TIBnslation] 

I want to draw the attention ofth. House 
especially to this polnt-

[English] 

-Against these, if the Assembly is only 
suspended, there is possbiIily of support 
being brought by money orthrough lure. The 
dissolution, on' the other hand, might have 
chastening effect of the various political 
parties and candidates weighing both sides 
or consideration, I f881 that on the Whole. it 
would be preferable only to suspend the 
legislative assembly.· 

[Ttanslalion) 

Mr. Deputy Speaker. Sir. I would Ike to 
submit that when he himself says that sup-
port wiD be brought by money or by lura. 
Thus, Democracy win be ridiculed. In the . 
light of these points. there was no reason to 
suspend the Legislative Assembly. 

Mr. Deputy Speaker, under Article 174 
of the Constitution it is mentioned that when-
ever the Cabinet of a State passes a reaolu-
ticn and sends it to the Governor, the Gover-

. nor should abide by it. When the Cabinet 
passed a resolution to dissolve the legisla-
tive Assembly and sent it to the Governor, 
the Governor does not have any other dis-
cretion on it. it has been mad. clear in 

. various verdicts given by the SUpreme Court. 
So long as ttle Council of Ministers is in 

and sands • to the Governor, neither the 
Governor nor the President has the powerta 
reject It •• is tolally wrong and a contempt 01 
the Supreme CCWI't 

Mr. Deputy Speaker, Sir, what hap-
pened thar. is that the Councilof Minilltarsof 
the Stale sent its Resolution on the 2nd 
recommending the dissolution of the Legis-
lativ. Assembly but it was not accepted by 
the Centre till the 7th. Later on the 5th 
January a telex is received which ntads:-

-In continuation of my earlier message 
of even number. dated 2nd January. 1992. 
thefolbwing political development in Manipur 
is submitted for kind information. The Coun-
cD or Ministers in its meeting held on 4th 
January 1992 resolved to recommend and 
request me to dissolve the existing Manipur 
Legislative Assembly under Article 172(2)(B) 
of the Constitution of India Accordingly, the 
Chief Minister, Shri R.K. Ranibir Singh, in a 
letter submitted to me today (5th January, 
1992). has advised me for dissolving the 
Manipur Legislative Assembly, under Article 
174(2) (B) ofthe Constitution. I am not acting 
onthis .••••. • 

( TtalJslalion) 

I would h"ke to ask as to who authorised 
theGovernortodoso. The Constltution does 
not allow, nor does law do so nor do the 
judgments of the Courts of law permit the 
Governor to express his opinion. You must 
know that when Shri Mulayam Singh Yadav 
felt that the fall of his Govemment was 
imminent, he got a resolution passed and 
dissolved the Legislative Assembly and' 
continued in the Council of Ministers without 
enjoying majority. Before the Cqngress-men 
could prove the majority of their party, Shri 
Mulayam Singh Yad..., approached the 
Governor at 2 A.M. and got the stay-order 
passed by the Governor very shrewdly. The 
Governor agntad with him and dissolved the 



Legislatiw Asaem6Iy and let him conIinue in • 
the Council of Ministers. 

I want to submit hat there was Identical 
situation in Manipur •• is our misfortune. 
Everyone knows how the issue of Megha-
laya was played with In this very House. On 
behaH of the Congress Party assurance was 
given in this House that It was going to· 
withdraw Presidents' rule in Meghalaya in a 
day or two and democratic Government was 
going to be restored there. But by the time 
the Congress did not come in majority, the 
proclamation was kept enforced. The l.ok 
Sabha session ended. But the Government 
breached the faith given to us and when the 
Congress Party was nearing majority in the 
Assembly, the President's rule was with-
drawn. The same game is being played in 
Manipur. While supporting the proclamation 
under Article 356, we also demand the res-
toration of democracy in Manipur, holding of 
elections there and redressal of people's 
grievances there. 

Even the regional languages of small 
States have been included in our 
Constitution.but Manipuri has not been in-
cluded. Why has it not been included? It was 
not included because unless a situation 
favourabJe to ruling party takes places there, 
the aspirations of the people there are not 
fuHilled. This is the reason that emergency is 
clamped there, terrorism spreads and the 
people Jose faith in democracy. The same 
situation emerged in other States and it Is 
likely to emerge in Manipur also. 

I would Iu..eto subrnittothe hon. M"lOister 
to get the approval of the House on the 
proclamation under Article 35&- but imme-
diately after it order elections there .after 
disolving the Vidhan Sabha and democraoy 
restored. Please don' repeat the game 
played in MeghaJaya. Otherwise the people 
of the country would lose faith in the democ-
racy. 

[English] 

PROF. U. KAUSON (Outer Uanipur): 
Mr. Deputy Speaker, Sir, we have just been 
listening to Mr. Guman Mal lodha from the 
other side. But my point is quite different 
from what he said. Fnt, I wOuld like to 
support the motion. Not only that, I would 
also liketothank the Home Uinsterfortaking 
appropriate action in this regard because the 
situation prevaBing just before the Procla-
mation of the President's Rule in Manipur 
required such action. The Governor has 
already given a clear report about it. So; 
there was no alternative at all except the 
President's Rule and to put the Assembly 
!lnder suspended animation. People wel-
come it. Normally, nobody wants Presidenfs 
Rule in any State as an altemative of a 
popular Government. But in the situation, 
since the Governor was not giving a chance 
for the Congress to form a Government, 
peOple also wanted the end of the ULF 
Govemment. That is why I say that Presi-
dent's Rule isbetterforthe peopleof Manipur 
than the rule of the ULF Government. As the 
Governor has dearly explained in his report, 
I would just like to mention something about 
the situation prevailing just before the proc-
lamation of President's Rule in Manipur. The 
sitUation was very very had to such an extent 
that nobody liked to have the UlF Govern-
ment to continue even for a single moment. 
It was marked by maladministration, corrup-
tion misrule and scandal in rice and other 
civil supplies. There was no law and order 
and security to the life and property of the 
peopie. It was full of violence and killings 
perhaps, you might have read about it in the 
Govemor's report and newspapers also that 
everyday lot of killings take place including 
civilians, police men, CRPF, SIB officials 
alongwilh snatching of arrns and ammuni-
tion. On one occasion, they had snatched 
As. 73.20 Iakhs which was under the guard 
of the CRPF on the highway of Imphal-. 
March. lot of things had happened to this 
extent. Nobody wants to bear the rule of the 
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[prof. M. Kamson) ment. Outaf 10. the Congress Party won 26 

ULFGcMtrnment even for a single momenL 
That was the wand ever Government rule in 
Manlpur State. There was kidnapping of 
school children for a ransom. This was the 
orderofthe day. Every alternate day, you wiI 
learn from Manipurthat somewhere children 
of Class III or IV or V have been kidnapped, 
particular1y children of business community 
belonging to the Bazar. You know that aD 
communities of India stay in Imphal. Some 
communities have been staying there for 
hundreds of years even. During these days .. 
lot of children were kidnapped for ransom. 
Parents cannot report to the Government. 
Sometimes, they do report to the police and 
the Government. But such parents get a 
warning from the extremist elements that if 
they refer again to the police, they will be 
punished. So, the parents have no other way 
out than to quietly give the amount of As. 3 
orRs.4orRs.10Iakhsforachlid. That was 
the order of the day, just before the procIa-
matDn of the Prasidenrs Rule. At that time, 
this proclamation could have been avoided, 
provided the Governor allowed the Con-
gress Party to form the Government. But in 
his report, the Governor stated that he could 
not foresee any sort of stable Government 
the, .. I disagree with him on this point. There 
was no question of instability. At that time 
Congress has gal a strength of 33 with the 
supporters of the Party. And the other side 
has only 26 Members. 

One of our friends said that the Gover-
nor did not accept the recommendation of 
the Cabinet for the dissolution of the House. 
But the Government was already reduced to 
a minority 01 26 In a House of 60. How could 
the Governor acCept the recommendation of 
a minority Government? Therefore, Gover-
nor could not accept it. That is the explana-
tion. I. _eto explain it that w." politically. 

TheGcMtmorcouldhavegivenachance 
to the Cong .... Party to form the Govern-

.... in February 1990. I should say that 
unfortunately, the Governor refused the 
Congress Party to have a chance to form the 
Government. At that time I was very much 
there. When I and the CLP leader of Manipur 
approached the Governor at .. p.m., he was 
in a position where he could not answer 
cI8arIy whether he was going to give the 
Congress a chance to form the Government. 
He said that he had already given his word to 
the MPPwhichgotjust 10 Members after the 
Electionsl Now their strength has increased 
to 11, after the by-election. Then they were 
only just 10 and I was surprised to know that 
the Governor had given chance and oppor-
tunity to a Party of 10 Members, ignoring a 
Party consisting of 26 Members. And Con-
gress is the single largest Party in the As-
sembly. This Is totally against the norms of 
democracy that the single large party was 
denied a chance to form the Government. 
Had the Government given us an opportu-
nity at that time, the situation would not have 
definitely deteriorated like it is today. I say 
this because the Congress Party has been 
ruling the State very well. You can go back to 
history. You will find that the 1o-year con-
tinuous rule of Congress in Manipur be-
tween 1981-89, i.e. just before February 
1990 when the ULF came to·power, was the 
most peaceful period in the Manipur political 
situation. Because of that also, the Con-
gress Party could have been givan an oppor-
tunity to form the Government at that time. 
But unfortunately, the Congress was not 
given a chance. At that time -I am speaking 
of 1st January - the Congress Party has 33 
Members, when the CLP leader offered to 
form the Government. After five or six days 
later, the Governor proclaimed presidenfs 
Rule in Manipur. Now, at the moment Con-
gress has gal about nearly 38 Members, 
while the other side has only 21. 

Hera I may tell you something. One of 
our friends has said that there lias been a lot . 
of defection. In the Governor's Report also it 



529 StalUIoIy Resolution RePHALGUNA 9, 1913 (SAKA) Re. Rewcation of 530 
ApptovaJ of Prot:lamalion in Relation Pmclamllllion in ReIIIIion to 
to the Stat. of UanjJur IIIId Motion the Stat. of UanjJur 

wasstatedthathecouldnotforesaeanysort tabla law and order situation and so on. 
of stable government. But I disagree with Public resentment was so high that these 
him. I dare to disagree on this point and I will Ministers could not face the people in their 
give you some facts and figures here which constituencies as also in the State Assam· 
will make it very claar that it is not a question bIv. Therefore, knowing very well that it was 
of defection. Whoever had decided to go to the only way out to save the situation and 
the side of Congress Party decided so, serve the paopJe of Manipur, they withdrew 
because they were very much suffocated their support from the Government. How can 
and they could not bear to stay In the Gov- you charge them with allurement qf money 
emment even for a single moment. They had etc.? It is just Impossible because all of them 
no option but to withdraw their support from happened to be Cabinet rank Minlslera. So, 
the Govemment. But this was not defection, on this point, I should say that it Is not a 
because that Government was formed by so question of defection. I disagree with the 
many Parties - 11 Members from MPP; 11 Governor that it is defedion. Sir, from 4th 
fromJanataDaI;6fromCongress(S);3from December till this day all these people are 
CPI and 2 from KNA a local party and 1 from. waiting for a direction either from the Central 
NPP. In this way, so many pieces joined Govemruent or from the Governor to form 

. together to form the Government. So, there the Govemment in order to save the situ-
is no question of defection at all. It is a alian. There was a lorof pressure on them. 
question of joining the Government or not The ULF were offering As. 51akhs to As. 15 
and extending support or withdrawing sup- lakhs to one or two members so that they 
port to the Govemment. create the reportthatthere sinstabUity. lbere 

Now, I would like to give the names of 
those who withdrew their support from the 
Govemment on 4th December 1991. They 
are Shri Doungel. Fmanca Minister of Cabi-
net rank; Shri Salkai, Minister of Medicine -

. Cabinet rank; Shri Krishna Singh Revenue 
Minister of Cabinet rank; Shri Hokhomang, 
Industry Minister of Cabinet rank; Shri J8g9r 
Singh; Shri Daison. Shri Komal Singh; Shri 
Thangkhanlal and Shrl Hangkhanlian. all 
Ministers of State. Can you think that these 
people withdrew their support for getting 
some other higher post or some allurement? 
There is no higher posIexcapling the chief 
ministershlp and aD of them cannot become 
Chief Ministers. They do net get any money 
and they do not taka any money. How can we 
IeveIthe charge of allurement against them? 
Thev withdrew their support because they 
kI:Iew very well about the corruption. 

. mal-edministralion and the nexus between 
th8 Government and the extremists and 
nlSUrgence 01 extramislllClivity, uncontrol-

··Expunged. as ordered by the Chair. 

were telephone calls from the extremists to 
two MLAs to withdraw their support to Con-
gress. Despite aU this pressure they reo 
mained united. • Is not a question of 
hors&-trading .• s a question of saving the 
a1tuation.-They took the decision calmly with 
a determined and reasonable thinking. 

MR. DEPUTY SPEAKER: lime at your 
disposal is very less. 

PROF. M. KAMSON: With the permis· 
sion of Whip. I will take little men time .. 

Sir, you are Bitting hera _ the Presiding 
OffICer of the apex body. As you know vary 
weH, •• 

At present. I am not concerned with the 
national aspect of the problem because it is 
not • proper time. But, I wOuld speciflcaIly 
point out that the speaker has created prob-
lem in Manipur. i would rather say that this 
defection was created by him only. 
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[Prof. M. Kamaon) Members cannat be less than one-f1ird. 
This is only a simple arithmetics. If the 
Speaker falls to know that seven Is more 
than one-third of 19, I cannot help II or I 
should shut my mouth and nat apeak any-
thing about t. That Is my only point. 

FnI of aD, thesel8Ven Members were 
disqualified without any norm Nle and pro-
(l8dure. He did not get any complaint from 
anyMember.TheSpeakerdisqualifiedthese 
seven Memters on the 24th July, 1990 and 
the compla!nt came later In the evening at 
5~P.M. 

[T~ 

SHRI MOHAN SINGH (DeorIa): Mr. 
Deputy ~pc::ker, Slr,l am on a point of order. 
Can we criticise any act of the Presiding 
OffIcer of any other House or Assembly in 
this House? The Hon. Member is denounc-
ing the action of the Speaker of Manipur 
Assembly. Arrt act of a Presiding Officer in 
his respective House or his Nling can't be 
reviewed in this Hou ... Therefore; I would 
like to submit to you thBt the allegations on 
the Speakerof Manipurshould be expunged. 

[English) 

MR. DEPUlY SPEAKER: We wiD ex-
punge that. That wiD not go on record. 

PROF. M. KAMSON: Sir, what is your 
NIIng? I am not criticising the Intention of the 
Speaker. I am just pointing out that a person 
who happens to be the Speaker has created 
this political situation In Manlpur. I am con-
cerned only with the political aspect of t. I 
have never touched the Supreme Court's 
side nor the Speaker as the institution. Yet, 
if your Nling is against ii, I would like to 
withdraw .. I would not have mentioned it if 
the Speaker had acted according to the 
NI ... I will give you one instance. 

Out of 19 ..,.mbers the Speaker dis-
qualified 7 Members. The. provision of the 
Act says that one-third of the Members 
w.nnatbe~;therecan eilherbe a 
..,. ar...., IhouId be allowed to remain in 
the ..... party. Saven Members out of 19 

MR. DEPUlY SPEAKER: You please 
conclude. 

PROFM. KAMSON:Sir, I belong to that 
State. Unless I explain to you about it who 
.... wiD explain. I wi. take the liberty of the 
Hou ... 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND THE MINSTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): I wish to bring to 
the notice of the Member, thlOugh you, Sir, 
that I have no objection to his taking more 
time but if we do not passthis by today we wUI 
have a constitutional crisis on our hand.· 
That is the real situation and I request all the 
parties to co-operate. (/ntemJpliotJs) 

[Translationsj 

SHRI RAM VILAS PASWAN (Rose;'.): 
El8ctIon ... (lntem.plions) 

[English) 

SHRI RANGARAJAN KUUARAMAN-. 
GALAM: I cannot have the 'chunav;. 

PROF. M. KAMSON: Now, I would like 
to drop some small points though I feel that 
they are very, very Importantfortlte benefd of 
the Members af the Houae. What is going on 
there? What is WIOng there? Because of 
this, a problem has been created for the 
nation. 

We know that the Conference of the 
Presiding Officeni was caJIed only because· 
.of this situation. thai is why I am just giving 
you the facts. 

Again, he had disqualified three more 



Statutory Resolution Re.PHALGUNA 9,
ApPllJvalof Proclamation in Relation
to the State of Manipur and Motion

~hi Membersduring the time of President's Rule.
r There are many things in the Constitution

lor and I do not want to mention all these things
or because of paucity of time.
Iny

Under the rules, it is mentioned. That
theSpeaker is not supposed to act under the .

Ise Disqualification Act to disqualify or taking
anyproceeding during the President's rule.

at It is because, with the proclamation of
10 the President's Rule, all the functions and
e powers of the Legislature are taken by the

Parliament. So, what was going on in the
Assembly was part and parcel of the pro-
ceedings of the Parliament.

·1would like to submit to you one pointfor
your kind consideration. H something is
going on in the Manipur Legislature during
the proclamation of President's Rule, would
you consider it as the proceedings of the
Parliament or not?

It is because, the President's order
clearly says:

• That with the proclamation, the
powers of the Legislature of the
said State shall be exercisable
under the authority of the Parlia-
ment."

Therefore, all the proceedings of dis-
qualification that were taken by him during
that period shall be considered as the pro-
ceedings ofthis House and not oft hat House.
So, I think it is very important. You are the
Presiding Officer and it involves some sorts
of encroachment upon your rights, powers
and privileges as the Presiding Officer of the
Parliament.

MA. DEPUTY SPEAKER: You kindly
conclude. You have already taken twenty
minutes. You will have to conclude now.
Kindly co-operate with the Chair.

PROF. M. KAMSON: Since the hon.
Deputy Speaker has tol9 me to cut short, I
will say only one thing and conclude.

1913 (SAKA) Re. Revocation of 534
Proclamation in Relation to

• the ste:» of Manipur
In Mar,ipur, there is a lot of problem at

the moment because of the special demand
by the hill people for extension of Autono-
mous HiiI District Council under the Sixth
Schedule and for the benefit of the valley
people, Manipuri should be included in the
Eighth Schedule, Because of this, there
were strikes and bandhs. This may be
looked into and at the same time, ~ opportu-
nity should be given to the Congress only for
forming an alternative Government. Then
only, with the popular Government, the prob-
lem can be handled.

SHRI YAIMA SINGH YUMNAM (Inner
Manipur): Mr. Deputy Speaker, Sir, the
Resolution relates to the affairs of a princely
State - a princely sovereign State - which
fought the British for its independence in
1891.

The Governor rightly pointed out that
the people, the youths there, had observed
15th October. as a Dark Daybecause on that
day, this sovereign princely State was merged
with the Indian Union. It is a border State, as
you know, on the north-eastern region of the
country, a very vital place .

Now a situation is created by the Con-
gress Party under which this proclamation is
caused to be issued by the President. As a
result of the general election. Manipur
People's Party. Janata Dal, the Congress
(S) the CPI and KNA formed a United Legis-
lature Front; and it had 34 Members against
the 26 Members ofthe Congress (I) Party, as
a result of the election. The Governor invited
the Leader of the United Legislature Frontto
form the Government. The Governor was
very right in this respect,

Subsequently, 14 MLAs made a- split
out of 26 MLA s of the Congo (I); ofthese 14
MLAs, seven other MLAs have formed the
Manipur Congress Party and seven MLAs
have been disqualified by the Speaker, So,
in this situation, the Legislature Front was .
running the Government but with much
handicap. As soon as the Congress Party
ruled at the Centre, the representatives of
remaining 12 MLAs ofthe Congress (I) Party
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[Sh. Yaina SIngh Yumnam) AgaIn, one Deputy ChIef Minlslar-he 

came to Delhi and asked the Central Gov-
ernment -I mean the Congress (1) Party III 
the Centre - for sanding a team of three 
laadara lad ~ Mrs. Ramdulari Sinha and 
twootherMPs. TheycamatoManipwontha 
251h December last and engineered defec-
tion; they were suc::cesslul in engineering 
defection ~ alluring the Minster of Stale in 
the United National Front to be the Deputy 
Chief Minister and offering lakhs of rupees. 
They came III the residence of •• 

MR. DEPUTY SPEAKER: Do nat use 
the nama. 

'HRIYAIUASI~C:~':"J;.;ft.·_:r1easa 
expungel. 

MR.DEPUTYSPEAKER:Bacausathay 
are not here to defend themselves. 

SHRIY.AlMASINGH YUMNAM: I agree 
with your ruling. 

Whatever situation my han. friend on 
this sid. has described about the activIiesof 
the axII'8misls is a facL Bur It was a craation 
oftheCongrass Party; ilwasacreationg(tha 
then ruling Co'1lress (I) Government whose 
two Chief Ministers..,. ramovad. Onewas 
rall1CMld during the lamented Prima Minis-
ter, Mrs. Indira GandhL While he was the 
Chief Uinister, she received inlonnationfrom 
other sources that he had Inks with the 
extremists, he was utilising the servicas of 
the extremists and undeIglOURdforhispollli-
calends. 

He was removed. Since you do not .. 
me to name, I wi not name hiD. 

Then. the next Chief IIinisf8r was also 
nMftCNed bv the \amerMd $obri,Rajv GandN 
wht.e '-waa the Q\\e\,\Ain\tMr becIuM he , .... ____ 'ftI\~_~.~ 

the aarvicaa of ~, uncIarground Np 
Nationalist Socialist Council, ale. for his 
poIIIicaI enda. " ". 

is no more now - of the Congress Party, 
also had links with the extremisls. So, ac.tu-
ally the unlawful activit .. atthat time were a 
creation of the Congress 'Govemment and 
Iocalleadars of the Congress tl) Party of the 
State. So. what happened? TNIn, fourteen 
MI.As·of the Congress (I) Party had da-
factad. The then Deputy Chief Minister had 
evan urinatad on the Chair m the Spaaker. It 
is on record. I is the culture oftha Congress 
(I). 

Although Manipur is a smaI State, it' 
creates history. Today, just now it has baan 
ma:mo= !? !toi!l House ....... t~:be;"";. 
Speaker 01 tile _els being issued notices 
lor contempt of court. 

SHRI VUAY NAVAL PATlL( Erandol): 
That matter is sub judit». It should not be 
referred to hera. 

MR. DEPUTY SPEAKER: That matter 
iabalora the Supreme Court. It is sub judit». 

SHRI YArMA SINGH YUMNAM: 1 ac-
CIIJlI your ruli'1l. I can say this much, that the 
hon. Speaker of Manipur is so much deter-
mined thai he is prepared to suffer imprison-
ment. He may faU In the court. but the youth 
and the people in the St.e are prepared to 
aacriI"aforhim.lwillbecarriedinthealraet 
ofManipur. I wi be taken as a political issue 
In the S1ate. Please see how • is agitated 
here. How a Speakarol a Stale Assembly is 
supposed 10 be penalised. However, since 
you aaythat it is a matter which is sub judice, 
I leave if at thai. ' 

'''' that I repreeent the Spa.r, Dr. 
BoIObabu SirJgh, because he beIDngs to my 
Party. We are prepared to fight his ~ In 
1he sf .... of,~ and .. " .. p(8p8Iad to 
del \mp\aonman\ wen. He \5 sO much 
dWmnined. ,\uN.l. 'am not going to say 
~\\d\et. 

, 'lIlA my purpose is, that this defection ... q~ br-the CongNSS (I) Party 
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wilhtheandoflnslalllngaCongrusGovem- on 41h January. But by 41h December, not 
ment in the State in view. The Congreaa less than six Ministers had already Ieft. .. 
allhough it sap that the means justify the (..,,~) 
end8, that .. the tnantra of Mahatma 
Gandhi. How they do notfolow IL Nowthey 
think that the ends justify the rnutIS. Shri 
Rajiv Gandhi wanted to saop th ... defac.. 
tiona. Thalia why thla anti-defeclion law was 
passed. Butwho is honouring hlaspirit now? 
Who is honouring him? 

The local Congr ... Party units in the 
States are engineering defections, they are 
alluring others, doing notting but this, only 

i with the end of installing a Congress G0vern-
ment in view, in the States. Thal is a fact. 

Mr. Deputy Speaker, Sir, you had given 
more than twenty minutes to my friend. So 
I may also be given time 10 that extent. 

MR. DEPUTY-SPEAKER: That cannot 
be a precedent. 

SHRI YAIMA SINGH YUMNAM: Sir, 
now I shaD come to the report of the Gover-
nor. To some extent, he is correcl To say 
that there w.re d.fections and many MLAs 
were on the f.nce, to that .xtent he is cor-
rect. 

The han. Minister, Shri, Jacob, while 
replying in the Rajya Sabha has m.ntioned 
that the advice given by the Council 01 Min· 
isters was done when It was in minority. That 

I is not a fad. I chaIIeng. him. I he ~epares 
to accept my challenge. th.n I shaD give h;:?I 
all the facta. When the ULF Ministry was in 
majority, the Council 01 Ministers adopted a 
resolution advising the Governor to disolve 
it. Only the Governor and the Government 
here have nell. complied with that. Under 
Article 174.2 (b) • must be complied with by 
theGovemor and the Government here. So, 
I offer my challenge. P ..... accepI it. It is 
a tad 1hat the advice ... giwn when the 
Council at NiniIUrs .. commanding a 
majority in the hauM ."~ . 

PROF. M. KAMSON: I would liM to 
make· one clariflC8llon. The recommenda-
tion for dissolutionwas made by the Cabinet 

MR. DEPUTY SPEAKER: Shri Yaima 
Singh is a Member of this House. He has 
come from that area. He explains it very well 
When the Minister repfies, he will answer to 
him and he definitely rebutts IL 

SHRIYAIMA SINGH YUMNAM: Sir, the 
Gov.rnor should have acted und.r the pro- . 
vision of the Constilution and it should have 
been dissolved. Now, the State is put undar 
suspended animation. It is only a dubious 
device of the Congress (I) Party to allow 
horse tradings, to allure the MLAs to their 
side. To keep the Assembly under sus-
pended animation m.ans, they are adopting 
another means, to allure these MlAs, to 
allow horse trading so that the Congress 
Party can be installed there .. II is the most 
meanest device of the party in power. They 
are saying: 'We, the Congress Party ara in 
power at the Centr •••• (Interruptions) 

MR. DEPUTY SPEAKER: Mr. Yaima 
Singh, you have also tak.n 20 minutes. 
Kindly conclude. There are other Members 
who wish to participate in the debate. We 
shall have to complete this today. Your co· 
operation is absoJutely essential. 

SHRI YAIMA SINGH YUMNAM: I was 
disturbed the them. Otherwise, I could have 
completed my speech. 

MR. DEPUTY SPEAKER: In spite of 
disturbance, you have not restricted your 
speech. 

SHRI YAIMA SINGH Y\!~NAM: Sir,l 
will have to leave many points which are very 
interesting forthis House. Now,lc:ometo the 
.ndof myspeachas lampreparedtoadher~ 
10 your ruling. 

My request 10 the Government Is this. 
Please do not extend this suspended anim. 
tion. Please dissolv. this Assembly. H the 
Congress Party has guts, I challenge them to 
face a fresh election there. I, on behalf of the 
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[Sh. Yaima Singh Yumnam) WChtt..awords,Jcondwdamyspaech. 
Thankyoa. . 

U.LF., challenge the Congrasa P.-tytoface 
a frash election there. Hav8 they guts? Why 
are you playing this type d mlschiafs? I am 
prepared 10 face the chaJIenge if there could 
be any of it. Let them have guts and order 
elections. They he_ no guts. They alii 
trying by backdoor policy and backdoor 
means to coma to power. Thav have tried 
seV8raltimas through corruption and money 
power. Uanipur is nota State to be playr.l 
by Congress (I) Party. You wIU understand 
this. • they are pre~ed to accept our 
challenge, let them dissolve the Assembly 
and seek fresh mandate from the people. 

About the Governor, I disagree with the 
Governor. At the moment law and order is 
maintained in Uanipur. I do not know why 
the Governor is saying that iI is not condu-
cive to hold elections here. When elections 
can be held in Punjab why cannot they be 
held in Manipur? There must be an eIec:tion. 

Lastly, I submit that by denying the 
elections,lat us not create a second Kashmir 
or a second Punjab in Manipur. (Intarrup-
lions) Please take iI seriously, Do not take 
it casuaDy. As I described earlier, Manlpur is 
not an ordinary State. It is in the border area. 
As I have told you, iI has merged with the 
IncfI8fl Union only forty years ago. The 
people feel very much betrayed because of 
"these. 

The very IagitinuU demand oftha State 
is tha inclusion of ~ri language In the 
8Ih Schedule of the Constitution. • has not 
been dona II now. The nation has not yat 
recognised the faalinga of the people of the. 
State. I may aubmil thai thousands n 
thousands of people, Including women and 
studanIs, from aI waIaa of lie, are on relay 
hungar strlut and alii agitating. The stu-
dents have sIaItad non-co-oparatio move-
menL The sIuaIioncamot go on Iut this. In 
this sluaIIon, Ills nat advisabIa to prolong 
the 8I1imalad suspension. 1hant mUll be 
fraah aIaction. Fresh mandaa mUll be 
sought from the people. 

. MR. DEPUTY SPENIER: Thank JDu. 
You have takan thl'88mln ....... thanour 
friends and proved your sanicnIIr- 'Now Shri 
Handique. 

SHRI BUOY KRISHNA HANOIOUE 
(Jorhat): Mr. DeputySpeakln:,Sir, .... 

[Translation) 

SHRI RAM VIlAS PASWA'N (Rosara): 
Mr. Deputy Speaker, Sir, ~I aauIII :Iika to 
submit that if the Govemment wants to get it 
passed today it would be beIler if 0fI8 
membar, each from ruling padyand,opposi-
tion speaks on It. If the Govammant is 
willing, it should restrain its members. 

MR. DEPUTY SPEAKER: :1 thi1lk only 
ana Membarlrom Congress Party has sp0-
ken. 

[Ttallslation) 

SHRI RAM VILAS PASWAN: I only said 
that th ... M.mba,. of the Janata Oal, CPM, 
CPI and;Forward Block arajJ8t1O speak. ,If 
aD of tham speak, we willnofba1lb&e.to finish 
iI today. We wUI not be 1ibla1D".pasa iI tod~ .. 
You wiD have to prolong •••••• 

(EngIiIrh) 

MR. DEPUTYSPEAl<ER: Yes. There is 
soma mislake in the calculation •• is the turn 
of the Janata Dal. 

Shrl Ram VIlas Puwan may speak. 

-1cn . hun. Member:·tt ·is.beCaaa d • his 
8I,...aIan. 

SHRI RAM VILAS PASWAN::I do not 
have anr objection. 

MR. DEPUTY SPEMliR: .Lat Shri 
Paawan ..... 
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1s.oo lira. ders of Supreme Court and the U.LF. Gov-
emment sllcceeded In winning the support 

[Ttanslatlon) of 29 members (except the Speaker)·. 

SHRI RAM VILAS PASWAN: Mr. Dep-
uty Speaker, Sir, my point is that the problem 
of Manlpur is very serious and the Govern-
ment has already stated that there would be 
a political crisis if this Bill was not passed 
today. You we,.. just now talldog about a 
Constitutional crisis. Therefore I said if this 
Bill Is there how would the discussion on the 
Private Member's Bill start at 3.30 P.M. We 
have only half an hour and Members of all 
parties would like to speak on it. In such a 
situation, it Is not possible to conclude the 
discussion on this issue by 3.30 P.M. I had 
no objection on our hon. Member speaking 
on It. I said that I would spaak after hearing 
you. 

Mr. Deputy Speaker, Sir, I opposi this 
Resolution about Manipur, which we are 
considering now. Just now our friend from 
Manipur told us about the number of mem-
bers.. In this connection I would like to say 
that there were 37 members of ruling party. 
Out. of 26 members of the Congress, 7 
members were disqualified. These seven 
members formed the Manipur Congress. 
That matter is now pending in the Court and 
is, therefore, subjudice. I would not go into 
the details and waste the time of the House 
on that issue. I would like to draw your 
attention to the report of the Governor, which 
is self contradictory. I think that the Gover-
nor of Manipur has mentioned all those points 
in his report on which our hon. friend from 
Manipurdwelt In his speech. If you seePage 
No. 2 of the Hindi version of the report of the 

. Govemor, you will find that: 

-when he caane know that the Chief 
Minister did not have clear majority, he 
advised the Chief Minister to prove the ma-
jority on the floor of the house and the 
Speakerconvenedthe meeting of the house. 
Lateron, Congress (I) boycotted the .... ion 
of legislative assembly since the speaker did 
not allow the dlsquaRfied 7 members to sit in 
the house. The Congress (I) alleged that the 
speaker is prejudiced in abiding by the or-

The same thing had happened In Magha-
laya and that is why I want to make the 
comparision. This question Is notof Manipur 
alone, It is the question of whole of the 
North-East area which has been peaceful. 
Manipur is also one of the peaceful areas but 
what the Govemment has done In Megha-
laya Is not good. We know that Jacob Sahib 
was there in Maghalaya The Prime Minister 
had convened a meeting and had said the 
same thing, -leave it to me·. Upto 16th .. ave 
it to me, I will do r had been his patent word. 
He had assured that everything would be 
done according to our wish by 16th of De-
cember. He had askec:l us to believe him. 
Tomorrow its period is coming to an end, 
therefore. leave it on us. We people had 
believed him but I do not have trust in him. 
Therefore, I was the only Member who had 
told the Prime Minster that did not believe 
him. You want to instal the Congress Gov. 
emment there by hook or crook. All of my 
senior colleagues have faith in you that is 
Why I am keeping mum as nothing is likely to 
happen upon 16th and as a result of it you 
have formed your Government In Meghalya. 
This matter is not only restricted to Manipur. 
It will also affect Nagaland. We are not 
worried as to whose Government will be 
formed there, yours, ours or somebody's 
else. This is the matter of national ~m. 
The matterof concem is that on onahand we 
are facing terrorism, whether it is in Punjab 
or in Kashmir, while on the other Central 
Govemment is trying to spread unrest by 
way of its style of functioning in the State, 
which has been peaceful • 

Mr. DeputySpaakarSir,ifyougothrough 
the report of the Governor, you will find on 
page 3 that the game of hide and seek being 
played there for the last three weeks had 
seriously affected the Stale admini$tration. 
Further he has said that since 4th December 
1991, there has been two camps-- the 
one is of the offICial bunglow of the Chief 
Minister and the other at the private resi-
denee of R.K. Dorendra Singh. From the day 
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[Sh. Ram Vilas PaswanJ situation is allowed to continue for a long 

the official residence of the Chief Minister 
and the camp of Shri Dorendra Singh have 
baen converted into private camps, allega-
tions of detaining the MlAs forcbly are being 
levelled by both sides on each other. They 
have also alleged each other of restricting 
the movement of MlAs so detained. 

Then, the Govemor says that Manipur 
is a bordar State, whera all sorts of militant 
activities are baing carried out. This is the 
raport of the Governor. It has been informed 
by the reliable sources that the illegal de-
clared terrorist outfit of the National Socialist 
Council of Nagaland has acquired sophisti-
cated weapons and thay ara planning for 
Iootings. Recently, they have also recruited 
many youths in their gang. Then, the Gover-
nor says that the M.J. R. tribals residing in the 
South-West area of Manipur are having 
links aild hold on that area. There took place 
the henious murder of 3 intelligence officers 
i.' military and two officers of S.B.I. on 11th 
June, 1991 and on 30th January, 1991, a 
pra-planned attack was made on the S.P. of 
Imphal in the heart of the Imphal township in 
which a police CDnstable and a civilian were 
killed. The Government says further that 
though the law and order situation in the 
State is under control yet the looting activi-
ties of rebel groups are creating grave prob-
lems there. Still, we have to do a lot to 
CDntain rebellious activities and to create a 
sense of security in minds ofthe people. The 
Governor further comments that it will be 
totally unrealistic to hope that any Govern-
ment having marginal majoritY in Manipur 
can work for some time even. Due to such 
political situations, an atmosphere of direc· 
tionlessness has emerged for the last one 
month. 

Such situation has a bad affect on the 
State Administration and at last the Gover-
norsays that he does nat have any ground to 
accept their claims. It means that he had 
utilised all available alternative to avoid the 
failure of the CDnstitJJtional machinery in the 
State or to bring about improvement therein 
but these have yielded no r88ult. If this 

time then it will also have a serious and 
adverse affedS on the political set up. In a 
state where the separatist movement is al-
ready there, it is the need of the hour that the 
faith in parliamentary democracy should be 
restored. 

I want to know the meaning of restoring 
the faith in parliamentary democracy. Re-
cently you had conducted elections in Punjab. 
The elections in Punjab were conduded 
because we wanted to find some political 
solution to this problem and here your Gov-
ernor is saying CDntinuously but you do not 
pay any heed to what he says. Although, I do 
not want to level any charge against the 
Governor or it is not my intention to lower the 
dignity of his office, yet what is the reason 
that Governorwho writes such things contra-
dicts his statement in the last sentence under 
pressure. He says that the out going cabi-
net, the main opposition party, Congress-i 
and others would like the Legislative Assem-
bly to be kept in suspended animation. be-
cause among other things they would not 
like to go for elections so early. What does 
it mean? We will not argue on date. Some 
one says that the Chief Minisler said on this 
date, the other says on that date. The 
question is that the Council of Ministers had 
decided. It does not matter Oil which date it 
decided but I would like to submit that the 
situation in the State is such that some of the 
M.L.A.s have crossed the floor of the house 
four times in two months and the Governor 
has also reached the CDnclusion that there is 
no guarantee that Government of one party 
wili be formed. The Governor also says that 
corrupticn is on the increase. He is also of 
the view that the law and order situation is 
deteriorating in the State. In such circum-
stances, I would like to know from you as to 
what other way out has the Central Govern-
ment? Further the Governor says that we 
will not like to go for elections so early. Why 
will not we like to go for elections? Is it simply 
because of the fad that expandi:ure will 
have be to incurred on it? Is money more 
important to him than the unity and integrity 
of the CDuntry? After it, let me read out the 
second sentence. He has also stated that he 
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is not in favour of keeping the Assembly but I would definitely tell you that if elections 
under suspended animation because it was are held there and whatever be the resuils, 
elected only 22 month before and it will not it would be thousand times better than the 
be desirable that the elections should be action taken by you. You have done the job 
conducted again so early there. The Manipur ofsending a message throughout North-East 
Legislative Assembly is 22 months old but that you would remain in power in any case. 
we had conducted elections for the Central Same is the reason of the Punjab problem, 
Government in 11 months. If parliamentary that you formed a minority Government by 
elections can b", held within 11 months toppli!"lg the majority Government of Bar-
because of unstability at the centre then nala. 
what is the objection if the elections to Manipur 
Legislative Assembly are conducted after 22 
months. There the Legislative Assembly 
remained in existence for 22 months and the 
Government worked for 22 months. if the 
Governor arrives at this conclusion after 22 
months that no alternative has left, because 
of your Part's interest, because of political 
interest. if you play with one State and the 
whole of the North-East, tllen you can make 
cut yourseH whether you are much worried 
more about the country or your own party. 

Mr. Deputy Speaker Sir,l do not want to 
take much time of the House and therefore, 
I would like to conclude after saying one 
more thing. The Governor in the last says 
that after observing the situation for some 
time it seems that no party is in the position 
to muster enough majority through legal 
means therefore, the Legislative Assembly 
should be dissolved. That means whatever 
the Governor says is almost repeated in 
subsequent paras, but while concluding his 
report the Governor is asked to give an 
option in writing that the PrEisident's Rule 
may be imposed for some time so that there 
is transaction of money and all the manoeu-
vring and your Government is formed some· 
how. I would like to tell Mr. Jacob that he is 
very eJCperienced person, but this House is 
supreme. I would like to tell the Congress-
men that they should think honestly some· 
times, it not always and rise above the party 
feelings Can any parson from North-East 
believe that you can provide a stable Gov-
ernment in Manipur? H you are not able to Jo 
so, the Legislative Assembly of the State 
should be dissolved as was racommendeo 
by the Council of ~.~inisters there, and as was 
challenged by our oolleague here. I would 
not challenge the point of view of the party, 

if the people have developed the feeling 
that a political point of vbw is being injected 
in the norttH3ast, I believe it would bring out 
very bad resuils. 

Therefore, ! would urge upon you that 
elections may be conducted t:-.ere as early 
as possible and the Assembly be dissolved. 
On behalf of the Janata Party, left Front and 
National Front, and on behaH of all my col-
leagues, I would like to say that we won't 
support this resolution in any case. We will 
oppose it. We demand that instead of the 
Resolution, elections should be conducted 
there very soon. Therefore I oppose this 
Motion, and Janata Dal is also o;JPOsing it. 

15.14 hr •. 

[English] 

SHRI BUOY KRISHNA HANDIQUE 
(Jorhat): Mr. Deputy Speaker, Sir, the politi-
cal situation in Manipur, at present, arising 
out of certain developments in the Legisla-
tive Assembly is a poor reflection on our 
parliamentary democratic practices and 
system. I am afraid, it has reduced the 
system to a farce. A situation has arisen in 
Manipur posing a threat to the basic prin-
ciples of democratic policy. 

h is true defection under any circum-
stances is indefensible. But at the same 
time, on the plea of implementing 
ant~-defection law, an arbitrary exercise 
prompted by a politically motivated design is 
equally bad and indefensible. 

Ultimately the exercise itself has deni-
grated one of the basic institutions of democ-
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. Aasamblywhenforthem chips are down and 
racy, the judiciary. In fact, the defiance of the aU the trickery-to continue to be In the saddle 
SUpreme Court verdict on the part of the of power falls. Let us not take shelter under 
Hon. Speaker and that too for a prolonged . such a plea. People are too clever to be 
apeII of time, on various please, I am afraid, hoodwinked. They see through such trick-
amacka of political consideration and has ery. A sordid drama af defection has been 
made the confusion worse confounded. going on for quite some time. Is there any 
Those who sermonise In season and out of guarantee that people wiD accept the elec-
season on how not to conIront the judiciary, tion that easily? People's respect for and 
I am afraid, are keeping their ey_ shut, as it faith In the system, faith In the election, 
appears to me. They are behaving like the respect for the election, is fast declining. 
proverbial ostrich. But they must not forget After all. it is people's money which is being . 
thatthe whole development is baing watched wasted. And in precisely a situation like this, 
by tho people and if such an erosion of a sense of alienation and politics of violence 
democratic values and norms is allowed to thrive.-
go on unchecked, I am afraid, the people will 
lose faith in the system itsell. 

Seeking a fresh mandate, as suggested 
by some no doubt ultimately may be an 
an&Wertothesituation. Weshould, however. 
bear in mind that the right timing to go, that 
is the essence of the situation. For, there are 
other factots to be considered, too along 
with that. • 

W. must not forg" that Manipur is an 
insurgency-ridden State. Unlike Punjab and 
Kashmir, militants and terrorists, insurgents 
and the terrorist outfits in Manipur did not 
interfere in the election process, particularly 
it the last election when the State went to the 
pols. This is a clear signal and we must not 
take thia signal lightly. We cannot afford not 
to take head of this signal. 

One mUSl nottakecomfolt inthethought 
that holding election is just a magic touch to 
correct the situation. BaIore that, the right 
climate needs to be created. And it is im-
perativethatthe credbility of the system and 
the credibility of those who are supposed to 
be CUSIodians of the system, be restored 
before the election is held. Forlhat, it needs 
time. Thal restoration of c:nIdIMIly Is essen-
tial Those who are responslH for such .. 
sorry slate of things and an impasse, must 
clean up the mess them .... before they 
tal( 01 election. Then and then atone the 
right c:Imate, the right atmosphere, for hold-
ing theelectian will come. It is nat enough for 

In the present situatio., in Manipur. 
before the time runs out, what we have to do 
is to lift the State and its people from the 
quagmire of uncertainty. tension and indig-
nation and, at the same time, we have to 
prevent the administration from drifting into a 
kind of uncertainty, instability, purposeless-
ness and non-performance. On both the 
counts, it is the people who suffer. And in the 
meantime, the Governor rightly is trying to 
form a people's Government and I believe 
when the people's Govemment is formed, a 
representaliveGovemmentcan undo wrongs 
already done by the previous Government. 
Which Party forms a Govemment, I am not 
saying it now. Let us leave ittothe logic of the 
situation. But in the intervening time also, 
the duly formed Government has to devote 
itsell to the area where its service is most 
needed that wiD help by 8SS:.Iaging their hurt 
feelings of the people. Then only the right 
claimate will prevent for holding the elec-
tions. We are not opposing the elections. It 
must not be misunderstood. But we must 
create the right cIalmate for holding the elec-
tions. It is a question of timing the elections. 
Is it the carrec:t time to hold the elections 
there? I do not think so. But nobody is 
disputing the holding of elections. What we 
feel is that this is not the right time to hold the 
eIectiona. I do believe that the Goverqor, in 
his wisdom, will see which party wiD give a 
stable majority In the Manlpur Legislative 
Assembly and which party win give a stable 
Govemment so that it can serve the people 
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bell ... If such a Government ' .... then we· advantage. There is another aspect Even 
can diasolve the House and go in 'or fresh after 80 many years of Independence, the 
elections. As I said earl., no one is disput- Manipurllanguage whlc:h is spoken by more 
ing the holding of elections. BuIlt is only a than 20 Iakh people has not yet been in-
question of timing the elections. eluded in the Eighth Schedule of the Consti-

With these words, I support the Statu-
tory Resolution moved by the han. Miniater· 
of State Shri M.M. Jacob. 

SHRI UDDHAB BARMAN (8larpeta): 
Mr. Deputy Speaker, Sir, I oppose tho Statu-
tory Resolution moved by the han. Home 
Minister. I apprehend that the imposition of 
Presidenfs Rule in Manipur will have seri-
ous and adverse repercussions on the politi-
cal health of the State, we demand the 
dissolution of the Assembly and fresh elec-
tions in the State to end the instabilly per-
sisting in the State at present. It is then found 
that the President'. Rule has been imposed 
and the Assembly has been kepi under 
suspended animation. As the experience in 
Meghalaya demonstrates, the period c.: 
suspended animation may be utUised to foist 
a Congress Government on the people. 
There may be scrape for defections, 
horse-trading, may be the order of the day. 

Sir, if we go by the report placed by the 
Governor, he said that when the Leader of 
the Congress Legislature Party staked his 
claim to form the Government, he 8ubrn~ 
• list of 33 Members. The Governor has 
further observed that out of the 33 Members, 
10 were already disqualified and three were 
uncertain. Again, the Governor in his note 
has stated that the frequent shifting of loyalty 
by some of the MlAs sitting on the fence has 
added to the political instability and this 
event has vitiated the political system there. 
As I said earlier, we fear that the auapended 
animation period may be utUised to foist a 
Govemmentwhlch Is unwanted brthepeopla 
of Manipur. So, the best Will/ is to obtain the 
mandala of the people. Forthat. the Assem-
bly must be ....,.ed. In this connection, I 
W8f!l to say thai the people of Manlpur are 
badly alienated. Manipur is a very sensitive. 
State. Some of the secell8ionist and militant 
orpniMtions .. operating there. Thev.e 
.eXPlolllna the lltuatlon of allenalion to their 

tution •. DurIng this period we have seen that 
thousands of people are coming and de-
manding the inclusion of Manipurllanguage 
in the Eighth Schedule of the Constitution. 
Is irnpacI is being felt in Assam, as lot of 
Manipuri people arethere in Assam. Though 
the language i8 recognised by SahilyaAcad-
emy though there is a demand raised by our 
party in this House to include Manipuri and 
Nepali languages in the Eighth Scheduled of 
the Constitution, ylll no steps are taken so . 
far to include these languages. 

By not including the Manipuri Language 
in the Eighth Schedule, there is lot of dis-
crimination done against the people. There 
Ia no economic development. There is prac-
tically no industry in Manipur. There Is no 
university in Manlpur and only one branch of 
JNU is there. There is no proper autonomy 
given to the tribal people. Autonomy to tribal 
people is not strengthened. All these pr0b-
lems are there. Because 01 this, a sense of 
separatist altitude is growing in the minds of 
the peopJe and it is creating ~t "f problems. 
I think, already, the people 01 Manipur are 
neglected and deprived. They have not 
been given even the right of the inclusion of 
their language in the Eighth Schedule of the 
Constitution. By continuing the President's 
rule In Manipur, the people win be further 
alienated and more problems wUI be cre-
ated. 

Some of our friends have already ap-
pNhended that the Manipur Stale will be 
another Punjab or Kashmir unless and until 
a good sense prevail and the assembly wi. 
be dissolved and the people wiD be given the 
chance to form their own polpular Govern-
ment in the State. 

I again strongly oppose this Statutory 
R8soIution and I demand the dissolution of . 
the Assembly • aIao I want that the e1ec-
tions should be held. 
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[ Translation) 

SHRI MOHAN SINGH (Deoria): Mr. 
Deputy Speaker. on behalf of my party. I 
urge upon the Government that the Legisla-
tive Assembly d Manipur be dissolved 
immediately and the adminiatndion of 
Manipurshould be handedovertothe elected 
representatives. 

·It is a matter of regret that due to the 
political intervention from the Centre in the 
affairs of the small States in our border 
are~. not only separatism but S8C8ssionism 
and terrorism is also growing continuously 
but it is also a matter of regret that in spite of 
the examples d Punjab and Kashmir, our 
friends from the Congress party who have 
got the biggest responsibility of running the 
Government of this country, are not trying to 
understand this difficulty and lack any such 
feeling. Within and outside the House there 
has been a persistent demand as to which 
party is commanding a majority and which 
party is in minority in legislative Assembly 
should be decided in the Assembly itself and 
not in the dock of the Governor's House. The 
Governor definitely writes in his comments 
that the legislators are divided there into two 
camps, the one lead by the Congress-I 
leader Dorendra Singh and the other camp 
housed in the residence of the Chief Minis-
ter, and there is a prohibition on visiting the 
residences of each other. moreover a large 
number of legislators have been put under 
detention ther., so it is not possible for the 
Governor to say which party is in majority 
and otherwise. However, if the Governor is 
not able to decide and if it has not been 
decided to convert it into a minority Govem~ 
ment, if that Government and the Cabinet 
have decided on 4th itself thai the legislative 
Assembly should be dissolved and elections 
should be held again then. • should be 
determined by the people as to which party 
is In majority and which is In minority. That 
job of Informing the Home Minister of the 
Government of India of the decision has 
been done by many leaders of our party by 
providing some facia to him at his residence. 
Under such ciraAmstancas, the Home MInis-
ter had no right to suspend the legislative 

Assemblyof the State. When the legislative 
Assembly is not functioning or, it is sus-
pended, the expenditUre involved in giving 
them salary is far more then the amount that 
would be Involved in holding fresh elections. 
It is not like avoiding such a situation and 
creating a different situation. The youth, the 
political workers and the people there be-
lievethatthe United Front Government is stio 
in majority. and why it should be compelled 
to adopt the tcarrorist approach. 

Secondly, I would say that the Con-
gress Party got -only 26 seats in the elec-
tions. In a legislative Assembly of 60 seats, 
a party winning 26 seats can't claim--

[English] 

MR. DEPUTV SPEAKER: Shri Mohan 
Singh, you can continue later. Now, washall 
take up Private Member's Business. 

PRIVATE MEMBERS' BillS AND 
RESOlUTIONS 

(Second and Third Reports) 

SHRI P.P. KAlIAPERUMAl (Cuddal· 
ore): I bet to move: 

is: 

"That this House do agree with the 
Second and Third Reports of the 
Committee on Private Members 
Bills and Resolutions presented to 
the House on the 26th February, 
1992." 

MR DEPUlY SPEAKER: The question 

"That this hIousa do agree with the 
Second and Third Reports of the 
Committee on Private Members' 
BUIs and Resolutions ~esented to 
the House on,Jhe 26th February, 
1992.-

The motbn was adopted 
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15.29 hr. 
BILLS INTRODUCED 

COMPULSORY VOTING BILL • 

SHRI R. SURENDER REDDY (Waran-
gal): I begtemovefor laaveto introduce a Bill 
to provide for compulsory voting by the elec-
torate in the country and fOr matters con-
nected therewith. 

is: 
MR DEPUTY SPEAKER: The question 

"That leave be granted to introduce a 
Bill to provide for compulsory voting 
by the electorate in the country and 
for matters connected therewith.-

Central): I beg to move for leave to introduce 
a Bill further to amend the Payment of Bonus 
Acl,1965. 

MR. DEPUTY. SPEAKER: The ques-
tion: 

"That leave be granted to introduce a 
Bill further to amend the P.ayment of 
Bon"" Ad, 1965.-

The motion was adopted 

. SHRI SHARAD DIGHE: I introduce 

. the BUI. 

The motion was ad9Pted. 15.31112 

SHRI R. SURENDER REDDY: I intra- CONSTITUTION (AMENDMENT) BILL· 
ducethe Bill. 

PAYMENT 9F GRATUITY (AMEND-
MENT) BILL 

(Amendment of Section I, etc.) -::::-

SHRI SHARAD DIGHE (Bombay North 
.central): I beg to move for leave to introduce 
a Bill further to amend the Payment of Gra-
tuity Acl, 1972.. . 

MR. DEPUTY SPEAKER: The question 
is: 

(Amendment of Eighth Schedule) 

SHRI SHARAD DIGHE (Bombay North 
Central): I beg to move for leave to introduce 
a Bill further to amend the Constitution of 
India. 

is: 
MR. DEPUTY SPEAKER: The question 

"That leave be granted to Introduce a 
Bill further to amend the Constitution 
of India.-

SHRI SHARAD DIGHE: I introduce the 
"That leave be granted to introduce a Bill. 
Bill furth.er to amend. the Payment of 
GratuiIJ Act, .1972.- .. 

The motion was adopted. 15.32 hr.: 

SHRI SHARAD DIGHE: I introduce . CONSTITUTION (SCHEDULED CASTES) 
the Bill. ORDERS (AMENDMENT) BILL· 

15.31 hr •• 

PAYMENT OF BONUS (AMENDMENT) 
BILL . 

(Amendment of Section I, etc.) 

SHRI SHARAD DIGHE(Bombay North 

[ Translation] 

SHRI RAJNATH SONKAR SHASTRI 
(Saidpur): Mr. Deputy Speaker, I beg to 
move 'for leave to introduce a Bill further-to 

. amend the Constitution (Scheduled Castes) 
Order, 1950, the Constitution (Scheduled 
Castes) Union Territories) Order, 1951 and 
the Constitution (Goa, Daman and Diu) 
Schedu," Caste. Order, 1968. 

·Published in the Gazette of India Extraordinary Part II, Sadion 2, Dated 28.2. 1992 .. 
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MR. DEPUTYSPEAKER:Theq~n 
is: 

"That lea~ be granted to introduce a 
Bill further to amend the Constitution 

. '(Scheduled Castes) Order, 1950, the 
Constitution (Scheduled Castes) 
(\,Inion Territories) Order, 1~ and 
t,. Constitution (Goa, Daman and 
018) Scheduled Castes Order, 1968.· 

n:~ motion was adopt«l. 

SHRI RAJNATH SONKAR SHASTRI: I 
introduce the Bill. 

15.33 hr .. 

CONSTITUTION (AMENDMEN'r) BILL" 
(AlMnClment of Eighth Schedule) 

SHRI YA!MA SINGH YUMNAM (Inner. 
Manipur): I beg to move for leave to Intro-
duce a Bill further to amend the Constitution 
of India. 

MR. SPEAKER: The question is: 

"That leave be granted to Introduce a 
Bill further to amend the Constitution of 
India·. 

The motion was adopted 

SHRI YAIMA SINGH YUMNAM: I 
Introduce the Bill. 

15.34"hr. 

CODE OF CIVIL PROCEDURE (AMEND-
MENT) BILL" 

(Amendment of Section 51. etc.) 

SHRI P.P. 1<AUAPERUMAL (Cuddal-
ore): l.beg to move lor leave to introduce a 
BUI further to amend the Code of Civil Proce-
dure,1908. 

is: 
MR. DEPUTY SPEAKER: The queStIon 

"That Ie.". be granted to introduce a 
Bill further to amend the Code of Civil 

Procedure, 1908. 

111. motion was acJ9f1ed 
15.35112 hr. 

SHRI P.P. KALIAPERUMAL: I intro-
ducethe Bill. ' 

INDIAN CITIZENS ABROAD (VOTING 
RIGHT AT ELECTIONS) BILL" 

SHRI E. AHAMED (Manjerl): I beg to 

,.' 

. move for lealM to Introduce a Bill to provide 
thelr1dlan citizens living abroad with the right . 
to vote in elections to the House of the 
People and the LOgislative AsSemblies of 
the States. . 

is: 
MR. DEPUTY SPEAKER: The question 

"That leave be.granted to introduce a 
Bill to provide the Indian citizens liv-
Ing abroad with the right to vote in 
elections to the House of the People 
and the Legislative Assemblies of the 
States.· 

111. motion was adopted 

SHRI E. AHAMED: ~ introduce the 
Bill. 

HIGH COURT OF MADHYA PRADESH 
(ESTABLISHMENT OF PERMANEI'iT 

BENCH AT BHOPAL) BILL" 

[ Translation] 

DR. LAXMINARAYAN PANDEYA 
(MandsSur): I beg to move for leave to intro-
duce a Bill to provide for the establishment of 
a permanent Bench of the High Court of 
Madhya Pradesh at Bhopal. 

is: 
MR. DEPUTY SPEAKER: The question 

. :'That Ie.". be granted to Introduce a 
Bill to provide for the establishment of 
a permanent Bench of the High Court 
of Madhya Pradesh at Bhopal.· 

The mot~ was adopted 

• Published in the Gazette of India Extraordinary Part II, SectIon 2, dated 28.2.1992. 
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(TANIation) 15.38112 hr. 

DR. LAXUINARAYAN PANDEYA: I UNORGANISED LABOUR WELFARE· 
Introduce the Bil. FUND BILL-

(E,1Q1ish) SHRI R. JEEVARATHINAM (Ar-
akonam): I beg to rncMt for leave to intro-

CONSTITUTION (AMENDMENl) BILL- duce a Bil to provide for setting up 01 a fund 
for the welfare of unorganised labour and for 

(Amendment of Article 348) matters connected therewith. 

SHRI YASHWANTRAO PATIL 
(Ahmednagar): I beg to move for leave to 
introduce a Bill further to amend the Consti-
tution of India. 

MR. DEPUTY SPEAKER: Thequeation 
Is: 

Is: 
MR. DEPUTY SPEAKER: The question 

"That leave be granted to introduce a 
Bill to provide for setting up of a fund 
for the welfare or unorganlsed labour 
and for matters connected tharewith .• 

"That leave be granted to introduce a The motion was ~ed 
Bill further to amend the Constitution 
of India: SHRI R.JEEVARATHINAM: lintroduce 

The motion was atJo{1ed 

SHRI YASHWANTRAO PATIL: I intro-
duce the Bill. 

CONSTITUTION (AMENDMENT) BILL-

(Amendment of Art1cll11) 

SHRI P.P. KALIAPERUMAL (Cuddal-
ore): I beg to move for leave to introduce a 
Bill further to amend the Constitution of In-
dia. 

is: 
MR. DEPUTY SPEAKER: The question 

"Thal1elMt be granted lID Introduce a 
Bill further to amend the Constitution 
of India.-

The motion was lIdopIe:l 

the Bill. 

15.37 ..... 
4; 

HIGH COURT OF ANDHRA PRADESH 
(ESTABLISHMENT Of A PERMANENT 

BENCHATVUAYAWADA)BU-

SHRI DATTATRAYA BANDARU (Sa-
cunderabad): I beg to move for leave to 
introduce a Bill to provide for the establish-
ment of a permanent Bench of the High 
Court of Andhra Pradesh at V,ayawada 

is: 
MR. DEPUTY SPEAKER: The question 

'That leave be granted to introduce a 
Bill to provide for the establishment of 
a permanent Bench of the High Court 
of Andhra Pradesh at V-QIlYawada.. 

SHRI P.P. KALIAPERUUAL: I intro- SHRI DATTATRAYA BANOARU: I in-
-Juce the Bill troduce the Bill. 

_ ~.~. • Published In the Gazette Gllndia Extraordinary Part II, SecSion 2. dat8d 28.2.1992. 
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REHABIlITATION OF DEPENDENTS OF 
VICTIMS OF NAxALITE ACTS OF 

TERRORISM BILL· 

SHRI DATTATRAYA BANDAAU (Se-
cunderabad) : I beg to move for leave 10 
introduce a Bill to provide for payment of 
monthly pension and provision of otherfacili-
ties to the depa.'1dents of pef'3ons killed in 
naxalite acts of violence in the CX)untry. 

is: 
MA. DEPUTY SPEAKER: The question 

"That leave be granted to introduce a 
Bill to provide for payment of monthly 
pension and provision of other facili-
ties to the dependents cI persons 
killed in naxalite acts of violence in the 
CX)untry-. 

StiRI DATTATRAYA BANDARU: I in-
troduce the Bill. • 

1538hra 

BORROWING (FIXATION OF UMIT) BILL . 
SHRI CHITTA BASU: (Barasat): I beg 

to move for leve to introduce a BiD to provide 
for fixing the limit on borrowing by the Gov-
ernment of India under article 292 of the· 
Constitution of India. 

MR. DEPUTY SPEAKER: The question 
is: 

"That leave be granted 110 introduce a 
Bill 10 provide for fixing the Hmit on 
borrowing by the Government of In-
dia under article 292 of the Constitu-
tion of India-• 

•• 

SHRI CHITTA BASU: I introduce the 
Btll. 

1538112 hr. 

CONSTITUTION (SCHEDULED CASTES) 
ORDERS (AMENDMENT) BILL· 

SHRI GEORGE FERNANDES (Muzaf-
farpur): I beg to move for leave to introduce 
a Bill further to amend the Constitution 
(Scheduled Castes) Order, 1950, the Con-
stitution (Scheduled Castes) (Union Territo-
ries) Order, 1951, the Constitution (Jammu 
& Kashmir) Scheduled Castes Order, 1956, 
the Constitution (Dadra and Nagar Havell) 
Scheduled Castes Order, 1962, the Consti-
tution (Pondicherry) Scheduled Castes 
Order, 1964 and the Constitution (Sikkim) 
Sch~uled Castes Order, 1978. 

is: 
MR. DEPUTY SPEAKER: The question 

"That leave be granted to introduce a 
Bill further 10 amend the Constitution 
(Scheduled Castes) Order, 1950, the 
Constitution (Scheduled Castes) 
(Union Territories) Order, 1951, the 
Constitution (Jammu & Kashmir) 
Scheduled Castes Order, 1956, the 
Constitution (Dadra and Nagar Hav-
eli) Scheduled Castes Order, 1962, 
the Constitution (Pondicherry) Sched-
uled Casles Order, 1964 and the 
Constitution (Sikkim) Scheduled 
Castes Order, 1978.-

.,.". motion was ~ed. 

StlRI GEORGE FERNANDES: I in-
troduce the Bill. 

• Published In the Gazette of India Extraordinary Part II, Section 2, dated 28.2.1992. 
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OONSTITUTION ,(SCHEDULED TRIBES) 
ORDER (AMENDMENT) BILL' is: 

. MR. DEPUTY SPEAKER: The question 

(insertion 'of New Para 2A) "That leave be granted to introduce a 
Bill further to amend the-Constitution 

[Ttanslation) of India-. 

SHRILALlTORAON (Lohardaga): I beg The motion was adopted.· 
to move for leave to introduce a Bill further to 
amend the Constitution (Scheduled Tribes) [Ttanslation) 
Order, 1950. 

SHRI BHAGWAN SHANKAR RAW AT: 
[English) I introduce the Bill. 

MR. DEPUTY SPEAKER: The question 15.40 hr. 
is: 

"That leave be granted to introduce a 
Bill further to amend the Constitution 
(Scheduled Tribes) Order, 1950.· 

The motion was adopted.' 

[Ttansiationl 

CONSTITUTION (SCHEDULED TRIBES) 
(UTI AR PRADESH) ORDER (AMEND-

MENT) BILL' 

(Amendment of the Schedule) 

[ Translation) 

SHRI BHAGWAN SHANKAR RAWAT 
SHRI LALIT ORAON: I introduce the (Agra): I beg to move for leave to introduce 

Bill. a Bill to amend the Constitution (Scheduled 

[EngHsh) 

MR. DEPUTY SPEAKER: Shri Ramesh-
war Patidar. - Absent. 

15.391/2 hr •• 

CONSTITUTION (AMENDMENT) BILL' 

. .. (Omission of Article 44 etc.) 

[Ttanslation) 

.SHRI BHAGWAN' SHANKAR 
I RAWAT(Agra): I beg to move for leave to 
\ introduce a Bill further to amend the Consti-
) tutian of India. 

. Tribes) (Uttar Prade,h) Order, 1967. 

[English) 

is: 
MR. DEPUTY SPEAKER: The question . 

.. "That leave be granted to introduce a 
BiUto amend the Constitution (Sched-

. uled Tribes) (Uttar Pradesh) Order, 
1967." . 

The motion was adopted 

[ Translation] 

SHRI BHAGWAN SHANKAR ~WAT: 
I introduce the Bill. .. . 

: • Published in the Gazette of India Extra ordinary. Part II, S~ion 2, dat~ 28.2.1992. 
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CONSTITUTION (AMENDMENT) BLL· . SHRI CHIITA BASU: I introduoe the 

(Amendment of ArUcIe 174) 

(Tnmslallon] 

15.40-112 hra 

SHRI MOHAN SINGH (Daoria): I bag to 
move for leave to introduce a Bill further to 
amend the Constitution of India. 

[English] 

is: 
MR DEPUlY SPEAKER: The question 

"That leave be granted to introduce a 
Bill further to amend the Constitution 
of India-. 

Published in the Gazette of· India 
Extraordinary Part II. Section 2. dated 
28.2.1992. 

The motion was adopted. 

[TtanSlation) 

SHRI MOHAN SINGH: I introduce the 
BDI. 

CHIEF ELECTION COMMISSIONER 
(CONDITIONS OF SERVICE) BILL • 

SHRI CHITTA BASU (Barasat): I beg to 
move for leave to introduce a Bill to regulate 
certain conditions of service 01 the Chief 
Election Commissioner. 

is: 
MR DEPUlYSPEAKER: Thequeloition 

"ThaI1eav8 be granted to introduce a 
Bitt to regulate. certain conditions of 
88IVlcaollhe CliefEledion Commis-
sioner.-

Bill. 

15. 41112 In 

CONSTITUTION (AMENDMENT) 
BILL-

(Amendment of Article 311) 

SHRI CHITTA BASU (Barasat): I beg to 
move for leave to introduce a Bill further to 
amend the Constitution of India. 

is:· 
MR. DEPUTY SPEAKER: The question 

"That leave be granted to introduce a 
Bill further to amend the Constitution 
of India.-

The motion was adopted. 

SHRI CHITTA BASU: I introduce the 
Bill. 

15A2 hr. 

FAMILY PLANNING BILL -

SHRIMATI BASAVA RAJESWARI 
(Bellary): I beg to move for leave to introduce 
a Bin to provide for initiating Jamily planning 
measures in the country and for matters 
connected therewith. 

MR. DEPU , ' SPEAKER: The 
question is: 

"That leave be granted to introduce a 
Bill to provide for initiating family plan-
ning measures in the country and for 
matters connected therewith .. 

The motion was adopted. 

SHRIMATI BASAVA RAJESWARI: I 
Introduce the BlR. 

• PubIIIhed In the :Gazalte 01 india Extia ordinary. Part H, Sectlan 2, elided 28.2.1992. 



1SAHJI .... 

PROiEcnoN OF CIVI.. RIGH1S 
~BIl.. 

[T""1aIiDf4 

SHRIMOHANSlNGH (Dearia): lbegto' 
IIICMt far leave to inIIacIuca • _ ....... to 
....... the PtaIedian of Civil .RighIS Act. 
1955. 

is: 

"ThaI .... be granted 10 inIIacIuc» a 
Bllfudherto ....... the PlUbdiunof 
Civil RighIs Ad. 1955.· 

The ........ ...,. 

(TIaIISIafbi) 

SIR MOHAN SINGH: 1 ~ 1he 
BiI. 

CONST1TU11ON ~ 8Il. 

(Ai ....... IIIG1 ArIII* _'-CDnId. . 

.., SIIrI SUIII* GIrl 

IIR. DEPUTY SPEAKER: .......... 
. shaI_takeupfurlhercalllsidelillliDnal1he 

IIIOIian br Sbri SucIIir GirL Sbri SudIir Gin 
.. canIinue ....... _ and he has . 
...., taIr8n nine minuIas. 

SIR SUDHlRGH (CanIai): Mr. Dap-
...,~. Sir."1he ....... 1 .... ,.... 
indulgence tDrglwing .. _ ..... 

..... pnIIIisiaI ...... ArIide 358a11he 
CGnaIIuIian .. _,CDI ___ in ........ 
The inIpIanall1lllioi.af'- pIIIII .... has 
gar .... much ......... and ... 
.... in .. CCIIriIy.A ..... of ....... 

_ 568 

....gII .............. irMx:IIiaI, aI AI-
lda358is ....... ~. AncIII.-
...... aI .................. .. 
........CMrpamulgaliDnaf ...... iCJ· 
I is. ...... dearlhaltha iIIenIian altha 
bindivtablsafourConllilulianhas ..... 
........... ........,tosultotha .......... 
aftha ........... af .. peapIL 

We IIIangIJ and 1incaraIr .... 1haI tha 
........ aI ......... althe CanIIIiIuIian 
.... nat bean ......, IransIaIed inID ao-
Ian. MosIIJ .... CoIIgRISS Party has abused 
the pnMsians. This has ..... sOo because 
"pr...a .. aaliao1af1hepaaplabelang-
.... to ... ea.vr- Party ... nat ........ willi _ much demacraIic values _ their 
predec B & & DII did hava cluing thalraadom 
IIrUggIa. Itz •• var. III us CXJm8 to tha main queaIian.. . 

. w. ...... aI .... pacu8'candIians 
aI our CCIIriIy. Our CCIIriIy is 01 suIH:onIi-
....... __ .... wilhimmens8c1Mni1ias. 
8DCi1H1canan1icdspai_andllllMdnaus 
paapIe ..... cllliltedtDValias So. .... 1hraaI 
to .. unly ____ al .. 1liiian_to 
llelllabiRfoflle paIlycannat be nMd cu 
......... _natbeJand ... CiIf6ai·of ... 
....... ...... aI GIll' CoIIIIiIuIian IiaI 
C8IIIIln gnMt .......- migM ... 
___ ........... in two CCIIriIy. 
And iliauch ................. lie Union 
............. idiIig..-. to canbaI and 
ciracllIe adn ....... af ....... caun-
1rJ maslqui:ldJ'" ......,.lhaCeln . 
.... _ ...... CllUllbyisnatdsinlllgAted 
and Is unIJ and inIagriIJ is pIS II wad. 

'. ill anIIIr to ...... tha Cann to dis-
chIIge .. I111111 ......... ..,. thaCanali-
1UIian ..................... a' ...... 
to ...... C8IIain _gwiCJCIIS8L 

As ....... ""CansIIuIian. ..... 
...., ............. aI ........... cIIIing 
tar ............. lal pIIX"IIII1iOIll.,_ ... .... -."ICf ....... due to 1M 

........... ..... GallllaI .... ExIraanit.., ....... Sedian2. .... 28.2.1. . . 
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(Sh. Sudhir Giri) 

braakdIMn of the con&titutionaI machirHtrJ . 
in the Stales and financial emergencr. 

The provision for emergancyduetoth8 
CDIStiIutionai machinaty bnIakdown in the 
States must be raad in conjunction willi the 
provision laid sown under Article 355. Article 
355 is an indicatord the minds of the f0und-
ing fathers of our Constitution. They drafted 
Article 356 nat to plunge the Stales and the. 
Centre into undesirable skirmishes but to 
aIec:t a CD-OIdinatad co-oparation among 
Ihem in the mainIanance d peace and Iran-
~ in the administration of States willi the 
sole abject of economic development. dis-
seminalian ci consciousness, social and 
cultural upliftmantci the people of India as a 
..... But it is a matter of deep concem thai 
in invatIing the proclamation under AItide 
356, the purpose and spirit of Article 35S 
have nat bean pursued. 

NoW I shall deaf wit! Article 356. Article 
356 provides far the sIuaIion .rising out a( 
1M .... r'dJwn cI the CDn8IiIutionaI ~ 
_,inthaSlalas. lhasbaenpovidedu-ein 
thai 1he·President mar dissoI¥e a Stale 
I agis!atweanddismissaStaleGovemmenr 

. iheissalisliadon ~of araportfromthe 
Govemor ci a State or oIheIwise thai a· 
sIuatiDn has ..... in whic:h the Govern-
na1t cI the Stale cannot be c:arriad on in 
accordance with the povisions ci this Con-
SIiution. Thefaafter he mar assume to hin-
sal aM or any functions of the Gcwemment of· 
the State. He may declare that the powers of 
the l.egisIaWre ci the State shaD be exer-
cisable bv or under the authority ci Parlia-
ment • t IiIaraIIy consIrued, the provision 
empowers the Central Government to dis-
mantle. State Government .,.. a legisla-
ture with a stroke of pen in a moment liD the 
contrary cI the people's wishes .,.. aspira-
tions. 

AIticIe 356 was ~ to action 
eightyfour times since the commencement 
of ConaIibdion. The Punjab .. the first 
Stale which came under President's R..- in 
1951. Kerala did come under Preeident's 
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RullI_many _nilwtimes. OriIsaand UP. 
CMl8IR1erPresidaat'S Rullllixtimeseach. 
1M Iangesr single ... '" PNsIdent's Rule 
Md been In the ~ for more 1IaI tour 
V .... 1n NagaIand Alasidant's R1.Rcontin-
ued for 1110 years ... eigH months. The 
shortesI spall of Pra iiIIant's Rule was in 
Kamataka for eight d8fl1lollowed by Orissa 
for 1hirtean days. In the :initial years, thent 
W8nI ncdmanyinst.aMlJhe use of Article· 
356. But wIIh the passinJd years, the pIO-
visions haw been inwIIrad Mith increasing 
fraquaney. Let us cite the eartpIas: 

1950-54 3 

1955-59 3 

1960-64 . 2 

1965-69 , 
1970-74 II 

1975-79 21 

1980-84 16 

1985-89 6 

1~92 8 

84 

The grounds for dismissal of the State 
Governments have been enumerated as 
defection, discontinuation ·01 the coalition, 
No Confidanca, Resignation of the Chief 
Uinisl8fS, Absence of Legislatures in the 
newly formed States, public agitation etc. 

However, acbse scrutiny of the circum-
stances thai led to the proclamation of the 
Presidenrs Rule reveaIa that the power 
exercised bJ the President in such circum-
sIanC8S 1& SUIChaIged with political motiw. 

Since the proclamation under Article 
356. assumed political dimension, this ex-
traDldinarypiO*8r has been used moreoftan 
for poIiIicaI purposes against the State 
GovMnmenIs whIc::h does not belong to the 
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p8ItV .......... the Union orlD S8CUI8 the Assembly had been dept under suspended 
pu,...... cllllat ruling party In forinIng a animation tl the pa1y in power at the Centra 
C3GvammantGf1helrown in aJ8licularStale, could gather majority through house-trad-
~offaduilau8circurns1ancas. ing. 
The iilfamau&li ___ corroboIaIingJotl:_ 
view ant:ta: lalltound in such prac:IIiIIIaIia, 
c:aseafllOl1lVftan than not. A few such cases 
woulithaJp uS' understand the situation. 

The fInII: Cammunist lad ~ .. 
KeraIa~rade E.M.S. Nambbodiri-
pad was:pl·....,kMIMtbr·the Central~ 
meldlund8rlttie!fIIrime· ........... · of Shri 
Jawaharlal Netiru in 1959 when Shrimali 
Indira Gandhi· as Congress Leader was in 
cbarge.of Kerala. The reason advanced was 
the. inabillt.otthe;Karala Stale Government 
tG;m......., ..... ud order. If thal was the: 
paslbn; whyStlriE.M.S.Namboodq,adwas 
not called to Iead·the Ministry altar restora-
tion of law and order. The same reason was 
put forward to dismantle the Government in 
Assam.EquaIIy infamous arathose insIancas . 
such as.TSlniliNadu.in.1976 and Manipur ir ... 
1979 when tt.COnIre imposed Presidenrs 
Rule becaI_ it· oonsidered those State 
Governments tow corrupL Thus, in aI 24 
S1ales, the proclamations were invok8d on 
grounds '8S flimsy. as they W8I'8 but which 
suited to the interests of the Congress Party 
ruIih!J.' al the Centra. What is very much 
astonishing in th .. manoeuverings is the 
COnsWdIonaI assumption that the Stales 
andtheCaRtrecannat..,ectifelyClHJP8lll8 
to dealWilhIaw and Order problems wihout 
saarificing.represeAtaIiva democracy in the 
States CDRII8ffMMlJustforexample, we may 
consider the phenomena of Tamil Nadu. 
Despite the disagraement of the Govemorof 
Tamil Nadu to \h8 proposal of pulling down 
the'GOYemment on the pratext of law and 
OIder,.pacIamation under ArticIa 356 was 
......... and the Karunanidhi Gavernment 
was dismissed in spIIe of about two thirds 
majority. The Cenlre did naI hesWe to 
traMple. down the peajJIe's venflCl and the 
primI ... of democracy and f ........ 

Now ...... the Instance of MeghaIaya. 
wbat. had.: happened there? PIOCIamaIion 
undllMide358 was invoked and the Stale 00._, diamanllecI. n. Legirlllih. 

Further. the phenomena in Manipur Is a 
pointer to the dismal failure on the part of the 
Congress Party ruling at the Centre to re-
define the Centre-State relations. The Cen-
tral Government have dismissed the _e 
Government of Marlipur ignoring the spirit of 
the provisions under Article 355. Instead of 
rnaking sincere efforts to pave the way for 
smoothly running the administration by those 
people forming the Government showing' 
due respect to the verdict of the electorate, 
Central Government have kept the legisla-
tive Assembly under suspended animation 
to grab the political power in Manipur. The 
crudest forms of horse-trading is going on 
there. 

All these instances clearly poInI to the 
fad that the provisions under Article 356 
which ... extraordinary in nature and wet8 
anticipaIed to be invoked in extraordinary 
circumstances have been repealedly abused 
in the interest 01 the ruling party at the 
Centra. In the eyes of the people in Indiaand 
abroad, the sanctity of the emergency priM-
sions under Article 356 has been irreparably 
Impaired. But the importance attached to it 
by the makers 01 our Constitution was of 
greal dimension. This is evident from the 
Constituent Assembly debate. 

When the extraordinary provisions. as 
under Article 356, went debated in the 
Constituent Assembly, the stalwarts .. S/ 
Sttri H. V. Kamath. Shri Shibban LaI Saxena, 
H.N. Kunzru: P.S. Deshmulch criticised and 
uttered caution in so far as the practicabilitJ 
and implementation was conoamecL Ewn 
Dr. Ambedkar considered the proviaioM_ 
anathema to genuine federalism. SIll he 
SUpport8d the inclusion of the .pnMaion on 
the grounds of exigenciea of the cIn:um-
sIancea to ... in course cllndia'. 8Ojoum 
to democraIic federaism. Dr. AmbedIcar 
howetMr. had 'said that the extraoIdinaly 
pnwirionawould meetthabraak down of the 
conaIIutionaI machinery of • StalL In fad 
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.. framers 01 ow ConstIuIiDn t.d In mind 
the p8IQIpIion 01 unity ... inlasPlY oIlncIa 
wille drafting this YfII'I pruuisbL And _ 
did nalvisualse1he phenonwnawhan most 
of .. impodians 01 Plaaidenrs .. would . 
be maIaIide. imprapar and fraud upon the 
ConsIiuIion for the soIepurpoae of bundling 
our of a State UinisIry when .. PaIly in 
power • the CenIre cannot WIle thai Stale 
Gavammenl out by 1agDnat. 1MMLSo.. 
before anyone has time to bntaIhe. PIaai-
dent ~ kiIs the Slate Govammant by 
bringing the Constitutional Me of IhaI Go¥-
....... nttoanllllfimelvend. This_natthe 
intention 0I1Ile framers. 

Thus. I the 8XbaonInary provision is 
NSOIted to at the WIbridIed pleasure tA 1ha 
political parties, thenJ would be an end of 
cIemocracy and ConstIutional Government 
in India becallSe it rests on a federal system 
and 1ha existence 01 a rasponsi)Ie G0vern-
ment in each Stale founded on the free 
election to the State Legislalunt. Tbe app1i-
cation 01 this extraordinary power 01 the 
Centre involves grave tension in the reIa-
1ionsht» between the Centre and the SIataL 
Toofrequenl use and on grounda as diver&e 
as ccUd be imagined of this power c:artainly 
strains the federal r~ This aspect 
_ IIbded in dataif by the Satkaria C0m-
mission. lexprlilid the view that the raIa-
vant pIUVision of the ConstIution regarding 
emagency powers and Prasidenrs Rule 
were made wIh the object 01 ensuring the 
unity and integrily of the nation and were nat 
conceived as a grant on ovar-riding powers 
to the Union. 

Referring apecIicaIIy to the Praaidenra 
Rule under Article 356,1he Commlaslon had 
staled 1hat this power was fI8C8Sa'Y. bull 
had caused much COilbowny. The Com-
miaaIon r8COflVNN1Cleclthalit shouIdbeUMd 
sparlllgly and only ... .......". of IaIII 
188Q1t. It was of the apInion thai the imp0si-
tion of President'8 Rule in 1977 and 1980 
... irnpIaper ... obuIvaIion i11h111 "111-
.tempIs should be made to ..... the criaia III" Stale .... beIare laking ....... to 

Adicle356. TllaConmilllanhas ....... 
thai in a IIIuaIiDn til paIiIicaI crisia ..... 
should be iaIuad tnt to ... errant Slate in -
specIIIc ......... 1_nalcanyingon1he 
GcMIrnnaItof .. SIIdI in 8CCDIdance will 
the pnMsions d .. ~. Befora 
Iaking.:tian under ArIicIa358,.., ~ 
lion received from the State should be taken 
into accaunL In a siluaIion 01 pollical braak 
ckMi'I ... GovemmanI should explore the 
poaatiIIiIIs of having_ GoWImment enjaJ-
ina majority support inthe"-sambly.I it ... 
nat possiiIe for such a Govamment to be 
installed and if fresh electbns could be held 
without avoidable delay, he should ask the 
outgoing minislry, if there _ one, to con-
tinue as a caretaker Government provided 
the Ministry was defeated solely on a policy 
issue. 

The CorAmission also suggested some 
amendments to the Article 356. In the 0pin-
ion 01 U. Commission the material fact and 
grounda;.stilyingthePrasldent'sRuieahould 
form part of the. proclamation. • has also 
been suggested 1hat when :imposing Presi-
dent's Rule, the Legislative Assembly should 
naI be disaaIved either by the Governor by 
1hePrealdentbeforetheParliamentapprovad 
the proclamation. 

AD these 8&QI88Ibns are racommM-
daIions have been made by the Sarkaria 
Commission with a view to slr8l'!glhen the 
C8ntre-S1ate relations on the basiaof equal-
ilyand ~understandlng.lntheopin­
ion 01 the Commission the Centre is the 
alSlDdiafttAtt..cwer-rldlngpowarsgranted 
under Article 356. The Centre is also the 
alSlodian 01 all conflderas and trusts re-
poead in • by the St ... for the purpose of 
preserving their unity and i1tegrIIy in the 
events 01 their disturbances both internal 
and external. So. .., breach in· such c0nfi-
dence and trust resuItIrv'tom'the misuse or 
__ of .._ drMticpowe .. is iIound to 
damIge the fIbrb.af the -QansIiIution. "The 
principles of democracy and:fedaraIism 
consistlngthefabricofourConstilutianwould 
bejeoparchad irwiIing n8Ily poItiaIIiIgames. 
Hence the CommluiDn has "I:IIlcaIIy 
__ 1hIII a wide ..... "'CIIIIIIIrUctb of 
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Artlcule 356 would simply cut at the root of 
the Parliamentary system of our country. 

(SHRI MALINI BHATTACHARYA in the 
Chair) 

16.DOhr. 

Why this strengthening of the Centre-
State relationship? Why should not the 
overriding powers be exercised to strain the 
relationship between Stales and the Centre? 
Why should there be restraint over the con-
centration of powers? My question is should 
there be on curbs the growth of a Centre with 
authoritarian tendencies as evident from the 
invocation of proclamation under Article 356 
for 84 times in 40 years? 

We should strengthen Centra-Stale 
relationship because ours is a welfare State. 
Our State is a democratic State extending 
help to all to grow and develop conscious-
ness about their rights and choices. Every-
one has his own characteristics. Every one 
tries to manifest his intrinsic virtues. Every 
one aspires to unfold himself to others. All 
these aspirations can be achieved if the 
environment around the individuals become 
conducive. To promote the individuals to 
fulfil their aspirations and for this purpose to 
create conducive environment is democ-
racy. Without decentralisation of powers. 
democracy limps and throbs. 

The makers our Constitution in their 
wisdom drafted Article 356 to bring about a 
process of assimilation through thick and 
thin. There are different political parities 
basad on different social classes as our 
society is class diVided society. So, some-
times, there may be apartlCUlarGovernment 
by a particular party at the Centre and there 
may be different Government by the other 
political party at the State. This difference in 
political creed mush not stand in the way of 
smooth administrations of the Centre and 
the States, because the mottos of all the 
Governments are to do welfare work to all 
the persons in the State. So, the incorpora-
tionofthe Article 356 provides a test to all the 
poIIlleal parties. In this test, the Congress(l) 

Party has lagged behind because it has to 
Invoke very frequent proclamations which 
have aggravated the nationality question, 
problems of separatism, regional chauvin-
ism and the suspicion and scepticism. The· 
frequent incidents of proclamation of emer-
gency have unmasked the authoritarian 
outlook of the Congress(I). Side by side, the 
democratic outlook of the left Front Govern-
ment in West Bengal can be visualised from 
the decentralisation of powers even at the 
block level. 

An impartial analysis of the events 
leading to the President'$ rule and the very 
causes behind such events reveals that the 
ruling classJn the Indion society exerts its 
power in various torms to realise its own 
ends at cost of the toiling masses. The Con-
stitution is the umbrella under which the 
exploitation of the tillers and the workers and 
deprivation of them do take place. Some-
times, some agitation here and there comes 
into picture and sometimes not This proc-
ess of suppression and oppression cannot 
go on indefinitely. One must realise this 
reality. 

I have brought the amendment simply 
to stop the abuse of the drastic power be-
stowed upon the Centre. The State Govern-
ments are formed by the people of the Stales 
on the basis of free election. So, the people 
of the States have inherent right either to 
allow a particular party and· or group of 
parties to govern the State or to vote them 
out. It is not the business of the Centre to 
vote the State Government out by hook or by 
crook as has been going on since the com-
mencement of the Constitution. 

So, it is to be watched if the State 
Government after coming into power, through 
election, is taking any means to subvert the 
unity and integrity of the nation. " it is found 
involved in such subversive activities, it must 
be bundled out of power. So, when the 
President would impose his rule at the ad-
vice of the Co.uncil of Ministers, he must be 
satisfied on the basis of material facts that 
the State Government is not observing the 
Constitutional provisions. All these are the 
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outcomes of the Congr888(I) Government's 
authoritarian outlook. In this contest, the 
National FrontGovemmentinthe short period 
of its rule, tried to adopt a different posture to 
the States and not to pursue confrontaJi,st 
policies. As for the decentralisation of pow-
ers babw the Stat4JI Government lavel, the 
Congress(1) Governments have been inimi-
caito such moves. That is why we have been 
insisting on the amendment to ArticIa 356 in 
order to safeguard the democralic norms so 
far retained in the hands of the Stale Govern-
ments. 

There are the faderal systems in the 
USA and Switzerland. In the USA federalism 
is raspactad on time tested basis. Swisher, a 
Constitution expert, said, -Inspite of our 
fascin,-, with bigness in most works of life 
there is a pIOVision of belief that too much of 
power concentrated in ona place is danger-
ou .. - Further, in the USA. for quelling do-
mastic insurrection, the FadaralGovernment 
intervenes only when the Stale authorities 
make a request to the Central Government. 

I do like to stress on the fact that on 
some occasions the Governor could deter--
mine the strength of a political pany by 
counting heads of the Members of the States 
Legislature in his own drawing room or by 
the signatures submiIted to him. This proc-
ess surely violates the basic principles of 
democracy. It is the Floor of the Legislature 
where the relative strength of the party or 
parties concerned can be -ascertained. I, 
therefore, demand that h9l1C8forth such 
improper procedure should be stopped. 

Further, as the paapIe of India are patri-
atsanddemocratic, they should be raspec::ted. 
Their opinions should be giVen due weight-
age. So, aft_constitution of the Legislature, 
if the Ministry is found involved in any act of 
subverlion of the sovereignty and integrity 
of the nalion, the extraordinary power of 
proclamation of emergency may be called 
into operation. 

At last I do draw the attention of aU the 

hon. Members of the House to the fact that 
W8 all are democratic people and at the 
same time we want to preserve our identiIy. 
W. have separale culture, language and 
environments of varied dimensions. The 
identity of these endeared objects can be 
preserved in the federation only. So, the 
extraordinary powers at the disposal of the 
Centre must be used appropriately with an 
eye to healthy devebpment of Centre-State 
relation. 

With these words, I appeal to the 
Membersoftne Housetoseethat my amend-
ment should be adopted. 

[ Translation) 

DR. LAXMINARAYAN PANDEYA 
(Mandsaur); Mr. Chairman, Sirthe.Bill intro-
duced in the House calls for the amendment 
of Article 356 of the Constitution. It is duethat 
cordial Centre.state relationship is essential 
for a heahhy and vbrant democracy •• is 
also very much necessary to ramove any 
bitterness or tension between the Union and 
the States. The Sarkaria Commission was 
constituted with theobjec:tive of ftnding those 
grey areas where there is scope for friction 
between the Centre and the Stales. 

In the recent part, we have seen how 
tension in Cenlre-State relations, whether iI 
be the case of Punjab, Jammu and Kashmir 
or Assam and Manipur has Jed to undesir-
able situations in those Stat ... 

Mr. Chairman. Sir,l would like to submit 
that our democratic system has gone wrong 
somewhere and the situation has come to 
such a pass that voluntary organisations and 
legISlators have lost credibility in the eyes of 
the public and people often refer to the 
legislators as • Aya Ram and Gaya RanI. 
This is very unfortunate. A similar siluation 
had developed in Manipur, which was taken 
up by the house for discussion sometime 
back. During that crisis, some basic issues 
like the number of times a legislator can 
cross floor and the money he could mint in 
the proce&S, came to the tore •• is certainly 
a matter of regr8l. I the common tak farm 
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such low opinion about their elected iapre-
sentativas, including M.Ps and Legislators. 
Keeping in view the same fact. it has been 
mentioned in it 8l!i to where this Article 356 is 
to be used and how it is to be made effective 
and the ways through which the existing 
shortcomings can be removed. 

On several flCC8SSions when a situation 
of defection arises, I have observed that a 
parade of UlAs is used to be organised 
before the hon. President. On oneoccsssion 
in the past. when there was a move to 
dissolve and bring changes in the Madhya 
Pradesh Assembly and was also a mova to 
bring char.ges in the set up of the Govem· 
ment of Madhya Pradesh, the counting of 
MlAs was madw. I understand that it is a 
sorry state of affairs. All these powers should 
not be conferred on the President and the 
trial of str~1i9th should be judged on the floor 
of the ASSElmbly ana not outside. This thing 
has been mentioned in the Bill itself. 

As regards, backwardness whether it 
exists in Madhya Pradesh or in other States, 
it reflects the Centre and States relations. I 
would like to urge that complaints regarding 
backwardness tn Bastar and Chaltisgarh 
district of Madhya Pradesh are made, in 
Uttar Pradesh a demand for Uattaranchal is 
being made. Similarly, in Bihar, a demand for 
VananchaJ is being made. This aort of de-
mand Is made only to highlight this fact that 
the development work that was required to 
be taken up by the Central Govemment in 
those areas. have not been done and there 
by those areas remained und8vebped. As a 
result of it, a feeling of resentment among the 
people of that area is bound to create such 
,esentment causes formation of neworgani-
zation whether they are Jharkhand Mukti 
Marcha or a Sheet organization. This is an 
aIIack on-the unity of ourc:ountry. Keeping in 
view these aspects it is neceasaryto remove. 
the ragional imbalances, stop the form_ation 
of neworganlsatlona and our relations should 
remain cordial, As such, I request the hon. 
Minister to make every pass.. effort to 
Implement the report of Sarkaria Commis-
sion. Though the report is certain., there yet 
nothing has been done 10 far to Implement 

the recommendations made In the report. 
Discussions in this regard have taken place 
but me,elydiscussing an issue is nolenough. 
Keeping aU these things in view, aUf party 
has taken a permanent stand from the very 
beginning that the Centre-State relations 
must be cordial and the recommendations 
mad. by th. Sarkaria COmmission should 
be Implemented. In our manifesto atao, we 
have mentioned that Centre-State relations 
should be cordial. Therefore. we hava reiter-
ated our views again and again. For the . 
removal of raglonallmbalances, I would like 
to urge that a consolidated thought should 
be given to contral the prevaillJig circulnsta-
nuces. In this context, no doubt a mention 
has been made to make amendment through 
this Bill in the ArtIcle 356 but in view of the 
sentiments behind it, I would request the 
Govemment to consider seriously about the 
imbalances owing to which the disparities 
are increasing. Thasa disparities ate creat-
ing a chain of controversies. With a view to 
avoid such situation, we had taken recourU 
to a democratic process and our leaders had 
made a determined effort to estabUsh a 
sovereign State. From that point of view 
also, it is essential that we must aa:apt it. It 
will serve no purpose if we go on taJking of 
more and more rights. It is a matter of giving 
autonomy to the States under the 
Constitutional set up and to ensure the 
development of the States. Therefore,lwould 
Hke to submit that keeping in view, the above 
facts this BiU should betaken into considera-
tion. So far as the spirit of the BBI is con-
cemed, I welcome it and I would also &ke to 
state that before taking any action on the 
Governor's report regarding the dissolution 
of the Assembly, the President should re-
consider the situation carefuUy, otherwise 
the situation that hasdevelopedtoday, would 
be a mockery of democracy. Wdh these 
wOrds, I conclude. 

[English] 

SHRI SRIBALLAV PANIGRAHI (Daog-
arh): Madam Chairperson, today we are 
discussing once again in thIa august House 
an Important and a sensilive subject, that Is. 
Centre-stat. rellltiDnship. 
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So long. there was a situation In our 
country where both the Centre and tt. State 
were administered. ruled. bv the same poIiti-. 
cal party there was no question of raising this 
subject. But later on. when different political 
parties came to power in different States and 
also at the Centre. gradually this question of 
Centra-State relationship got importance. it 
was raised. and also it got a momentum in 
COWS8 of time. But I do not think that this' 
subject should cause anguish or resentment 
among tt. Members of different political 
parties. Only one party was not ruling from 
the Centre. Evan at the Centre. there has 
been a change. So much we are taking 
today about this. I was listening to the earlier 
epeeches today. I do not say that this is an 
ideal situation. which is prevailing. Article 
356 of the Constitution of India enables the 
Centre to go for Presidents Rule in respect 
of certain States under certain very extraor-
dinary situation. And for that matter. another 
point is the powers of the Governor. These 
.. the two aspects which are agitating in the 
minds of different political .parlies and its 

. leaders. And together with that, a new di-
mension was given now. That is. more au-
tonomy. more financial powers. should be 
given to the States. 

Madam Chairperson. this proclamation 
of Governor's Rule, etc. were issued twice. 
first in 1971 and then in the 1980s. When the 
Cong ..... Party ceased to come power at. 
the Centra. we all know what had happened 
in our country. So far as tt. administration of 
this'provision is concerned. what did those 
who we now claiming the monopoly of pr0-
priety do? In one stroke of pen, wiIhout any 
IDgisIic ground-thare was no logic of justifi-
cation in their favour-they took over tIw 
administration of different States although in 
such Slates, the concerned ruling p.ues 
were enjoying absolute majority. 

Thk was again repeated in 1 •• With 
..... ofpen. theGovamorswentc:hanged. 
ldo noIlaythat it should not bedebaled.1 do 
nat .., that the Centra-Stata relationship 
8houIdbe very rigid. It should be ..... to fit 

into tt. changing times. This is exactly what 
has been staled bv our present Prime Min-
.r that this is a flexible arrangement. This 
should be so. The Centr.State relationship 
is like partnership. Our Prime Minister said 
this. 

We should appreciate about the situ-
ation and location of our country. composi-
tion of our population. the climatic condition 
and thelarganess of the country. Because of 
all these, ou~ is just not a country but it is 
more than thallt is a sub-continent. It can be 

. called a mini-world. India is a mini-world. So 
many religions are here with different food 
habits. Different types of people are living 
here from Kashmir to Kanyakumari, from 
Assam to Cutch in Gujarat. Our prime need, 
therefore, Is to find out how best we can 
maintain unity amidst diversity. For this. our 
founding fathers had considered all these 
aspects in depth and in greater details and 
rightly had come to the conclusion that we 
should have a federal system. It is just not 
fully federal. It cannot be. It is not fully Uni-
tary. But it is a federal system with a Unitary 
bias. 

In this regard I pay compliments to the 
Sarkaria Commission. They have held this 
position. When this question arose, and as I 
said the discontentment was brewing in dif-
ferent parts and gained momentum, the then 
PrirneMinistarShrimati IndiraGandhithoughi 
it praper in 1983 to appoint II commission-
the Sarkaria Commission. Three distin-
guished persons were chosen to serve this 
Commission as Chairman and Members. 
They have done a creditable job. They had 
prepared questionnaires very diligently and 
moved throughout the length and breadth of 
this country meeting people-not only Chief 
Ministers-but leaders of different political 
parties, public opinion makers and aU tho .. 
who wanted to come and appear before 
them. They examined the Issue in detail and came out withtheirraport, pobabIy. in 1988. 
Theytaok a long time aIIo and since then we 
had before us the Sarkaria Commission 
Report and this Sarkaria Commission also 
had clearly adwx:at8d for the continuance of 
the eptem and _ I said. this could be 
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..... no rigidity should be there. Aa you 
know. Madam. padIcuIarIy the last one or 
two yaaIS have bean the y .... of rapid 
changes and drastic changes aI around in 
Eaatem Europe, in Soviet Union and .... 
where. eome countri.s which were clvided· 
earlier have been r.united. NtM the great 
Second Word War some countries which 
had become one are now.broken into pieces. 
So many changes are taking placather •• We 
have to take adequate lessonS of all the 
changes taking place aU around us. So, this 
question had been gone into in detail. Of 
couraa, Madam, it is no sin for political people 
to entertain hope and ambition and from that 
angle also our plight begins in many areas. 
I a Chief Minister dreams of becoming a 
Prime Minister and if he thinks that unless his 
State secedes from the whole of Hindustan 
he cannot get his dream translated in to 
action, that way he can advocate sacession-
ism. Is it not happening, is it not demanded 
now? We have to decry all these things, but 
at the same time reasonable requirements 
or needs of people of different regions or 
different States should be taken due note of, 
should be given due consideration wall in 
time and unless the situation is created and 
unless they grow hostile and violent, their 
reasonable demands wiD not be heeded to 
-that also should not be there. So, it has got 
to be a realistic thing, a flexible one 80 as to 
be in aposltlon to change to meet the cultural 
aspirations of the people and other aspira-
tions also of the people. So, from that.angle 
I would Ike to approach this subjecl. Madam, 
and of course, as I said, there are certain 
things where there are differences of opin-
ion-the appointment of Governors, .xer-
cise of power under Article 356 by the Gov-
ernor and by the Centre and also the finan-
cial matters. Aa I said. some States the 
bigger Stat_ with metro citiea are demand-
ing more financial and fllQlJ autonomy. Metro 
cIIies have not developed of their own. So 
many States have contrIMed. The neight 
ouq Statas of which mebD cities are th 
cad ... l;Iavetheil'owncontrbltlon .... I. an 
Ironr of , .... Madam that In our country the 
States, the pIIIC8I which came under the 
BriIIIh Rule or the East india company rule 
finIt t.e.ne the ...... in the IIIIIIler of 

dewlapment. Som. of th.m came under 
their rule find off. After fighting and som. 
also surrendered. but where the resistance 
was was much more against the British 
Adminialration.. whe ... there was a fierce 
bailie. they cam. under the British rule much 
Iater.They remain more backward. This is an 
irony of fat •• I can say about my State, Orissa 
and again. inside Orissa, in Sambalpur, there 
was great patriot-rebel called Shri VII'Sure,.-
dra Shah who spent 17 years of his life In a 
BritIsh prison when India saw the first war of 
Independence in 1857. But it is far backward 
today. So, in India th .... are 80 many types 
of States today, small and big in size. In 
population they are different, they are differ-
ent in economic aspects and they are diff.r-
ent in natural resources. So, H there is no 
sarong Centre. then who will look aft.those 
faroff smaY States withtheirown difficulties? 
Can India remain united? 

About autonomy, there is a case and it 
has been considered by the Sarkari. Com-
mission. They have come out with strong 
recommendations and I would plead that 
those recommendations should be accepted. 
I would not not Ib to go beyond that in 
naming them, because that is not the pr0pri-
ety her.e. Ev.n among the Chief Minisl8fS, 
somebody says, that unless this is done. I 
will see that coal does not move out of my 
State; if all these things are not done, then 
India wiI go the Russia way; These are aU 
irresponsible statements made by respon-
sbIe political leaders. Now. the Saduuia 
Commission recommendations are under 
active consideration of a Sub-Commiltee of 
the Int.-State Council. The Sarkaria C0m-
mission had made as many as 258 rec0m-
mendations; a prominent recommendation 
among them is the establishment of an War-
Stat, Council to go into the int.r-State dis- . 
pules. That had been esIabIished and that 
had been made funcdanal also. A Sub-
Committee of thai body • presided ewer bf 
the Union Home Minister and some Chief 
Ministers .. aIIO members of that Commit-
tae;twoorthrae meeIings had aJraadytaken 
place and about 3001' 35 recommendations 
m.. been considered; about 18 of them 
.... unanimously adapted.. n..couId not 
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be consensus with regaJd to other recom· 
mendations and they are stil at it. They need 
not be in a hurry; Heaven is not going to faa 
when our own Chief Ministers are siting and 
discussing about it. The Prime Ministerofthe 
country has openly come forward to say that 
we are ruling the cofJntry as partners In the 
Centre and the States. Naturally, we can 
wail and right now there is no need for any 
amendment to any of our statutes on this. 
account 

Madam, again with ragaJdtothe Consti-
tution the appointment of Governors, as we 
see In the Press, there has been unanimity in 
the Sub-Committae thai whatever might be 
the IOIe played by the Governor, they should 
not be persons having direct contact will the 
aftairs of a particular State and they should 
not be appointed as Govemore to those 
States where they have some contact. Alter 
retirement also, he should not join political 
&fe. He should not hold any offICe of profit 
*- 01 course, I am not in agreement wilh 
one suggestion i.e. no poIitlcalperaon should 
be considered for appointment as Governor 
or for occupying Raj Bhavan. This is a 
democracy. In a democratic country of our 
.e, people after retirement, after raaigning 
ther jabs are joining politics. Therefore. any 
parson including a poIiticaJ person should be 
judged by what action he takes, what ha: 
doas. But to say thai beceuse he is a p0liti-
cian, he is a member of a Pollical party, he 
is untouchable so far as Raj Bhavan is c0n-
cerned, RashtrapaIi Bhavan is concerned, is 
not correct and I do not agree to it. 

a course, iI he bacomas Governor, he 
should dissociale himself from party polity. 
What about the Speak8r's Chair? Onc:a he is 
eIaded, he is • dlferant penon. Hedoas not 
have any partisan attitude. ThaI is the spirt 
which the Gov.-nors could· also follow. 
Therefore, • II nat thai today only the Sar-
karia Commiuion has ...... d thi&. Our' 
torrner Prime Minister, builder of modem 
India, J_aharlal Nehru's thinki1g wilt re-
gard to appointment or Governor _ .. 
actIy the ...... _ thai of the SarkIIria eom. 
misllion. 

Regarding the imposition of Praaident's 
rule etc., can we rule out • situation whenI 
the central Intervention Is caHed for? • is • 
must In lOme casas. It Is a question of 
objective aaaassment of the situation there. 
The Governor is a link between the Centre 
and the States. RagaJd .... of the political 
party who are at the helm of affairs In a 
particuJarState. when the implementation of 
certain poverty alleviation schemas like 
Jawahar Rozgar Yojana Is discussed here In 
this House, the Members belonging lID aft 
sides say. there should bea monitoring done 
from the Centre. The Members.' complain 
that money is not reaching the beneficiary as 
it should according to the philosophy behind 
the scheme. On many occasions; we say 
here that there should be more CantraI Inhar. 
vention; there should be more monitoring 
from the Centre. But when it does not suit us. 
we criticise the Centre. 

Thera are recommendations. that mao 
jority test should aiways be.resorted 10 on the 
floor or the House. I agree with thaa.Jt should 
not be done at Raj Bhavan etc. EV8fl what is 
happening lDday in'Manipur which has been 
discussed earlier. The Supreme Court has 
issued summons to the Speaker ofManipur 
Assembly. We have to take into account aD 
these things. 

In the beginning, I have said, OUIS is nat 
a amal country but a big country, a mini' 
world. Contradictory situations sometimes 
do prevail in our country. Some places are 
very very hal and at the same time-lOrna 
other places are very very cold. Therefore, 
contradictory situations do prevai at some 
placae. ThareIore, it haagot to be flextie. 01 
course,themotlveshouldnotbethent.WhiIe 
such powers are exercised, there should not 
be selfish pallllcal motivas. That is the main 
point. 

About Planning Commission, and· the. 
Finance Commission, today'aiso .... :the· 
question haurand during zero hour; we ... . 
our.leamed ...... and .. eemedcolleagua-= 
franl'UDer Pradesh, foIIow8d by also MInI .. 
bara'bIIangIng to some aIher ~ mak-
inD ...... or negligenaei¥tha~; 



Commission, not giving due considera-. 
tia& 

.ehave aRourfeellng.1n ourownway. 
Thent is the Planning Commissian.. 1bere is 
FJnanC8 Commission. This institution need 
10 be *-"UthMed. That is also 1he racom-
mendaIIon of the Sarkaria Commission. The 
States should be given min ~unity, 
and sholJd be consulted in a mare meaning-
ful way about formulation of their Plans and 
also to what extent they can fJna11C8 their 
own Plans. About Finance Commission 
also, of COUI'S8, as I said, they have to take 
the aotaJity at the country into consideration. 
I do nat say that everything is going on weH. 
Some States which are notvoc:iferous, some 
areas which are backward, which ought to 
be given more lIIantion, are not given atten-
tion because theIe is no agitatiOn being buil 
up there. 

Therefore, regional imbalance is our 
enemy number one. Unless we tackle this 
problem effec:tively, that wiD be a constant 
threat to our much-needed, much-signifi-
cant, national integrity and national solidar-
ity. 

Again when it is a quelllion of Centre-
States and. intra-State relations, there also 
we have our own allegations. 

Inside the Stale also, there should be 
some arrangement. I congralu" the Sar-
karia Commission. They have in their wis-
dom come forward with a suggestion that 
this Article 258 should be amended for de-
volving morepowars, notonlyfrom theCantre 
to the State but also from the Stale to the 
districts. AI. district leveJ also. there should be 
planning body. There should be zila-par-
ishad Iika institution to sua:esslully and ef-
fectively implement the smaller schemes in 
the districts. As I said, we have two-tiar 
system now, the Union Government and the 
Stale Govemment. The Union Govemment 
formulates many poflCies which are imple-
mented only by the State Govemments,lb 
the Plan programmes etc. 

• is the State machinery which inpJe-
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menta many of the Central schemes also. 
We ant having a participatory democracy 
and the system in our country today which 
has got to be really a C(H)p8l8tive federal-
Ism. That is also the wording of the Sarkaria 
Commission. 

I would like to conctude by saying one 
thing. I feel that the word autonomy as also 
a very vague word. 'Autonomy' means 'SeIf-
Govemmenf. But w. cannot define ade-
quately as to what is 'Self-Government'. W. 
can talk of giving more powers. As I said 
earlier, 'Autonomy' means 'SeH-Govem-
menf, a State within a State or something 
like that. Of course, we are having the HiD 
DiStrict Council in Dmjeeling. In some areas, 
we are having Regional and District Coun-
cils, development councils etc. Also, in dif-
ferent States the situation is similar. Take for 
example the case of Telengana in Andhra 
Pradesh, Jharkhand or Chottanagpur areas 
in Bihar, VIdharbha in Maharashtra. the 
Western Parts of Orissa where the situation 
is some what similar. The Western Parts of 
Orissa are more backward than some of all 
these States. They are more backward than 
even Vidharbha. So, we should see to it that 
an arrangement is made even inside the 
States so that all areas develop proportion-
ately and there is balanced development. We 
havetoseethatbalanceddevelopmenttakes 
place in the whole of this country .In this case 
also, it calls for grealer decentralisation of 
planning, decentralisalion of powers. In this 
background, when Shri Rajiv Gandhi was 
the Prime Minister, he was toying with the 
idea of giving money direct to the Pan-
chayals. He wanted to see that the money 
released by the Centre should go straight to 
the district level, panchayat level because in 
between so many agencies are ther •• They 
do play with the funds; they fritter away with 
the funds. Anyway, what I feel is that there 
should be balance deve~ent. healthy 
developmental aJlthe areas, at aJlthe States. 
So, I would say ..... at decentralisation is the 
need of the hour. 

Madam, you know that the Inter-5aaIe 
conflicts were not a new phenomehon. They 
were very mUch there even in the unified 
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Brilishdays, Pre-Independencedays. n.. 
fore, the British administrators had come out 
with a suggestion 10 sort QUI these things. 
They had devolved a mechanism to sort out 
these things as per Article 135 of the Gov-
emmentof India Ad, 1935. Theyl1ad evolved 
a mechanism 10 sort out the Inter-staht dis-
putes even during those days under this 
Article. Now, the suggestion Of setting up ~ 
an Inter-State Council has already been 
considered. That Council is made functional. 
Together with that, there is the National 
Development Council .• should meet very 
often. Also, in the changad situation, the 
Planning Commission and the FUtanC8 
Commission should adopt new approaches. 
Our prime need of maintaining the unity of 
the country would be achieved by the baI-
anced development We wanI speadydevel-
opment of aU regions. Therefore, the baI-
ancadd_eIopmenlof aUthesa regionswauld 
help us very much. I would c:ancIucfe by 
quoting one thing from the Sarkaria C0m-
mission. 

MR CHAIRMAN: I am not ringing the 
Bal. But I would request you 10 conclude. 

SHRI SUDARSAN RAYCHAUDHURI 
(Serampore); Please speak something of 
Article 356. 

SHRI SRI8Al.I.AV PANIGRAHI: I have 
already spobn about .. Were you natthn 
flam the beginning? Madam, I .... they 
.... nat1hera. Or,.., .... nat aItenIive.1 
have spaken abouI Article 356. I have sp0-
ken about the appoinImanl of Govamar, 
firun:iaI au1onomy aac. 

I havetallad about .. I you .... me 10 
rapeaI, I can rapaal iI pavided you gat me 
addlianaltima flam the Chair •• you are 
prapared to do so, I can do thai • 

I have taIIced about Article 356. I man-
IiDMd abouI .... happened in 1m and 
what __ done in 1989. Did I nat.., that? 
(~ 

MR. CHAIRMAN: "..... come to your 
concluding poIrt. 

SHRI SRIBALLAV PANIGRAHI: The 
Sarkaria Commission has said: 

-In firm consistency wIIh their resolve 
IDconstilute afaderalionwilh a silang 
C81tre, the framers of the Conatlu-
tion made an elaborate distribution of 
governmental powers--tegislalive, 
adminislrative and financial-ba-
tween the Union and the Stat_ to 
make it silang, to give weighlage to 
the Union allocating to it dominart 
and relalively IlIIger powers. -

At the same time , the division of power 
should nat be water-tight. I have told you 
how il can be flex". At the same time, 
neither Justice Sarkaria and two other 
Members have played 10 the gallery northey 
chosen tD pr8S8MI the status quo. I under-
linetheword 'stalusquo~ ThaJ havedevisad 
some schema tNt balances the need for 
expanding the area of State autonomy and 
gives more powers tD the Stales. They have 
recognised this need tD prasalVe the na-
tional unity. The tataJily of Is recommenda-
tion vindic:aIas the Commission's claim that 
its paramount COI1CIIm has been to pamote 
co-opendive federaism. 

. With these wards, I concIuda. 

[ TtatISIafiatiJ 
SHRI DAU DAYAL JOSHI (KOTA): 

Madam a.irparson. I welcome the Privale 
Membars. BIIIhat has been irDxIuced br 
Shri Sudhir Giri tar bringiIv .. amendment 
in the ~ in view of the ,...,.... 
ciR:um8lancasinlhecaunlry.Thesenlimenla 
expnISS8d br him in this BII raIIads the 
sarUnenIs menIiaIIll8d in the ManIeIIoal B. 
J. P. He ........ 1haIin ...... aI Article 356 
SIaIe~ ............. brthe 
CemeonlJ in the ewntai .... CXJIIIIiluIiona 
crisis. This Article .. nat .. used to ...". 
the inIereat of the perIJ. 1his has been 
menlioll. br 8.J. P. in ............ 
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I. unfortunate that on the racomrnen-
dations of the Governor, avery other day, 
tha~ntralGovarnmentdissolves theeladad 
Government in the States. Several such 
examples have come to light during the last 
few years. Now that damacracy flourishes in 
the country, Government of various parties 
are formed in different States whereas there 
is Congress Government at the Centra. The 
Governments of. Opposition Parties have 
been formed in many States, aYen in those 
States also the Governments of Opposition 
parties exist where there used to be Con-
gressGovernments. Thus despite Congress 
GovarnmentbeingattheCentre,manyStates 
have gone out of its hands. Under such 
circumstances, Article 356 should not be 
misused. From this point of view, what han. 
Sudhir Giri has said that appears to be 
factually correct. My submission is that the 
Government who are in a way the rust888 of 
the Sate Governments and accordingly they 
are responsible to the Central Government 
too, misuse their position in terms of their 
party affiliation. Sarkaria Commissioin has 
very clearly projected this thing and have 
comunety that there should be an inter state 
concitconsisting of a panel of five Members 
and the Governors should be appointed 
through this Council. The appointment of 
Govemment should be above pqrty affiU-
ations. The situation today is that a person 
who be a Chief Minister a few days ago, is 
appointed as a Government which strenght-
ens the feeling of party affiliation. Even the 
Sarkaria Commission have recommended 
that a Govemment should not be appointed 
wiIhout the racomrnendations of the Chief 
Minister but this is just a formaity, the con-
sent of Chief MINister is -.n for name's 
sake only. The Chief Minister has no vital 
IOle to play in this regard. As a result, various 
types of disputes arise aI many places. 

Madam, recertly ttis has happened in 
Rajasthan. Mr. Reddy has been appoinIad 
_ Governor there. • is true thai lifter tis 
arrivaItheram, he hascatagoricaJly made an 
announcenient1hal hehascalegoricalypld 
anannounalmentthathehasnothi1gtowlh 
pOIiIica. Although he was • Chief Ministert. 
y8ll8lday, but today he has nothing to do 

will politics. In the beglning, It appeared that 
on one pretext or the other, Rajasthan Gov-
ernment may be dissolved. May be some 
other problems are created before the G0v-
ernment. Every now and then Shri Balram 
Jakhar used to announce that Rajasthan 
Govemment WDuld be dissolved within a 
month or so. With the· result Shri Ashok 
Gahlot and Shri Rajesh Pilot have also been 
making such pronouncements. These pr0-
nouncements led to an impression that per-
haps Centre may be having some plan to 
dissolve the Govemment and underthe same 
plan, Shri Chenna Reddy has been sent to 
Rajasthan as a Governor. We fear for its 
repeatition. But the manner in which Shri 
Bhairon Singh Shekhawat honoured Shri 
Reddy through his good relation it seemed 
that there WDuld be no danger on his Gov-
ernment. Today, the State Government is in 
such a situation that it is forced to rely upon 
centreforeverything and as a c:onsequenc8, 
Chief Minister of one or the other State 
always stays in Delhi. 

Madam, several development schemes 
of Rajasthan are lying pending here. Central 
Government always puts hurdles on some 
or the other pretext. In the same way. irriga-
tion schemes of several States are lying 
pending for many years with the Central 
Government. No attention is paid to them ... 
clearly reflects the party politics. On these 
basis, the Goyernment at those States are 
criticised, same is the position. regarding 
providing funds. Funds are not released. 
Today, in the morning han. UambersofUttar 
Pradesh have expressed their resentment 
over the reduction in the plan expendiIlAof 
the State. The assistance to be given 110 that 
State, has been stopped. What does I indi-
caIa ? It indicates the special"'" from the 
Central Government under article 356. 
Changes .. e made U8~ on the rec:om-
mendationsoftha StalaChIalMinistals which 
craagte many problems for the Slate Gov-
emmenL 

Madam, ! requesl thai the Government 
should be ~ on the recommendlion 

. of an inter-Staae CommIItee for • certain 
period IIII'f filM ,..,. and be should be 
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ratired after that he should not practice any 
vocation. I wiD cite an example that Shri 
Jagannath Pahadia was the Chief Minister 
of Rajasthan after that he was appointed as 
• Gavemot' and also became a Central 
Minister. So, I suggest thatthis matter should 
be takan up for consideration after a fIX 
period. I request that this House will sari-
o~ think over it and accept the Bill pre-
santedby Shri SundhirGirL With these words, 
I thank you. 

SHRI MOHAN SINGH (Deoria): Madam 
Chairperson, I support the important Bin 
which has bean pr8$8nted by Shri Sudhir 
Girlji. Ai the time of framing the Constitution, 
Its framers expressed this view that the 
Constitution of our country would be federal 
as well as unitary. But in the present situation 
ofthacountry, it is aasyto say that the Centra 
should give more powers to the State butthe 
manner in which the Centre has misused the 
article 356, to supress the feelings of the 
States, forces us to reconsider the article 
356. 

Madam, I would like to say that article 
356 istha main hurdle in the way of maintain-
ing and preserving the faderal structure of 
the country. History is a proof that the na-
tional president of the Congress started a 
movement to dismiss a non Congress Gov-
ernment which came in power first time after 
independence in 1957 in Karala. That was 
not a mass movement But the Central 
Government called it a great movement, and 
told that • was difficult for the State Govern-
ment to function smoothly, so the Central 
rule was imposed under article 356 and first 
time an. unholy practice was started in the 
political history of this country from Karala. 
Urs.. Indira Gandhi provoked and instigated 
that movement when shabecame Congress 
president for first time in 1956-57 and her 
father, Shri Jawal'lar LaI Naharu,who made 
a great c:criribution in framing the Indian 
Constitution, misUsed that article first time in 
Karala. After that • new situation arose on 
the poliIicaI horizon of India in 1967 when 
Congress astablishad its monopoly over the 

whole country. In 1067, a new political era 
started with the formation of united legisla-
tor's party's Governments are eoa.ton 
Governments in the States. But unfortu-
nately Ajay Uukharji's Government in Ban-
gal, Charan Singh'..-Government in Uttar 
Pradesh, Mahamaya Pra$8d Singh's Gov-
ernment in Bihar, Govind Narayan Singh's 
Government in Madhya Pradesh and as Shri 
Panigrahiji was stating in his speech in his 
own Stale Orissa. R. N. Singh Dev'sGovern-
ment was dismiSsed in 1967 by the Central 
Government within 11 to 20 months by mis-
using this article and fresh elections were 
held in all the States. Again a new matter 
arose in 1977. I do not want to protect 
anyone or to show partiality.The same Ar-
ticle 356 was misused by the Congress 
Government at the Centre to dismiss the 
non-congress Government In 1967 and the 
Communist Government of Kerala in 1959-
60. SimHarIy, when theJanata Party won Lok 
Sabha Elections in 1977 and the Congress 
Party was totally swept awa,! in North India, 
theJanata PartyGovemmentmisusadthis 
Article 356 and made the then Vice Presi-
dent who was holding the charge of the oflice 
of the President that time instrumental to 
dismiss the Government of many thosa 
States where Assembly elections were yet 
to be held. 

My only submission is that regardless 
the Party In power in Centre aU the Govern-
ments have misusadthis Article to sarve 
their party interests. Irony is that once the 
han. President was on a visit to some foreign 
country but his signatures were obtained 
from thareonlytodismiss Shri Charan Singh's 
Government in Uttar Pradesh through this 
article. I do not say that Congress Party 
alone is rasponsbla for if. My submission is 
that so iong as there is such a provision in 
this article that the Government in power in 
the Cent_can interfere in the working of the 
State Government them any Party which is 
in power al the Centre and has majOrity can 
misuse it or usa it to serve its own political 
purposes. Therefore, now ti1e time has come 
to review the Article. We should amend the 
Constitution and bring about a provision 
under which any party which is in power in . 
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the Centre may not be able to misuse. for 
811tab1ishlng • Govemment of lis own party 
against the will and sentiments of the people 
of that State by inciting defection and adopt-
ingotherdirtytac:tlcs and theraby creating an 
atmosphere of secessionism and sepa-a-
tism. 

I would Ike to state categorically that II 
is a great irony that the post of Governor Is 
gradually becoming meaningless. The House 
should review this extravagant post of Gov-
emar. The Central Govemment appoints or 
nominates Governors of States to find out 
whether the concerned Government of the 
State is functioning in accordance with the 
Constitution or not. But I have made the 
opinion that now the Governor is not being 
appointed a watchdog but as a Party repre-
sentative to promote the political interest of 
the Party in power at the Centre. Therefore 
this extravagantl post n&eds, to be reviewed. 

To conclude with, I would like to cite two 
more examples. Uttar Pradesh had been 
under emergency before 1971, Dr. Chenna 
Reddy of Congress Party was the Governor 
at that timethere. As in the case with the 
Pntsident in the Centre the responsibility of 
a Governor is to address the joint meeting of 
both the Houses once a year before the 
beginning of the session. In his addr ... to 
the joint sitting of both the Hous .. in 1976 
Shri ~eddy had openly appreciated emer-
gency but just one year later when Govem-
ment to the State was changed and the 
Janata Party came in power, then Governor 
Shri Reddy condemhed emergency and 
caJIed for new option in his speech which 
was contrary to his speech in- 1976. The 
.. me thing happened in West Bengal also. 
The State Governor Shri Dharam Veer dis-
missed the Ajay Mukerjee Government. After 
election Shri Jyoti Basu's Govemment was 
formed there. The State Governor asked 
Shrl oharam Veer to read out a paragraph 
which was his self-criticism. The Governor 
declined to do 80. A great hue and cry was 
nfade due to it. This has been happening in 
recent times also. When the Governor hap-
pens to address th8 joint sitting of bath the 
Houses, he faces a very dlflcul situation. 

Therefore, I politely urge you to think 
over this post once more very seriously. We 
.... passing through grat economic crisis 
and compulsion of taking specific steps to 
meet the economic crisis, we should de-
cidewhether the post of Governor should 
continue or it should be abolished. 

The Govemor has two main functions. 
First is to caD the leader of the Party in 
majority to form Government and administer 
the oath of the office and second is to send 
a report to the Central Government when the 
State Government is in minority 80 that the 
Centre may dismiss the State Government 
In my opinion, it is not proper to waste erares 
of rupees on Governor till 5 ya. for these 
two purposes only. The works in his disposal 
can be handed overto the Chief justice of the 
State or the Chief justices of High Courts of 
the States. After the declaration of Presi-
dents rule in the State the President himse" 
should send a representative on his behalf te 
the State tiD an elected Government is formac. 
there. So long as there is eIecIed Chie 
Ministerinthe State, it is the misuse of artick 
356 to have a Governor as showpiece on f 
lavish expenditure and to serve the politica 
ends. 

Madam, I would like to speak on tht 
second point that there is a Situation C' 
upheaval in the States. In 11NJ2-83 it wa, 
demanded in one State that only defencE 
extemal affairs and tele-communicatio 
should remain under the jurisdiction of th' 
Union Govemment and rest m the issue 
should come under the jurisdiction of Stat~ 
At that time Sarkaria Commission was ~ 
pointed to determine Centre-State relatior 
ship. But the practice d toppling State Go\ 
emment began in 1967. At that time O. M. ~ 
party appointed a Rajmannar Commissic 
in Madras, Tamilnadu and that Commissk. 
also submitted its report. In nutaheD thi 
report said that the way Central Govemmer 
usurps the resources of States and in returr 
provides economic resources to them or 
political considerations is not acceptable It: 
them. For instance there is mineral wealth il 
Bihar. But tha Central Govemment has no' 
paid the due share of cess to Bihar for years 
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The prices of the Minerals found in Bihar are 
incntasing continuously but the Centre does 
not inaease the percentage of cess In that 
proportion. Todaylhe issuascllJllarPradesh 
and Orissa have been raised. The undevel-
oped stare of1heClOU!Itry have been blaming 
the Cenlral Government for discrimination 
IIgIIinstthem and it has been said tbat finan-
cial ....etanc:a gMtn by 1he Centre is .. 
spaMiblea lot for incNasing regional imba1-
ance. Thef1lSOUlC8S 01 big sates are insuf-
ficient_ thai. M"Lpmant. Therahasbaan 
ovar-s&affing in'these States.and it has be-
come difficult for them to pay the salaries of 
their employees from their resources. Hanc6, 
the R3i!Rannar Commission had said in its 
report in '1967 that tmme sources of income 
should be given to the states also. 

[Engish] 

17.10111' .. 

[MR. DEPUTY SPEAKER in the Chair ) 

{ Tr.IIISIatim) 

Sir, Coal is produced in Bihar but the 
people of Bihar can use only the quota 
allotted by the Centre to them. Similarly. we 
produce the large quantity of sugar in Uttar 
Pradesh and Maharashtra. but we can use 
the quota allotted to us by the Central Gov-
emmant. Sir. in this way we have P8S0urces 
of production. but the resources of develop-
ment are.provided by the Central Govem-
ment. Therefore. a new distrixJtion system 
should be deveJoped. Stale Governments 
have means cI production and they should 
have income from that. The Central Govern-
roant should have the same power in regard 
to the income as per our constitutional provi. 
sions or we should reconsider It. We should 
reconsider it afresh. Variaua Commission. 
from Rajmannar Commission to Sarkaria 
Commission tried to define It many times. 
But, unfortunately. whenever there is pres-
sureon Central Governmentfrom Separatist 
forces It starts saying that a Commiseion wi 

be constituted and that commission gives 
recommendations but after that nothinghap-
pens. Samething happened 8 or 9 year ago. 
The Commission recommendations are not 
impIementad. TheCommissian recommends 
that the Governors should be appointed in 
the States after conaulting the Chief Minis-
ters but the Centre against the interests of 
the State appoints such a person as a Gov-
emor who is able to kelp the Chief Minister 
under his conboI. TMNIor •• Sir. I strongly 
support the resolutiorrrnouad by Shri Sudhir 
Girl and demandttat .. lnlsttharacommen-
dations 01 Sarka,ul Comniission sttouId be 
'implemented immediately if you don't abol-
Ish the post of the Govermranddon't amerid 
Article 356 so t."at ~Jftsamlentment 
and tendency of sapandism can be con-
trolled in the States and a Committee com· 
prising M,mbers of the ,House should also 
be constituted to determine the rights of the 
States on their resources. 

With these words • conclude and sup-
port the resolution of Shri Sudhir Giri. 

(English] 

SHRI SUDHIR SAWANT tRajapur): I 
rise to oppose the proposed enactment reo 
tating to the Constitutional amendment. I 
oppose it not because of MY other reason 
but because this amendment is founded on 
a misconceived concept. a suspicion of mao 
lafidfl intention on the part -of the Central 
Govemment at all times .• does not take into 
account the prevailing conditions in the 
country, especially the demographic condi-
tions, the danger of disintegration and vari· 
ous other aspects. 

Whenever we think of a Constitutional 
amendment which is indeed a very serious 
matter, we have to take two factors into 
account. The first is whetherwa in this House 
are legally empowered at allto enact such an 
amendment. I say It because a number 01 
cases starting from Keshavananda Bharathi 
case. clearly brought out It the fact that this 
House Is not empowa'ed to leglsl.. on 
matters which wiD strb at the very basic 
foundations cI the Constitution. So. on the 



597 Constitution (Amend.) PHALGUNA 9. 1913 (SAKA) Bill 598 
one hand. we have to take this aspect Into 
account and read through the Bill or the 
amendment poposed to see whether it 
strikes at the foundation or the basic struc-
ture of our Constitution. 

The second aspect is national interest. 
We haYeto see whetherttie proposed enact-
memfurthersournationalinterests orwhether 
it is a rebograde step. Once we relate our 
arguments to these basic issues, we can 
come to certain conclusions whether the 
amendment Is desirable or whether it Is 
superfluous and goes against the national 
interests. 

I wHI take the second Issue first. i. e. 
whether this enactment promotes national 
interests or not. This enactment trias to strike 
at the emergency· powers elf the Central 
Government The emergency powers es-
sentially emanate out of a requirement, out 
of a contingency. In the Constitution there 
are three such contingencies which have 
been earmarked by our founding fathers 
wherein the Central Government can inter-
fere in the affairs of a State. There are eight 
other casas where the Central Government 
can thus interfere. As far as the emergency 
powers go. there are three such cases - (1) 
war; (2) break-down of constitutional ma-
chinery; (3) financialemel'gency. 

This amendment. in fact, does not in-
clude the situation of war. But it relates to the 
breakdown of constitutional machinery and 
financial emergency that may arise. and 

, intends to take away the powers of the 
Central Govemment to interfere in any way 
in such contingencies. . 

I would like to ask one question here. I 
want to know whether giving powers to the 
CantralGoyemmentto interfere or intervene 
in certain""'contingancies takas ouI the federal 
structure of the Constitution or whether the 
Judicious use of this power wUI essentlaUy 
promote national interests? It is rather a 
merit of the Cons&ution that it visualises the 
contingenciea when the strict application of 
the federal principle might dealroy the buic 
assumplions on which our ConstItution is 

built. Hence we come to the other question, 
as to whether our Constitution is federal at all 
or whathe': it is quasi-federal or unitary. 

These questions have been debated a 
number of times. Sarkaria Commission was 
appointed to go into these matters. As per 
Shri V. S. Tripathrs version it has been 
proved that India is basically a unitary State 
with subsidiary federal features rather than a 
federal State with subsidiary unitary fea-

. tures. This is a statement of facts which has 
arisen out of the historical necessity and 
political expediency • When the Constitution 
was enacted. at that point of time the political 
parties were in the grip of the divisive forces. 
On the basis of the two nation theory. India 
was struck into two parts: Pakistan and In-
dia. At that point of time a number of princely 
States were existing in our country. On the 
basis of all this, our constitution was given a 
unitary character with federal features. But, 
it has essentially a federal feature as the 
State can act in their own rights in many 
circumstances. The Constitution says that 
the States and Centre can legislate, execute 
and run the affairs of this country hand in 
hand. We have a loose federal structure. 
What is the necessity of having this sort of 
Constitution? 

We want our nation to be a strong na-
tion. a nation which when goes into the 21 st 
century would be second to none. That is our 
basic aim towards which we are striving to 
develop our country. So. we should 88e that 
this particular enactment relates to that aim 
or it tends to destroy or put obstacles in that 
goal. We must know that many foreign 
powers are trying to take advantage of our 
diverse culture and they are trying to create 
a rift belween different sectionaof the people. 
One sadlon of the population is aroused 
against another section. To take care of all 
these things we require a strong Cantr. 

Take the case of Punjab and Jammu . 
and Kashmir. Keeping these Stales in view, 
what wiR happen II anadment was to be 
accepted. HypOthetically a State Govern-
ment has now corne in.Punjab. If this enact-
ment was to be passed then we wiI not be 
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able to do anything in case the Constitutional 
machinery feals. . . 

Now, I would like to refer to the second 
aspeCt and that is law and order. At many . 
places, the State Govemment have been 
unable to implement the law. I myself had 
raised this issue in this House wherein the 
State Governments and particularly progres-
sive States like Maharashtra, have filed to 
implement the law. I think that point was 
brought before this House also. So, what 
would happen, if the law and order situation 
breaks down in any State in this country? If 
this enactment was to go through, then the 
Centre would be totally unable to do any-
thing. Hence, in the interest of the nation; in ' 
the interest of the people; in the interest of 
the society, the contingencies have been 
earmarked by the founding fathers of this 
nation in the Constitution were in the Centre 
can intervene in a situation. Where the con-
dition becomes impossible to live; where the 
condition had developed to such an extent 
where the national interest had been harmed 
there, the Centre can step in. Whether there 
is a mala fide intention or not, that is the 
question on which this particular enactment 
has been intrQduced. But, that is catered for 
in this Constitution. It is because, if there is a 
mala fide intention on the part of the Central 
Government and if it is visible, then elector-
ate is there who can change thEf situation 
after every five years. Hence, rather than 
taking away the powers of the Central Gov-
ernment, it would be better to let as it is. 

The next aspect which we must exam-
ine is whether this House is at all empowered 
to legislate on this issue; whether this House 
is at aD empowered to push through this 
Amendment to the Constitution; and whether 
this proposed enactment strikes at the very 
basic structure of the Constitution. I would 
say that this enactment strikes at the very 
basic structure of the Constitution and hence 
it is void ab initio and ulatra vires of the 
Constitution. 

There are two or three reasons for this. 
Article 53 has clearly mention.r the powers 

of the President. When we read Article 53 in 
. conjunCtion with,conjunction with Article 71, 

, . it is clear. The executive functions of this 
country rests in the Central Government and 
the President is the Constitutional Head and 
there by, when we come to Article 356 of the 
Constitution. it gives certain powers to the 
President which '4io be used on the a~v~ of 
the Council of Mii'listers. When certain con-
tingencies arise in this country wherein the 
law and order situation or the Constitutional 
machinery breaks down; the President will 
take certain powers unto himself or assume 
to himself all or any of the functions of the 
GovemmentoftheState. Then,allthepowers' 
of the State Government will be taken over 
by the Central Government. 

Now, by introducing this particular state-
ment the Council of Minister of the State 
have lost majority or have adopted meas-
ures which will tantamount to subversion of 
the sovereignty of the country relates only to 
a particular situation when the Legislature 
has lost majority. But it does not cater for 
those particular contingencies which our 
founding fathers of the Constitution have 
earmarked clearly in the Constitution and 
those are the three particular emergencies. 
Hence, if we were to enact this particular law, 
then we would take away the powers of the 
Central Govemment to act in contingencies 
in the national interest and thereby-because 
of this very basic issue where it tries to 
destroy the power of the Central Govem-
ment to run this country- I feel that it strides 
at the very basic structure 'of the Constitu-
tion. 

And hence this amendment is ultra vires 
and void ab initio. On these grounds, I op-
pose the proper amendment because India 
today is on the brink of the industrial revolu-
tion. And at this particular.point of time, we 
require to gear up ourselves and the country 
and integrate the country and face the chal-
lenges which are in front of us to go into the 
21st century. 

SHRI V. DHANANJAYA KUMAR 
(Mangalore): I rise to support the amend· 
ment. proposed by Shrl Sudhir Giri anc also 
to $ndOrse the view expressed in suooort of 
this amendment. 
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So much Is said about the relationship 

between the Union and the States. Now In 
the opening sentence In ArticIe1, Part I of the 
Constitution, we find the definition 01 India. 
"ndla, that Is Bharat, shall be a Union of 
states.· So, my slb;mission Is without the' 
existence of the States there wUI not be and 
there cannot be a Union. So, naturally, from 
this It folloMl what should be the relationship 
between the U,lon and the States. 

Now the question is one of the nature of 
relationship between t~ese jndependently 
administered States and the Union within 
the federal structure contemplated in the 
Constitution. We will have to gather as to the 
nature of the Independent administration of 
the states. From the provisions contained in-
Articles 152 to 237, of the Constitution, the 
States are given certain powers; they are 
vested with administrative powers. They have 
got to discharge certain functions within the 
framework of the Constitution. Then we have 
also the provisions for the relationship be-
tween the Union and the States. We find 
these provision in Articles 245-263 of the 
constitution. Now, with background, we wiD 
have to look into the provisions contem-
platad in Article 356. Article 356 itseH would 
show that it is only an emergency provision. 
No doubt the Union will have to see that the 
administrative functions of a States will have 
be properly discharged within the ambit of 
the powers given to the States. Now, the 
Amendment proposed by Shri Sudhir Giri 
would no) totally take away the sovereign 
function of the Union in establishing admini-
stration, law and justice in the States also. 
The provision, as of now, in Article 356 (1) 
reads as follows: 

-If the President on racei.,. of a report 
:,')m the Governor of a State of 
otherwise is satisfied that a situation 
has arisen In which the Government 
of the State cannot be carried on in 
accordance with the provisions of this 
Constitution, the President may by 
proclamation ••••• • 

•. ,w thiS Article pertains specially to the 
carr, ";S on of the Government in a State if 

the President who Is the Head of the Consti-
tution, who is the Head of the nation, also is 
of the opinion that the Government of the 
State cannot be canied on in accordance 
wit~ the provisions of the Constitution. Then 
of course, he wig have to make certain pr0-
visions for the carrying on of the administra-
tion of that particular StateJlerritory of our 
Union. 

What is contemplated here through this 
amendment is, Instead of the words. "The 
Govemment of the State cannot be carried 
on in accordance with the provisions of this 
constitution·,a the words ·Council of the 
Minster of the State has lost majority or has 
adopted measures which tantamount to 
subversion of the sovereignty of the country" 
shall be substituted. 

Now we are living in a democracy. A. 
democratic set up is contemplated in the 
administration of the States, which are con-
stituted under the Constitution of India. The 
duly elected govemment in which the people 
of that state, the citizens of India have Fe-
posedconfidence,shoulditnotbeallowadto 
discharge its functions properly to the best 
satisfaction of the people living within that 
territory? 

In the democratic set up, no doubt, we 
have political parties. we have political 
ambitions. But all of us will have to work 
within the framework of the Constitution. 
That being the case, the question is. whither. 
for a moment the Union headed by the 
President, headed by the President. acting. 
under the advice of the Council of Ministers 
can think that a government in a State which 
is duly elected, which has the confidence of 
the people cannot be carried on in accor-
dance of the provisions of the Constitution. 

, Now many things· are said about the 
later developments; the experience we 
gained in the working of the ConsIilution all 
these years is there. Commissions after 
Commissions 1ft appointed to decide the 
nature of the relata.hip belwaan the Union 
and the Stat.., the latest being the Sarkaria 
commission. My friends. from the ruling 
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benches have been giving cradit to the late 
Prime Minister, Shomati Illdira Gandhi, for 
constituting the Sarkaria Commission. Un-
fortunately they forget for the moment that 
the report of the Sarkaria Commission is 
Intentionally kept in the cold storage. 

Probably the Government thought that 
the powers conferred in the Union are being 
taken away or that they cannot act as they 
6ke to take full control of the administration in 
a particular State, specially with political 
motives. 

The amendment merely says that until 
and unless it is proved that the Council of 
Ministers has lost the majority or has adopted 
a measure which would tantamount to sub-
version of the sovereignty of the country, the 
powers vested in the President or the Union 
shall not be exercised, or shall be exercised 
with diligence. Sir, ha has also proposed tha 
methodology by which tha majority of the 
Council of Ministers is to be assessed. In tha 
proviso ha wants to add tha following: 

"provided that thll fact whether the 
Council of Minister has lost majority 
shall be proved on the floor of tha 
Legislative Assembly of the State.· 

Again this fear has bean expressed in 
the light of our experience in the working of 
the Constitution. 

Shri Mohan Singhji has dealing at length 
as to how the various Government are being 
appointed at the whims and fancies of the 
Union and how they have been acting purely 
under poUtical considerations. We had also 
seen as to how Governments after Govern-
ments in the States were toppled. We have 
gat examples of recant oc::currence before 
us. In the year 1989, the Janata Oal Govern-
ment In Kamalaka headed by Shr! Bommai 
was toppIec:I overnight. In 1991, what had 
happened in Meghalaya, was being d~ 
cussed a Uttle while ago. And just now, this 
House is seized upwilh the malterpertaining 
to ManiplJl', which has happened in 1992. 

In the light of all these, this Amendment 
has been proposed hare to decide the con- -
fidence in the Council of Ministers ill a Stale 
Legislature; how it should be decicf8d by the 
Governors, who are supposed to exercise 
thair functions, thair duties, within the frame-
work of the Constitution again wilhin the 
powers conferred on them by the Order of 
appointment issued by the President, who is 
the Head of the Constitution. 

So, in all fairness tha majority of the· 
Council of Ministers will have to be assessed 
only on the floor on the floor oftha Legislative 
Assembly. What is wrong in that? Often we 
use the words "Heaven will not fall if we wait 
for a moment·. Now, the Govemors should 
exercise with due diligence and an opportu-
nity for the duly elected Govemment in a 
State to constitute the Legislature and prove 
their majority on tne floor of the Legislature. 
Otherwise, this provision is vary often abused. 
And the words as of now exist in Sub sec-
tion1 . of Article 356- ·of a report from the 
Governor of a State or otherwise· are very 
mischievous. Great stress was laid on the 
'Nords ·or otherwise·. Many times, by mak-
ing use ofthis power conferred on the Union, 
the President is made to issue the Proclama-
tion so that the administration of a State is 
taken into the hands of the Union. 

My friend Shri Sudhir Sawant. has been 
referring to alternation of the basic structure 
of the Constitution. No doubt we all agree 
and there have been a number of decisions· 
rendered by the Supreme Court that the 
basic structure of the Constitution cannot be 
aitared; the basic structure of the Constitu-
tion cannot be amended. 

Sir, as I have already submitted, this is 
an emergency provision contemplated to be 
exercised only in extreme casas wherein the 
law and order machinery has been broken; 
wherein the President or the Union feels that 
the administration of the particular State 
cannot be carried on without Intervention by 
the Union. Then only, in such extrema cases, 
the provisions contemplated under Article 
356 will have to be exercised. That itself 
shows that this provision will have to be 
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exardsed with due diligence, with all care 
and placing certain lestraints on the powers 
that will have to be exercised. In all fairness, 
the amendments now proposed are very 
much called for in the present situation. 

A fear is expressed that whether this 
Houseisc:ompetenttocarryoutsuchamend-
mMds ason-date. My submiuion is that we 
... ..en many provisions of ... C0nstitu-
tion. is baing amended. This is nat beoone 
paftanng to the basic structure of the Con~ . 
~. BV amending the provisions con-
tained in Article 356 we are not, in any way, 
going to &Iter the basic struc1Ure' of our 
Constitwtion. We are making an amendl!lent" 
tolhisprovision just to make res1rainas on tne 
1JDW8I'S which are mor" often abused to the 
datriment of the people 01 11 particular State. 
So. I would make a request to the hon. 
Minister that let him not take a view that this 
particular amendment is being moved by a 
Private Member and it is not being piloted by 
the Government and let him please accept 
this amendment and see that these disputes 
between Union and the Stales in the matter 
of administration are settled once for all. If 
not lat the Govemment itself come up with 
such an amendment so that the amendment 
could be carried out ~ this august House. 
Thank you very much. 

MRDEPUTYSPEAKER: Therearefour 
Members who are aagerto participate in this 
debate. They ara also waiting.The time 
allotted is also coming to an end. 

SHRI A. CHARLES(Trivandrum): Sir. it 
is an important subject. Please extend the 
time. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): Sir. let us extend the time allotted 

MR. DEPUTY SPEAKER: Very good. If 
the treasury benches are willing I have no 
objection. 

Now Shri Sudhir Ray. 

DR. SUDHIR RAY (Burdwan): Mr. 
Deputy Speaker. Sir, I strongly support the 
proposal moved by Shri Sudhir Girl. In 1946 
when' general elections were held all over 
the Congrassparty issued a manifesto which 
promised that India would be turned into a 
federation and tadaral govemment would' 
retain on~ Defence, Extemal Affairs and 
Fl1anceand1ha rest 'MJuId go to the Slates. 
But, unfortunately, When the Constitution 
was framed. it was sean Iud the Central 
government ha-bacome very much power-
ful. The Central List consists of 99 subjects. 
the StaIa List contains 62 subjects and the 
concurrent 1st contains more than 50 sub-
jects. The Constitution laid down that if there 
is any doubt regarding any subject, that 
subject would lie in the juriadiction of the 
federal government. 

Not on~lhis but the office of tne Gover-
nor was misused by the ruling party at the 
Centre from the very beginning. Generally 
leaders who are defeated in the elections, 
laaderswho are ousted from are ousted from 
the State politics and bureaucrats who retire 
from civil _Mea are appointed as Gover-
nors. They all dance to the tune of the 
CenIrat Gavemment. 

Thus, in 1952 when ganeraI eIecIions 
weMheld. in the Madras UgisiativeAssem-
b~ the then Progressive Democratic Front . 
consisting of Communist Party and the 
Krishak Mazdoor Praja Party won the major-
ity. But the then Governor. Shri Sriprakash, 
who all along a Congressman. opined that a 
stable Government can be formed only by 
the Congress Party. Shri Ragagopalachari 
was nominated as a Member of the Upper 
House and then he was called upon to form 
the Government. He was given sufficient 
tima to induce of purchase some Members 
to join the ruling party. Thus Congress came 
to power there. But the next year in 1953 in 
Andhra when there was a talk of forming.the 
Government. Shri Nagi Reddy should have 
been invited to form the Government as he 
was thelaaderof the single largest party. but 
this Gowrnor Chandulal Trivedi opined that 
the Govemment must be formed by a c0ali-
tion of parties which enjoy the majority in the 



607 C'AJnstiIUIion (Amend.) 
[Dr. Sudhir Ray] 

FEBRUARY 28, 1992 Bill 608 

Legislature, and tharafore, a coalition Gov-
ammant came into axistenee in Aodlua • 

SHRI A. CHARlES: When the National 
From Government was there, 13 Governors 
ware dismissed at a stroke and they were 
allowed to continue on daily wages. (InttK-
lUptions). 

SHRI P.C. CHACKO (Trichur): They 
ware keaping the Cavemors on daily wages •. 
(lntem.rptions). • 

DR. SUDHIR' RAY: Now, Sir, these 
Govemors are pliant tools intha hands of the 
Central Government and whenever there 
was any prospect of the Opposition coming 
into power, they were sending a report under 
Article 356 that the Government cannot be 
Nn in accordance with the principles of'the 
Constitution and up till now the State Gov-
ernment were suspended or overthrown 84 
times. Why? Sir, India is a federation and 
federation implies that the State Govern-
ments and the Central Govemment should 
enjoy coordinate power and they are equal in 
their own spheres. But what is the situation 
in India? It is the Central Government which 
trias to control the State Govemments and 
Governors were one of the instruments and 
these Governors often recommended the 
dissolution of the State Assembly, dissolu-
tion of the State Government under Article 
356 of the Constitution. 

Sir, my previous speakers referred to· 
thecasaof Kerala when thy spoke of the Civil 
war situation which was sponsored by the 
Catholic Church, by the tea planters and by 
the CIA. Ambassador Moynihan's report 
supports this and then suddenly under Ar-
tide 356 the Governor's rule was imposed In 
Kerala 

I do not want to repeat the stories told by 
Shri Mohan Singh about what happened in 
1967 and 1968. Sir, the State Legislatures 
turned irto cattle marts where they were 
purchased ~ sold and Governors h~ 
in thiS process. Whenever ~Congress 

tried to gat Into power,1hey purchased soma 
willing M.L-As. and then itwas reported that 
Presidenfs Rule under Article 356 may be 
lifted and a constitutional government can 
be formed. Therefore Sir, we know that India 
Is undergoing rapid changes. Rajamannar 
Commission was debunked one day. Jus-
tice Rajamannar gave a voluminous report, 
but that report was simply struck down. But 
now Sarkaria Commission has also given its 
recommendations. And it has been said that 
the Governor must be above politics. But, 
Sir, last year the Tamil Nadu Government 
was overthrown even without a report from 
the Governor, Saleem. 

SHRI A. CHARLES: You had aGovern-
ment which supported the L TIE.· 

DR. SUDHIR RAY: You patronised the 
L TIE, don't talk of L TIE. (/ntenvptions). 

SHRI P.C. CHACKO: And you are still in 
collusion with them. (lntenvptions). 

SHRI ERA ANBARI\SU (Madras Cen-
tral); The Congress supported the L TIE for 
their human tights violation and to get their 
rights, but not for their terrorist activities. So, 
they should wihdraw their words. (Interrup-
tions). 

DR. SUDHIR RAY: Therefore, 1 support 
Shri Sudhir Giri's Bill because if this article is 
deleted is deleted forthwith, it will strengthen 
our Constitution. 

SHRI P.C. THOMAS (Uuvattupuzha): 
Ur. Deputy Speaker, Sir I am glad that Shri 
Sudhir Giri has brought this Bill. This is a Bill 
which is really thought provoking and which 
is provoking the conscience of all of us. I 
would think that this something which will act 
as a pointer to the political propriety and 
political honesty of the persons in power. 1 do 
not think that eYen with such an amendment 
the problem which we are facing can be 
solved because there must be some kind of 
residual power with the Central Govemment 
in a state of emergency. But the main dispute 
is when it should be used, how it should be 
used to what extant and in what manner. 
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Therefore, what is really called for is a real 
political honesty on the part of the persons 
who exercise that power. 

Now, the amendment Which is brought 
in, only says that instead of a little change in 
the sense that it should be restricted to 
conditions where the Council of Minister has 
lost the majority or secondly, where the· 
measures which are tantamount to the sov-
ereignty of the country are being taken by the 
Government. The interpretation goes to an 
extent of giving it a larger perspective. I 
would think that it will also be in the same 
category as in a case where the constitutional 
machinery has completely flopped. There 
are so many examples which have been 
quoted here. We know ttlat the allegations 
on either side to controvert each other is to 
show that this power can. be used so many 

. times. The persons who were in power were 
actually misusing this power and used it 
indiscriminately to cut at the root and in 
1977, we had the best example where· with- . 
out assigning any reasons, several State 
Governments were dismissed. I think the 
examples which . have been quot9d here· 
very clearly show that this power had been 
misused on either side. 

MR. DEPUTY SPEAKER: You can 
continue your speech next time. 

17.59 hr •• 

CONSTITUTION (AMENDMENT) 
BILL" 

(Amendment of Eight Schedule) 

SHRIMATI OIL KUMARI BHANDARI 
(Sikkim): I beg to move for leave to intr'oduC8 
a Bill further to amend the Constitution of 
India. 

MR. DEPUTY-SPEAKER: The ques-
tiol) is: 

"That leave be granted to introduce a 
Bill further to .smend the Constitution 
of India.· 

The motion was adopted. 

SHRIMATI OIL KUMARI BHANDARI: I 
. introduce the Bill. 

MR. DEPUTY-SPEAKER: The House 
stands adpurned to meet again tomorrow, 

. Saturday 29th February, 1992 at 5 p.m. for 
the presentation of General Budget. 

18.00 hr. 

The Lok Sabha then .adjoumed tm ~9V9n­
teen of the Clock on Saturday, rebruary 

29, 1992JPhslguna 10, 1~'3 (Saka)! .... 
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